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LOK SABHA

Priday, August 17, 1978/Sravana 28,
1898 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mr. Sexaxzr in the Chair]

ORAL ANSWERS TO QUESTIONS

Reasong for India’s Negligible share
in Weoeid Trade
*341. SHRI ARJUN SETHI: Wil

the Minister of COMMERCE be
pleased to state:

(a) the specific reasons for India’s
negligible share in the total world
trade and the low rate of export earn.
nings in spite of the country's record
export performance during 1872-73;
and

(b) the measures taken by Govern-
ment for creating an adequate produc-
tion base and surplus for exports?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA).
(a) The pattern of world trade is such
that the rate of growth is much higher
in respect of manufactured goodsthan
for primary products. Also, the umit
value realisation for primary products
generally continues to be low, where-
as the value of manufactures is con-
stantly rising. In such a situation, the
share in world trade of a country like
India, which is substantially depen-
dent upon primary snd traditional ex-
poris, will continue to be low until
better diversification s achieved.
Apart from this, problems in regard
to shipping freights, currency fluctua-
tions; competition from asyntheties,
shortages of certain basic raw mate-
rials, etc, have all been contributory
factors.
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goods, components, raw-materials etc.
In addition, items bhaving export
potential are identified to
their production base and

depends for her exports more on pri-
mary products, therefore gur country’s
share in the world market ig less. He
has also said that Government have
taken measures to diversify our ex-
ports. Since when have Government
taken up this diversification pro-
gramme ang what kind of gpecific
steps have bee; taken to see that the

our share in the world market may
&0 up?

PROF. D. P. CHATTOPADHYAYA:
The diversification programme has
been followed for quite a time. But
in the recent past we have gone
deeper into the matter and
the spectrum. Besides our traditional

jewellery, We are doinl to
diversity our exports snd .lmnl-

exploring further m.
ties for our traditional export items
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Plenishment accruing under exports
the import policy for regisieret
can also be used by manufac-
the import of machinery
for replacement, balancing
rnisation or research and
lopment for gy amount not ex-
50 per cent of the value of
3 lakha, whichever
that the facility is
ot availed of more then twice in any

]
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particularly regarding preferred
source of supply and facilities for ex-
pansion to exporting units in the
priority sector, Alsp for the non-
priority sector, we are giving some
facilities in terms of higher quota of
raw materials supply higher than in
relation to the previous years.

SHRI ARJUN SETHI: The hon
Minister hag sasid that for quite a
long time, they have takep up this
diversification programme, Our share
in the world market comes o only
0.7 per cent, In spite of our diversi-
fication programme, our ghare is not
very impressive. What specific steps
are Government going to take imme-
diately to increase our share imme-
diately?

PROF. p, P. CHATTOPADHYAYA.:
As 1 have already ssid in the body
of my original answer to the question,
our relative position in the world
market in terms of export depends
naturally on our performance com-
pared to that of other countries, gome
of which are very highly advanced.
Figures indicate that in the iast
decade between 1982 and 1972, export
trade in the world market has grown
by 114 per cent, that of developed
countries, has inctreased by 12,1 per
cent and that of the developing coun-
tries, taken as a whole, has increased
to the extent of 7 per cent. When
I say ‘devecloping' countries, I ex-
clude the oil producing countries
beciuse they have accounfed for a
very big share. Our country has
stooumted for a growth of 5.7 per cent
in the last ten years,
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There is another way of looking at
our performance. It is not as gloomy
ag it might appear....

MR. SPEAKER: Questions and
unswers have now taken the shape of
long speeches. They should be very
brief, If the member is long and the
Minister ig very long, it takea so much
time, It is much better that these
statements are given to the questioner
st:nthat he does not ask a guestion on

t.

PROF. D. p CHATTOPADHYAYA.:
I have sad it depends upon others'
performance.

SHRI H. M, PATEL: Will the Min.
ister please explain what steps he
has taken to increase productiom and
lower the cost of production? Also
what steps has he taken to neutralise
the impact of inflation, and rise in
prices in the country which is at a
higher rate than the inflation abroad?

PROF. D. P. CHATTOPADHYAYA.:
It ig a larger question, I am not quite
sure how it is related to this question.

MR. SPEAKER: You have followed
my advice promptly.

SHRI H. M. PATEL: | think it does
arise because part (b) of the question
is:

“measurcs taken by Government
for creating an adequute production
base and surplus for exports”.

He should indicate what steps have
been taken. Surely, it is a relevant
question arising out of part (b) which
he hag answered. He has taken cer-
tain steps for creating an adequate
production base,

MR. SPEAKER: The question asks
for information about percentage of
exports If you go into too much of
details, it will concern other Ministries
also,

SHRI H. M, PATEL: The cost of
production would go up becauss of
inflution.

PROF. D. P, CHATTOPADHYAYA:
1 ean only add that in fact many of
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the raw
mﬂmi-hudm export-oriented
industr: depend are Imported and
distributed 2

through the STC at fixed
prices. That hay a salutary and

sobering effect on the prices of raw
materials which is a substantial thing
for industries.
oft ooy fesr - T i A

oY sEven ¥ ag w1 wwar § e frafa
¥ v w1 ¥ wron ¥ owv ag O
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wft ¥ § s xw o @ g fedvly o
virsradsfmmaa g
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VAT AT 98 T@ GE )
The supplementary should not provide
information, should not be suggestive
and should not be argumentative.

wr §3 & ¥ it frar gt #
a7 Ox m R T A

Nt wew  fogrd  aed -
from & arx & o & ¥
it should be definite and it should not
be evasive,

MR. SPEAKER; Ay suggested by
Shni Vajpayee, it should be definite
and not evasive; though 1t is not in
the rules, I accept it.

ot wrnw e - Y ww g TR
97 WrgE ARW A | dar & e fw
w A ¥ faorg gzt &) gw Il
want fagiy o ot @ &% fagre &
T Y7 agadY foar # quier sy
¥ warw w1 I g b

weuw Wit qg gt ¥ W W
FaH ? 1t is a general guestion.

oft werwry foet - e & ATt
T W § WY U & FER w1 W T
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MR SPEAKER: I am sorry, it is
not relevant to this question, Please
ask a relevant question,

SHRI VASANT SATHE: In view
of the fact that at present we =mre
getting more foreign exchange from
raw wmaterials than from finished

MR. SPEAKER: 1Is there
difference beiweep this question and
the question asked earlier by another
) You beiter ask a
question which is relevant to the
main question,

gmall-scale industries
goods instead of raw hide?

PROF. D. P. CHATTOPADHYAYA:
This was a general question regarding
our position in the worlg trade. Now
he is asking regarding particular com-
modities, ] can supply the informa-
tion if a separate notice is givem.

SHRI VASANT SATHE: 8ir, I
seek your protection.

MR. SPEAKER: No protection for
this supplementary; it is not a rele-
vant supplementary,

SHRI B, S. BHAURA: Have Gov-

ernment received complaints from
foreign countries that some of the
handicrafts exported by private par-
tieg Were below the standard? Is this
one of the reasons why our trade is
coming down?

PROF. D. P, CHATTOPADHYAYA:
I do not think so. On the contrary, We
have strengtheneq our Export Promo-



SHRI N. K. P. SALVE: Is the Min-
ister u sure that in the compe-
titive world market our share is not
becoming les; because
of adequste and sufficient fiscal in-
oantives? If not, wili he take it up
with the Fisance Ministry?

PROF. D, P. CHATTOPADHYAYA:
1 am pot utterly sure but about fiscal
rellefs quite often 1 go to him,

SHR] P. M. MEHTA. Ig he aware
of the fact that because of the admi-
nistrative delays in implementing the
policies the export trade of the coun-
try is suffering very much? If so,
what measures do the Government
propose to take to streamline the ad-
wministrative machinery?

PROF, D. P. CHATTOPADHYAYA.
Administrative measures is a very
comprehensive term I can only say
that gome of the policy-making bodies
are now sitting more frequently—for
example, the Board of Trade, the Ad-
visory Board of the Board of Trade
and some of the commodity divisions.
We in the Ministries have frequent
meetings and go deeper into the issues,
The Planning Commission has set up
a high-powered Committee presided
over by a Member of the Commission
to go into the matters,. The Board
of Trade has set up a Committee
presided over by the Deputy Minister
himself to look into the institutional
measures for clearing the bottlenecks,
it any, for export promotion,

SHRI DINESH CHANDRA GOS-
WAMI: May I know whether even in
the traditional commodities there are
some constraints on exports because

of the unimaginative policy of the
Government e.g, the inigmtable levy
of excise on the export of tea and
jute? In that comtext, will the Gov-
ermunent be prepared to review the
policles in regard to those items of

exports?
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fiscal measures he i3 referring to

SHRI DINESH CHANDRA GOS.
WAMI: The iniquitable levy on tea.

PROF D P. CHATTOPADHYAYA:
There is one particular zone in.gastern
India whida has asked for fiscal levy
At the same time, they have gome to
the court. So, it iz sub judice, and I
cannot do anything. About other
fiscal relief, whenever necessary, suit-
able and plausible, we have taken up
the matter with the Finance Minkstry
and the response has been uniformly
favourable,

Fraud in Srinagar Brabch of the
State Bank of India

*342. SHRI D. K. PANDA: Will the
Minister of FINANCE be pleased io
state:

(a) whether a fraud of several
mullions of rupees has taken place
in Srinagar Branch of the State
Bank of India;

(b) whether a Vigilance Officer
from New Del1 was sent to
Srinagar to investigaic the matter;
and

(¢) whether he has submitted his
repory and if so, the decision taken
thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). The Local Head Office
of the State Bank of India, New Delhi,
during its normal course of super-
vision, not having been satisfied with
the conduct of an sccount of a
small-scale industrislist, who is also
an exporter, in the Srinagar Branch
deputed one of its senior officers for
a spot verification in October 1972
The senior officer reported that this
party had drawn amounts in excess
of the advance value of the relative
security to the extent of about Rs. 3.5
lakhs by giving, inter alia, false
declarations of the valua af the stocks
charged to the Bank. The back has
intiisted steps to Yecover fis duer
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The Bank having decided that all the
ances

SHRI D. K. PANDA : This incident
has taken place prior to October 1972
because the verifications weye con-
dueted in October 1972, Even though
one year has passed, the money has
not yet been recovered from the
industrialist who committed a fraud
on the Srinagar Branch of the State
Bank of India. Even though this
industrialist is a criminal and should
have been treated as such and
arrested and action taken under the
penal provisions, nothing has been
done so far. Even though msany
questions have been asked on this
subject the reply is that the repart
has not yet come. Several Members
of Parliament, both of the opposition
and Congress, including Shri Salve,
have pointed out that fraud after
fraud have been committed on the
various branches of the State Bank
of India. Today there is a news about
some incident in the Delhi treasury.
Recently there was a fraud in the
State Bank branch of Orissa to the
tune of Rz, 2 lakhs,

MR. SPEAKER' Let him ask a
question about Kashmir. If he wants
to discuss the whole question, let him
table a motion.

SHRI D. K. PANDA: 1 am very
relevant. All these incidents were
brought to the notice of the Ministry
times without number but no steps
have been taken so far. Now this very
statement shews ....

MR, SPEAKER: 1 thought you
were coming to the question, I am
not allowing a speech.

SHRI D, K. PANDA : How can the
Minister understand the question
without my giving the background?

SRAVANA 28, 18950 (SAKA)
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MR, SPEAKER: Do you think
that nobody will understand it except
Yourself? No, I am not allowing you
to go beyond the scope of the
question. ltwﬂlbeavuyh(
precedent,

SHRI D. K. PANDA: Now loans
are being granted only to the larger
houses. These banks are being allowed
to be defrauded by industrialists,
exporters and big business houses
which are indulging in
practices. Now when frauds are
detected he orders that all
should be looked into, I say that even
in the usual course there should be
some safeguards. 1 want to know
whether any specific steps have been
taken to have internal audit of
accounts of the banks.

E
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SHRI YESHWANTRAO CHAVAN:
My answer to the lust question is,

yes, the necessary steps are

{

SHRI D. K. PANDA: When?

SHRI YESHWANTRAO CHAVAN:
He asked a question as to what steps
are being taken about frauds that are
taking placa, whether any arrenge-
ments are being made for
audit, etc. A number of stepg have
been suggested to the Banks and their
branches. One hag to go into the
modus operandi of fraud making
Ultimately, we find that a freud takes
place when the elementary rules of
banking procedures are not followed
This seems to be one thing.
both the client and the officer or the
agent or the accountant himself are
in collusion with each other. Some-
times, it happens like that. An ele-
ment of dishonesty also comes in there,
So, the necessary instructions have
been given to the Banks to follow
certain procedures. But even then,
some of the things are taking place.

E



 { «Oral Asswers

SHA! PILLOO MODY: With you or
with me er between us.

:
8
:
]
:
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thinking of filing a civil suit.
SHRI D. K. PANDA: Sir. he hss
not replied to my question....
MR, SPEAKER: We have done only

SHRI D K. PANDA: I want to
know when the steps for having
interna] audit have been taken and

charge is already proved.

SHRI YESHWANTRAO CHAVAN:
I cannot answer when he will be
arrested, whether he will not be
arrested. This is a matter for the
authorities to go into, Whether there
is a criminal offence involved in it is
a matter which it to be found out. 1
cannot give an answer when he will
be arrested. If g prima facie case is
proved they will certainly take neces-
sary action on it.

About the internal audit, that is not
a new question that hagy to be
answered There are rules, sianding
orders, about the interna} audit, The

AUGUST 17, 1973

BHRI D. K PANDA: Just &
MR. SPEAKER: I am not ‘going to
allow any more supplementaries, No
arguments over it. The whole time

is not going to be monopolised by you,
In half an hour, we have done only

one Question,

SHRI D, K. PANDA: Becuuse of ole
case of fraud of Ra 3.5 lakhs, they
have gone now to varify 1700 accounts.
If this internal audit had been done in
the usual course, this could have been
detected. That is why | wanted to
know the point of time as tp the in-
troduction of such effective measures.

MR SPEAKER' No please.

SHRIM RAM GOPAL REDDY: Re-
garding this fraud in Srinagar Branch
of the State Bank of India, I would
like to know from the hon. Minister
whether any political workers are
involved in it.

MR. SPEAKER: No plesse,

SHR] YESHWANTRAO CHAVAN:
No, Sir.

MR. SPEAKER: Have you got any
information?

SHRI M. RAM GOPAL REDDY:
Yes, Sir Nowadays the tendency js
to loot everything. ...

MR. SPEAKER: No question of
tendency Time of the House should
not be wasted like this,

o wew fagrdt vl s oY,
it wdt mfww ¥ qw v & o ¥
w1 i 7 awrr o SR yefag
it & s ofiine® w=n w1 qre mft
faway wren 8, § v wgw § qfedert
w0 § TR ¥ gy faeay o §
o a8 8% ¥ § 8% wr afeww
farar § forarsif & qvery 3 fporrk ar ok g ?

ot whiw vy - oy ok § e
& vgr W At R ¥



o Ovul Answers SRAVANA 28, 1893 (SAKA)

SHRI YESHWANTRAO CHAVAN:
Idonot think the hon Member's
inference is right,

Frauds are as old es human-beings.
It cannot be said that they have in-
creased in number. One advantsge
of the nationalisation of banks iz that
they are much more quickly exposcd
to the public because the muatters can
be discussed on the fioor of the Par-
liament. Naturally, the Reserve Bank
and the nationalised banks ang every-
body will have to be on their toes for
that matter.

MR, SPEAKER. Shri Baksi Nayak—
absent.

Shri Rajdeo Singh——absent.

Amount of Development Cess collect-
od from Natural Rubber

+
*145 SHRI RAMCHANDRAN
KADANNAPPALLI:
SHRI VAYALAR RAVI:

Will the Minister of COMMERCE
be pleased tn state:

(a) the total amount of develop-
ment{ cess on natural rubber collected
during the last threx years, year-wise,
and the amount gpent on development
and resrarch during this period: and

fhY the balance left with Govern-
ment uplo March, 1973

THFE. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) and (b) A state-
ment is laid on the Table of the House

Statement
(Rs. in Lakhs)
Year Anount Amount spent on
of Deve- Devel
kgn.em - & Rescarch
soflected
Develo-  Rese-
Ment arch #
1970-71 8 6 8
wn-n’ 270 2 ‘10
197373 305 63 12

Balsnot amount in depovkk  with Govern-
ment gx 0% 31-3-1973. . Re. 927 lakha,

A, S . e—
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SHRI RAMACHANDRAN KADAN.
NAPPALLI: May 1 know from the
hon. Minister as to what financial en-
couragements are given to small
growerg and how much is the in-
crease in production during the
Fourth Plan period and what are the
proposals before the Government for
the development of rubber cultiva-
tion in the Fifth Plan period?

SHRI A C. GEORGE: The Rubber
Board which ig statutorily charged
with the development of rubber cul-
tivution ig being given financial as-
sistance in the form of replantation
subsidy =o that the old trees may be
uprooted and new ones planted.
Rs. 3500 per hectarc is being given as
replantation subsidy and so far, 31,000
hectares have been replanted.

Further, we are giving new plantia-
tion loang and additional facilities to
the co-operatives to procure good
planting material as well as the pro-
cessing equipment so that small grow-
ers of rubber can be helped in pro-
cessing and achieving better and
higher qualities of rubber.

About the increase in produclion
during the Fourth Plan period, in
1968-69 the production of natural rub-
ber wag 71,000 tonnes and in 1972-73
we have achieved 1,14 000 tonnes and
the Fourth Plap target of 1,25,000 ton,
mes is definitely going to be achieved.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: What are the targets for
the Fifth Plan?

SHRI A C GEORGE: During the
Fourth Plan for rubber cultivation
development we have spent Rs. 3.8
crores and for the Fifth Plan there
are quite a few proposalg submitted
hefore the Planning Commission and
they are under various stages of con-
sideration. Right now I will pot be
able to commit how much will be
available but we are falrly hopefol
that rubber plantation development
will be allocated somewhere about
Rs. 15 crores.



by way of collection of cess and de-
posited with Government. He said
some amount is gpent for replantation

and protect the interest of farmers?

SHRI A, C. GEORGE: Cesg ig not
collected from growers, 13 Paige per
kilogram isg collected from rubber
manufacturers. Rs. 6.5 croreg are
given as subsidy and Rs. 1 crore is
given as loan. Regarding statutory
price it may be the case some months
back when they were not getting sta-
tutory price or near about. That is
becauge of glut in market. Consump-
tion of rubber was low and produc-
tion was much higher than expecta-
tion. We are now exporting rubber
and over and above the previous 3,000
tonnes we will export rubber to the
tune of 20,000 tomnes,

Oral Annvery ®

Demand for Specinl Neu-Flan Assist-
ance {o Madhya Pradesh for Duvelop-
ment Works
e
*348, SHRI DHAN SHAH PRA-

DHAN:
SHRI RANABAHADUR
BINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether Madhya Pradesh Gov-
ernment have approached the Central
Government with the demand for at
least Rs 10 crores as gpecial non-
Plan essistance for carrying out deve-
lopment works in the State capital
during the next three years; and

(b) it so, the broad outlines of the
woiks and the reaction of Central
Government thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) The State Government sought
assistance for improving water sup-
ply and drainage system in Bhopal as
also for constructing additional ac-
commodation for offices and Govern-
ment gtaff. The State Government
was advised to accommodate the
proposed expenditure within the State
Plan,

oft W% Wy N AR W
ey, & o W g e wow #
ot feafer aoe § 6 =g ov mewTr
AT &, AT WET N7 0T AT I AR
¥ wrar § o ot e & W oy
1 §, farer- et Tt WY drmfir agt
Wi FE mwsdw A o wrak g
:g W gre-at wgl X i

werw wgtew . WT9 wree o wfed,
wwr sl

off wn wg mew . wiafat ¥
urare o wwear awr wrategt § welt
& gran ¥ o Y eTe ¥ war enid
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SHRI YESHWANTRAQO CHAVAN:
We have advised State Governments
that they must accommodate this
thing in the State Plans.

SHRI RANABAHADUR SINGH:
Sir, in view of the backwardness of
the State and in view of the fact that
one of the major problemg in carrying
out development work specially, in
the DP.AP. Area, g major factor
that holds up the work ig that the
plan expenditure is not alloweqd to be
spent on non-plan items like buying
machinery and tools. Ag the hon
Minister has said just now, it is not
possible for the Government to give
any sort of accommodation from the
Central Fund. In view of thig fact, 1
want to know whether it is possible
for the Finance Ministry to allow the
State Governments to utilise their
plan fundg for the acquisition of ma-
chinery and tools to carry out these
D P.AP. projecta?

SHRI YESHWANTRAO CHAVAN:
Certainly, it ig for them to make use
of their plan funds.

SHRI RANABAHADUR SINGH:
Sir, I want to know whether the Gov-
ernment would allow them to use the
Plan Funds for the purpose of acqui-
sition of land etc.

MR. SPEAKER: He gaid that it is
for them to use it

SHRI RANABAHADUR SINGH:
Will the Government allow it?

MR. SPEAKER: They have full
powers. Why should they then ask
for the permission?

SHRI RANABAHADUR SINGH:
It has been specifically told by them
that permission from the Centre for
the diversion of Plan Fund is neces
m’l

Oral Answers 18

MR, SPEAKER: I do not have any
objection if he will make it still clear
although he hag replied that.

oft s forwd : s e, & wolt
wgvey & arAr wgEr § e At e
arfrgt & frstor e ferer & fordy ey
Frew 7 XA A avE N A § ar e
wvarer ¥ forit gt g Ay omdy ol § 2

SHRI YESHWANTRAO CHAVAN:
Most of the State Governments, when
they were re-orgsnised, in the con-
text of reorganisation, certain loans
and grantg Were given for looking
after their capitals. In the case of
Chandigarh, for example, we decided
that we shall give them loans and
grants for looking after the capital.
Similarly in the case of Assam too,
certain loang and granty havy been
promised. So really speaking, the
policy of the Government has been
to give help to the State Governments
when there ig a question of establish-
ing a new capital. We certainly give
this help in the context of reorganisa-
tion of the State.

W awfomd weft wgiew waE AT
? s e nw Y #Y frarrg o i
I ¥ ATY QA WO AW FT WG H A
ufas feem, wsg s uix ey oiwm
g fagr w@r 2 1 A NN A wrAEE—-
arg FT SqTH FAT AT 9T |

SHRI YESHWANTRAO CHAVAN:
1 was coming to Bhopal also. When
Bhopal alsp became the capital ag &
result of States’ Reorganisation—in
1956—1 find from the record that at
that time the then Finance Minister,
Shri C. D. Deshmukh had written
to them and had also given them about
Rs. 1.5 crores ag some sort of financial
accommodation,

or welt quw  frew el A
Tl W g & g w
¥ wrardY aga wivs o ot §, wv W
fafeer v e aer & AR N T Fww
& AT T ¥ & Ay fivar way Wi
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et v averar w6y aft € weraredy 3 vt
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SHRI YESHWANTRAO CHAVAN:
I sympathise with hig idea. It is really
a Question of accommodation and gome
adjustment. So, we have advised the
MP. Government that they should
take up the matter with the Planning
Commission. I quite seg the difficul-
tieg in regard to Bhopal in the matter
of water suppply, drainage ete., This
is not a thing that can be done over
a year. It hag to be phased propertly.
It will mean proper planning, There-
fore, we have advised them that they
should take up the matter with the
™~-ning Commission that they should
give it g higher priority.

Oral Asewerg 20
Pending Applications for Grant o
Import Licences

| %347 PROP, NARAIN CHAND
PARASHAR; ~ Will the Minister of
COMMERCE be pleased to state:

(a) the number of applications
which are pending with Government
for grant of Import Licenceg for the
last one year; and

(b) the break-up of the figures for

licenceg given during the game period
month-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The number
of applications for Import Licences
pending in the Import and Export
Trade Control Organisation for over
one year as on 31-3-1973 was 88
(eighty-six).

(b) The required information is lad
on the Table of the House.

STATEMENT
Month-wise number and value of Import Licences issued by 1TC. Or-

ganisation during 1972-73,
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BHRI A. C. GEORGE: Normally
when g question is asked in 1973 about
last year, we give the figures upto
S1st March, 1972, If he is kind enough
to put a separate question, we will
give the figures for these four months,

MR, SPEAKER: He can put it in
the next session.

PROF. NARAIN CHAND PARA-
SHAR: The answer to part (a) of the
question is that 86 applications are
pending. May I know how many of
those applications have been recom-
mended by the Export Promotion
Council for export incentive?

SHRI A C. GEORGE Out of the
88 applications pending upto 30.6.73
most of them have been cleared and
only 18 remain Out of these 8 nre
from black-listed firms. So, there is
no question of giving licences to them
The rcmaining are only 9.

SHRI SAMAR GUHA: During the
period April 1872 to March 1973
licences to the tune of Rs. 1800 crores
were given. I want to know the break-
up of the licenceg given to the pri-
vate and public sector applicants.
Secondly what is the break-up of the
licences given to applicants from the
States of Punjab. Maharashira, Har-
yana and West DBengal? Thirdly,
what is the number of applications
outstanding from these States?

SHR] A. C. GEORGE: Obviously,

these are questions which may need
some more time to be answered

SHRI SAMAR GUHA: S8ir, is it
fair? They have given 0 many figues
from month to month. Why can they
not give the figures for the private
and public sectora?
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MR. SPEAKER: The main question
is about the month-wise break-up.

SHRI SBAMAR GUHA: This kind of
questions logically follows from the
original question. The Minister cannot
avoid them because there is a little
bit of elaboration. Sir, 1 want your
protection.

MR. SPEAKER: I cannot give you
protection while you are standing.
Please sit down, The question refers
to month-wise break-up.

SHRI H M. PATEL: Could he not
supply break-up State-wisz and for
public and private sector?

MR SPEAKER: He says “No”.

SHRI H. M, PATEL: He should
have got them

MR. SPEAKER: You are asking for
information State-wise. Do not ask
for information which is not covered
by the main question.

SHRI SAMAR GUHA: Will the
hon., Minister furnish *his informa-
tion to the House subsequently??

MR. SPEAKER: If he puts a sepa-
rate question, he will definitely give
it.

SHRI DINEN BHATTACHARYYA.:
When an import licence is granted
to & particular institution, do the
Government insist that goods worth
the same amount should be exported?

SHRI A. C. GEORGE: It depends
on the sectors. There are certain
priarity sectors where some additional
facilitiegs are given. There are some
sectors where we take export obliga-
tion. This may not be uniformly
applicable.

SHRI DHAMANKAR: May I know
the break-up of the pending licences
of large-scale and small-scale units
monthly-wise?

SHRI A. C. GEORGE: Monthly-
wise number and value of import
licences issued are given. So far aa
pending Mcences are concerned, it
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mpy take some time to collect the
figures,

MR. SPEAKER: You can coliest it
and supply it later on.

Proposal to Start Air-Taxi Service
in the Country

+
*340. SHRI D. P. JADEJA:
SFIR] VEKARIA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose to
start air-taxi service in the country;
ang

(b) if so, when it will rtart?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH)* (a) and (b) 'The matter 15
not being pursued for the time being

FHRI D. P. JADEJA: May I know
how many commercial pilot licence-
holders are there in Indiz who are
still unemployed?

MR, SPEAKER- How doez it arise
out of this?

SHRI D P JADEJA: It 1s because
of that that the pilots are unemploy-
ed

MR SPEAKER: You should have
mentioned it in the main question

SHRI D P JADEJA: Is it true that
there is a greater number of private
pilot licence-holders whp are unable
to convert it into commercial pilot
licences because of the ghortage of job
opportunities? What steps are Gov-
ernment taking in this regard®

DR. KARAN SINGH: Thiz ig an
unusual way of approaching the pro-
blem. There are certain private pilot
licence-holders In order to give them
employment, we cannot tpend crores
of rupees on importing 9mall planes
Their employment opportunities will
grow as and whey our aviation faci-
lities grow.

MR, SPEAKER: You note it ag ¢
suggestion,

AUGUST 1, 973,
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Critorts Sor Fizing Mhinmtn Suppors
Price dor Jube
*350. BHRI B, K DASCHOW.

DHURY: Will the Minister of COM.
MERCE be pleased to state:

(a) whether before coming to any
final decision in regard to mintmum
support price for Jute Government
have considered the traditional rela-
tion of prices between paddy and jute
under which 3 maunds of paddy is
equivalent to 1 maund of jute; and

(b) the reasons for variation of the
aforesaid parity ratio in fixing the
minimum prices for jute?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) and (b). The minimum support
price has been decided upon the basis
of the recormmendations of the Agri-
culture Prices Commismon, who have
made recommendations, after taking
into consideration all relevant faotors,
including the relative prices of paddy
and jute.

SHRI B, K. DASCHOWDHURY
The question relates to the fixation
of the minimum support price having
parity relation of 3 maunds of paddy
equal to 1 maund of jute. Today 3
quintalg of paddy should be equal to
1 quintal of jute The minister has
stated about the prices recommended
by the Agricultural Prices Commis-
sion. I would like to know from him
whether the cost of production of jute
has been higher than what hes been
decided by the Agricultural Prices
Commission I would also like to
know whether in respect of other
agricultural commodities like cotton,
the price paid by the Cotton Corpora-
tion of India is much higher, what-
ever the prices recommended by the
Agricultural Prices Commissioh, wo
that there may be sufficient incentive
to the growers. That is why I would
like to kmow whether the minister
will consider the price recommended
by the Agricultural Prices Commis-
<don is much lower them what 2
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ihould be and the price whould be
as to give a sort of incentive

It sdems the hon. member’s opinion
regarding the jute-paddy ratwo is
based upon the Sir Francis formula
formulated in 19040. It is outdated in

18 relevance and the Agricultural
Prices Commussion, while fixing the
support price for jute, has gone into
it. Secondly, when the Agricultural
Prices Commission fixed Rs. 125 per
quintal as the jute priee, they have
said very clearly that it is a support
price, Bui we logked into the matter
and thought that taking other factors
into consideration, it is possible for
the industry, without incurring loss,
to give a higher procurecment price,
So, the Government has suggested to
the Jute Corporation of India and the
Jute Corporation in its commercial
judgment has agreed to fix Re. 157.58
as the average procurement price per
quintal of jute round the year. That
shows that over and above the sup-
port price, something more can be
given and has been given,

SHRI B. K. DASCHOWDHURY:
The minister has clarified that Sir
Francis formula is not applicable to-
day. May I Jnow whether any im-
provement has been made, any inputs
or investment made by the Govern-
ment of India to increase the jute
production in the jute growing areas
of India and if so, what is the rate
of production per acre at the time of
Sir Francis in 1840 and what it is
now? The minister has also justified
the saving of this industry particular-
ly keeping in view it world compe-
titiveness, Jute is the largest foreign
exchange earner in our country.
What special incentives would the
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agricultural commodities whose pro-

ducts are exported like groundnut
and cotion?

FROF. D. P, CHATTOPADHYAYA,
The very fact that Government has
decided through its agency to give
higher procurement price thanp what
Was recommended by the Agricultu-
ral Prices Commission and much
higher than the ruling price ghows
Government's concern for the jute
growers. We are alsy making amsist-
ance avauable to the industry through
the market development fund and also
for research and development. So, in
different ways, we are helping the in-
dustry. The main question 13 to help
the actual growers. That is why the
Jute Corporalion of Indig has in-
creased the number of purchasing
centres both at the primary level and
at the secondary level, so that the
Government stipulated procurement
price can actually reach the jute
growers. That 1 our objective and
we are taking the necesary institu-
tional measures to attain this objec-.
tive ,

SHRI KRISHNA CHANDRA
HALDER: The prices of all essential
commodities have gone up. So, the
price mentioned by the minister is
not adequate. So, I would like to
know whether the Government of
India is going to give directighs to
the Jute Corporation of India to pur-
chase jute at the price of Rs, 80 per
maund from West Bengal and other
jute-growing States?

PROF, D. P. CHATTOPADHYAYA:
Raw material accounts for 55 per cent
of the cost of production. Even at
this price, our goods are unfavour-
ably competitive already in the world
market. While fixing the support
prices the Agricultural Prices Com-
mission have looked into, apart from
the cost of production factor, also the
international price situation. With-
out caring to look into that aspect, if
we give a still higher price. It may
be immediately beneficial but ulti-
mately it would bg ruining the indus-
try. Secondly, already the Jute Cor-
porstion of India has decided to



*343. SHRI BAKSI NAYAK: Wil

the Minitser of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a Japanese Airliner
DC.B crew mistook Safdarjang Air-
port for Palam recently and as a
result there could have been g major
tragedy; and

(b) whether Government have in-
vestigated es to how such a mistake
was likely to be committed by the
Japanese crew?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). No, Sir, The
Hon'ble Member perhaps has in mind
the occasion when, on the 12th April,
1973, an aircraft of Japan Airlines
made faulty approach for landing at
Palam Airport which was monitered
and rectified by our Air Traffic Con-
trol,

Bhore Cottages contemplated to be
built in Stateg which have long
Bea Shore

*344 SHRI RAJDEQ SINGH: Will
the Minitser of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether 24 shore cottages at a
cost of Rs. 20 lakhs have been built
at Mahabalipuram near Madras, and

(b) if so, whether similar cottages
are contemplated to be buflt also In

AUGUST 1Y, 1978

Written Answers a8
other Statey which bhave long s
shore?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. XARAN
SINGH): (a) Yes, Sir. 30 Caottage
have been constructed by the 1T.D.C.:

(b) 40 cottages have also been built
at Kovalam near Trivandrum. It is
proposed to increase the number of
cottages at Kovalam and to build 50
cottages at Goa during the Fifth Plan
in the Central sector.
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New Decision of Fotelgn Banks fa
Indis regarding Savings Banks
Account and Fized Depesits

*351 BHRI C, CHITTIBABU:
SHRI SAMAR GUHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
of the latest decision of foreign banks
in India like the National and Grind-
lays Bank and Firet City National
Bank to impose a penalty if the mini-
mum balance in savings account is
below Rs. 500/-and also not to accept
fixed deposits of less than Ra. 2500)-.

(b) if wo, whether the permussion of
the Reserve Bank of India in this re-
gard was necessary and whether such
a permission was granted; and

(c) the stepg Government propose
to take prevent these banks from dis-
couraging small savings?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢) According to the amend-
ments {o the savings bank rules of
the National and Grindlays Bank Ltd.,
which come into effect from October
1, 1973, the mumimum balance to be
mawntainted in the accounts is Rs
250/- and for accounts with cheque
facility Rs, 500/-. Contravention of
the rule will regult in a service charge
of Rs. 10/- per half year, The mini.
mum balance for fixed deposit recelpt
has been raised to Rs. 2,500/-, The
First National City Bank has pres-
cribed minimum balance of Rs. §00/-
on savings account, with mervice
charge of Rs. 10/- per quarter for
contravention The mfnimum balance
for fixed deposit is Rs. 5,000/- in this
bank with effect from 1st April 1973,
Permissgion of the Reserve Bank is
not necessary for such amendments.

Excepting for the rate of interest
on deposits, there are no other condi-
tions imposed by the Reserve Bank
on the operations of deposit accounts
with commercial banks including
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foreign banks, Moreover, it is open
to the savings depositors, who are not
in a position to comply with the condi-
tions prescribed by these two banks
to bank with other banks, particularly
the Indian Banks.
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Saving seught to be created by
Drive launched by Govera-
ment at Oentral and State levels

*353. BHRI N. K. SANGHI:
SHRI JAGANNATH MISHRA:

Will the Minuster of FINANCE be
pleased to state:

(a) whether Government have
launched an economy drive at the
Central level and have also asked the
State Governments to live Wwithin
their own means;

(b) if so, the total amount of sa-
ving that is sought to be created as a
result of the drive and by stopping
Central] assistance tp the State
Governments, separately; and



THE MINISTER OF FINANCE

sures have already been taken by the
Government. Simultaneously, steps
are now being taken to effect econo-
mies in Government expenditure witn
a view to reduce the exient of deficit
financing. In addition to economy
measures already in force, further
economies are now being introduced
in the non-Plan expenditure of Gov-
ernment on contingencies, entertain-
ment, travelling allowances, construc-
tion of non-functional buildings, main-
tenance of buildings and roads, hold-
ing of conferences and seminars, crea-
tion and filling up new and vacant
posts, etc. Public Sector Undertak-
ings are being instructed to introduce
similar economy measures in their
non-Plan expenditure, step up their
internal resopurces, mobilisation and
minimige their cash losses, State Gov-
ernments has already been drawn to
the present financial situation and the
need for maintaining a strict balance
between resources and expenditure.
They have been advised that they will
have to contain their total expenditure
within available resources by neces-
sary adjusiments in their budgets.

M addition, it has been found neces-
sary to effect economics in Plan ex-
penditure ag well. This will be done
in such g manner that the progreas of
key projects and programmes which
are egsential and are in an advanced
state of completion & not affected
while projects ahd schemes which are
not essential and will require relati-
vely long period to mature will be
slowed down,

The savings in Plan expenditure
will be made up of certain savings

jects and programmes of high priori-
ty are not adversely affected.

As g result of these steps it is ex-
pected that there would be a saving
of about Rs 300 crores in the pro-
vigions for non-Plan expenditure of
the Central Government angd the Cen-
tral Plan including Centrally Spon-
sored schemes, A saving of Rs. 100
crores is also contemplated in the
State Plang by economies in certain
items which can be postponeq for the
time being. Thus, it is expected that
there would be an aggregate reduc-
tion of about Rs. 400 crores in the ex-
penditures of Central and State Gov-
ernments taken together,

It will be for the State Goverhments
to enforce and assess savings in their
non-Plan expenditure, Regarding the
proposed savings of about Rs. 100
crores in State Plans, which has been
decided upon only very recently. the
details are still being worked out.
Hence, the question of any State Gov-
ernment finding it difficult to abide
by this decision does not arise.

Steps taken by Juite Corporation of
India to protect Raw Jute cultiva-
tions sgainst undue depression of

*354. SHRI INDRAJIT GUPTA:
SHRI G. Y. KRISANAN:

‘Will the Minister of COMMERCE be
pleased to state:

(2) the specific steps taken by the
Jute Corporation of India to protect
raw jute cultivators agairet undue
depression of prices in the cutrent sed.
sons when a bumber crop in expected.
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(b) whether any statutory minimum
price is going to he enforced in the
primary markets; and

ﬂg:)'lrhﬂhm-mlue Corporation
ipcreane its share of the export
trade also?

THE MINIBTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):

(a) A statement ig placed on the
Table of the Houge,

{b) Yes, Sir,

{c) Exports are cenalised through
the Jute Corporation df India,

Statement

The jute Corperation of India plans
to purchase 10 to 12 lakh bales as
pat of their commercial purchases
and around 5 lakh bales for building
up buffer wtock. The Jute Corpora-
tion hgs worked out a scheme in con-
junetiog with the industry for carry-
ing purchase operatioms in as many
primary and secondary markets as
possible, Specific attention wil] be
paid by the Jule Corporation in sensi.
tive areas where, there has been in-
tepsive cultivation under impreved
methods as also in areas where due
to transport difficulties prices have a
tendency to sag With a view to en-
sure remunerative prices to growers
the jute Corporation will be paying
adequate attention to preper grading
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of marksted jute. The Jute Corpora-
tion will be utilising the cooperatives

in its pyrchasing operations and where

are mot available, the
Departmental Centres will
be established,

Damage Camsed by Birds te Indian
Airiines Flanes at Palam Acrofrome

*355. SHRIMATI SAVITRI SHYAM:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(r) whether four Indian Airlines
flights had been upset by birds st the
Palam aeredrome, Delhi during re-
cent months;

(b) if e, the extent of damage
caused by the birds to the Indian Air-
lines Planes; and

(c) the steps taken or proposed to
be taken to eliminate the bird menace
from this aerodrome?

THE MINISTER OF TOURISM AND
Cugl. AVIATION (DR. KARAN
H): (a) to (¢): Two bird hit in_
cidents occurred near Palam causing
damage to the leading edge of the
wing of a Caravelle on 12th April,
1973 and to the leading edge of the
wing of a Boeing 737 on 23rd June,
1973.
The following Indian Airhues flights
were delayed due to bird nuisance
near Palam:

Date Service No. Ausrcraft

Regn. Remarks

1 1C-4or1

il Delhi-Japur

2-8-713 IC—yot . . Do.
Delhi-Calcutta

=0 !c—“h.a(}wthor '

2-8-73 lcs:gll . .

2-8-73 IC—1B2
' De

F—27

Viscount

M1 IS Cradigast

Bocing 737

\'T—EA]
VT—EAL

Delayed on take off
noint by 27 minures.

Take off abandoned
due to birds on the
runway.  Aircraft
ook off 48 mits. late,

Take off abandoned
due o birds on the
runuay. J\ircraft
tock off 40 mits. lave,

Aircraft returned
due 10 bird nuisance,
Took off 1°30 hrs.
late.

Ajrcraft retumed
due to bird muisance,
’ﬂook off 1-18 hrs

Aucnl‘zmddne
bird nuisanc:,
'I‘oatoltuim.

VT—DOL

VT—DW] §

VT—DWN

VT—-DXL

507 182,
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Particular care is being taken to
keep runways and taxi-wayg clean
and to properly dispose of garbage
from the Flight Kitchens. The grass
aress addacent to the runways are
being sprayed with special chemicals
to kill insects which attract birds, The
Cantonment Board has also been re-
quested to shift its garbage dumping
ground to a place far removed {from
the airport.

Review of Textile Policy to encourage
Decentraliseg Sector in the handlooms
a8 against Mill Secter

*356. SHRI P NARASIMHA RED-
DY: Will the Ministe, of COMMERCE
be pleased to state:

(a) whether Government intend to
undertake a review of the textiles po-
licy in orde: to so modify :t as tu en-
courage the decentralised sector 1n
the handlooms ag against the mill sec-
tor; and

(b) if so, the steps bemg taken to-
wards this end?

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA).
(a) and (b):- Government intend to
undertake a review of the textile po-
licy in the context of formulation of
the 5th Five Year Plan on tlie banis
of repurts submutted bv the various
Task Forces and Working Groups, in-
cluding 1epotts of the Working Group
on Hondloums and Powerlooms and
the Task Force on Handlooms.

Allegedly Tlegal Transactiony in Sale
of Flats in Bombay Detected by In-
come-tax Authorities

*357 SHRI H M PATEL, Will the
Minister of FINANCE be pleased to
state’

(a) whether the Income-tax Autho-
ritieg in Bombay recently unecarthed
a number of incidents involving ille-
gal transactions running into crores
of rupees in thy sale of flats in sky-
scrapers; and

(b} what action, if any, ha® been
taken against the persong concerned?

AUGUST 17, 1978
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (EBHRI X.
R. GANESH): (a) 'The Income-tax
authorities in Bombay searched in
April, 1973, a number of premiseg of
promoters and builders of multi-
storeyed buildings in Bombey who
were engaged in construction uﬂhd
ties. The constructions were not com-
pleted and only bookings of the flats
were going on when searches were
made. The purpose of the swarches
was to seize documentg angd other ma-
terialg to establish illegal transactions
involving on money payments,

(b) All the cases of the persons in-
volved have been centralis g with one
Income-tax Ward and the seized docu-
ments are under detailed scrutiny.
Wherever found necessary, order u|s
132(5) of the Income-Tax Act, 1961
have been passed retawining thg unex-
plained geized assets. Further action
as found necessary will be taken in
accordance with law

Complainty, against Tax Evadcrg Re-
ceived by Income-tax Aunthoritien

*358 SHRI PRABODH CHANDRA:
Will the Minister of l'l'\!AhCI" be
pleased to statc

{a) the number of wiitten (om-
plaints received upty 3ist July, 1973
during cuirent financinl vear Ly the
Income-tax evaders of Delh, aud New
Delhi,

(b) the pumber uf complainty which
have been disposed of so tar and the
number of those in which investiga-
tions have been imiliated together
with the nameg of the concerned
firma?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R. GANESH): (a) 309 written com-
plants of tax evasion were rcceived
by the Commissioners of Intonie-tax,
New Detlhi upto 31st July, 1873 during
the current financial year.

(b) Enquiries have been initiated in
all the cases and they are still in
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progress. It is not in the interest of
enquiry to disclose the names at this
stage,

AHeged Attepapt by Reserve Bank
of India to creaty Chaos In Banking
Transactions and Pass Blame to Tamil
Nadlu Bank Employees Federation

*359. SHRI SAT PAL KAPUR. Will
the Minister of FINANCE be pleased
to state: .

(a) whether the attention of Gov-
ernment has been drawn to the news
jtem which appeared mm the ‘Bhtz'
dated the 21st July, 1873 uncer the
theading 'Stop this tyranny of banking
tycoons”; and

(b) if so, the reaction of Govern-
ment thereto and the steps taken to
improve the situation?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAQO CHAVAN)
(&) Gouvernment have seen the nows
item in the Blitz which relates to an
industrial dispute mn the Bank of Ma-
dura, a non-nationalised bank over
the alleged wictimusation of a large
number of employees of thg bank by
the management.

(b) Following the interventop by
the Central Industrial Relations Ma-
chinery a settlement has becn reached
on the dispute between the n.anage-
ment of Bank of Madura and the Bank
of Madura Employees Union/Tamil
Nadu Bank Employees Federation on
11th July, 1973  Ag a result of the
settlement, the Union has agreed to
withdraw the agitation, and the man-
agement of the Bank of Madura has
agreed to revoke the orderas of sus-
pension against about 347 amployees
and withdraw the show cause notices
issued to about 260 workmen. The
Clearing House at Madras has resums-
od normal functioning with efect
from 12th July, 1973,
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Exporters of handloom furnishing
Fabrics reluctant to enter ints Export
Commitments due to uncertain posi-

*380. SHRI D. D. DESAT: Will the
Minister of COMMERCE be pleased
1o state;

(a) whether as reported by the
‘Economic Times’ in its issur dated
9th June, 1973, the exporters of hand-
loom furnishing fabricg are reluctant
to enter into export commitments des-
pite good enquiries from sbroad, due

fo uncertan position of yarn supply;
and

(b) if so the steps taken to solve
this problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C, GEORGE) (a) At the time of
the news report there were some com-
plaints to the Handloom Exvort Pro-
motion Council on this point.

{b) Although production of yarn
had fallen as a result of power cuts,
i a number of States, special arrange-
ments woere made under the Yam
Control Scheme 1o allot yarn of the
required counts, aganst confirired ex-
port orders Power cutg having Leen
hfted recentlv, production s now
hkely to improve and exporters should
not find 1t difficult to get their re-
quirements Following the improve-
ment in production, Government have
relaxed distribution controls on yarn
up to counts 40s,

Laying on the Table a Copy of the
Draft of Fresh Agreement bet-
ween India and Bangiadesh

3372 KUMAR] KAMLA KUMARIL
Will the Minister of COMMERCE be
pleased to state-

(a) whether Government will lay
on the Table a copy of the new agree-
ment which has been finalised in July,
1978 between India #nd Bangladesh;
and

{b) if not, the reasons therefor and
whether foodgrains will also be ex.
porled to Bangladesh?
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‘THE DEPUTY MINISTER IN THE

of special interest to the two countries
to the extent of Rs, 30.5 grores each
way Details of the commodities in-
cluded in the Arrangement are given
in the statements laid on the Tabie of
the House. [Placed in Library See
No. LT 5420/75]

3 Foodgrains, are not covered by
the Balanced Trade and Payments
Arraingement. Permissible itemg not
covered by the Balanced Trade and
Payments Arrangement, can be expor.
ted to Bangladesh under the normal
Export and Foreign Exchange rules
and regulations.
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Sales Transactions by Public Sector

Undertakings among themselves and
with Government Departments

3379, SHRI SHYAMNANDAN
MISHRA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the sales transactions by public
sector undertakings among themselves
and with Government Departments

AUGUST 17, 1073
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and institutions during the last three
years; and

(b) what proportion doeg it form
of the total sales of the public under-
takings during these years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). Govern-
ment do not maintain such statistics
as it comes under the day-to-day ad-
ministration of the Public Enterprises.
However, according to the Comptrolley
& Auditor General's Report for the
years 1869-70 and 1870-71—Union Gov=
ernment (Commercial)—the informa-
tion was as follows:

. 1969—70 1970—71
(in respect of 51 (in respect of 64

compames) companies)
() Total Sales Rs. 479 crores Rs. 470 crores
(ii Sales to Gorvi. Departmrents (2 age of total) 339, 259,
{iii) Sales to Public Sector Undertakings
(S%age of mh : * * = = 35 29°,

Amount of loan granted by Agricul-
tural Reflnance Corporation to
various Industries

3380. SHRI MARTAND SINGH.
Will the Minister of FINANCE be
plesed to state:

(a) the amount of loan granted by
“he Agricultural Refinance Corporation
to the various industries linked with
Agricultural production during the
last three years; and

(b) the progress made in this res-
pect and with what result”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHTAGI): (a) and
(b). The Agricultural Refinance Cor~
poration is primarily a refinancing
agency, providing financial assistance
to eligible institutions, namely, Cen-
tral Land Mortgage Banks, State Co-
operative Banks and the scheduled
commercial banks which are whare
holders of the Corporation, During

the three year period 1969-70 to 1972«
73 the Corporatioh besides refinancing
loans to agriculture, sanctioned refin-
ance assistance of Rs, 17050 lakhs in
respect of tea and rubber plantations
and fishery schemes which involve
processing activities linked to agri-
cultural production.

Proposal for Development of Places
of Tourist Interest in Madhya
Pradesh

3381 SHRI MARTAND SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether proposals for the deve.
lopment of more places of Tourist
interest in the State of Madhya Pra-
desh are under the consideration of
Government;

(b} if so, the names of such places;
and }
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{c) the amount sanctioned for the
development of tourism m Madhya
Pradesh during the last three years
{year-wise)”?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR KARAN
BINGH): (a) and (b). Not for the
sent,

(¢) Tourism schemes taken up in
Madhya Pradesh during the last thiee
years are as follows —

1. Kanha eame sanctuary
(o) Electrificauon ~“of Kanha

(work completed) 2 §1 000
(b) Water supply (work
m progress 1,00,000
(¢) Provision of tho mini-
buses (provided 80,000
(d) Banasingha privect and
onstiuction of ancuis at
Ka ha (work Completed 111,000

3. Construcuon on of youth tostd
at Bhopal nearng completin 3 20000

3 Khaunaho

(8" Repars of tanks and pui-
chase ot land tor camng

(work completed) 1 00,000
(b Expansion of travellers
ge at Khajuraho by
IPDC 20 90,600
(c) Water sapply (work m
progreast 7+46,00¢
4 Water supph at Sanchi (work
m progre:s 1 92 00N
34,00,000

Maintainung Prices of Natural Rubber

3382 SHRI VAYALAR RAVI will
the Minister of COMMERCE be pleas
ed to state

(8) how far the different steps taken
by Government have been successful
in mamtaining the prices of natural
rubber at a 1easonable level and pre-
vent wide fluctuations 1n 1ts price, and

(b) what 1 the prevailing prices in
the market and the mimmum price
fixed by Government for natural
rubber?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE) (a) As a result of
deployment by Government of State
Trading Corporation and the Govern-
ment of Kerala in the Rubber Market
for ensJring minimum notified prices
to the small growers, the market
prices have g1own considerable 1m-
provement and are ranging near the
lever ot notified priceg although they
are still shpghtly below the notified
level The decision by Gevernment
of India to frcilitatc export of Natu-
ral rubber ,ls0 had a sigmificant and
salutotv effect

{b) The prit s gquoted in the market
arc for lot rubber only which com-
prisrs of RMA-Grad III IV gnd V
rubber  The mimimum notified prices
for these grades aie Rs 51340,
Rs 50568 and Rs 496 86 respectively
The average notified price for lot
rubber comprising of equal quantitres
of the thive grades works out to
Re 50531 A< against this, the aver-
age market price of lot rubber was
Re 48621 R- 47860, Rs 47829 and
R» 48296 during thc month, of April,
May, Jane and July, 1873 respectively

Payment of Bonus {0 Rubber Boar&
Emplovees

3383 SHRI VAYALAR RAVI Will
the Minrster of COMMERCE be pleas-
ed to state

(#) whether employees of the Rub-
b~t Board have demanded pavment
of Bonus

{b) what action has been taken by
the Rubber Board in this connection;
and

{¢) the reaction of Government

thereto”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)' (a) Yes Srir

(b) and (¢c) The rubber Boawd
have made certain proposals in this
regard which are under conmderation
of the Government
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Oompremiss gn S0is between India
sad Bmrepesa Cpnltmon Mxrhet
ooaniriagd

3384. DR, H. P. SHARMK: Will the
Minister of COMMERCE Ye pleased
to state:

{(a) whethrer th¢ Compromisg ob
Jute, laboriously negotiated betwesn
Ihdis snd the European Commission
in My this year is pot Hkely to be
performed sngt sdhered to by the
E.CM. countries;

(b) i so, what development have
since followed in this regard and what
objections have been raised to the
performance thereof; and

(c) Governments reaction to these
developments?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir.

(b) and (c). Does nof arise. Fol-
lowrng the negotiations held with the
EEC in Brussels from 21st to 23rd
May 1973 some understandings in re-
gard to tarif and other concessions
have been reached for the import of
Jute goods from India by the EEC.
The Agreement incorporating these
understandings is befng finalised.

Construction of Youth Hestels

3385. SHRI RAJDBO SINGH: Will
the Minster of TOURISM AND CIVIL
AVIATION be pleased to wtate:

(a) whether the Central Govern
ment have sanctioned the construetion
of 16 youth Hostels in the country;

(b) whetser these Hostels will be
constructed i State Capitals or in
those towns angd cities which have
more Univeruities;

(¢) whether Uttar Pradesh has been
gllotted one hostel or more than ane
ketping in view itz Dbiggest youth
pnpulation;

(d) whether Vatanasi city having
there Universities. theore than any
other aity in the Capital; will have
any youth Hostel; and
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(e) if po, the reagons for ignoring
the claim?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH):, (a) and (b), Yes, 8ir. With
tiie gbjectivé of encouraging beth do-
mistid gnd fordign youth travel, dife
Department of Tourism has formuldt-
ed a scheme for the con.llmnh} of
Youth Hostels at 17 centres
dncial sanctibn has been lssued in
respect of 18 Youth Hostel projects,
some of which are slrewdy complebed
and the remaining are st various
stages of construction. The selection
of the Centres has been made with
due regard to the special interests of
students in archaeology, trekking,
mountaineering, modern architecture,
beaches, etc. and include State Capi-
talg and University towns,

(c¢) One Youth Hostel at an esti-
mated cost of Rs. 3.47 lakhs is under
construction at Nainital.

(d) No, Sir,

(e) Does not arise, as the number
of Universities located in a particular
eity iz not the sole criterion for its
selection as a Youth Hostel Centre.
It is understood, however, that the
State Government s considering the
possibility of setting up a Youth Hos-
tel jn Varanasi in the Fifth Plan,

Special Assistance sought by Makhyd
Pradiesh for completion of werks
in Drought-Affected Areas

3386, SHRI DHANSHAR PRA-
DHAN: Wil tbe Minitser of FIN-
ANCE be pleased to state:

(a) whether Madhys Pradesh has
requested the Central Government for
special agsistance outside the plan for
completion of works n drought-
aflected aress; and

(b) if so, the reaction of Central
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SMRY X.
R. GANESH): (a) No, Sir.

(b) Does not arise,
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Criteriy for Iuposing Bin on Tmvpert
of Diugs

3387, SHRI K 8. CHAVDA: Wwill
the Minister o} COMMERCE be pleds-
ed to state:

(a) the eriterig generally followed
by Governmeni for banning impoits
of important drugs;

{b) whether impott of Betapicoline
produeed by Messrs. Warner Hindu-
stan and Predinsolene prottced by
Mesgrs, Jhen yeth hag been banned;
and

(¢) if so, whther Government pro-
powe to allow restriced imports of the
two drugs either through the State
Trading Corporation or direct by ac-
1ua] users?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The criteria
generally followeq for bemning im-
ports are domestic production and de-
mand, quality and prices of indigenous
products and foreign exchange avail-
abilty,

(b) and (¢). No, Sir. In terms of
the 1mport policy for 1873-74 period,
import of Betanicoline is allowed on
a restricted basig through S.T.C
Import of Prednisolone is allowed
direct to actual users on a restricted

(a) whether the Life Insurance
Cotporation has given loang to differ-
ent States for setting up of Industrial

(b) it g0, the State-wise lregk up
of such lowns; and

Written Answers 5o
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRL
MATI SUSHILA ROHATGI) (a) and
(b). LIC advances loans for the
setting up of jhdusirial estates, to
Cooperatives and public limited Com-
panies on the gusrantee of the State
Government, The State-wise details
of the loans advanoed for this purpose
upto 31st March, 1973 are given below:

State Advinced dpto
. 31-3-1973
(Rs. in Lakin)

Andlira Pradesh 2198
Gujarat 98- 39
Miharashtra 157- 51
Rajasthan 4710
Tanil Nadu 15-35

Total 297133

Figures given above are provisional
and subject to audit.

(c) The Government of Orissa has
not approached the L.IC, for grant uf
any loan for the getting up of Indu-
strial Estates.

Alloption of Flexible Licensing Pelicy

3889. SHRi PRABODM CHANDRA:
SHRI RAM PRAKASH:

Will the Minister of FINANCE be
pleased to state:

(a) whether Aid Indiy Consertium
has suggested to our country to adopt
flexible licensing policies in in@ustrial
growth; and

(b) if so. the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) and (b). India Censortium noted
the acceleraled industrisl growth snd
expressed the hepe thiat messures by
Government to improve theé ikwest-
ment clinate through such stepw as
more flexible Hoensing policies would
provide for sustsined rapid dwbtrial
growth,
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Hartal by Leather Tradery in South
India

3390. SHRI R. V. SWAMINATHAN:
Will the Minister of COMMERCE be
pleaseg to state:

(a) whether the leather traders in
South India observed two-day Hartal
on 12th and 13th July, 1878 to focus
the Centre's attention on the disas-
trous effect the quota system will have
uvn the Industry;

(b) if so, whether the Executive
Committee of the Southern India Mer.
chants Association has pointed out to
the Government of India that indivi-
dual exporter would actually suffer
up tp 50 per cent although the cut an-
nounced was 10 per cent on skins and
20 per cent on hides;

{e) if so, the reaction of the Gov-
ernment thereto; and

(d) whether any changes are being
made in view of their opposition and
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
A, C. GEORGE): (a) Yes, Sir

{b) The Southern India Skin and
Hide Merchants Association represent-
ed that the actual cut on individual
exporiers would work out t{p 45 per
cent on the basiz of best year's per-
formance

(c) and (d) 20 per cent cut on hides
and 10 per cent on skins has been
imposed on the over-all exports dur-
ing 1972 to fix the overall quota ceil-
ing for 1973-74 The cut on the indi-
vidua] exporters js boungd to be higher
since their quota has been fixed on
their best year's performance during
the last five years. Originally the
quota scheme was to have effect from
1st April 1973 but on representations
from the leather trade, it has been
made operative from 1st August, 1873
instead of st April, 1973 Out of the
quotag fixed for each individual for
the year 1873-74, only 50 per cent will
be released for export during the re
mainthg perfod of the current year n
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addition to the exports which hive
I.;l;eady been made during April-July,
3.

Outstanding sscount of Entertainment
Tax in U.P,

8391, SHRI B. R, SHUKLA: Will the
Minister of FINANCE be pleased to
state what 18 the total sum of unrea-
lised Entertainment tax in Uttar Pra-
desh?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R, GANESH): The arrears of Enter-
tainment and Betting Tax outstand-
ing as at the end of 1071-72- are Rs.
17,000 /-,

Report of Mr S R Alichin of
UNESCO Regarding Develop-
ment of Monuments in India

3302, SHRI SUKHDEO PRASAD
VERMA: Wil] the Minister of TOUR-
1SM AND CIVIL AVIATION be pleas-
ed to state:

{a) whether  Government have
taken into consideration the report of
M:. S R Alichin of the United Na-
tions Educational, Scientific and Cul-
tural] Orgunisation in regard to the
development of monumenty in India;
angd

th) 1f s0, the salient fcatures of the
Report and the reaction of the Gov-
ernment of India in regard thereto?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR, KARANW
SINGH): (a) Yes. Sir.

{b) In hi; report presented in May
1960 he has made recommehdations
suggesting the lines on which places
of archacolngical interest can be de-
veloped to make them more attractive
to fourists, The report alsp contains
suggestions on developing wild life
sanctunries and entertainment for
tourists, publication of literature on
monuments, flood.dighting of monw-
ments, ete. These recommendations
have been taken into consideration
while formulating schemes for cultu-
ral tourism.
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Amount of Investment by, Agricul.
tural Re: Finance Corporaticn

3394¢. SHRI D. B, CHANDRA
GOWDA: Will the Minister of
FINANCE be pleased to state:

(a) the figures regarding the total
amount of investment by Agricultural
Refinance Corporation all over the
country during the current plan; and

(b) the State-wise break-up of
distribution of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Refinance  Corporation
disbursed through refinance Rs. 194.64
crores as finaneial assistances during
the Fourth Plan upto the period end-
ing June, 1973.

(b) the State-wise break-up of
distribution as at the end of June 1973
is as follows:

(Rs. in lakhs)

Ste Union territory

Amount disbursed

Andhra Pradesh

210990
Assam . : 36+ 00
Bihar , . | 4of B6
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I 2
Delhi ; - 6.42
Gujarat ' . 3461.05
Haryana 2069.87
Jammu & Kashmir 52.75
Kerala 241°50
Madhya Pradesh 666°24.
Maharashtra 1783.18
Mysore r 1214°59
Orissa . 43" 50
Punjab . . 2406° 63
Rajasthan : 378-04.
Tamil Nadu 2206° 46
Uttar pradesh 236383
West Bengal 4 19.50
TOTAL:~ 1946432

Export of Marine Products

3396, SHRI RAJDEO SINGH: Will
the Minister of COMMERCE be pleas--
ed to state:

(a) whether thg exports of marine:
products during last year viz.,, 1972-
73, registered an increase in quantity
and value over the corresponding .
period of 1971.72;

(b) if so, the total quantity and
value of the export during 1972-73;

‘(e) whether all items of marine pro-
ducts or some of them recorded in-
crease; and

(d) whether future prespects of
export market are bright, and if so,
the stepsg taken by Government in this
direction?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) 38903 tonnes valued at Rs. 59.72.
crores.
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(c) Most itemg have recorded in-
Crease.

{d) Yes, Sir. Among the steps
‘taken to increase exports are:

(i) In addition to the 30 trawlers
already approved for import,
a further import of 50 more
trawlers hag been authorised;

(ii) arrangements for provision of
dieszl oil for mechanised fish-
ing boats at concessional rates
are being made;

«(iii) the Marine Products Export
Development Authority has
been set up to coordinate all
aspects of this industry, in-
cluding marketing:

-(iv) intensive studies gre being con-
rlucted in both traditional and
new markets; ang

(v) new itemg of marine products
are being identified for ex-
ploitation.

‘Repayment of Loans given to Foreign
Countries

3397, SHRI D. B, CHANDRA Go-
WDA: Will the Minister of FINANCE
be pleased to state:

(a) the names of those countries
which have taken loans from India;

(b) the time when these loans were
given and the amount repaid so far
including interest;

{¢) whether India is getting back

" loans given to foreign countries accord-

ing to the terms and if not, the reasons
therefor; and

(d) the names of the countries which
are not repaying it regularly?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(ay Nepal, Sri Lanka, Indonesia,
Bhutan and Bangladesh,

(b) The loans were given from 1964

to 1973 and the amount repaid so far,’

including interest, is Rs. 14.58 crores.

AUGUST 17, 1973
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(c) and (d). Yes, Sir, However in
the case of some credits to Bangladesh,
the manner of pavment of interest ig
being clarified at the request of that
Government,

Request from Orissa Government for
Finance for Construction of a Tourist
Reception Centre in Orissa

3398. SHRI ARJUN SETHI: Will the
Minister ef TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the State Government
of Orissa have requested the Centre to
finance the construction of a Tourist
Reception centre in Orissa on the
pattern of Centres constructed at se-
lected Tourist Centres of India; and

\ (b) if so, the action taken in the
matter?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) and (b): A request to
this effect has been received recently
from the Government of Orissa, but
because of extremely Ilimited resour-
ces and the fact that the construction-
of a Tourist Reception Centre in Orissa
has not been included in the Fourth
Five Year Plan, it has not been possi-
bie for the Department of Tourism to
implement the preposal. However,
the India Tourism Development Cor-
poration which operates Travels’ Lod-
geg at Konarak and Bhubaneswar, is
taking up the expansion of the Travel-
lers’ Lodge at Bhubanswar by the
addition of 25 double rooms to the
existing 12 double rooms. The 1T D.
C. also plans to take over the Railway
Hotel at Puri and expand its present
capacity of 32 rooms by the addition
of 40 double rooms.

Limit or the Working Hours of a
Pilot in Tndian Airlines

3399. SHRI RAJDEO SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether contrary to the practice
prevailing all over the World Indian
Airlines has not laid down any limit
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on the working hours of g pilot and
sometimes 3 pilot hay to fy an aircraft
for 12 hours a day; and

(b) if so, the reasons therefor and
Government's reaction thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
BINGH): (a) gnd (b). No, Sir,
Fight and duty time limitstiong for
line pilots in Indian Airlineg which
have been evolved in agreement with
the Indian Commeycial Pilots' Asso-
ciation are are follows;

Jet pilots m

piston en-
gine pilots
Hr. Hrs.
Daily 6 8
Fhght Weekly 26 32
Time
Monthly 65 8o
Dany Daily oI It
Time

Increase in Expori of Lesther Foot.
wear

3400 SHRI RAJDEO SINGH: will
the Minwister of COMMERCE be pleas-
ed to state:

(a) whether leather footwear ex-
port 1s msing year by year and i so,
the reasons therefor:

(b) tae countries which import lea-
ther footwear;

(c) whether Government have
taken steps to encourage the produc-
tion of leather footwear and to main-
tain the quality of expert; and

(d) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Bxcept for the
your 971-93, exgoris of leather foot-
wear have been risi marginally.
ﬂi.g increase har been to mariet.

SRAVANA 26, 1885 (SAKA)
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ing efforts 'made by the State Trading
Corporation and other exporters,

(b) Australi, Bulgaria, Canada
France, G.D.R, Nepal, Switzerland,
UK., US.A, US.8.R and Zambia,

{c) Yes, Sir.
(d) The broad outlines ape:

(i) Exports of semi-processed
hides and skins have been
placed under quantitative
restrietions, with one of
the ebjectives to provide raw
material to footwear industry
at reasonable prices to provide

(1) Resemxrch and Development in
styles, design and material
to meet requirementg of fast
changin fashions in the
inter-national market.

(ili) Providing expert guidance on
technical processes of produc-
tion and usage of various
materials and regular visits

. to factories, tanneries for in-
process as well as final quality
control.

(1v) Facility of advance payments
for sending goods by rail to
port towns for shipment,

{v) Market study for export, loca-
tion of export potential and
securing of export orders.

(vi) Encouraging small scale cot-
tage sector fabricating units
to joint together to form wvia«
ble private limited companies
and also to undertake mec-
hanisation.
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Manufacturers of Instrument Landing
Sysiem Installed at Delhi Airport ask-
oé to send an expert to Study its
working

3402. SHRI DHAN SHAH PRA.
DHAN:

SHRI D. B, CHANDRA
GOWDA;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

{a) whether Government have asked
the British manufacturers of the
controversial Instrument Landing
System installed at Delhi Airport to
send an expert to study its working;
and

(b) if so, the outcome of the study?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGH)- (a) Yes. Sir,

(b) The expert has confirmed that
the Instrument Landing System is
functioning normally.

A9 (fegrta3 win) 7 &A@ X9
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Harasment to Indian and Foreiga
Pussengers by Taxi-Drivers at Palam
Airport

3404, SHRI D, P. JADEJA:
SHR! ARVIND M. PATEL:

Will the Minister of TOURIBM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that the Indisn and Foreign passen.
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gers 4t Palam A.trpon are harassed by
the Taxi-Drivers;

(b) i so, the steps taken by Gov-
ernment in this regard; and

(c) the action taken by Government
to provide more Taxi facilities to the
Indian and Foreign passengers at the
Airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Complaints to this

effect have been received from time
to time.

(b) The Internsational Airports
Authonty of India are taking firm
steps to check the nuisance, intluding
the following:

(i) Contro] of parking and move-
ment of taxls inside the air-
port,

(ii) Discouraging touts and can.
vassing agenig for taxis.

() Checking every taxj leaving
the airport.

(1v) Exercising vigilance over un-
authorised private taxis

(¢) The number of taxie available

at the awrport 15 considered to be
adequate,

Manufaciuring cost of Cotton Yarn of
various counts,

3405 SHR1 B, K DASCHOW-
DHURY' Will the Minister of COM-
MERCE be pleased to state:

(a) the manufacturing of colton
yarn of various counts for the last
three years, separately according to
guality and variety, showing margin
of profit of the manufacturers:

(b) whether such colton yarn ma-
nufacturers ate makings huge extra
profits and stll demanding increase
in the price of cotton yain: and

(¢) whether Government are taking
any serious steps to stabilise the cct-
ion yarn prices and if so, the broad
outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a} to (e): Gov-
ernment have not undertaken any cost
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study about cotfon yarn and have
therefore no information about the
manufacturing cost of various counts
of cotton yarn or the profits made by
its manufacturers. The prices of cot-
ton yarn have been controlled sta-
tutorily with effect from the 13th
Morch, 1873 In view of the rige in
the price of indigenous and imported
cotton over the last few months and
the increased levy of 40 per cent ad-
valorem customs duty on foreign cot-
ton with effect from 1st March, 1973,
the producers of cotton yarn have
been demanding an increase over the
price fixed statutorily, No increase
has, however, been allowed so far,
Apart from the statutory control on
price in force presently, no further
s*ep with regard to prices of cotton
yarn is contemplated for the present,

Production of Cotton Yarn in the
Country

3406, SHRI B. K. DASCHOW-
DHURY: Will the Minister of COM-
MERCE be pleased to state what gteps
hie Minsstry 15 taking to increase the
producticn of cotton yarn in order to
fulfill the tital demand in the coun-
try?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
A. C. GEORGE): Government had
decided to license 2.5 million addi-
tional spindles during the Fourth plan
period, Of these, permits have al-
ready been issued for 1.4 million spin-
dles and permits for the remaining
spindlage are expected to be issued
during the remaining period of the
Fourth Plan.

«Price-Freese-Policy” on Essential
Commodities

3407 SHRT B K. DASCHOW-
DHURY:
SHRI R. N BARMAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose
to declare “Price-Freeze-Policy" on
certain essential commodities in order
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to check any further increase in prices
dﬁ\oumnmodahl;m

(b) if %0, the hrogd features af the
propeosal” '

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(8) and (b)), The Government
bhas been qpecating a system of
price controls on seleciive basis

avalahiity, for example,
throygh imports. Recently, steps have
been taken to fusther tighten credit
controls and effect economies 1n Gov-
ernment expenditure with a view to
containing inflationary pressures.

Savings Bank Aceountg in National
and Grindlays Bank
3408. SHRI B K DASCHOW-
DHURY
SHRI R N BARMAN

Will the Mimiste; of FINAMNCE be
pleased to state

(a) whether there 1s a standard rule
for all banks functioning in the
country 1n the matter of Savings Bank
Accounts;

(b) whether Nationaland Grindlays
Bank has a rule different from other
banks in India, under which a
rmummum balance of Rs 500/- 18 to
be maigflasned and uf at any time
the balance falls below Rs 500, -
interest 15 not admussible to the
account holders and further a service
charge of Rs 10/~ is unilaterall\
deducted from such accpunts, and

(¢) whether Government propase
to take steps in the mafter and ask
the National and Grindlays Bank to
conform to the standard rules as
followed by aother hanks under the
direction of the Reserve Bank of
India; and if not, the reasons therefor?

THE MINISTER OF FINANCE
(BHRI YESHWANTRAO CHAVAN):
(a) No, Bir,

) mlnghﬂnwm
ﬁﬁm.W

deposit accounts with commercial
banks including foreign banks
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Co-operation of Pmployees' Unions
jn Nationalised Banks re Curtail-

ment in Expenditure of overtime
Allowance

3410 SHR] N. K SANGHI: Wil
the Minuster of FINANCE be pleaspd
to state:

(a) whether the cooperption of the
Employees Unions in the
.banks has been sought to curtafl
expenditure en Overtime Allowance
in these banks; and
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{(b) i so, their reaction in this

of employees, do seek the cooperation
of Employees Unions, wherever there
is response from the Unions.

Fiow of Finance of Nationaliged
Banks into Small Scale Industries

3411. SHRI N, K. SANGHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the flow of finance of
the nationalised banks into the small
scale industries has not been wvery
encouraging during the last three
years as compared Lo the total
disbursements of finance to the
industries as a whole;

(b) if so, what has been the
percentage of this assistance during
this period for the small industrial
units; and

(c) the steps proposed to be taken
to ensure better allocation of funds
to this sector?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CRAVAN):
(a) As will be seen from the figures
set out below, the outstanding
sdvances of nationalised banks to
small ascale industries have been
continuously increasing.

1507 LS—3.
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As on the last .+« Outstend-

Friday of * ing ad-
vances of
nationali--
sed banks

to amall

scale in-

{Rs. Croves )

March 1970 . 198-72
March 1971 . . 24388
December 1971 ) 263-03
March, 1972 . : . 283.69
December_ 1972 . 315° 34

(b) A complete time geries {or
bank credit for large scale industries
is not available. Such information as
has been compileq by the Regerve
Bank of India for March 1968 and for
April 1972 for credit given by the
nationalised banks to industrial sector
as a whole and to small scale
industries indicates that whereas in
March 1968 credit to small scale
industries constituted 10.7 per cent
of the credit to industrial sector as a
whole, in April 1972 the corresponding
proportion increased to 177 per cent.

{c) Small scale industries are
treated as a priority sector and it is
the constant endeavour of the banks

to enlarge the flow of funds into this
sector

Purchase of pon-fertous meials by
MMT.C. from foreign countries

3412. SHRI N_ K. SANGHI: Will the
Minister of COMMERCE be pleosed
to state;

(a) whether his Minisiry has asked
the Minerals and Metals Trading
Corporation to explore the possibility
of buying some non-ferrous metals
from foreign countries;

(b)Y whether the Corporation has
also been asked to aim at signing
more long-term contracts for these
non-ferrous metals as a possible safe-
guard against erratic behaviour of
prices in world metal markets; and
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{c) if so, the names of the countries
in view with whom negotiations are
proposed to be held on the above two
lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C,L GEORGE): (a) and (b) The
MMTC has already been entering
into long-term contracts with foreign
producers and suppliers for supply
of non-ferrous metals,

(e) The MMTC has entered into long
term contracts for supply of copper
with Zambia and Peru; for high grade
zinc ingots with Australia and Congo;
for prime western zinc with Japan
and for lead with Australia. They
are also flnalising a long term
contract for nickel with Canada.

Proposal to discontinue air services
linking Khowai, Kamalpur and Kail-
ashahar in Tripura

3413. SHRI INDRAJIT GUPTA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal
to discontinue air services at present
linking Khowai, Kamalpur and
Kailashahar in Tiipura: and if so, the
reasons therefor;

(b) whether these airficlds serve
an area which has no Railway link
with the rest of the country; and

{¢) if so, whether there is any
shortage of aircraft which has
prompted the proposal?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR, KARAN
SINGH): (a) No, Sir,
(b) Yes, Sir.

{c) Does not arise,

AUGUSY 17, 1978
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Haading over of U, Aid Baildings
and othey asmsets (¢ Governisant
of India

3414. SHRI P. NARASIMHA
REDDY: Will the Minister of
FINANCE be pleased to state:

(a) whether US.A. has terminated
its Aid programme to India and handed
over to Government its building
complex at New Delhi and ather
fixtures and equipment etc., elsewhere
in the country;

(b) it go. the buildings, fixtures and
equipment so handed over; and

{c) the use to which these are
proposed to be put by Government?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c) No, Sir; U.S.A. has not
terminated its aid programme to India.

But, in the context of our selective
approach towaids foreign assistance
and collaboration, US technical

assistance to India has been restricted
only to the Indian Farmer< Fertilizers
Cooperative projecy upto the end of
April 1974; technical as-istance for the
remaining projects ended on 30-6-1973,
on their complietion In view of this,
the strength of the USAID Mission in
New Delli has been considerably
reduced,

Out of rupees from the grant portion
of PL 480 funds which were made
available to USAID from time to lime
to be held in trust and to be expended
on meeling certain local costs of the
USAID gse.stance programme in India
USAID  ¢mstructed a  building
complex in South Delhi and purchased
certain  quantities of equipment,
furniture, etc.

The building, furniture, egquipment,
etc.. therefore, belonged to the Govern-
ment of India and their possession was
to revert {0 the Government of India
whenever they were no longer
required for the use of USAID, UBAID
handed over possession to the Govern-
ment of two portions of the bullding
complex in February, 1973, and April,
1878 following the reduction in the
strength of the TUBAID Mission in
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New Delhl. These have been allotted
by the Minlstry of Works, Housing
and Urban Development to the
Department of Science and Tech-
nology. Tha USAID has intimated
that the remaining portion would be
handed over to the Government on
30th September, 19783.

The furniture, equipment, etc., in
Delhi and elsewhere in the country
have been taken over by the
Government for use by the Ministries,
projects, ete.

Troubly in Rupee Trade between
Indig and Bangladesh

3415. SHRI H M. PATEL: Will
the Minster of COMMERCE be
pleased to state:

(a) whether the Rupee trade
betweer, India and Bangladesh has
run inty trouble:

ib) it so, the reasong therefor; and

(e) the 1caction of Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) to (¢) The
refercnce of the Hon'ble member is
perhaps 1o the trade betwecn India
and Bangladesh under the Limited
payments Arrangement. Np difficul-
ties, as such, have cropped up in con-
nection with the working of the Ar-
rangement,

2. The working, of the Trade Agree-
ment and the Limited Payments
Arrangements was reviewed in
October, 1972, and in the fust week of
July, 1878 It was ncted that
considering the problems of internal
transport, shipping limitations and
procedural arrangements that had to
be worked out for the first time after
long years of absence of trade
relationship between the two countries
the export performance of both the
countries under the Limited Payments
Arrangement was very satislactory,
In order to take effective ang timely
mensurep for removing transporta
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bottlenecks, the two Governments
have decided to form a Joint Trans-
port Co-ordination Committee.

News item eniitied “Malpractices
mount in Air Travelling Industry”

3416. SHRI PRABODH CHANDRA:
SHRI RAM BHAGAT
PASWAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether Government's attention
has been drawn to the news item
appearing 1n the “Sunday Standard”
dated the 1st July, 1973 under the
Caption “Malpractices mouny ip air
travelling industry”; and

tb) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir,

{b) The following measures have
been taken to deal with the
situation : —

(1) Reduced return excursion
fares have been introduced
between U.S A. and India and
U.K and India.

(i) Reduced youth Jfares have
been introduced between India
and France and India and
Switzerland;

(i1i} A charter company has been
established by Air-India for
operation of charters at cheap
fares;

{iv) A new rule has been incorpo-
rated in the Aircraft Rules,
1937, whereby it is compulsory
for airlines to file their tariffs
with the Director General of
Ciwvil Aviation for approval;

(v) A reservation has been placed
on the relevant IATA Reso-
Jution which provides that



m in any country other
India and in any currency
other than Indian Rupees.

infringement of foreign exchange
regulations.
o

Rewards to informers giving Infor-
mation About (Concealed Incomes

3417. SHR] PRABODH CHANDRA:
Will the Minister of FINANCE be
pleased to state:

() whether there is a scheme to
reward those who give relevant
information leading to the disclosure
of unaccounted money and the money
on which income tax has heen evaded:
and if so, the main features thereof;

(b) whether the names of such
informers or complainants are kept
absolutely secret to avoid enmity
between the tax evaders and such
informers; and if not, the reasons
thereof;

(c) whether in some cases investi-
gating Income-tax Authorities in
collusion with the tax evaders do not
proceed in the matter on the basis

of the clues supplied to them by
informers; and

(d) the authority of the officer
whom the informer or the complainant
should contact in the Income-tax office

at later stage to supply more authentic
information?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH): (a) Rules for
grant of rewards have been re-
vised with effect from 1-7-1873
to cover persons who furnish infor-
mation regarding evasion of Wealth-~
tax and Egtaie Duty also. Under the

(b) The names of the informers are
kept secret,

(¢) Whenever any such complaint
is received, the same is investigated
and appropriate action is taken.

(d) Any officer of the Income-tax
Department not below the rank of an
Income-tax Officer including the
officers of the Intelligence Wing of the
Income-tax Department can be
contacted to give authentic information
about tax evasion.

Penalty for evasion of Income-Tax

3418: SHRI PRABODH CHANDRA:
Will the Mmnister of FINANCE be
pleased to stale:

(a) whether regular cases of assess-
ment of Income-tax are given prefer-
ence over the cases which wure
brought to the notice of Government
by the Informers; and if 3o, the
reasons therefore;

(b) the steps taken to ensure that
thorough investigations are made by
checking the bank balences, lockers,
movable and immovable property of
the reported tax evaders and by
raiding the premises of their houses,
godowns and shops simultaneously;
and

(¢) the amount of penalty in sddi-
tion to income-tax imposed on those
who are found guilty of tex evasion?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
«SHRI R, K. GANESH): (a) In-
come tax assessments have to be
mde in the normal course in
Tespect of all types of cases in order
t0 ensble the Government to collect
revenue. The cases brought to the
nutiee of Government by informers

are also processed along with the
reguhr assessments and sometimes
separately, if expenditious investiga-
gation is found necessary.

{b) Searches u/s 132 of the Income-
Tax Act, 1861 can be made only when
the Commissioner of Income-Tax is
fully satisfied about the necessity of
search and where he has reason 1o
believe on the basis of information
available that gsuch a course of action
is necessary and expedient. However,
bank accounts and acquisition of
movable and immovable properties of
all assesseeg are checked in the course
of normal assessments.

{c) Penulty for concealment of
income is levied us 271 (1) (c) of the
Income-Tax Act, 1961 The law ag it
stands at present provides that in
cases of concealment of income the
penalty will be a sum which shall not
be less than hut which shall not
exceed twice the amount of income
concealed.

Security arrangements at Delhi..
Alrport

3419. SHRI SAT PAL KAPUR:
SHRI ‘JYOTIRMOY BOSU:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

ﬁ' 2 whether the attention of

t has been invited to the
news item captioned “Delhi Airport
Becurity Set-up unsatisfactory” which
appeared in the Indian Express dated
the 24th July, 1973 to the effect that
security arrangements continue to be
;’;rd!rom satisfactory at Delhi Airport;

(b)

it 5o, the reactions of Govern-
ment thereto

and the specific steps

SRAVANA 28, 1805 (SAKA)
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taken to ensure tight

security
arrangements there?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b) With a view
tfo strengthen the security arrange-
ments, the Central Industrial Security
Force has been inducted at Delh: Air-
port from the 10th August, 1973,

Decline in Profits and Deterioration
in Service to Customs of Nationalised
Banks,

3420. SHRI SAT PAL KAPUR:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
be pleased to state:

(a) whether Government have
made any review of the working of
nationalised banks at the nationalisa-
tion anniversary of banks this year;

(b) whether the nationalised banks
showed declinz in profit and the ser-
vices to the customers have been far
from satisfactory; and

(c) the steps taken to ensure their
smooth working and courtevus and
quick service to the customers?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN).
{a) The functioning of the nationalis-
ed banks is being reviewed on a
continuing basis both by the Govern=-
ment and the Reserve Bank of India.
Such reviews cover all aspects of the
performance of those banks.

(b) mnd {c) Aggregate net profits
of the 14 nationalised banks, after
payment of bonus, in the year 1972
were lower than the corresponding
profits of the year 1971, mainly due to
the general deceleration in the credit
to commercial sector, and the increase
in expenses due to rapid branch ex-
pansion and development of new ser-
vices for small horrowers,

There is a constant endeavour on
the part of the banks to improve
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customer service mnd to tone up
general efficiency, Some of the gteps
taken in this direction are: suitably
changing the gcope and content of the
training programmes with a view to
giving a proper reorientation to the
staff towards the credit requirements
of the small borrowers, recruitment o
technically qualified gtaf to assist in
the formulation as well as supervision
of implementation of viable pro~
grammes in the fleld of agriculture,
small scale industries etc., simplifica~
tion of forms and procedures and
decentralisation of the adminstrative
structure with a view to providing for
greater delegation of powers at
regional and branch level.

Steps {0 prevent improper use of im-
ported woollen rags

3421. SHRI HARI KISHORE
SINGH: Will the Minister of COM-
MERCE be pleased to refer to the
reply given to Unstarred Question
No. 808 on the 27th July, 1973 re-
garding permission to S, T.C. to re-
sume import of woollen rags and
state the steps taken by Govern-
ment to prevent recurrence of the
improper use of 1mported woollen
rags?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI

A, C. GEORGE): The following steps

have been taken by Government to

prevent recurrence of the jmproper
use of imported woollen rags:—

(i) The rags ghall be mutilated
abroad before shipment.

(ii) The overall percentage of
wool content in a bale shall
not be lesg than 60 per cent.

(iii) Central Boarq of Excise and
Customs have devised a pro-
cedure to ensure that the
imported rags are actually
mutilated,

Introduction of Delhi-Lucknow-Patna
Ganhatj gervice of Indian Airlines
3422, SHRI HARI KISHORE SINGH:

Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

AUGUST 1%, 1978
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(a) whether Gavernment
to introduce Dem-l..untnnwwm
:i:duhau service of the Indian Alirlines;

(b) if so, when?

THE MINISTER OF TO
AND CIVIL AVIATION (DR,
SINGH): (a) There is no such pro-
posa] at present,

(b) Does not arise,

Recognition to All India Bank eof
Baroda Employees Federation

3423, PROF, MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state;

(a) whether efforts are being made
to pressurise Government Lo reverse
their decision to accord recognition to
the All India Bank of Baroda Emp-
loyces Federation: and

(b) if so, Government's reaction
thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). As recognition to Unions
is given only by the Management
concerned, there is no question of any
pressure being brought on the Gov-~
ernment to reverse their decisign to
accord recognition to any Union. The
Bank of Baroda, which has accorded
recognition to the All India Bank of
Baroda Employees Federation as the
sole collective bargaining agent for
the workmen employees of the bank,
has reported that the All India Bank
of Baroda Employees Coordination
Committee affiliaed to the All India
Bank Employees Association are car-
rying on an agitation in the bank
with the demand that the bank Man-
agement should also negotiate with
them on All India Issues as was being

done hithertn.
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Foreign Exchange Neguired io Meet
Current ¥ear's Imperts
3424, PROF. MADHU DANDA-
VATE:
SHRI P. M, MEHTA.

Will the Minister of FINANCE be
pleased to state:

(a) what wil] be the amount of
foreign exchange that will be needed
for the increased imports during the
year; and

(b) what concrete steps are taken
to improve the foreign exchange
position?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) Substantial amounts of foreign
exchange are likely to be nceded for
increased imports during the current
year. While 1t is not possible to fur-
nish precise estimates in this regard,
the increase in the import bill for the
current financial year may be of the
order of about Rs, 600 to Rs, 700 crores
as compared to the last year,

(b) The Import Policy for the cur-
rent year is designed to step up ex-
poits and to economise on non-essen-
tial imports. The export promotion
measures include supply of imported
raw materials through replenishment
licensing, removal of capacity const-
raints and stepping up of export pro-
duction, abolition;reduction of export
duties where justified, (Export duty
on primary carpet backing was re-
duced jn mid-June) and grant of
drawbacks of impert ang excise
duties. The scope of export obliga-
tiong has been extended. Institutional
support for export promotion has been
progressively strengthened,

Steps to improve working of Ashoka
and Akbar Hotels

3425. PROF. MADHU DANDA-
VATE: Will the Minister of TOURISM
AND CIVIL AVIATION be pleaseq to
state:

(a) whether Hotels jn the public
seclor, like Ashoka and Akbar, have
failed to show profits and provide
substantial foreign exchange; and

(b) if so, what steps are taken to
improve their situation?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) The Ashoka Hotel in
New Delhi has been mmking a profit
consistently for the last several years
including a substantial earning of
foreign exchange. Akbar Hotel in
New Delhi which commenced opera-
tions on 27-1-1972 is expected to make
a profit quring 1972-73,

{b) Continuous efforts are made
to increase efficiency and provide stil]
betler standards of service

Momorandum by Bombay Labour
Union regarding likely retreachment
of employees of Book Houses after
take over of Import of  Scientific,
Technical Journals and Books

3426, PROF, MADHU DANDA-
VATE. Will the Minister of COM-
MERCE be pleascd to state:

(a) whether the representative of
the Bombay Labour Union have sub-
mitted a memorandum, drowing the
attention of Government to the likely
retrenchment of employees of Book
Houses after the take-over of import

of Scientific, Technical Journalg and
Books; and
(by if so, what steps are being

taken to ensure that employces of
Book Houses are not rendered jobless

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) It has been decided that the
S.T.C_ should arrange import of tech-
nical and educational books required
by the Universities, Libraries and
Educational institutions, Theurport
of these books by the STC will con-
stitute only 5 per cent to 10 per cent
of the existing imports which is also
equal to the annual growth rate in
the import of books. The import of
books is, therefore, not likely to affect
adversely the employment of workers
in the Book Houseg in the country.
Cases of transfer of property for ap-

parent comsideration much below
the fair market value,

3427 SHRI JAGANNATH MISHRA.:

SHRI PURUSHOTTAM
KOKODKAR:

Wil} the Minister of FINANCE be
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Pleased to state:

(a) whether Government are gware
that in a number of cases properties
exceeding Rs, 25,000 in fair market
value have been {ransferred to other
persons for consideration much below
that;

(b) if so, the number of guch cases
«detected by Government and the
mames of persons and firms concerned;
and

(c) the action taken by Govern-
ment against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
‘K. R, GANESH): (a) to (c). Appa-
rently the Hon'ble Member is refer-
ring to the provisiong contained in
Chapter XXA of the Income-tax Act,
1961, inserted by the Taxation Laws
(Amendment) Act, 1972, In terms of
these provisions the Central Govern-
ment is empowered to acquire immo-
vable properties having fair market
value exceeding Rs. 25,000/~ in certain
dircumstanced. The proceedings can
be initiated by Assistant Commission-
ers of Income-tax who are designated
as Competent Authorities, in cases
where the consideration declareq in
the instrument of transfer, by way of
sale of or exchange, is less than the
estimated fair market value of the
property by more than 15 per cent.
The proceedings are initiated by the
publication of notice in the Gazette.

Proceedingg initiated by Competent
Authorities by notice in the Gazette
upto 21st July, 1978, are pending in
$63 cases.

The names of the persons concerned
are available in Part ITI—Section I of
the Gazette of India,

Finalisation of Export by JR.D, Tata

Committee appointed to Review the

functioning of Civik Aviatien De-
partment

3428, SHRI JAGANNATH

MISHRA:
SHRI VEKARIA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to

AUGUST 17, 1872
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stete the time likely to be taken to
finglise it Tepert by the Commiites
appointed under the Chairmanship of
Shri J. R. D, Tata to review the func-
tioning of Civil Aviation Department?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): The Committee ig expect-
ed to report to Government by tha
31st October, 1978,

Action taken against Income Tax
Evaders

3420. SHRI JAGANANTH MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a)- whether the Income-tax De-
partment had launched a opecial
drive against Income-tax evaders
during 1972-73;

(b) if so, the number of cases de-
tected by the Department till the
end of June, 1973; and

(c) the action taken by Govern-
ment against them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, Ganesh): (a) and (b). The
measures to unearth concealed income
were intensified during 1972-78,
During 1972-73 and upto the end of
June, 1873, searches angd seizures
were conducted in a large number of
cases and prosecutions were approv-
ed launched as indicated Lelow:—

1972-73 197374
(Upko ane

1973)
No, of searches made 533 124
Value of assets seized 454 o8
(in Iakhs of rupees)
No. of prosecutions 50 at
approved
No. of prosecutions 3
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taken according to law. Prosecutions
launched sre being pursued.

Increase in credit facilities to weaker
sectors of econemy

3430 SHRI P. GANGADEB: Wil
the Minister of FINANCE be pleased
to state: ,

(a) whether Government have
examined factors which have checked
the expansion of credit in the weaker
sectors of the economy; and

(b) if so, what are the factors and
what is proposed to be done to in-
crease the credit facilities to weaker
sectors of the economy?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAQ CHAVAN):
(a) and (b), Since nationalisation,
bank credit to the priority sectors has
steadily increased. At the end of Sep-
tember, 1972, the advanceg of all the
scheduled commercial banks to  the
priority sectors stood at Rs. 1,238
crores, of which Rs. 1,080 crores is
by the public sector banks. During
1971-72 however, the rate of growth
of advances to these sectors showed
a fall because of organisational cons-
traints as well as the slack in the in-
dustnial sector which affected the
small-scale gector also, Banks initia-
ted necessary action to get over the
organisational constraints through in-
creased recruitment, particularly of
technical officers, augmentation of
training facilities, greater delegation
of powers to regional and branch
levels and setting up of develop-
ment cells in the head offices as well
as at the fleld levels. As a result, by
the end of December 1872, the ad-
vances of public sector banks to the
priority sectors has gone upto about
R 1,150 crores.

3431, SHRI S. C, SAMANTA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state;

(a) the steps being taken to improve
the air services in the country both
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in the internal as well as internation-
al arena;

{b) by what time the services
which have been discontinued, will
be able to resume regular flights;
and

(c) what is the totsl loss to Indian
Airlines and Air India due to strikes,
discontinuation of services and other
reasons during the current financial
year?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) to (c), Improvement
in the working of the major under-
takings hke Indian Airlines is a con-
tinuous process and all feasible steps
are being taken in this direction to
the extent possible. Indian Airlines
have decided to obtain three Caravel-
les on dry lease for a period of 18
months which are expected to be put
into operation during OctoberfNovem-
ber, 1973 restoring some of the ser-
vices curtailled. On account of re-
duction in capacity, the loss in reve-
nue to Indian Airlines is ex-
pected to be of the order of Rs. 80
lakhs per month, Due to a one day
strike of loaders at Bombay, Indian
Airlines expect a further loss of Rs.
80,000,. Air-India incurred g loss of
Rs. 4243 lakhs approximately on ac-
count of refusal of its pilots to operate
certain Boeing-747 flights from 15th
to 20th June, 1973,

Proposed Amendment in Reserve
Bank of India Act

3432. SHR! P. GANGADEB:
SHRI K. LAKKAPPA:

Will the Minister of FINANCE be
pleased fo state:

(a) whether Government propose to
amend the Reserve Bank of India
Act;

(L) it so, the amendments propos-
ed to be made; and

(¢) the reacons for the amend-
ments and the useful purpose that
would be served by them?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) fo (c), A proposal to amend the
Reserve Bank of India Act, 1934 is
presently under consideration of
Government. The Bill, to-
gether with the Statement of Objects
and Reasons, will be introduced in
Parhament after it has been finalised.

Allegedly faulty working of clearing
Departsments of Nationalised Banks

3434 SHRI R. K. SINHA:
SHRI Y, ESWARA REDDY:

Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Go:-
ernment has been invited to the news.
item which appeared in the ‘Ecomonic
Times' dated the 22nd July, 1973
under the heading “Faulty clearing
leads to fraud”; angd

{b) if so, the reagiion of Govern-
ment thereto and the steps taken to
jmprove the situation”

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)"
(a) and (b), Government has seen
the news item referred to. In thm:
connection, the Reserve Bank of
India has reported that in October
1972 a fraud involving about Rs. 13
lakhs committed by an employee of
the Central Bank of India was detec-
ted in the inward clearing depart-
ment of the Bombay Office of the
Central Bank of India and that a sum
of Rs, 65 lakhg has been recovered
fiom the employee concerned. The
Central Bank has reported the matter
to the Central Bureau of Investiga-
tion, In this connection two employees
of the Bank are reported to have been
taken into police custody and later
released on bail The investigation3
by Central Bureau of Investigation
has not yet concluded,

Decision on Disposal of PL 480 Funds

3435. SHRI R. K. SINHA: Will the
Minister of FINANCE be pleased to

AUGUST 17, 1972
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refer to the reply given t0 Starred
Question No 90 on the 2Mth July,
1973 regarding disposal of PL 480
funds in Indig and atate the time
likely to be taken in taking s deeision
in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO' CHAVAN):
The matter is under discussion with
the U.S. authorities and it is hoped
that it will be possible to reach a
settlement soon,

Composition of the Committes set up
to wark omt Export Strategy for
Fifth Plan

3436, SHRI R. K, SINHA: Wil the
Minister of COMMERCE be plemie to
state:

(a) whether Government have set
up a high-powered Committee to
work out an export strategy for the
Fifth Plan; and

(b) if so, the composition and the
main functions thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, &ir.

(b) The composition of the Group
set up for recommending a long term
export strategy for the Fifth Five
Year Plan and beyond is as follows:—

(1) Prof. S. Chakravarty, Member
Planning Commussion.—
Chairman

(2) Shn Y. T. SBhah, Commerce
Secretary.—Vice-Chairman

(3) Shri M Nacasimhan, Addi-

tonal Secretary, Miniciry of
Finance, Deptt. of Economic
Affsirs—Membey

(4) Shri A, P. V. Krishnan, Ad-
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(5 Dr. Manmohan Singh,
Chief Economic Adviser,
Ministry of Finance, Depart-
ment of Economic Affair—
Member,

(8) Prof. G. R Kulkarni, Dire-
ctor General, Indian Institute

of Foreign ‘Trade, New
Delhi—Member,
(7) Shri  Keshub Mahindra,

Bombay—Member,
(8) Shri A. N. Haksar, Calcutta,

—Member,
(8) Prof. D. T. Lakdawala, )
Director, Department of

Economics, University of
Bombay—Member,

(10) Dr. K. 8. Gill, Economic Ad-
viser, Planning Commission.

—Member,

(11) Dr. Arjun Sen Gupta,
Economic Adviter (Desig-
nate), Ministry of Com-

merce—Member Secretary,

The main funetion of the Group is
to study in depth and recommend a
practical long term strategy for at-
taaming the national export objecive.

Demandeq for Central assistance by
Bihar for drought affecteg areas

3437. SHRI CHIRANJIB JHA:
SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Government of
Bihar have sent an 8.0.8. to the
Central] Government for an immedia-
te assirtance to the tune of Rs. 10
crores to fight the drought affecting
about three crores of people in the
Siate; and

(b) if so, the reaction of the Cen-
tral Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): {a) Yes, Sir,

(b) At the request of the State
Government, a Central team of
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officers has vigited the State to assess
the drought situation. Its report is
awaited. Central assistance will be
released to the State Government
on the basis of the {eam’s recommen-
dations and after taking into accomnt
the progress of aciual experditure.

Inckdent at Hyderabad Local Head
Office of State Bank of India

3438, SHRI SARJOOQO PANDEY:
Wil the Minister of FINANCE be
pleased to state:

{a) what happened at the Hydera-
bad Local Head Office of the State
Bank of India on the 28th June, 1873;

{b) whether the Police was called
in the premises and whether any dam-
age was done to the Bank’'s property;

{c) whether the Secretary and
Office bearers of the recognised union
were suspended for riotous and dis-
orderly behaviour and if so, how and
on what terms the agreement was
reached and the suspended employees
were reinstated on the 7th July, 1873;
and

{d) whether the Bank has reccived
any compensation for the damage
done to the property?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) The State Bank of India has re-
ported that 5 demonstration was held
on 28%h June, 1973 at its Local Head
Office, Hyderabad by certain employ-
ees of the bank in protest against the
refusal of the management to suspend
some employees at the bank’s Vijaya-
wada branch, who had been reported
to have beaten up an employee of that
branch,

(b) The bank arranged for police
protection oh the 28th June appre-
hending that the agitation by the
employees would continue, It i= re-
ported by the bank that during the
demonstration on that gay, a glass-
door and a few other items of furni-
ture were damaged.

(c) The Secretary and three other
office bearers of the Union were sus-
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‘pended by the bank on 30th June,
1978, The union gave a call for inde-
finite strike commencing from the 30th
June, 1973. The suspension of the
four employees was lifted and the
wirike was called off on 6th July, 1973
@8 g result of the bilateral negotia-
tions with All India State Bank of
India Staff Federation, to which the
lJocal union was affiliated. Aas g result
of the negotiations, the following pro-
«cedure to prevent stoppage of normal
work by employees wag arrived at:

(i) There will be Joint Forums at
‘the levels of Local Head Offices and
Central Office and all disputes which
are likely to result in stoppage of
.normal work would first be discus-
sed and thrashed out at such
forums,

(ii) Until and unless the matters
are thrashed out in the Joint
Forums, Federation and or its affili-
ated unjons would refrain from
taking any form of trade union
action resulting in the stoppage of
the bank's hormal work.

(iil) Suspension of an Office
bearer of the recognised union icr
any act of misconduct will be pre-
ceded by prior conhsultation with the
Federation/Circle Union except
where suspension is connected with
the bank's operations and or Trade
Union action resorted to without
the issue having been processed
" through the Joint Forum.

(d) The bank has reported that it
‘has not received any compensation for
the damage done to its property,

“Opening of New Branches of Nationa-
lised Bankg in Rural Areas of
Maharashira

3439. SHRI E. V. VIKHE PATIL:
"Will the Minister of FINANCE be
pleased to state:

{a) whether some of the nationalis-
ed banks have sanctioned opening of
their new Branches in rural areas in
the State of Maharashtra; and

AUGUST 1%, 1078
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{b) it 20, the reasons for net open=
Ing wuch Beancheés so Iny especially
in Akola, Parner and Loni m Ahmod-
nagar Distriett

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir,

(b) The State Bank of India is
having offices at Parner and Akols in
Ahmednagar District and the Central
Bank of India is holding licences far
opening of offices at Akola and Lonl

Permission to Private Companieg for
Running Air Serviees in Mahara-
shirg

3440, SHRI E, V. VIKHE PATIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Central Government
have received proposals from the
Maharashtra Government to provide
nevessary permission and facilities to
provide Companies for running air
services inter ge various district head-
quarters in the State of Maharashtra;
and

(b) if so, whether Government have
taken any decision on such proposal?
ahd if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) An application from
M/s. Aerial Operators Private Ltd. to
operate air transport services within
the State was recommended by the
Government of Maharashtra.

(b) The applicant did not fulfll even
the minimum requirements laid down
in Schedule XI to the Aircraft Rules,
1837 and was therefore informed that
hia application could not be considered
till such time as the requirements
were fulfilled by him to the satisfac-
tion of the DGCA.

Grant of Cash Assistance to Compen-
sate for Alr Freight against €x-
port of Finished Lesther cle,

3441, SHRI E. V. VIKHE PATIL:
Will the Minister of COMMERCE ba
pleased to state
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‘(a) tha date on which the decision
vtegarding the grant of cash assistance

fruits, fresh vegetables and fresh
flowers was announced and how this
decision was made known to the per-
sons coneerned;

(b) the total quantity and value of
exports of each of the aforesaid items
during 1972-73; and

(¢) the names and addresses of ex-
porterg of these items who were paid
cash assistance for exports during the
said period and the total amount of
cash assistance paid to each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The decimon re-
garding grant of cash assmstance to
Compensate for air freight during
1972-73 against exportg of finished
leather and leather manufactures was
announced on the 10th Apnl, 1972,
and made known through Secretary,
Export Promotion Council for Fnish-
ed Leather & Leather Manufactures
Kanpur, to all concerned and decision
in respect exports of fresh fruits, fresh
vegetables and fresh flowers to UK.
Western Europe and Japan was an-
nounced on the 20th April. 1972 and
made kKnown through the Joint Dir-
ector {Export Promotion), Bombay, to
all concerned.

{by and (c). The information is not
readily available and will be laid on
the Table of the House when receiv-
ed.

Medium and Short Term lomng Ad-
vanced to Agriculturists by Na-
tionalised Banks in Maharashira

83442 SHRI E. V. VIKHE PATIL"
Will the Minister of FINANCE be
pleased to state:

{a) the total amount of medium and
short term loans advanced to agricul
turists in the State of Maharaghira by
the nationalised banks during the last
3 years;
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(b) the total amount of loans re-
covered 30 far and the balance out-
standing; and

(c) the mode of recovery to be
adopted by the hationalised banks?

THE DEPUTY MINISTER IN THE.
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): @
Separate figures of medium and short
term advances by public sector/natio-
nalised bamks for Maharashtra Stabe
are not available for the period end-
ing June, 1969, The direct agricul-
tural advances by public sector banks
in Maharashtrg State, which stood at
Rs. 8.34 crores as at the end of June,
1969 have, as at the end of September,
1972 risen to Re, 47.40 crores of which
Rs, 3225 crores is medium term ahd
Rs. 15.15 crores is ghort term. The
figures as at the end of September
1972, include outstandings of Rs, 40.15
croreg (medium term Rs. 27.72 crores
and short term Rs. 12.43 crores) ad-
vanced by nationalised banks,

(b) In Maharashtra State, as at the
end of June, 1972 the public sector
banks recovered Rs, 11.35 crores
against a demand of Rs 2641 crores
with overdues of Rs. 13506 crores
These figures include recovery of
Rs. 9.12 crores against demand of Ra.
21.15 crores made by the nationalised
banks with overdues of Rs, 12.03
crores.

(c) The mode of recovery would
include 1ssue of notices including legal
notices, persuasion through personal
coniacts and resorting to legal reme.
dies, where necessary.

Proposal to Develop New Tourist
Centres in Maharashira

S443. SHRI E. V. VIKHE PATIL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state’

(a) whether Government propose
to develop new Tourist Centres in the
State of Maharashtra; and

(b) if so, the names and location of

such Centres and the extent 5f finan-
cial aasistance proposed to be given
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oy the Central Government particu-
larly to the Tourist Centres in Alimed-
nagar District?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR, KARAN
SINGH): (a) Not for the present,

(b) Does not arise.

Export of Colfee

B3444. SHRI C. JANARDHANAN:
‘ DR. LAXMINARAIN
PANDEYA:

Will the Mnister of COMMERCE
bz pleased to state:

{a) the names of the countries to
which Coffee 15 mainly exported;

(b) the value of the Coffee exported
directly and through the International
Coffee Organisation by the Couilee
Board during 1972-73: and

{c) the wtcps taken to make roffee
more popular ang to expand ils indi-
genous as well as foreign markel?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The East Euro-
pean Countries, the European Econo-
miec Commumnity and the USA are the
major countries importing Indian
Coffee.

{b) The total value of coffee ex-
ported from India during the fiscal
year 1972-73 is Rs. 32.84 crores cover=
ing a total quantity of 48,128 tonnes,

The value of coffee exports to the
Quota Countries under the quota fixed
by the International Coffee Organisa-
tion amounted to Rs, 20.33 crores cov-
ering a quantity of 26,678 tonnes.

The value of coffee exports to the
non-quota countries during 1972-73
amounted to Rs. 12.51 crores covering
a quantity of 21,450 tonmnes,

(c) The Coffee Board has allocated
for export about 52,000 tonnes sut of
the crop of seasonh 1872-73. Almost
an equal quantity is expected to be
allocated for export out of the coming
zrop also (crop of 1973-74) which will
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be available for marketing from about
January/February, 1074,

As regards steps for making coffee
moré populsr and fo expand the do-
mestic and foreign markets, the Coffee
Board has under examination certain
crash programmeg for promoling gale
of coffee in the fnternal market. . The
Board has also recently constituted a
Market Evaluation Committes to
analyse the trends of consumption
and the various measures to be taken
for promoting the consumption of
coffee in India.

In regard to the promotion of
Indian coffece in the foreign markets,
ihe campaigng so far were confined to
advertisements in the leading journals
in foreign countries in order to project
the image of Inhdian coffee. The
Coffec Board has also been partici-
pating in important fairs m foreign
countries like the Poznan Trade Fair,
Leipzig Famr, etc, by sending exhihits
and samples. The Coffee Board is at
present thinking of conducting a Mar-
ket Survey abroad through the Indian
Institute of Foreign Trade in view of
the abolition uf the export quotas by
the International Coffce Council, and
the possibilitier of expansivh of the
markets for Indian coffee abroad.

India’s Trade with Cuba

3445, SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether India's trade with
Cuba is negligible; and

{b) if so, whether anyv steps are
being taken 1o improve trade relations
with Cuba?

THE DEPUTY MINISTER 1N THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE):; (a) Yes, Sir.

(b) As with other Latin American
countries, the chief bottleneck in ofir
developing Rrade with Cuba is the
vast distance and the iack of ade-
quate shipping facilities between the
two countries. Apart this, the
principle commofiifies for sile
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by Cuba are not of much import in-
tferest to India, However, Govern-
ment are trying to increase trade with
Cuba as far as possible,

Allotment of Imported Cars te State
Govelr'ments by 8.T.C,

3448. SHRI PILOO MODY: will
the Minister of COMMERCE be pleas-
ed to state;

(a) huow many imported cars have
been received by the ST.C. from the
various sources during the last two
yeafs: and

{b) how many of them have been
allotted to different Stales for the use
of Ministers and other Government
purposes?

THE DEPUTY MINISTER Iy THE
MINISTRY OF COMMERCE (SHRI
A C. GEARGE). (a) and (b) The
information 1s being collected ang will
be laid on the Table of the House as
sgon as it is possible.

Allotment of Imported Cars for pur-
pose of Tourism

3447. SHR1 PILOO MODY: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to siate:

(a) whether new cais are being 1m-
ported for the purpose of Tourism
and gnen exclusively to the IT.D.C;

(b) whether the private operators
who bhave so far successfully been
doing the tiansportation of Tourists
have not been given any benefit of
such direct import and have been asked
to use four to six years old cars as
against the new cars allotted to the
LT.D.C.; and

{¢) whether the private operators
bave now been asked to return the
cars at a depreciated value, theus
rendering their business unecenomical
and if so, whether the Department of
Tourism has taken up thé matter with
the Ministcy of Finanesd
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) In the past, the L. T.D.C,
wag permitted to import ney cars, for
augmentihg, transport facilities for
tourists where these were inadequate.
Of late, no import of vehicles have
been permitted in favour of private
operators as a matter of general policy,
but private operators are allowed to
import spare par.s for maintenance of
ex-STC vehicles allotted to them,

(by Vehicles which are less than
five years old are made available by
the State Trading Corporatiun to pri-
vate operatolg through the Department
of Tourism

(r) Since the STC, mahes the
vehicles availuble on a top pnonty
basis to tourist car operators at prices
substantially below the mairkei reserve
price, one of the conditions .mpo-ed by
the ST.C. 15 that the vehicles should
firrt be offered o S.T.C, for re-vale
acconding to thenr rormal depicaa-
tion formula

Foreign Aid Offered by Japan

3445 SHRI S. A. MURUGANA-
RATHEM:
SHRI R V. SWAMINATHAN:

Wil the Mimster of FINANCE be
pleased to state.

ta) what 1= the total amount of
foreign aid ofiereq by Japan to India;

(b) how much of this aid has been
received; and

(¢) the purpose for which Japanese
aid has been sought?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
(a) to (¢). Excluding the current
financial year 1873-74 the total amount
of aid offered by Japan to India ia
Yen 275844 Billion (Rs. 662.03 crores)
and of this amount agreements have
so far been signed for Yen 275.574
Bilhon (Rs. 661.38 Crores), leaving
a small balance of Yen 0.270 Billion
(Rs. 0.65 crore) which is earmarked
for meeting the requirementg of the
Bombay High Project of the Ol &
Natura] Gas Commission.
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For the current financial year 1873-
74, the Government of Japin offered
at the Aid India Consortium Meseting
held in June, 1978, a sum of approxi-
mately Yen 15 Billion (Rs. 36 Crores)
as debt relief and a sum of Yen 7
Billion (Rs. 16.8 Crores) as non-pro-

project aid from Japan guring the cur-
rent year 1973-74 for financing the
foreign exchange costs of some new
fertiliser plants proposed to be set up
during the Fifth Plan,

Beoking of Policies by L.1.C. for Non-
Existent Persons fa U.P,

3449 SHR] YAMUNA PRASAD
MANDAL Will the Minister of
FINANCE be pleased to state:

(a) whether some instances have
come to Light wherein Life Insurance
pohicies were booked for non-existent
persons in Uttar Pradesh; and

(b) 1f so, the action taken against
the culprits?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.

(b) On the basis of preliminary
enquiry, regular departmental action
is being taken against the employece
concerned.
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Export of Semi-finished Materials
without saffiolent Added Valme

3455. SHRI SUKHDEO PRASAD

VERMA: Will the Minister of COM.-
MERCE be pleased to state:

(a) whether it has come to the
notice of Government that semi-
finished materials are being exported
without sufficient added value; and

(b) if so, how far it has affected
the real net foreign exchange gain to
the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b).
The country is presently export-
ing raw materials, semi-pocessed
and manufactured goods. However,
it iz the Governments’ policy to
reduce progressively the export of
raw materials and semi-processed

semi-finished goods with sufficient
value added with a view to increase
their units value ang thus earn larger
foreign exchange. In persuance of
this policy the government iz en-
couraging the export of finished lea-
ther & Jeather manufactures, engineer-
ing goods, processed ores, cotton ap-
parel, blended and finished fabrics and
ready-made garments, carpet backing
cloth, decorative fabrics of jute etc.
The foreign éxchange earnings from
these items are larger than in case
it these are exported in unprocessed
and unfinished form.
Evasion of Central Taxes by
Companies
3456. SHR] JYOTIRMOY BOSU:

Will the Minister of FINANCE be
pleased to state:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the total amount due to Indian
Airlines and Air India from each
Travel Agency, till date;

(b) what steps, if any, have been
or are being tuken to recover these
dues; and

{c) the outcome of the gteps taken
so far?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) to (c). A sum of

Rs. 1078 lakh; was owed by 125
agents to Indian Airlinegs on 30-6-78.
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to which an agent is required to clear
all outstandings within stipulated
period on pain of certain penalties.

In respect of non-approved agents,
Indian Airlines obtains insurance/
individual guarantees from them to
safe-guard its interests.

Pilots Trained for Flying Jels by
Indian Airlines

3458. SHRI JYOTIRMQOY BOSUO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) how many pilots have been
trained for flying jets by the Indian
Airlines;

(b) how many of them were found
te be absolutely all right.

(c) 20 (13 on Boeing and 7 on Cara-
tially make the grade fully; and

(d) how many were rejected as to-
tally unfit?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) So far 188 Pilots have
been trained on jets (Boeing 737 and
Caravelle) by Indian Airlines.

(b) 168.

(c) 20 (13 on Boeing and 7 on Cara-
velle),

(d) 14 (8 on Boeing and 6 on Cara-
velle). However reassessment of the
proficiency of Commanders of Indian
Airlines is being done.

Cut in (Central Assistance to Mysore
in 1972-73 for Drought Relief Works

3459. SHRI C. K. JATFER SHA-

RIEF:

SHRI D. B. CHANDRA
GOWDA.:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Mysore Govern-
ment have explained to the Cenire
that it was not fair to give retrospec-
tive effect to the 20 per cent cut in
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drought relief grant and without pay-
ment for the expenditure incurred
during the last financial year and if
so, the reaction of Government there-
to; and

(b) whether the entire amount
Which was granted by CTentral Gov-
ernment during last year for the re-
lief works to the State of Mysore has
been paid?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir.

(b) During 1972-73 a sum of Rs. 16,5
crores was released to the Mpysore
Government for drought relief on an
‘on account’ basis and in accordance
with the recommendations made by
the Central Team after periodic re-
views. Balance of Central assistance
due, if any, would be released as soon
as Central Team finalises accounts
with the State Government ipn regard
to drought expenditure during 1972-
73.

Decline in Export of Cotton ¥arn due
to Power Cut in Several Siates

3460. SHRI C. K. JAFFER
SHARIEF:
SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether exports of cotton yarn
have declined following Power cut in
geveral States and the resultant fall
in production; and

(b) if so, the steps Government pro-
pose to take during Fifth Five Year
Plan in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) and (b). Pro-
duction of cotton yarn during Janu-
ary-June, 1973 was worth Rs. 43,41
crores as against Rs., 4720 crores for
the corresponding period of the pre-
ceeding year. Exports of cotton yarn
during Jan.-June, 1973 amounted to
Rs. 80 lakhs ags compared to Jan.-
June 1972 figure of Rs. 100.8 lakhs.



203 Written Annbers AUGHST 17, 1973

The decline iz the yesult of several
fectors including power-cut in several
Rextiles producing States, Power cuta
which was & temporary phenomenon
have since been lifted. Improve-
ments in production and exports are
expected.

Setting up of Handloom Weaving Pro-
duction Relief Centres In Drought
Affected Areas of Mysore State

3461, SHRI C. K JAFFER
SHARIEF; Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Central Govern-
ment have advised the Slate Govern-
ment to start handloom weaving pro-
duction relief centres, particularly in

the State of Mysore in the drought
affected areas; and

(b) if so, the names of the Centres
where handloom weaving programme
hag been started?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No such advice
was given to State Government by
the Central Government, The Mysore
Government had, however, approach-
ed the Central Government for finan-
cial assistance for starting handloom
weaving production relief centres in
certain drought affected areas. They
were informed that the cost on this
account may be met either from
drought relief funds or under the
Annual Plan ceiling.

(b) The information is being collect-
ed from the State Government and
will be placed on the Table of the
House in due course.

Export of Tobacoo ang Tobaceo Leaves

3482. SHRI Y. ESWARA REDDY:
Wil the Minister of COMMERCE be
pleased to state:

(a) how much {foreign exchange
Governmient have earned from the
expart of tobacto and tobacco leaves
during 1672-73; and

A. C. GEORGE): (a) Exports of To-
bacco during Apiil-December, 1972
have been asg follows:

(i) Unmanufactured Tobacco—
Rs. 50.2 crares.

(ii) Tobacco  products—Rs. 2.5
crores,

(b) State-wise export statistics are
not maintained,

Enguiry in to the Disaster of Planes
of Himar Flying Club on 14-7-1973.

3468 SHRI MUHAMMED SHE-
RIFF: Will the Minster of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether any enquiry was held
into the disaster of planes of Hissar
Flymg Club on 1l4th July, 1973;

(b) if so, the outcome thereof and
uf not, the reasons therefor; and

(c) the approximate less suffered by
the Club?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH): (a) and (b). On 28th May,
1973, two sections of a side-wall of
the hanger at Hissar Awviation Club
collapsed in a severe storm resulting
in damage to three aircraft and four
gliders. The State Government have
ordered an enquiry into this incident
and their report is awaited.

(¢) The estimated expenditure for
the repair of aircraft and gliders will
be Rs. 1 lakh, which is realisable from
insurance.

Amount likely to be ghent by Indla
in Leipsig Fair
3464. SHRI MUHAMMED SHE-

RIFF: Will the Minister of COM-
MERCE be pleased to state:
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{a) the amount likely to be wpent
by India for participation in the next
Leipzig Falr; and

(b) the items to be displayed by
India in the Fair?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government of
India is not partitipating in the Leip-
zig Autumn Fair, September, 1873 at
official level. Several private firms
are however, patticipating The total
expenditure likely to be incurred by
them js estimated at Rs. 4,22,000 in
Foreign Exchange.

(b) The items to be displayed by
these firmg are:—

Coir & Coir products, Jute & Jute
Products, Mica, Shellac; Oil-seeds and
Oil Cakes; Chemijcals and Pharmaceu-
ticals, Dyes, Pigmenty & Crushed
bones; Textiles Cotton & Woolien Ho-
siery; Readmade garments; Hundloom
{abrics, Silks, Scarves & Sarees; Han-
dicrafts; Precious & Semi-precious
stones, Silver Jewellery; Tea, Spices,
Tobacco. Cashew, Walnuts, Preserved
Fuods and Fruits Marine Products;
Leather goods, footwear, Tanned
hides & Skins; Plywood products,
Linoleums; Sports goods; knitting ma-
chines; Surgical instruments; Hospital
requisities; Sanitary fittings; Locks,
Hand-tools, Domestic appliances, etc.

Supply of Generators by Heavy Elec-
trical Indusirial to Bulgeria

3465. SHRI MUHAMMED
SHERIEF:

SHRI JAGANNATH MISHRA:

Will the Minister of COMMERCE
oe pleased to state:

(a) whether Bulgarig has been gdis-
appointed with the Heavy Electrical
Industry as it is unable to supply
generators promptly; and

(b) if so, the steps taken by Gov-

ernment in making prompt supply of
the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
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A. C, GBORGE): (a) There is no pro-
vision for export ol generators from
Indiz under the Indo-Bulgarian Trade
Plan., Nor was any order placed on
Bharat Heavy Electricalg for supply
of generators to Bulgaria,

(b} Does not grise,

Proposal to Shift Mangalore Afrport

3486. SHRI D. B. CHANDRA
GOWDA:

SHRI G. Y, KRISHNAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be plemsed to
state:

(a) whether there is any proposal
under the consideration of Govern-

ment to shift the Airport at Manga-
lore; and

(b) if so, the broad outlines there-
to?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH): (a) No, Sir

(b) Doesg not arise.

Check to be Undergone by Pilols
Prescribed upder Aireraft Rules

3467. SHRI MADHU LIMAYE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state;

(@) whether the Aircraft Rules pres-
c1ibe that not more than six months
shall elapse between two checks to
be undergone by Pilots flying gircraft
#bove a certain limit;

(b) whether contradictory instrues
tions have beep issued on thix sub-
ject of compulsory checks in viola-
tion of the above rules in the last

year or so and, if so, the reasons
therefor; and

{c) whether the Commander of Boe-
ing-737 which crashed recently at
Delhi had not undergone 5 test, al-
though the siv-month period was
over?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The Aircraft
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3488. SHRI MADHU LIMAYE: Will

the Minister of COMMERCE be pleas-
ed to state:

(a) whether the shortfall in Capro-
lactam import and the resulting fall
in yarn production ig to the tune of
30 per cent as compared to the pre-
VIOUS yeRr;

(b) whether it is not a» fact that
the supplies to actual userg have fallen
not 30 per cent but 50 per cent; and

(e) if so, the remedisl action pro-
posed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE)* (a) to |c). Produc-
tion of nylon yarn during January-
May, 1978 was 4887 tonnes and during
the corresponding period in 1972 it
was 4832 tonnes. There is thus no
shortfall in production during this
period. The production of nylon yarn,
hes, however, decreased from an ave-
rage of 1100 tonneg per month during
January-March, 1973 to an average of
850 tonnes during April.May, 1073,
This Wag mainly due to shortfall in
the import of caprolactum

2. Accordiug to the voluntary
Agreemant, Nylon yarn is distributed

(b) if so, the directives which Gov-
ernment propose to issue to deal with
stich cases”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The Gov-
ernment have no information that such
affidavits are being filed for reducing
the liability to Income-tax, However,
a watch will be kept.
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weT g war wrew § 7

wifareg dwrory } Fae ot Qo Wo

wek (%) 197374 %Y fefy ot vl
% frg wrexr & frafr & wiwg ot
Iqwew fY § 1

(w) & (7). wiwd qea @ E
qrTE IR qrafay arrwrdy 'Y gew
qT T ff arady

Roatisation of Loans given by Natio-
nalised Banks

2471. SHIUI M, C, DAGA: Will the
Minister of FINANCE be pleased to
state:

(a) whethior the loans given
nationalised banks during the
three years have not been realised
fully:

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Commercial banks, includ-
ing the nationalised banks, generally
give advancg for the working capital
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In accordance with Section 13(1) of
the Banking Companies (Acquisition
& Transfer of Undertakings) Act
1970, resd with Section 20 of the
Banking Regulations Act, 1940 and the
form of balance sheet and profit and
loss account prescribed under it, in-
formation regarding provisions made
by banks for debts which may turn
outiobebndorwhichhnv:m
dificult of recovery are no
divulged by the nationalised banks.
However, on the advice of indepemn-
den statutory auditors appoinfed by
the banks, adequate provisions have
been made to meet any shortfall in
the recovery of loans advanced by
the banks

The aggregate amount of advances
ontihndin‘aat'lhemdo!thelm
$ years, of the 14 nationalised banks,
are as under:—

Year ended
31-12-1970

31-12-19T1
31-12-1972

Rs, in crores

2540.30
2884.70
3137.11

Hotel Constrocted by Indian Tebaoco
Company

3472. SHRI S. N. MISHRA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of Hotels con-
structed by the Indian Tobaceo Com-
pany in the country with location
thereof; and

(b) the amount spent on each hotel?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) None,

(b) Does not arise.

Arrears of Income Tax against Foreign
Companies

3473. SHRI S, N. MISRA: Will the
Minister of FINANCE be plemsed to
state:

{a) the nameg of the foreign com~-
panisy ageinst whom Income-tax
arrears ere outstanding:
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(b) the amount of arrveurs involved
in each caa;

(c) the stupg taken to reslise the
same; and

{d) whether any of the companies
has gince gome into liquidation and if
80, the names of such companies?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R, GANESH): (a) to (c), The
term ‘foreign company’ has been de-
fined in section 80B(4) of the Income-
tax Act, 1961 as a company which is
not a domestic company. Information
regarding fareign companies against
whom income-tax arrears of Rs $0,000
or above were outstanding as on 31st
December, 1872 is available. The
names of these companies, the amount
of income-tax outstanding ag on 31st
Decembe-, 1972 and the steps taken to
realise the pame are given in the
statement laid on the Table of the
House. [Placed 1 Library. See No.
LT-54217/73).

{d) The information is bemg collect-
ed and will be laid on the Table of
the House as early as possible.

Import Licences issued to Earnatak
Export House against Imprirt Tntit'e.
ments through ST C.

3474 SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:;

Wiil the Ministey of COMMERCE
be pleased tu state:

(a) whether import licences have
been issued ‘o Karnatak Export House
by transfer against import entitle-
mentg earne] by Tobacco exporters
under arrarygement for barter deals
through ST and meant for transfer
only to aclual users of imporied
raw malerials;

(b) if s0, the reasong for permitting
such transfen to Karnatak Export
Houpe. whicl: is not an aciual users;
and
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{¢) the valuy of these lloshces and
the itemg allowed for import? .

(BHRI
A. C, GEORGE): (a) and (b). Wen
Sir, Under import control procedures,
eligible export houses can function as
an agency to arrange bulk imports of
raw materialy for distribution to
actual users. !

(c) Import of stainless gteel of per-
missible specifications valued at
Ra. 72.35 lakhs wags allowed, reyuired
for the manufacture of surgical instri-
ments and hospital wares.

Establishment of Purchase Ceptres by
C.CI 1h the Country

3475, SHRI MUKHTIAR SINGH
MALIK:

SHRI RIRENDER SINGH
RAO:;

Will the Minister of COMMERCE
be pleased to gtate:

(a) the purchase centreg established
so far by the Cotton Corporation of
India 1n the country;

(b) whether certain imegularities
committed by the Cotton Corporation
of India in purchasing cotion have
comg to the notice of Government; and

(c) if so, the gist thereof and the
nature of action taken by Government
1n this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) The Cotton Cor-
poration of India opened 55 purchase
centres to make purchases of indigen-

oug cotton during the current cotton
season.

(b) and (¢), No irregularities com-
mitted by the Cotton Corporation of
India as such have come to the natice
of Government. There have, how-
ever, been complaints of corruption
against three cotton ullg.:\l aud the
deputy managers of the stion in
Andhra Pradesh, The antl Cor
Buresu, Hyderabad iy enquiring into
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the cuse against ong medecior and
cases ageainst the othars are being en-
quired into by the CBL. on 5 refer-
ence by the Corporation itself, All the
five employees are under suspension,

Trade Agreement between India and
i Csechoslovakia

3476. SHRI V. MAYAVAN:
SHRI P, A, SAMINATHAN:

Will the Minister of COMMERCE be
pleased to state:

{a) whether India and Czechoslo-
vakia have signed a trade protocol
which spells out major areas of <co-
operation in the fleldg of {rade; and

(b) if so, the main feature of the
agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) gnd (b). Trade
between Jndia and Czechoslovakia is
regulated by Annual Trade Protocols.
Trade Prolocol for 1973 envisaging a
total trede turnover of Rs 1300

million was concluded in November,
1972.

In June, 1873, the fourth meeting of
the Indo-Czech Joint Commlittece was
held at Prague, Czechoslovakia. A
Protocol envisaging greater coopera-
tion between India and Czechoslo-
vakia in the following fields wag sign-
ed on the conclusion of deliberations
of the Joint Committee:—

(i) Industry
(ii) Science and Technology

(i1i) Economic and
matters, and

(iv) Planning,

Commercial

Import of Wine from other countries

3477, KUMARI KAMLA KUMARI:
Wil) the Minister of COMMERCE
be pleased to state:

(a) whether Government import
wing from other poumtries of the im-
port licences are issued to importers
for import of wine;

Written Answers 114

(b) it so, the total velue of import
licences issued during the year 1972-
78; and

(¢} the total amount of toreign ex-
change involved in import of wine?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (5SHRI
A, C. GEORGE): (a) Wines are
imported by some government depart-
menis and orgamsations as well
as eligible importers 1n the private
sector agamnst valid import licences.

(b) Composite licences are, many a
times, issued to importers for the
import of various types of liquors,
neluding wines, wuhin the overall
value of the import licences, without
mentioning the break-up of value
allowed for individual items ¢t
hquors, It is, therefore, not possible
to segregate the value of wines alone,
allowed from the overall value of
such composite import licences.

(c) The value of wines imported
was of the order of Rs. 278 lakhs
during the period April, 1972 to
December, 1972 Figures bevond
December, 1972 are not yet available.
An attempt is also being made to col.
lect, if possible the figures in respect
of foreign exchange involved in the
mmport of wines and, if available,

these will be laid on the Table of the
House.

Slow banking progress in the State of
Bihar

3478. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) whether there is one Bank for
every 65,000 persons in the State of
Bihar even after the nationalisation
of banks; ’

(b)Y if s0, the reasong for such slow
banking progress in Bihar State; and

(c) if not, the percentage of popu-
lation served by one Bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROETAGI): (a) to (e).
On the eve of nationalisation, there
was one bank office for every 2,071,000



ofhce has come down

When these are fully utilised, the

3479, KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
be pleased to state:

(a) whether only one fourth of the
total deposits are invested locally by
the natignalised bankg in Bihar;

(b) it so, the reasons therefor; and

(c) i not, the percentage of
deposits invested locally in Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI)* (a) to (c).
As will be seen from the data of
deposits, advances and investments
set out below, the proportion of
advances and investments to total
deposits of the public sector banks in
Bihar State as at the end of June, 72
was over 87 per cent.

Public Sector Banks

1. No. of functioning
offices 537
. No, of
2. No m_vrdm -
3.D¢.g:h ! Rs. 292.67 crores

. Advances end-june
4 172 . - - Rs. 77*!3' corres
. Investment in secu-

rites end Niggen *72 Rs. 3334 croces

6. Ratlo of sdvinont}
investinent W des ..
posits . . | 37:8%

"

Per Capita Bank Depusiis in Bihar

3430 KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) the per capita bank deposit in
Bihar State;

x-h(ob) whether there has been any
in the per capita disposts in
1971-72 in Bihar;
(c) if not, the steps Government are
taking to raise the per capita deposit
in Bihar State?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SMT.
: (a) and (b):

of June 1971 to Rs. ﬂ}.,ﬂt"byhnd
of June 1972,

(¢) Does not arise
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cotmercial banks opersting in the
State ax at the end of June, 1972,

Yolume of Imporis/Exporis during
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Inst three yoars

3481, PROY. S. L. SAKSENA: Will
the Minister of COMMERCE be pieas-

ed to state;
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comodities whose exports and im-
porig were the highest during each
of these three years;

(Valve in Rs. Crores)

Year Imports Rxports
1969-70 1582+ 67 141328
1970-71 1634° 20 1535°16
1971-72 e 1824- 61(R) 1607+ 02(R)
1972773 . . . !?' 75 :ﬁl'ﬂ
(ID(s) India’s Imports (Value in Rs. )
S. No. Commo dity

1969-70 197071 197172 Antbw Awﬂi?fc

. Machinery & Transport
! equipment . .

Iron and Steel

Petroleum & petroleum

5. Cereal & Cereal preparations .
an @)

E I

1
P

395-89
81° 51
19509
137- 91
260+ 98
India’s
206+ 65
12450
11154
208" 50
9462

39470 45426 34933 348-66
147°04 237° 57 156+ 88 17875
192°28  217°6§5 15587 161° 40
136° 01 19457 149" 41 143°43
213°01  I3I-OX 3167 10484
o (Valoe in Rs, crores)
190°44 26528  192°68 186-91
14825  156°31 12017 11669
nsér 11547 119°67 8x- 58
13041 11836 104°39 89°43
uras 14w W8 7343
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Pamage to Fokker Friendshlp Alregaft Complex which will also provide rer
mndisn  Abdines Follewing Heavy dential actommodation iy being oots-
nwuuummmmum tructed at Suraj Kund and a Cafeteris,

July 1978 with a few retiring rooms, s being

8483. SHRI VASANT SATHE;
SHR] SHRIKISHAN MODI:

Wil the Minister OF TOURISM
AND CIVIL, AVIATION be pleazed to
state:

(a) whether a Fokker Friendship
aircraft was considerably damaged
following a heavy landing at Calculte
Airport on the 20th July, 1873;

(b) if so, the number of persons
killed or injured and the extent of
damage caused as a result thereof;
and

(¢) whether any enquiry has been
ordered in this regard and if so, the
outcome thereof?

THE MINISTER OF TOURISM
ANpD CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir,

(b) None of the 13 passengers ung
3 crew members on board suffered any
injuries. The aircraft was extensively
damaged,

(c) An inquiry under rule 71 of the
Aircratt Rules, 1937 has been ordered

by the DGCA. The report ig awaited.

Proposal to Increase the number of
Tourist Bungalows in Haryana

8484 SHRI BIRENDER SINGH
RAO: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment to increase the number of tourist
bungalows in the State of Haryana;
and

(b) if so, the broad outlines thereof
and the funds allocated for the pur-
pose?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH: (a) and (b). A Tourist

put up at Daruherg near Sshibf Nandj,
The Department of Tourism has gahc.
tioned Rs. 10 lakhs and Re. 3.50 lakhs
respectively towards these projects.
Projects to be taken up during the
Fifth Five Year Plan are yet to be
finalised.

Proposal to provide Tourist facilities

at Beaches, Hill Resorts, Wild Life

Sanctusries and Places of Historioal
Triterest

3485 SHRI BIRENDER SINGH
RAOQ: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government propose
to provide tourist facilities at beaches,
hill resorts, wiid life sanctuaries and
places of historical interest;

(b) 1f so, the main [catures of the
fasilities to be provided, and

(c)the places selected in the country
and funds allocated for the purpose?

THE MINICTER OF TOURISM

AND CIVIL AVIATION
(DR, KARAN SINGH): (a) to (¢)
Yes, Sir The places being developed

are Gulmarg foir winter sports, Kova-
lam and Goa as beach resorts; Kulu-
Manal: a< a il resort; selected cen-
tres of archaeglogical interest such as
A)janta, Ellora, Sanchi, Bodhgaya,
Rajgir, Nalanda and some wild life
sanctuaries like the Corbeit National
Park, Kaziranga, Sassangir, Bandipur,
Jaldapara, Bharatpur At thess places
facilities by way of accommodation,
transport, water supply, roads and re-
creational facilities are being provided
The aggregate amount allocate@ for
these schemes is Rs 452 lakhs in the
Fourth Plan.

Evasion of Excise Duty by M/s, Korey
India Ltd,

34868 DR. LAXMINARAIN PAND-
EYA: Will the Minister of FINANCE
be pleased to state:
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(a) whether M/s. Kores India Ltd.
have not paid excise duty in acoord-
ance with their production during the
last three years; and

(b) if 80, the steps Government
contemplate to take to recover the ex-
cise duty from the firmp

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) and
(b). The information is being collected
and will be laid on the Table of the
House as soon as possible

e #  1971-72 W 1972-73
& dow @iz & faww & fod
wrifex mar ww &t wf afw

3487, ft WIATHY WX AN AT
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g oo s gy o
ufafor W TR U ¥
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fw wwra® & Iq WA (wiwa
qults Vgt : (%) ST (&) wref
food @ fivamat Y €rd =or gt 2w
aifrsre % vy amfaE agerd
w1 wfafat Wt agert v frera &
vvel wr fafww ofy Sgwil & fag
ww XX § 1w g el o Wl
Wt wifirer & 1 Y ST O @l @
forg & o o f2X aX § T wiwd
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1972=73 ¥ wrew ¥ WA i W@
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3491. st wiow wrewegUeT:
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T HF M wpa q g R

(@) afx gt A It wafa® Mr
Tk g AreE g 7

fae AT § vwa qW (W ®o
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W wrary fed il s & e o, fafe
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fa@el 7z % mfew wv wwr 160
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wSIaR T & Wf we-are aver
fear & 1
Handing over the Office of Trade
Agent in Londen to Stateowned

Mysore Sales Intermational by Mysore
Government to boost Expert

3492, SHRI DHARAMARAO APF-
ZALPURKAR: Will the Minister of
COMMERCE be pleased to atate:

(a) whether the Mysore Governmen®
have decided to hand over the office
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of the Trede Agent in London to the (1) dveer 3 Py T o fear ek
State Own Sales Interna-
t.iomnob::nlg:::am; arar iy w7 g Ow QX
frader wqwer & fraw vy
(b) if so, the reasons therefor; gar ¥ WM SEw T
) whethe has been @t I
{c) w T survey LS
nads regarding thy scope for fmren- weer § 1 shrgeda wdemey
sing the export of Sandal wood, San- ufaw 90 I A FTEIRIC
dal oil, Sandal soap, handicrafis me- T A W Wt werse
dium and 11 scale of industri 4
Myme;m':l“ = sl S TT 9T & e &
d) if so, the outcome thereof? (2) va% ouw swm & o
F FF FTERE KT 6T R
THEDEPUTYMMSTERINTHEI’ fer sy § S welrw & wawr
MINISTRY OF COMMERCE (SHR
A. C. GEORGE): (a) to (d). The wfas 9w §

information is not readily available.

I iy oot sod Wb WA (3) gfeme oo kot Y
TR F & Y § T
w1 #Y foerr 3% & forg

Arew ¥ wew wr faata S gl F1 wrEvoA fFar  Srar

3493, WY WHOW WEAEYTRT 8
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w1 gt grar & o< afz &, @ fea. ¥ o, frgr o sdewi wnfx
fowr qw ¥ foad R wmr Fre ¥ @ & W T ¥ f
#W &Nt ¥ oy gf ;v e W SR AN FO Al

T yEveRE st waw e

(@) wom & sewew 4 qfE & w1 oW ¥ s
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TP H YT & STROGTY T AT

fae swrem & o WY (sito¥o sheefr R & P farm s
Wito TWW) (%) TRT ¥ AT FT
foratr fafwer 291 %Y foear smar & o ad (5' woerc ¥ A o wHy AT
1970 a4t 1971 % IRA wiwy fawit i ® T ¥ fefw
foaor qu & amrak &1 1972 & fberr AT A
wafas wive OF ey @ ¢ W vt arow #t § | frowd sy
97 gew 9T W f IR | o, R ¥ s

o wRw W W FeT Arfr

(&) W w1 IRT WA & fag wRnfey ¥ wraT W §

FTe 7 fAfafas ey fe § — wgrar fadnfy o
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4 L
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8 ganfwn

9 fexdarria
10.  améwm
11 wHeITEAT

12 wfewaw

13 e

a= .
15 L eacEicic 1

1870 1971
Bo Bo
1,90,66,703  3,82,79,618
1,34,27,709  2,79,34,533
1,00/66,056  1,45,58,689
6533610 1,18,01,094
45,91,694 80,96,951
58,69,816 1,05,09,701
16,68,860 48,70,305
3,78,092 6,01,35%
4,0B,144 21,22,191
1,11,860 -
- 9,33,405
- 9,46,510
10,47,879 9,78,219
10 59,739 13,17,857
—_— 3,60,053

6.42,30,362 12,35,10,481

;;e;uroscﬂﬁwd'lnmhm
Fusthering ‘Elforis of Deveioping
Comntries

3454 SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of COM-
MERCE be pleased to state:

{a) whether a nuc& scheme to fur-
ther the efforts of developing countres
including India, to sell goods in
Britain has been welcomed by the
British Government; and

(b) if so, the broad outlines thereof?

THE mvmwmmm
MINISTRY OF COMMERCE (S8HRI
A. C GEORGE): (a) No such new
scheme hes cdme to the notice of the
Goverfment of India.

(b) Does not azise.
W07 L8

Deficit Financiug

3496. SHRI VIKRAM MAHAJAN:
SHRI SHYAMANANDAN
MISHRA:

Will the Minister of FINANCE
be pleased to state:

(a) the quantum of deficit financing
incurred from 1st April, 1972, to 31st
March, 1978, ist April, 1871 to 3ist
March, 1972, from 1st April 1973 to
1st July, 1973; and

(b) the total quantum of deficlt
financing  likely to be incurred till
31st March, 19747

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) Deficit financing of the Centre
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and State Government (as measured
by (i) net change in the Reserve
Bank's holdings of Treasiry bills
and Government rupee securities,
(i) net variation in Central and State
Governments’ cash balances and
(iii) net change in RBI's ways and
means advances to State Govern-
ments) amounted to Rs. 710 crores in
1971.72; Rs. 848 crores in 1972-73 and
Rs. 380 crores upto end of June, 1878
in the current financial year.

(b) The Central Government has
estimated the budgetary deficit for the
year 1973-74 at Rs. 85 crores. This,
however, does not take into account
the expenditure that might have to be
incurred when the Government takes
a final decision on the recommenda-
tions of the Third Pay Commission.
As of now, it is not possible to give an
estimate of deficit financing that might
emerge for the year 1973-T4.

Inquiry into alleged mal-practices
committed by National Grindlays
Bank

3497, SHRI VIKRAM MAHAJAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether it has come to the no-
tice of Government that the 110-year
old National and Grindlays Bank, the
biggest foreign bank operated in the
country, has over g period of ten years
deprived the country of over Rs 70
crores through various malpractices;

{b) whether the charges are being
looked into by Government agencies
and if so, the names of agencies which
are looking into the charges; and

(c) the specific steps taken to ensure
early report of the inquiry in this
regard”®

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c¢). Certain allegations of
malpractices including ewvasion of
income tax against the National and
Grindlays Bank are being looked into

AUGUST 17, 1878
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by the Reserve Bank and the Income-
tax department. They expect to com.
plete the investigations as early
as possible,
Implementation of Recommendations
of Banking Commission
3408. SHRI P, VENKATASUB-

BAIAH: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the recommendations
made by the Banking Commission
have been implemented;

(b) if so, the recommendations im.
plemented so far and  the time by
which the rest of the recommendations
are proposed to be implemented; and

(c) how far the recommendations
implemented so far have proved to be
useful? *

THE MINISTER OF FINANCE
{SHRI YESWANTRAO CHAVAN):
(a) to (c). The recommendations of
the Banking Commission are in an
advanced stage of examination by
the Government. A final view on the
majority of the recommendations is
expected to be taken before Long

Private, Persons or Companies Allow-
ed to Fly Aircraft in the Country to
Carry Passengers

3500. SHRI SHANKERRAQ SAV-
ANT: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether any private persons or
companies are allowed to fly aireraft
in the country to carry passengers.

(b) it so, which are those persons
and companies and on which routes
they are allowed to fly aircraft and
on what conditions; and

(c) whether Government have fixed
any norms for permitting private
companies to take wup passenger
service?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The following
@ private operators holding non-
scheduled permits issued by the DG
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CA, are allowed to operate non-sche-
duled passenger flights on a day.to-
day basis on routes not served by
Indian Airlines;

1, Kasturi and Sons, Madras (The
Hindu).

' 2 Pushpaks Avistion, Madras,

3. Air Survey Co. (P) Ltd. Cal-
cutta.

" & Cambata Aviation, Bombay.

+ 5. Bharat Commerce and Indus-
tries (Bharatair), Gauhati.

6. Daver Aviation, Bombay.

7. J. K. Chemicals
ways Bombay,

(Safari Air-

8. Helicopter Services (P) Ltd.
Bombay.

9. Jamair Co. (P) Ltd, Calcutta.

Of the above 9, anly JK. Chemicals
(Satari Airways) are presently opera-
ting non.scheduled passenger fughts
on the following routes on a day-to-
day basis:

(i) Bombay—Surat—Bombay.
(ii) Surat—Ahmedabad-—Surat.

Safari have also been permitted to
operate on the following routes on a
day-to.day basis:

1. Delhi Jaipur -Kota Jaipur
Delhi (without traffic rights
between Delhi and Jaipur).

2. Bombay -~ Surat - Bhatnagar
Ahmedabad and back (without
traffic rights between Bombay
Bhavnagar and Bombay-Ah-
medabad).

3. Ahmedabed-Indore - Ahmedya -
bad.

4. Surat-Rajkot-Surat.

5, Bhavnagar-Baroda-Indore and
back.

6. Bombay-Jalgaon-Bombay.

However, they are not operating on
the above routes,

(c) Private operators who wish to
operate scheduled air transport ser-
vices have to comply with the requi~
rements laid down in Schedule XI to
the Aircraft Rules, 1837.

Complsints Regarding Safety Landing
apd taking off Facilities at Internatio-
nal Airports to India

3501, SHRI SHANKERRAO BA-
VANT: Will - the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether there are complaints
regarding the safety of landing and
taking off facilities at international
airports in India;

(b) if so, what are these complaints;
and

(c) how are they proposed to be
met?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b), Some com-
plaints regarding aids are received
from time to time.

{c) The following action has been
taken:

1. Stand-by generators which come
into action automatically in the event
of a mains failure have already been
provided. The International Airports
Authority is taking additional steps
for ensuring reliable and uninterrup-
ted power supply.

2. (i) A through check-up of the
Instrument Landing System at Delhi
airport has been 'made by experts of
the Cicil Aviation Department.

2.(ii) Scientific investigation of the
Instrument Landing System has been
carried out by an expert of the manu.
facturers, He has reported that the
equipment is functioning normally.
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=iy g ey R
to Fopdgrain fBrade,
Yarn, Oil Seeds, Coarse Cioth, Vanas

SRR

3502. SHRI EHOGIN‘FR,A :
Will the Minister of FINANGE mlqu
pleased to stite the total amount of
institutional credit advanced includ-
ing that advanced by private Banks
to the -foodgrains trade and trade 'in
yarn, oil seeds, poarpe cloth, Vanas-
pati and other necessities of life dur-

AUGHST 17, 1078
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ing-the financisl yedr 1972-13 ,4iy
1933-M and-its impact on the rige |
pricest )

THE MINISTER OF YINANCE
(BHRI YESHW] VAN):
The available information as furni-
shed by.ghe Beserve Baunk of India in
regard to outstanding advances of
scheduled commercial banks, includ-
ing private banks, to private parties
against foodgrains, oilseeds, vegqtable
oils, vanaspati and sugsr is »et out in
the attached statement.

Statement

(Rs. Crores)

Rape/Mustard Seed
Vegetable Oils

Groungnut ojl

Linseed oil

Rape 'Mustard seed oil

Vanaspati
Sugar

As st the end of June, As at the ead pf

1972 March, 1973t
98:00 42'00
876 1428
o067 0 40
Not avaiable 120
5-83 5-68
029 0 47
3-o3tt 274
589 3-46
186-38+¢ 113 65

+The data for March, 1973 are provisional and may be revised by the banks lster. Th®
figures include export credit, 10 procvessing umits, credit in respect of groundnut scedsjor!

T public sector, ete.

1972.

The above flgures refer to credit
given not merely to trade as such but
also to processing units such as rice
mills, roller flour mills, oil mills and
vanaspat! manufacturers, industrial
users such ag biscuit —manufacturers
units, confectionaries, starch manufac-
turers, paint and soap manufacturers,
ete.

t{Relate to June, 1971 8s separaic figures for these items are not available for June,

The increage in advances against
groundnut 1s gccounted for, besides
other factors by enlarged exports in
oil cake and credit facility against
groundnut seed|oil giyen to some rpub. 1
lic sector agenclies particularly in

Gujarat for taking up purchage and
distribution work.



137 Written Answers SRAVANA 26, 1805 (S4KA)

Bank credtl:agitnit'

tdadifthivd,’ ol
890ds} vegitably’ olts!' ¥ Wgo'n
iy, subiech to Resdtve* ‘selettive
eedié combwols ‘whith préscribé mini?

mum marghas, minkmint’ rite of in-
tegest - and letvelyof 'eredit. T’ cre-
dits comtvuls curréntty imposed on
those itemd are suffftiently réstrictive
gﬂd ;very care is taken to ensure that
Jupgs.only the genuine
P”m’ﬁ'?az :grl trade requicements.

80 far‘ak credit Yor yarn i concern.
ed, it' had nof been pogsible for the
Reserve Bank of India to give any
separate figures, as banks génerally
maintain composite credit limits cover.
ing both yarn (imcluding cotton and
other yarn) and cloth (including
coarse and other varieties). In March,
1973, the Reserve Bask convened a
meeting of representatives of major
baoks 1o review the mid-busy season
podition. At that meeting tlie Reserve
Bank’ drew particular att2ntion of the
banks to the problem of cotton yarn
and asked them to exercise restrairt
on the credit made available against
that item. Again, 1n July, 1878, when
the Rewerve Bank reviewed ecredit
trends and announced further tightes-
ing of credit control, they asked the

P ————— e e

. . YT 138

53.9#5.,&9 ensure, Tetun of 'credit from
textile and spugar indwstries.

Sincé' bulk ‘of the'crédit had gone in
tavour of mills shd” processing units
and retajlers, it is unlikely that the
ayailabiltty of the credit ag such for
the items mentioned above would have
had any adverse effect on the prices
of tHede comthodities,

Amomnt of Cuyremecy Netea In'
Circnlation

3503, SHRI BHOGENDRA JHA:
Wiil the Mimster of FINANCE be
pleagsed to state:

(a) the total amount of each deno-
mination of cutrency notes of Ra. 100
ang above at present in circulation
and what portion .thereof is in the
categary of umaccounted money; and

(b) whether it is proposed to de-
monetise the currency hotes of Rs 100
and above?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (sux:
K R GANESH): (a) Partwculars ©
currency notes of the denominations
of Rs. 100 and above in cmllt:::
as on 1st May, 1973 are indical
below: —

Denomination Pieces Value
Rs. 100 29,97,06,895 29,97,06,89,500
Rs. 1,000 . 4,29,389 42.93,89.000
Ré, 5000 . 55957 27,97,85,000
Re. 10,000 29,924 29.92.40,000
30,02,22,165 30,97,91,03,500

. It {s pot possible to sey what portion
of abovyg currency is in. the cate-
gory of unaccounted money.

(b) There 15 no such proposal under
consideration of Government,
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Providing Free Ratlong or Essentlal
Commodities at Cheap Rates to
Weaker Sections Especially
Agricultural Workers In
Rural Areas

3504, SHRI BHOGENDRA JHA:
Wil the Minister of FINANCE be
pleased to state;

(a) whether the weaker sections of
the people especially agricultural
workers in the rural areas, have been
hard hit by the present level of pric-
es, scarcity and inflation; and

(b) if so, whether any wteps are
being taken to relieve their hardship
by prowviding them essential commo-
dities at cheap rateg or to provide
them free ration in the worst affected
areas?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
‘a) and (b) It s no doubt true
that the rise fn prices and prevalence
of scarcity and drought conditions
have affected adversely the weaker
sections, ncluding agricultural wor-
kers Apart from drought relief
measures, the State Governments
have been advised to extend the pub-
lic distribution system so as to cover
a larger number of people

Supplying of Essential Commodities
to People at Fair Price

3505 SHRI BHOGENDRA JHA
Will the Mmister of FINANCE be
pleased to state:

(a) whether Government have con-
sidered the question of supplying
essential commodities to the people
at fair prices as a measure of relief
from the present burden of price rise
and inflation, and

(b) 1if s0, what gecisions have been
taken thereon?®

THE MINISTER OF FINANCE
(SHRI YABHWANTRAO CHAVAN):
(a) and (b). The Government has
been making available major food-
graing at fixed prices through a net-
work of fair pricelration shops
through-out the country Levy suger

is also being sold at controlled prices

AUGUST 17, 1973
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through the public distribution system,
Supply of controlled varieties of cot-
ton cioth has been channelled through
public agencies. A Committes get up
by the Planung Commission is exa-
mining the question of further ex-
tending the commodity coverage of
the public distribution system.

Formulation of Development Schemos
under Leag Bank Scheme

3506, SHRI BHOGENDRA JHA:
Wil the Minister of FINANCE be
pleased to state:

(a) whether the development
schemes formulated for selected Dis-
tricts under the lead bank scheme
have since been implemented; and

(b) af wo, the progress made so far
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGI): (a) and
(b) Under the ‘Lead Bank Scheme’
the banks having lead responsibility
are expected to carry out surveys of
the districts allotted to them so as
to locate growth centres, 1dentify cre-
dit gaps and secure a co-ordinated
approach among the different finan-
cial 1matitutions in extending banking
faciitties m the distriet, Surveys
have already been carmed out under
this scheme 1n respect of 313 districts.
The lead banks have also set up Dis-
trict Level Consultative Committees
in 278 districts whose main funection
18 tg identify the areas in which banks
together with other financial institu.
tions and development agencies, can
play an effective role in implement-
ing viable development schemes

Decision on Special Flying Check of
Indian Airlines Commanders

8507 SHRI FPRABHUDAS PATEL: -

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have de-
cided that all Indian Alrlines Com-
ect
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mine whether they should be gllowed
to retain command of various types
fo aircraft and if so, who will make
such reassessment checks;

(b) whether this special check will
cost about Rupees one crore; and

(c) how many pilots are at present
licensed and what is the procedure to
check their capability of flying every
year?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) It has been decided to
reassess the proficiency of all Com-
manders of Indian Airlines. The
programme of reassessment com-
menced on 8th July 1978,

Groups of 2 or 8 pilots for each
type of aircraft e.g., Boeing 737,
Caravelle, HS.748, etc, specially
selected by the DGCA, are carrying
out these checks. The time taken
will be according to the exercises
prescribed in the test.

(b) The cost of these checks is
estimated at Ra. 15.25 lakhg approxi-
mately.

(c) Indian Airlines have at present
471 pilots including 32 apprentice
pilots, They are subject to the fol-
following checks:

{i) Local check and route check-
twice a year as per standards
prescribed by the DGCA.

(ii) Instrument rating check
once a year as per standards
prescribed by the DGCA.

World Bank Aid for Forest Develop-
ment Plans in India

3509. SHRI PRABHUDAS PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether the World Bank has
agreed to give aid for the country's
long term forest development plans;

(b) if so, the amount of aid likely
to be received; and

(c) whether Indiz has prepared any

Jong term forest plan?
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THE MINISTER OF FINANCE
YASHWANTRAO CHAVAN):
(a) and (b), Some discussion have
taken place with World Bank offi-
cials on the possibility of World Bank
group assistance for Forest Projects
in India, The discussions are at a
very preliminary stage.

(¢) Agriculture Ministry has made
some studies on forestry projects
which would form the batis for long-
term foresiry plan.

Smuggled Goods Seized in Delhl

3510. SHRI PRABHUDAS PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether smuggled goods worth
lakhs of rupees were seized in New
Delhi on the 18th May, 1973; and

(b) if so, the action taken against
the culprits?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRIL
K. R GANESH): (a) Smuggled
goods worth Rs. 26 lakhs were seized
in New Delhi on 18th May, 1973 by
the officers of Delhi Customs and
Central Excise Collectorate and of the
Directorate of Revenue Intelligence.
The goods seized were Radiant yarn,
Textiles, Chinese Fountain Pens etc.
In addition 111 Kilograms of Hashish
was also seized.

(b) In the above caseg 11 persons
were arrested. They have been re-
leased on bail by the Magistrate.
Further investigations in the matter
are in progress,

Request from Convenor of National
Committee tp Assist Netajl Inquiry for
Concessiona] Alr Indiy Tickets

3511. SHRI SAMAR GUHA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether the convenor of the
‘Nationa] Committee to Asxsist Netaji
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hquiry’ made a written request. to
mmmmmw
for the three members of the Oém-

recent visit to Taipel m Taiwan;

(b) 1f 80, the reasons for refyusal of
the request,

(c) whethex members of Peace
Councul, Afrp-Asian Seqlidarity Con-
fergnce angd many other organmations
received concessional Air Indija tickels
for gomng abroad, and

() 1if sa the facis of the matter
and the reasons for discrimination
agamgt the members of Natwanal Com
mittee to Assist Neta)i Imquary?

THE MINISTER OF TOURISM
AND CIVIL AWIATION (DR KARAN
SINGH) (a) and (b) Yes, Sir But
it was not considered ‘hecessary to
provade free passages

(c) and (d) Aiwr-India 1s some-
times durected to provide rebated
transportatian. They have, however,
not been ordered to give any free or
concessional tickets to the Peace
Council or the Afro-Asian Solhidarity
Conference

Departmental Offices Set Up by Gev-
ernment for Dealing with Trade Pact
with Bangiadesh

3513 SHRI SAMAR GUHA Wl
the Minister of COMMERCE be pleas-
ed to state

(a) the number of Departmental
offices or otherwise set up by Gov-
ernment for dealing with Trade Pact
with Bangladesh,

(b) the names of wsuch Depart-
mental, or otherwise, umts (i) loca-
tion of their offices, (ni) the names of
the Heads of such Offices, and

(c) the reasons for not settihg up
such Offices principally in the Eastern
region of India to enable Bangladesh
representatives to hawe easy and
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Quicker contact with them
prompt nhpl‘emh;%}m :'i@. Pagt?
PHE DEPUTY

MINISTRY OF C ' (;‘iﬁ
A C. GEORGR): (a) No new offives—
as sugh, have been set up by the Gov-
ernment for dealing with the Indo-
Bungladesh Trade Agreement,

(b) and (¢) Do not arise How-
ever, applications for imports from
and exparty, to Bengladesh under the
Tampted Payments Aryapgement and
the New. Halanced, Trade and Pay-
ments Agrangement are deald with
mahly by the Jomnt Chiaf Controller
of Imporis and Exports, Caleutta Al
transactiong relating to payments for
imports and exports under these
Agsangemenia are alsp routed through
a spegial Accpunt meintained by the
State Bank of India, Calcutta

Value of Import/Expert with Taiwan
during 197173

351¢ SHRI SAMAR GUHA Will
the Mimister of COMMERCE be pleas-
ed to state

(a) the volumes and nature of ex-
port and 1mport trade and thenr values
in term of Indian rupees undertaken
by Private Sector and Public Sector
concaerns separately with Taiwan
during the years 1971-72 and 1872-73,

(b) whether there is further scope
of expansion of bath public sector and
private wector export and import trade
with Taiwan, and

(c) if 50, the steps taken and pro-
posad for expansion of such trade
with that country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to (c) India"s
exports to and imports from Taiwan
as well as major items of expert and
import for 10T1-72 and 1872-T3
(April—December) have been as fol-
lows
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(Value in Rs. lakhs)

1971-72

1972-73
(April-December)
Exports . I3 97 -
Imports . 37 53
Volume : 550 150
Mujor items of exports : T eqmpmm: - T
. 1ron Ore,
Concentrates
Shellace.
Pig Lron,

Magor Imports -

Minerls & Metal Manufacturers,
Ferros scrap.

Plastic raw marerials.
Esscnrial oils.
Species.

Sectorwise figures are not maintaned.

In view of the many uncertsinties
governing the future of Taiwan, it is
difficult tv make any worthwhile
assessment of the scope of expansion
of trade with Taiwan.

Relaxing Control over Distribution of
Yarn upto 17 Counts

3515. SHRI G Y KRISHNAN: Will
the Minister of COMMERCE be
pleased to state:

"{a) whether Government have de-
cided to relax control over the distri-
-bution of yarn upto 17 counts; and

(b) 1f 80, the nature of exemptions,
if any. granted from the purview of
the scheme on the availability of yarn
used for industrial purppses and of
blended and mixed yarn?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
control on distribution of the follow-
ing categories . and varielies of yarn
was lifteq with effect from the 21wt
Jume, 1978:—

(i) Cotton yarn of counts 17: and
below;

(ii) folded cotton yarn of 2 ply in
counts 178 and below;

(iii) folded cotton yarn of 3 ply
and higher plies in all counts;

(1v) blended yarn containing
33—1/3 per cent or more of
man-made cellulosic or non-

cellulosic. natural silk or
woollen fibre;
(v) mixed yarn 1e. where the

same hank or cone contains
yarn of differemt counts; and

(vi) hard waste.

The above relaxation shall not pre-
judice or affect any firm commitments
which may already have been made
with regard to categories and des-
criptions of yarn aforesaid under the
scheme—prior to 21st June 1873. The

control on production and price con~
tinues,

2. The above relaxation wag fur-
ther extended to yarn of counts 35s
~ad below frem 1%th Tuly. 1973 ~nd
of counts 40 and below from 4th
August, 1973.
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Contro] over Prices of Cloth made of
duced by Varions Mills

4516, DR, LAXMINARAIN PAN-
DEYA: Will the the Minister of
COMMERCE be pleased to state:

(a) whether Government exercise
any control over the prices of cloth
made of synthetic mixed cotton yarns
produced by various mills;

(b) whether the pricea of such
cloth have abnormally been increased
since January this year;

(c) if so, the percentage of increase
on 30th June, 1873 over the prices on
1st January, 1973 and 1st January,
1972 separately; and

(d) the action taken or proposed to
be taken to normalise the prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) and (c). An increase ranging
between 3.5 per cent to 7 per cent in
prices over the lst January, 1973
level and an increase ranging between
9 per cent to 145 per cent over that
of 1st January, 1872 has been observed
which cunnot be considered abnormal
in view of the trends in the general
price level in the country,

(d) Does not arise.

Export of Raw Material and Half
Finished Goods by Mis, Kores India
Ltd,

3517. DR, LAXMINARAIN PAN-
DEYA: Will the Minister of COM.
MERCE be plessed to state:

(a) whether Mjs. Kores India Ltd.
have been exporting raw materials
and half finished goods to foreign
countries; ang
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(b) if so, the hames of the coun-
tries, the value in Indian currency of
export to each country and the mode
of payment of the cost of material ex-
ported from 1869-70 to 1972-73, year
Wige and country-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b) In-
formation is not available a8 exporter-
wise statistics are not maintained,

wrew ot dwer dw & e go
sqTaTC weeter ¥ vl sl

wed

3518. Wo VAT WT LT THIT : WT
wiferoa ot oy ward & yor w3 fn o

(=) wrew ok e ¥ i
foor wwgel & forg =T wawY et
§ v

(&) w& weY & weaie W feer

FRET & g s adn fEE T
foata war ?

(%) o (w). wam s
T T WiAATT T NI FATH §-
i W Wi TR & e e &
g 9 5 @€, 1973 %) T H gy
T 9T | ¥ ST FI W gqRvta, Ay
fir 28 o, 1973 ¥ s ghT, @
T & =T F WAew § —

(%) werw @ & s4g & 305
FOT To ¥ T a% O TN & faiy
figer %t aegeli & forg g wrgfae =TT
T ATy see; Wi

(w) wvgferr sqToTe awT YR
S4e & ITgT =|IIT W fie AR wRAY,
ferater ol fadeft s Farfirt & wrpare
fafirafre § 1

2. wwgfrs  wTOTT W Y
saw & oy St ¥ wrny O wi
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wrelt wite 3R firafy o v areft wegeit
¥ =t gorw o ¥ R o

faam
ety Y Frgfor

1 2

wey/ATe e (wre

'Qo)

1 2
1. 78 ifere e sy

¥ woila W@ 200
2. Wt 600
3 wfafr w=m 520
4 WHe 300
5 wTH 750
6§« 200
7 gfras 100
8 ureheer aar o% q 30

9 ®m T, g qw
(arer aay &rw wfg), e
T, deE (we) yw
a1 wAT T (T e
¥ fag witwe wfad

Brew ) N aree, fry,
famt qa1 o 100
10 (¥T&, §WNTT qa,
qfersrg aqr arade 22
11 wigafes aur  garr
oigfan (wdfgfedt  aey
weft etefudt ofgw) 20
12 TEWW 9 AT Y-
Yo qEnd 20
13 qar® 10

14 &% 5 & oy o,
sl gy ITENR (50,000

T qmfue) 50
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Clesing of ‘Forward Market Frade in
‘Agrienitural Comodiiies

8520 SHRI SHYAM SUNDER
MOHAPATRA: Will the Miniwster of
COMMERGE be pleased to state:

(a) whether Government are con-
sidering closing of Forward Market
Trade in all agricultural commodities
in certain centres where 1t is gomng
o:d under the spproval of Governmnt,
a

(b) if not, whether Delh: x pro-
posed to be considered for Forward
Market Trade at least in some com-
modies?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)’ (a) and (b) No, Sir

Agitation Contemplated by Akhil
Bharatiyva Swarnkar Sangh

3521 SHRI ANNASAHEB GOT-
KHINDE Wil the Mimsgter of
FINANCE be pleased to state

(a) whether the Akhil Bharatiya
Swarnkar Sangh has cautioned Gov-
ernment regarding the nation-wide
agitation contemplated by the said
Sangh, and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K R. GANESH): (a) Yes, Sur.

(b) The Akhil Bharatiya Swarnkar
Sangh had on previous otcasions also
put forth the difficulties experienced
by the goldsmiths, and the Govern-
ment, after giving sympathetic con-
sideration thereto, had, from time to
time, given relief to the goldsmiths
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wherever possible The difficulties of
goldsmiths would continue to be con-
sidered sympathetically and further
relief within the framework of the
Gold Control Law will be g1ven where
considered necessary,

Discussion between Prime Minister and

U.B. Ambassador regarding Develop-
meat Apsisianee t0 India

3522 DR. RANEN SEN. Will the
Minister of FINANCE be pleased to
state:

(a) .whether the US Ambassador
in New Delhi, Mr Danial P
Moymhan, had recently called on the
Prime Minister and discusseq the
future of Indo-U.S. Co-cperation 1n
the fleld of developmental assistance

(b) whether any concrete proposals
had been made by the Ambassador in
this conneetion;

(c) 1f so, what; and
(d) Government’s reaction thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
(a) Yes, Sir

(b) to (c) The US Ambassador
indicated the desire of the United
States Government to dwscuss -with
the Government of India the basis of
a new economic relationship Govern-
ment have welcomed this approach

Steps taken to arrest of rupee

3523 DR RANEN SEN: Wil the
Minister of FINANCE be pleased to
state

{a) to what extent the wvalue of
rupee has gone down in the last ten
years as a result of price rise and
inflation,

{(b) whether the erosion of money
18 acting as a dusincentive for long-
term saving:, like 1He insurance poh-
cies and fixed deposits; and

(c) if o, the steps taken by Gov-
ernment to arrest the falling value of
money?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) The value of the Rupee, as
measured by the All India Index
Number of Consumer Prices for Indus-
trial Workers (1960—100), declined
from 8259 paise in 1962-83 to 48.31
paise in 1872-73, i.e., by 47.82 per cent
in a period of ten years,

(b) and (c) Personal savings are
affected by a variety of factors and
it is not possible to assess separately
the effects of any one factor. The
available data show that life insur-
ance business completed in India and
time deposits with the scheduled com-
mercial banks have shown a conti-
nuous rise during the last ten years.

Voluntary Pact Regarding Prices and

Quota between Spinning and Weaving

Steps Taken to Arrest Falling Value
Units of Nylon and Silk Industry

3524 SHRI P M, MEHTA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the voluntary pact re-
garding prices and quota between
spinning and weaving units of Nylon
and art silk industry is not working
satisfactorily as a result of which the
prices of Nylon, Rayon and other yarn
had shot up:

(b) if so, the reawns for the pact
not working satisfactorily; and

(¢) what steps are being taken by
Government to check their prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGF)‘ (a) and (b) There
are three Voluntary Agreements
between spinnere and weavers of art
silk industry:—

(1) Voluntary Agreement bet-
ween spinners and weavers of
staple fibre spun yarn. This agree-

ment is working satisfactorily;

(ii) Voluntary Agreement bet~
ween Spinners & Weavers of viscose
rayon filament yarn. By and large
this agreement is also working satis-
factorily. One of the units has,
however, stopped supplies of yarn
under this agreement on the con-
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sideration that their unit is the
smallest and is not working econo-~
mically.

(ili) Voluntary agresment bet-
ween the spinners and weavers of
Nylon yarn is under strain mainly
because the spinners are trying to
pass in the excise duty on poly-
mer chips, which has now been
merged with duty, to the weavers,
and because of fall in production
of nylon yarn {following global
shortage of the raw material re-
quired viz., caprolactum.

(c) The Govermment is pursuading
the Spinners & Weavers to sort out
their differences expeditiously.

Cotton Purchased by Cotton Corpora-
tion of India

3525. SHRI P, M. MEHTA: Will the

Minister of COMMERCE be pleased
to state:

(a) whether Union Government
have directed the Cotton Corporation
of India to purchase cotton worth
Rs 500 crores;

(b) whether thig decusion was taken
to ensure a fair price to the cotton
Erowers.

(c) whether the Cotton Corporativn
has purchased cotton worth Ras 500
crores; and

(d) if so, to what extent this has
helped the cotton growers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE' (a) to (d). The
Cotton Corporation of India wash di-
rected to purchsse domestic cotton
worth Rs 500 crores during the cur-
ment cotton-scason (September, 1972-
August, 1973) at ruling market prices
with a view to ensuring fair price to
cotton growers, However, because of
atability in cotton prices which start-
ed showing upward trends during
March, 1973 onwards, it was not con-
sidered necessary to undertake mas-
sive purchases as the ruling market
prices were much above the suoport
prices announced for the current
season. The Corporation has pur=
chased 3.88 lakh bales of cotton valu-
ed at Rs. 45 crores during the current
cotton season,
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Work-to-Rule by Officers of State
Trading Corporation

3526. SHRI P, M. MEHTA: Will the
Minister ot COMMERCE be pleased
to state:

(a) whether the talks between the
management and the officers of the
State Trading Corporation have failed
and the officers have started work-
to-rule since 20th July, 1973;

(b) if o, what were the
for failure of talks; and

(c) what action is proposed to be
taken by Government to settle the
issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). The de-
mands of the officers of the State
Trading Corporation are under con-
sideration. In the meanwhile how-
ever the officers have started a work-
to-rule agitstion to press their de-
mands.

Missing File in Respect of M/s
Karnatak Export House

3527. SHRI P. M. MEHTA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government have
traced out the flle of Messrs Kar-
natak Export House which was re-
ported to be missing; and

(b) whether any enquirv has been
conducted in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). En-
quiries have been made The file, in
question, has not been traced so far.
Steps have already been taken to
reconstruct the flle by collecting
copies of relevant papers,

Grant from ford Foundation for Re-
search Project in Pantnagar Agricul-
taral University

3528. SHRI RAM PRAKASH: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have ap-
proved the acceptance of Ford
Foundation grant for reseyrch project

reasons
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to be operated by the Pantnagar
Agricultural University; and

(b) if eo, the reasonsg therefor in
view of Government's policy to dis-
card foreign aid by and by?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. The Government of
India have approved the acceptance
of a Ford Foundation grant by G B
Pant University of Agriculture and
Technology, Pantnagar, for streng-
thening the social sciences applied to
developing human and natural re-
sources in rural areas.

(b) The policy of progress towards
self-reliance does not imply imme-
diate or total elimination of all
foreign cooperation. In strict appliance
of the criterion of espentiality, in
consultation with all the concerned
governmental agencies and in confor-
mity with the standard clearance pro-
cedure, this grant proposal has been
approved.

Increase in Deficit Financing durlng
Fifth Plan

3528 SHRI S, M, BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether the deficit financing
is likely to increase during the Fifth
Plan: and

(b) if so, the steps taken by Gov-
ernment to avoid such an increase?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) The scheme of financing
the Fifth Plan as envisaged by the
Planning Commission in its document,
‘Approach to the Fifth Plan: 187479,
is to keep the quantum of deficit
financing to the level at which the
consequential increase in money sup-
ply with the public and aggregate de-
mand will not exceed the require-
ments of the economy arising from
growth in real terms, The quantum
of deflcit financing to be incurred
during the Fifth Plan will be deter-
mined accordingly and the steps to
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be taken to conflne deficit fnancing
within these lirits wall be spelled out
in the Fifth Plan document

Annual General Meeting of Indo-Ger-
man Chamber of Commerce held in
Bowmbsy

3530 SHRI R V SWAMINATHAN
Wil the Mimister of COMMERCE be
pleased to state

(a) whether the 17th Annual Geme-
ral Meeting of the Indo-German
Chamber of Commerce was helg n
Bombay on 18th July, 1973,

(b) 1t s0, the subjects discussed

(c) whether any agreement has
been reached to improve the trade
between the two countries, and

(d) o <0 to what extent it will be
increamed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (BHRI
A C GEORGE) (a) Yes, Sir

(b) The progress of Indo FRG trade
in broad spectrum

(c) No, Sir

(d) Doeg not arise

Decision 1n Regzard to Allowing of In
terest subsidy in Financing of Power-
Looms in the Cooperative Sector

3531 SHRI M M JOSEPH Wil
the Ministe: of COMMERCE be plea-
gsed to state

(a) whether Government have
taken any decwion on the question of
allowing intcrest subsidy 1n the finan-
cing of powerlooms in the co-opera-
tine certo- s0 as to enable the societies
to get asuslance at the concessional
rate o° interest of 4-1/2 per cent

{b) f s0o a gist thereof and

(¢) # not the time by which 1t is
hikely to be decided?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to (¢) The mat-
ter 12 ..l under consideration

AUGUST 17, 1973
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Weavers Berwite Ceatre st Cannanore

8532 SHRI'M M, JOSEPH. wil
the Minster of COMMERCE be plea-
sed to state:

¢a) whether Goverriment had con-
sidered the establishment of a
“Weavers’ Service Centre at Can-
nanore,

(b) the reasoms for not setting up
the same po far, and

(c) the time by which it is lik:lv
to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to () Govern-
ment have already sanctioned the
sétting up of a Weavers’ Service Cen-
tre 1n Cannanore in Xerala The
Centre 1s expected to start functin-
mg Yery soon

Plan to Replace Obaclete Transmitters
Installed Various Airports

3533 SHRI M M JOSEPH Wil
THE Minister of TOURISM AND CIVL
AVIATION be pleascd to state

(a) whether Government have
chalked »uf any plan to replace the
obsolete transmutters installed at
various airports to avold frequent ar
crashes and

(b) if o the broad outhnes theireof
ang progress achieved 1n this 1egard -

THE MINISTER OF TOURISM AMND
CIVII. AVIATION (DR KARAN
SINGH: (a) and (b) Action 1s being
taken to tmprove and strengthen our
seronautical communcation services
Orders for 100 medium power trans-
miiter «cts have been rwlaced to re
plate 3ume existing equipment ang
it 18 proposcd to acquire additionel scts
next year As far as Government ure
aware trangmitters have not been the
cause of any awrcraft accident in the
country
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Bap production of Bordered
mmmmwm

3534. SHRI M. M. JOSEPH:
SHRI C. H. MOHAMMAD
KOYA.:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government propose
to impose any ban on the producticn
of bordered dhoties and coloure:
sarees by Mills and also to reserve the
items such as turkish towels, sports
shirting etc., for production by the
Handloom Sector as urged by the
State Government of Kerala; and

(b) if so, the broad outlines of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The re
servutions made in form of the hand-
loom and powerloom sectons in regard
to the lines of production will be re-
viewed shortly in the context of the
proposals for formulation of the deve-
lopment plans for the two industries
during the 5th Five Year Plan,

Overtime Allowance paid to Central
Government Employees

3535. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) the total amount of overtime
allowance paid to the Central Gov-
ernment Employees during the last
three years, in wvarious Departments,
Department-wise:

(b) whether this increase in over-
time allowance is due to insufficient
number of employees to cope with
the work, or whether it is because of
go-slow policy of the employees or
demug in efficiency;

{eJlt sa, the reasons for not re-
cruiting new employees; and

(d4) the steps proposed to be taken
by Government to remedy the
situation?

1507 L8—6
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) A state-
ment giving the required information
in respect of Secretariat offices for the
years 1071-72 and 1872-73, which is
readily available, is placed on the
Table of the House, [Placed in Lib-
rary. See No. LT-5422/73]. 'The
information for 1970-71 is being col-
lected and will be placed on the
Table of the House as soon as
possile,

(b) to (d), The increase 15 due to a
variety of reasons. As a result of the
economy measures taken by Govern-
ment to contain non-productive ex-
penditure as also due to delay in
filhng up vacant posts, i1 is possible
that shoitages of staff in some areas
may have occured thereby contribut-
ing to overtime expenditure on occa-
sivnis when urgent work has got tu be
done. In some establishments the
increase in overtime bill may be on
account of the nature of their acti-
vities. The entire question is
however being revieweq in the light
of the Third Pay Commission’s recom-
mendations.

Arrears of Income-tax outstanding
againsi Indusirialists in Rajasthan

3536. SARI NAWAL KISHORE
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) the amount of Income-tax
arrears to be recovered from the
industrialists in Rajasthan;

(b) the reasons for not recovering
the arrears of Income-tax from these
industrialists and the time by which
it will be recovered;

(c) the names of the officials res-
ponsible for the delay in recoveriag
the Income-tax arrears from thess
persons; and

(d) the action taken or proposed to
be taken against the defaulting oﬂ!-
cials?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K E. GANESH): (a) to (d).
For the purpoae of levy of income-tax,
assessees are not classified according to
their sourca of income, profession or
vocation, Therefore, ihe requisite
information 1n respect of industrialists
in Rajasthan is not available, How-
ever, if the Hon'ble Member desires
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to have information about any parti-
cular assessee, the same will be col=
lected and furnished.

2. Information readily available in
respect of acsessees in Rajasthan
Charge with arrears exceeding Rs, 1
lakh, Rs. 5 lakhs and Rs, 10 Jakhs on
various dates is as under:

Arrears exceeding Rs. 1 lakh
Arrears exceeding Rs. § lakhs
Arrears exceeding Rs, 10 lakhs

Date Total number
of assessees
31-3-1972 49
31-12-1972 6
31-3-1973 1

India’s Foreign Exchange Rescries

"3537. DR, H. P. SHARMA: Will the
Minister of FINANCE be pleascd to
state:

(a) whether couniry’s foreign re-
cerves showed a sharp dechine of Rs.
3693 crores ‘o Rs 448 77 croies dur-
ing the week ending Gth July, 1973;

(b) what 1s the latest foreign ex-
change reserves position; and

(c) the reasons for the decline?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
ta) No, Sir, There was no decline but
an increase The amount of Rs, 448.77
crores, representing Reserve DBank’s
hLoldings of foreign exchange, was
higher by Rs. 48.37 crores as compared
with the previous week, mainly be-
cause of gain of Rs 434] crores due
to revaluation of these holdings.

(b) Foreign Fxchange holdings of
the Reserve Bank of India amounted
to 461.81 crores on the 10th August,
1973. In addition the Bank held gold
valued at Rs. 182.53 crores and SDRs
equivalent tn Rs. 188,94 crores.

{c) Does not arise

Subjects discussed at the Meeting of
Committes of 20 held in Washington
in July, 1978

3538. DR. H, P SHARMA:
SHRI S. M. BANERJEE.
Will the Minister of FINANCE be
pleased to state-

(a) whether he went to attend the
meeting of the Commuttee of Twenty,
sot up by the IMF to recommend a
scheme for international monetary
reforms, held in Washington on 30th
and 31st July, 1973.

(by if so, the vutcome of the dis~
cussions at the meeting; ang

(¢) the proposal made by the In-
dian delegation at that meelmmg and
the response of the members of the
Committee thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) to (¢), A statement is laid on the
table of the House. [Placed in Lib-

rary. See No. LT-5423/78].
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other in Fixation of Jute Prices

3539. DR, H. P. SHARMA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether India and Bangladesh
have lately come to an understanding
not to undercut each other in the
fixation of jute price;

(b) if so, the broad outlines of the
agreement; and

(c) the main wydvantuges that are
likely to accrue to India's jute grow-
ers and jute industry as a result of
this agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (n) to (c). Negutia-
tions are taking place between the
two countrieg from time to ume to
work out doordinated strategy for
protection of jule economy of the two
countries and methods of eliminating
harmful competition 1n the world mar-
ket. The details of agrecment have not
yet been finalised.

Adverse effect of Bilatera] Trade Pact
with Sudan on Tea Trade

3540 SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether bottlenacks in the im-
plem¢ntation of the bilateral {rade
pac. with Sudan have adversely af-
fecied the tea trade:

{b) 1f so, the broad outlines there-
. of; and

1¢) the steps taken to resolve this
crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) and (b). A pay-
ments problem in the Trade Arrange-
ment between India and Sudan has
cropped up recently, The present es-
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timated deficit in the Indo-Sudan trade
“is in the region of £10 million, To
prevent the situation from deteriorat-
ing any further, a temporary embargo
on Indian exports to Sudan has been
imposed. This covers all commodities
including Tea.

(c¢) A high powered Sudanese dele-
gation is coming shortly for resolving
this issue.

UNCTAD's Study on Best Service
Payments by Developing Coummniries

3541, SHR] C. K. CHANDRAPPAN:
PAN- Will the Minister of FINANCE
be pleased to state:

(a) whether the attention of Gow-
ernment has been drawn to the report
appearing 1n the ‘Patriot’ dated the
5th July, 1973 under the heading “Aid
helps givers™; and

(b) if so, Government
thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes. Sir

(b) The Government 1s aware of
the mounting debt service burden of
the developing countries which has
been aggrevateq by the shortfall 1n
concessionary aid and greater resort
to private flows on herd terms. Gov-
ernment have repeatedly emphasised
in internationaj forums, the need for
developed countries to fulfill the aid
goals of the strategy for the Second
Development Decade and to provide
greater access in their markets for the
products of developing countries. Gov.
ernment have also stressed the need
for debt relief as u legitimate form
of aid transfer.

Proposal to fix Unt{orm and Comtrol-
led Prices for Edible Oils in the
ocountry

3542. SHRI C, K CHANDRAPPAN:
SHRI P, M. MEHTA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the State Trading Cor.
poration has planned for the import of
a large quantity of edible oils, 77,000

reaction
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tonnes of which are to be delieversed

:tween now and the end of Novem-
T;

(b) if so, the reasong why there
is imdequate supply of edible oilg to
the consumars even after getting the
import; and

(c) whether Government propose
to fix ynifoun and controlled prices
for edible oils in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) Yes, Sir, The
S5.T C. will import substantial quan-
tities of -egetable oils between now
and November 1873

(b) There is general shortage of
vegetable oils m the country as well
as the world over,

(c) No. Str.

Announcement by R.BI prohibiting
acceptance of Fresh Deposiis by
Gujarat Saving Unit Private Ltd.

3543. SHIR] SHASHI BHUSHAN:
Will the Mimister of FINANCE be
pleased to state:

(a) whether the Reserve Bank has
announced that it has prohibited Gu-
jarat saving Unit Private Ltd, from
accepting from the public ‘fresh de-
posits whether by sale of units, cer-
tificates, other instruments or other-
wise’, in view of its non-compliance
with certain provisions of the direc-
tions issued by the Reserve Bank of
India; and

(b) the main clarged againat them
and further action proposed to be
taken in the matter?

THE MINISTER OF FINANCE
(SHH1 YESHWANTRAO CHAVAN):
(a) ¥es, Bir. Thé Reserve Bank of
India issued am ¢wder to the Gujarst

E:_y‘ln‘uﬂtm-. . on 20th July
1 prohlbiﬁnxn%gmlmvﬂntw
deposits in any form, whether by way

of sals of units, certificates or other
instruments or otherwise,

e e Bentog e . ot
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contravened the provisiong of Non=
Banking Financial Companies (Re-
serve Bank) dirsctions, 18668 by—

(1) accepting fresh deposits after
1-1-1972; -

(ii) exceeding the ceiling relating to
the holding of deposits; and

(11) not, complving with the require.
ments relating to specifying cer-
tain particulars in the advertise-
ments issued by it.

The Company fileq y writ petition
in the Bombay High Court on 30-7-73
against the Reserve Bank's Order and
obtained an interim injunction agamnst
the Reserve Bank restraining it from
taking anv further action in the matter
pending disposal of the petition,

Smuggling of Films out of India

3544. SHRI SHASHI BHUSHAN:
SHRI VAYALAR RAVI.

Wil the Mmmster of FINANCE be
pleased to state

(a) whether his attention has been
inviteq to the news item which ap-
peared in the ‘Blitz’ dated the 2lst
July, 1873 to the effect that the In-
dian Customs 1s responsible for the
large-scale smugghng of Indian flms
abroad; and

(b) if so, the reaction of Govern-
ment thereto and action taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K,
R."GANESH): (a) Yes, Sir.

(b) In order to ensure that onlr
these films which are declared for
export in the shipping documents are
exported, all the packages in consign-
mentg of films gre inv examin-
ed. About 90 per cent of the films are
exported under claims of drawbeck
and are received for export under
mho!ihe%hd!.:du

by certl-

s T

ese Inspectors
eorrecttﬁ:lm q,fhthe declnnd particulars,
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Further, before permitting the export
of film consignments the Customs
Officers physically check the number
of reels, the title of the film, size
murked length with reference to the
declaration in the shipping documents
and the Censor Board Certificate, All
the reels are opened for verifying the
title of the film and necessary check
of the star cast is also made.

It has also been reported that there
is little possibility of censored ob-
jectionable portions being included in
the films.presented for export, since
objectionable portions of the fllmg are
deleted from the negatives and are
kept by the Censor Board.

Constitution of Divisional and General
Councils LIC.

3545. SHRT GIRTDHAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Life Insurance
Corporation has not constituted the
Divisional and Genera] Councils; and

(b) if so, the reasons for their non-
constitution?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The LIC has not yet been able to
constitute a General Counci] at the
All-India level and Divisiona] Coun-
ciles at the Divisional level due to
certuin difficulties in the nomination
of employees' representatives. There
is no recognised union of Class III
and Class IV employees and the As-
sociutions representing. class I and
class II Officers have not submitted
panels of names to represent them.
The matter is under consideration.

Bustallation of a Computer by L.I1C.
for its office at Lonflon

$546. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

(a) whether Life Insurance Cor-
poration is contemplating to instal a
Cemputer for its office at London
which has only 20 Assistants; and
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(b) if so, what action Government

have taken to curb spending of foreign
exchange on the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.

(b) No remittance of foreign ex-
change from India i3 involved ag the
purchase and maintenance of the com.
puter will be met out of the premium
income of the Corporation in the
United Kingdom.

Impiementation of ARC’s recom-
mendationg by LIC reopening of Fail-
fledged Branch Offices in districts

3547. SHRI GIRIDHAR GOMANGO:

Will the Minister of FINANCE be
pleased to state;

(a) whether the Life Insurance
Corporation has not so far implemen-
ted the Administrative Reform Com-
mission’s recommendations for cpening
full-fledged Branch Officeg in every
District of the country; and

(b) 1f so, the reasons for ils non-
implementation?

THE DEPUTY MINISTER i\ THE
MINISTRY OF FINANCE (SHRIMAT]
SUSHILA ROHATGI): (a) and (b).
The LIC is making continuoug efforts
to expang into arems mot adequately
reached, and in this process opens
new servicing Offices every year. In
order that the cost of gperating new
Branches is not excessive, and that
the new office; come to function as
viable units, the L I.C. takes into ac-
count the relative development of the
areas to be covered as glso the num-
ber of policies to be serviced. It has
therefore not been possible for the
LIC to open full fledged Branch Offic-
es in every District of the country, As
on 31-3-72 the LIC had a Branch
Office or Sub-office in 262 out of 340
districts in the wvarious States of
~India. During the year 1872-T3 new
offices have been opened in four more
districts where previously there were
no Branches,
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Opening of Branches of Natiomaliged
Banks in Orissa

3548. SHRI GIRIDHAR GOMANGO:
Will the Minister of FINANCE be
pleased to state:

(a) the number of Branches of na-
tionalised banks opened in the Orissa
as far; and

(b) whether there is any propesal
open more Branches of the banks in
the backward ang the tribal areas to
serve the needy people in Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The num-
ber of bank offices in Orissa increased
from 100 gn the eve of bank nationa-
lisation to 225 as at the end of June,
1873. The bank group-wise distribu-
tion is set out below:

Bank No. of No. of
Group offices as  offices
on Ig-7- &8 Oon 30-
1969 6-1973
State Bank of Indis s8 123
14 Nationalised
Banks ; 38 89
Other . . . 4 13
100 225
(b) Currently  licences|allotments

are pending with the banks for open-
ing 54 more offices in Orissa. The Re-
serve Bank of India has gdvised all
commercial banks to pay particular
attention to hackward areas while
drawing up their three year rolling
plans for branch expansion,
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Limii of Renewal Expense Ratlo of
LIC.

3549, SHRI GIRIDHAR GOMANGO;
Will the Minister of FINANCE be
pleased to state:

(a) whether the upper limit of the
renewal expense ratio of 15 per cent
inhibits the Life Insurance Corpora-
tion from expanding into the rural
areas by opening more offices; and

(b) if go, what steps Government
are proposing to take to change this
yard stick?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a). No, Sir

(b) Does not arise.

Amount of Loan advanced by Public
Sector Banks to Agriculture and In-
dustrialists in Kerala

3550. SHRIMATI BHARGAVI
THANKAPPAN: Wil] the Minister of
FINANCE be pleased to state:

(a) the amount of loan advanced
by the Public Sector banking institu-
tions to the agriculturists and indus-
trialists in Kerala during the last three
years: and

(b) how it compares with the pre-

nationalisation figures, Sector-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The figures of outstandings of advanc.
es made by public sector banks to
agriculture and small scale industries
(data of advances to industrialists not
available) as at the end of June 1969
and September 1972 with percentage
increase are as follows:

(Rs. 1n crores)

' Amount  outstanding
June Sept. of age
1969 1972  increase
Direct advances to agriculture (excluding plantation) 44 11565 736
2144 3512 638

Small Scale Tndustries
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Grant of Exemption from Payment of
Excise Duty to P.V.C, Films etc, pro-
duced by Process other than Extrusion

3551. SHRI D, N. SINGH: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Finance Ministry
under their notification No. 39|73,
dated the 1st March, 1873 granted
exemplion to rigig polyvinyl chloride
films of thickness below 0.25 mm, fle-
xible polyviny! chloride films of thick-
ness below 025 mm. and polyvinyl
chloride lay flat tubings from payment
of Central Excise (u'y, if these are
produceg by EXTRUSION PROCESS
by small scale industry;

(b) whether certain Smal] Scale
Industrial units which manufacture
the above products by process other
than extrusion are not entitled to the
above exemptions; and

(c) if so, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) Yes, Sir,

(b) Units which manufacture the
above products by process other than
extrusion are not entitled to the above
exemption.

(c) At the time this exemption no-
tification was issued, it was brought
to the notice of this Ministry that the
products mentioned in this notificatiort
are manufactured bv the small scale
industrial ynity through extrusion pro-
cess and that they require excise duty
relief. These goods are also manu-
factured through calender process by
the lirger »ector. With a view {o ex-
clide such larger units {rom the
seope of this exomption, it was con-
fined to tle products when manufae-
tured by extrucion process
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Agitation by Shiv Sena in regard to
selling of commodities at prices pre-
valling i 1968

3555. PROF. MADHU DANDA-
VATE; Will the Minister of FINANCE
be pleased to state:

(a) whether the Shiv Sena in Bom-
bay had organised agitation to compel
retaillers to sell the commodities at
prices prevailing in 1968;

(b) whether the agitation was with-
drawn in view of the meeting of
manufacturers, wholesalers and re-
tailers convened by the Chief Minister
of Maharashtra to eonsider steps for

reducing prices; and

(c) whether any guidelineg have
been given by the Centre regarding
the stepg to be taken in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, Sir.

(e) No, Sir. The State Governments
have been delegated powers under the
Essential Commodities Act to deal
with local situations, Specific propo-
salg are examined by the Central Go-
vernment in the light of the overall
situation.

Demand made by Central Govern-
ment empjoyees In regard to linking of
D.A. with rise in cost of living

3556. SHRI S. M, BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether a demand has been
made by the Central Government
Employees’ representatives that there
ghould be automatic linking of Dear-
ness Allowance with the rise in cost
of llvlnq

(b) whether thig iy being done in
many industries in private sector:
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(c) whether Uttar Pradesh Govern-

*ment have also taken g similar deci-

sion in the case of Electricity Workers;
end

(d) if so, the reaction of Govern-
ment and to what extent Government
propose to concede this demand of
the employees? ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK, R,
GANESH): (a) Yes, Sir,

v (k) and (c). The information is be-
ing collected and will be laid on the
Table of the House ag soon as possi-
ble. Central Government do not
follow the practice of the private sec-
tor industries or of the State Govern-
ments in thig matter,

(d) The Third Pay Commission’s
recommendations in this behall are
under the consideration of Govern-
ment
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Cut in cloth Export incentives from

October 1973

3555, OR. H. P. SHARMA: Will the

Minister of COMMERCE be pleased to

state:

(a) whether Cloth Export incentives
have been drastically cut under the

new Incentives scheme which is to

come into force fram October, 1973, it

80, the broad outlineg of the cuts;
(b) the reasons for such cuts; and

(¢) how it is likely to affect the ex-
port prospects in respect of cloth?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
R. C. GEORGE): (a) to (c). Perhaps
the reference js to each, incentives on
exporig of cottop textiles, Govern-
ment do not give any cash incentives
in respect of cotton textiles exports
and hence the question of their mak-
ing reduction in the quantum of cash

i ce does not agrise. However,
Government is giving a grant to the
Indian Cotton Mills' Federation to
compensate for the incidence of cer-
tain non-refundable internal taxeg on
exported textile goods.

The Indian Cotton Mills' Federa-
tion which has been operating on a
voluntary basis a scheme for export
assistance for cotton textiles is repor-
ted to have decided on a reduction
in the quantum of assistance from
1-10-1973 in view of the current boom
in the export markets and the feasi-
bility of better unit realisation. The
reduction in quantum of assistance is
not likely to affect adversely the cot-
ton textiles exporis.

Perceaiage of Harijans Empioyeg by
Nationalised Banks, Reserve Bank of
lmwmmmmm

3559. SHRI B. V. NAIK: Will the -
Minister of FINANCE be pleased to
state the percentage of Harijans em-

* ployed by 14 nationalised banks, Re-

serve Bank of India and other public
financial institutions under the control
of his Ministry?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The percentage of Scheduled Castes
employed by 14 nationalised banks,
Reserve Bank of India, State Bank
Group and Industrial Finance Corpo-
ration of India as on 31-12-72 is as
under:

Fourtcen Nationalised Banks: . 2 5%
Reserve Bank of India & its asso-
ciate institutions: . . T.7%
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State Bank Group: 5. 10/
- L0

Industrial Finance Copporation
of India: 5-19%

Information in respect of pother Fi-
nancia! Institutions under tha2 Minis-
try of Finaace is being collectad.

Time taken foy Fina‘ising Mpplications
by IDBI, ICICI and IFC etc.

3560. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to

state:

(a) the average time taken, based
on the experience of the last two
years for finalizing appiications by
the financial instituiions like iL.D.B.I,
.G .E.CLI. ~and II.F‘C.;

{(b) when their operational proce-
dures were laid down; and

{c) whether Government have con-
sidered the question of laying down
new guidelines to streamline the pro-
cedures fer quicker disposal of appli-
cations and the result therenf?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a): The all-India long term public
financial institutions generally handle
projects which involve sizeable finan-
cial ouilay. The disposal of any ap-
plication for financial assistance ce-
pends on the applicants’ furnishing,
adequate information, in proper time,
and in undertaking to the satisfaction
of the financial institutions various
preliminary steps like obtaining of
governmental clearances and appro-
vals, floating of a company, bringing

in the necessary capita] as promoters

contribution, arranging for adequate
infra-structure inputs like land, water,
power etc.

On the basis of a study of the sanc-
tions accorded during the last two
years. the time generally takspn by
these institutions for appraising a pro-
jeet and sznctioning the assistance, in-
cluding the time taken by the appli-
cants to furnish the necessary infor-
mation have varied between 2 to 11
months. However, the financial insti-
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tutions do try to ensure to reduce
further the time taken so that the ap-
plications aire disposed of without any
avoidable delay.

(b) and (c): The operational proce-
dures of the institutions have been
evolveg by themselves, since the very
heginning of their establishment and
these are continually reviewed and
modified in the light of the experience
gained.

For the guidance of the appiicants,
they have brought out brochures. The
institutions have opened branches and
have strengthened their technical
and financial staff whom the gzppli-
cants can construct about the pre-
requisites, such as necessary ap-
provals or clearnances of Govern-
mernt, which are essential before
consideration of an application,

The institutions undertake periodi-
cal review of the various time-lags
between the receipt of applications,
sanction, documentation and disburse-
ment and revise the procedure to re-
duce such-time-lags to the extent
practicable and feasibile. On the basis
of experience gained, the financial in-
stitutions continually review the pro-
cedur= with a view to further stream-
line their operations.

India’s Foreign Exchange Reserves

3561. SHRT S. R. DAMANI:
SHRI S. D. SOMASUNDA-

RAM:

Will the Minister of FINANCE be
pleased to state:

(a) the latest position of India’s
foreign exchange reserves;

{b) the extent to which the position
hezg imoroved as a result of Jast year's
trade surplus; and

(¢) what will be the effect of im-
ports in current year of focd-grains,
edible oils, steels, fertilizers etc. on
the reserves?

Written Answers 18¢
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Foreign Exchange holdings of the
Reserve Bank of India amounted to
Ra, 461.81 crores on the 10th August,
1973 In addition, the Bank held gold
valued at Rs, 182.53 croreg and SDRs
equivalent of Rs, 183.94 crores,

(b) Balunce of pavments Jaia for
19{2-78 are not uvailable. It is there-
fore, not possible to say to what ex-
tent the position improved due to the
last year'y trade surplus, It is known,
however, that there was a decline in
reserves n 1972-73 az compared with
the increa, o of nearly Rs 42 crores
in the previous year.

(¢} The cflect of imports of items
mentioned will natuially be to increase
the outgo of foreign exchange; their
effect on the reserves will depend on
the performanca: of exports and other
items in the country's balance of pay-
ments,

Representation made by Blhar Cham-

bery of Commerce regarding suspen-

sion of work of Clearing Housg at
Bank of Barods

3562 SHRI R. N. SHARMA: Will
the Minister of FINANCE be pleased
to state:

(a) whether his attention has been
drawn to the representation No. 1344
dateq the 12th July, 1978 by the Bihar
Chamber of Commerce, Patna Branch,
regarding the suspension of work of
th~ Clearing House at the Bank of
Baroda and whether the accumulation
of woik ho. gone up to Rupees fifty
crores, and

{thy f so. whelhor he proveses to
intervete n thy malte; and hiing
about an rarly uottlement”

THE MINISTER OF FINANCE
(SHRI YFSITWANTRAO CHAVAN):
ta) and (b  Goveiment have reecei-
ved the rcpresentation from Bihar
Chambhe: of Commerce, Patna The
Reserve Bank of Indiy has stated that
due to the suspension of clearing
house in Patna, 45,000 chegques worth
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Rs. 30 crores were reported {u have
piled up in the local banks up to 11th
July, 1973, With the resumvtion of
clearing house with effect fiom 13th
July. with the Bank of Barody volun-
arily withdrawing from the clearing
house, the chequeg with the banks
were cleared. It has, Lowever, been
reparted that the clearing house has
Leen suspended from 13th August, 73
consequent on the Bank of Baroda
pariicipating in the clearing from that
date

Grant of special pay of persons res-
ponsible for disbursement of cash
Money.

3563. SHRI ONKAR LAL BERWA:
Will the Minister of FINANCE be
pleased to state:

(a) whether vide Finance Ministry's
Circular No. F. 11(42)-E, ITI|60 dated
28-6-62 certain special pay has been
granted to the persons who are res-
ponsible for disbursement of cash
money; and

(b} whether these orders are appli-
cable to all those persons who are
connected with the collection and
payment of cash, working in all the
Government Departments, including
Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). Special pay
at the rates specified in Finance Minis-
try's Circular refrred to in the ques-
tion ix admissible in an Office'Depart-
ment 1o one official of th2 level of
LDC UD C 'Assistunt, who may be
appointed to perform the duties of
Cashier This special pay is not ad-
misaible  where separate posts nf
Cashicr have been provided carrying
quparate <cales of pay of their own
ee. n the Departments of Exposives,
Printing & Stationery. Railways etc.
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Mosting of the Loan Reguiremtnls of

Agriculfurists o  Mandiysmpakkam
Area in Tamil Nady

3584. SHRI M. R. LAKSHMINARA.-
YANAN: Will the Minister of FINA-
NCE be pleased to refer to the reply
given to Unstarred Question No. 5437
<on the 30th March, 1973 and state:

(a) the name of the bank which is
catering for the needs of the agricul-
turists in Mundiyampakkam area of
Tamil Nadu;

(b) whether this Bank is meeting all
the requirements of agricultunsts in
helping agricultural development;

(c) whether it ig the policy of Gov-
ernment not to open the branches of
Agricultural  Development Bank,
where other commercial Banks are
functioning and if %o, the reasons
therefor; and

(d) the amount advanced to small
and big farmery other than the loan
given to the sugarcane crop guaran-
teed by the sugat factories and the
number of such farmers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The United
Commercial Bank branch functioning
at Mundiyampakkam is providing
banking facilities to the population in
the surrounding sreas including the
agriculturists. This is in addition to
the facilities provided by the Villu-
puram Branch of the South Arthol
District Central Cooperative Bank.
State Bank of India has been also
allowed to open an Agricultural
Development Branch at Villupuram
Taluka Headquarters which is located
at a distance of only 8 XKms. from
‘Mundiyampakkam.

(b) The United Commercial Bank
Branch, within its area of operation,
is trying to meet the credit require-
ments of agriculturists for various
agricultural operations.

(¢) There is no Agricultural Deve-
lopment Bank as such in the country.
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Keeping in view the existing bank-
ing facilities dénd the local potentials
of a particular place, licences for open..
ing branches by commearcial banks
(including agricultural development
branches of the State Bank of India)
lhrurmted by the Reserve Bank of

(d) The United Commercial Bank
branch at Mundiyampakkam has al-
ready provided crop loans of Ra.
1,01,000 to 53 small farmers in addi-
tion to providing Rs. 2 98,000 ag crop
loan and term loan to other farmers
involving 60 accounts.

Steps to attract touristy to sea shore
of Mysore

3565. SHRI P. R SHENOY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

a) Whether any steps have been
taken to aftract tourists to the long
ad béautifu] sea shore of Mysore
state; and

(b) i so, the pature thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No Schemes have been
taken up in the coastal area of My-
sore In the Central Sector.

(b) Does not arise,

Tralning Programme for Staff and
Officers of Public Sector Banks

3566. SHRI BANAMALI PATNAIK:
Wil lthe Minister of FINANCE be
pleased to Btate:

(a) whether the Public Sector banks
have drawn up a training programme
for staff and officers;

(b) if 90, the sulient features there-
of ; and

(c) how far it ig going to help the
banks in improving their working and
eficiency in the service to the pub-
lic?
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THE MINISTER OF FINANCE
(SHRI YEEHWANTRAO CHAVAN):
(a) to (¢). Yes, Sir. With a view to
improving the manpower resources
public wector banks have been streng-
thening training facilities. The train-
ing programmes drawn up by them
broadly provide for—

(i) induction training to the new
entrants in the public sector banks.

(ii) branch management training
to support the branch expansion pro-
gramme,

1iii) priority sector courses to sfi-
mulate advances to this occtor

(Jv) executive development train-
ing to mect the management needs
of the public sector banks.

Proposal to ban Export of Natural
Rubber under Export Promotion In-
centive Scheme,

3567. SHR1 MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAQ;

Wall the Minister of COMMERCE
be pleased to state;

(b) if '#d, the nutore of decision
taken in the matter?

mnm:? gTcho m{m}u
(b). Gov-
: total
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Grant of Foreign Exchange {p Diree-
h"“wt‘umlﬂuhﬁu‘u
many.

3568 SHRYI MUKHTIAR SINGH

MALIK: Will the Minister of FINA-
NCE be pleased to state.

(a) whether two Directors of Marut!
Limited, Shr1 Sanjay Gandhi and Shri
Sudhir Kapadia, visited Germany last
year for about two weeks:;

{b) if so, what was the purpose of
then visit and what was the amount
of foreign exchange allowed to them;

(c) whether it 1s a condition of the
Latter of Intent 1ssued to Maruti Limi~
ted that no foreign collaboration or
consultancy would be allowed; and

(d) 1f so, the reason for sanction-
ing foreign exchange to the two Direc~
tors of the Company in wviolation of
the conditions of the Letter of Intent?

THE MINISTER OF FINANCE
(SHRY YESHWANTRAO CHAVAN):
(a) and (b). In March 1972 the Re-
serve Bank of India released foreign
exchange to the extent of Rs. 3,528]-
in favour of Shri Sanjay Gandhi for
& visit to UK, West Germany and
Czechotlovakia for a period of 21
days. This was for a study tour-cush-
training m motor car
unih.*hﬂeihwdhew;

td study the proto-types variots
uﬁwli;lvhww;ubuﬁtphp&qﬁ
hmh‘wﬂqi
givell cyr profect, Sbri Kipadia wits
dﬁrdﬁgdmyw&chm&
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Decislon on ceniraband goods seined
from the baggage of Balyogeshwar

3569. SHR;} JHARKHANDE RAI:
SHRI S. A. MURUGANAN-
THAM:

Will the Minister of FINANCE be
Ppleased to state:

(a) whethir any decision has been
taken with vegard to seizure of con-
traband gocds and cash from the
baggage of '3alyogeshwar on the Tth
November, 1872 at Delhi airport,

(b) if so, the broad outlines there-
of:

(¢) whether he has been permitted
to go abroad; and

(d) if so, by whom the permission
was given?

THE MINISTER OF STATE IN THE
MINISTER OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The Cus-
toms adjudication proceedings in this
casc are continuing. The parties con-
cerned had replied to the Show Cause
Notices. The defence counsels of the
persong concerned had requested for
time till 4th August, 1973 for filing
written arguments, However, the
counsel for Shri Prem Pal Singh
Rawat alias Balyogeshwar requested
on 30-7-73 that he should be permi-
tted to cross examine Shri Bihari
Singh one of the persons charged in
this case, before filing the written
arguments, Shri Bihari Singh is a
person concerned in this case and ob-
Jjected to his being cross-examined as
he cinrot bg compelled to be a wit-
ness against himself. The request for
his ecross examination has therefore,
been turned down, The counsel for
Shri Prem Pal Singh Rawat and the
other persons concerned have been
asked to sunmit their written argu-
m-nts without .ny further delay The
case will be adjudicated thereafter.

(¢) and (d), After getting No Ob-
jectinn Certilcate’ form the Directo-
rate of Enforcement, the Reserve
Bank of India permitted Shri Balyo-
geshwar to go abroad,
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Woollen ragy seizsed by Customs

3570. SHRI JHARKHANDE RAI
Will the Minister of FINANCE be
pleased to state:

(a) whether any decision hag been
taken with regard to woollen rags
seized by the Customg last year; and

(b) if so, what?

THE MINISTER OF STATE IN THE
MINJSTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). In res-
Pect of woollen rags seized by Customg
authorities last year, customs autho-
rities have initiated departmental ad-
judication proceedings in the follow-
ing types of cases:

(i) where wearable garments had
been sold, seized from dealers or
scized in towng where there were
no facilities for conversion into
shoddy yarn.

(ii) Where there is evidence of un-
der-valuation.

(i1i) when percentage of woollen
fibre in the seized consignment is
less than 50 per cent,

(iv) where there is evidence theat
the garments hag been cut at the
seams to deliberately by-pass
Customs.

It has also been decideq that in ad-
dition to the departmenta] adjudica-
tion proceedings, the C.B 1. will in=
vestigate and launch prosecution where
there is adequate evidence for prose-
cution against an importer.

Agreement betweep India and USA
for supply of bicycles

3571, SHRI PRABHUDAS PATEL:
SHRI R, V. SWAMINATHAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether India and the U.85.A,
have signed an agreement for the sup-
ply of Indian bicycles to the U.8.A.;

(b) if so, what are the main fea-
tures of the agreement; and
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(c) when and how many bicycles
will be supplied to the U.S.A.?

THF DFPUTY MINISTER IN THE
MIN[STRY OF COMMERCE (SHRI
A  C. GEORGE) (a) to (¢): Ne agree.
ment has been signed between Gov-
ernment of India and U.S.A. for
supply of Indian bicycles to U.S.A.
However, scme Indian cyele manufac-
turers have secured orders from U.S.
firms for supply of 240,000 nos. of
Racing Models of bicycles fitted with
3 speed hulis for delivery by March,
1974,

12.00 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Power Crisis N Deuur

SHRI S, M. BANERJEE (KANPUR):
Sir, I call the attention of the Minis-
ter of Irrigalion and Power to the fol-
lowing matt:'r of urgent public impor-
tance and I request that he may make
a statement thereon:—

“Power crisis jn Delhi.”

THE MINISTER OF IRRIGATION
AND POWER (DR. X. L. RAO): The
total installid generating capacity in-
cluding ciexel power in Delhi is 270
MW, after leduction of the capacity
of one machine of 625 MW the power
from which is earmarkeq for Haryana
as it was firilanced by Haryana and
after making allowance for the loss in
performance of the very old machines.
DES™J gets z1so 80 MW of power from
Bhaknry as its entitlement. Thus the
tota) availatility for Delhi is 350 MW,
while the p-esent peak load is about
250 MW. Th: peak load this year var-
ied from 280 MW in the month of
March to 3¢5 MW in the months of
January anil June. Further, power
demend ™ velhi is growing at a
rate of aboit 12 per cent per year.
In this situstion, supply and demand
are close to each other and there is
hardly any standby for maintenance
and repair,

During the power shortage period
from October 1872 to middle of May
1873, Delhi Yower System was running
to its full capacity and this ensbled
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supply of surplus power to Haryana
and to a limited extent to U.P.

The present crisis started on the 10th
August and lasted till 14th August.
During this period the power supply
from °‘C’ Station varied between Nil
and 45 MW.

Three machines ere re-started on
14th morning and full supply of power
was testored in the city by evening.
Thcre was no shedding of load there-
after, Now all the four machines of
‘C’ Station are running and generating
adequate power which, together with
the Bhakra supply are meeting the
city needs besides exporting 40 to 60
MW of power to U.P where there
is arvte newer shortage,

The House would hke to know the
circumstances under which the power
supply from ‘C’ Station was interrup-
ted affecting more than a third of the
city from 10th to 13th August. It is a
regretable fact that there have been
differences between the then General
Manager, Technical staff and Electri-
city workers. The first manifestation
of this was on 24th April. Since then
a few incidents occurred now and then
bringing to the surface the differences,

Sivashankar’'s Committee recom-
mended increase of salaries for En-
gineers and Supervisory staff and this
was accepted by the concerned autho-
rities. Meanwhile electricity workers
wanted that their scales of pay also
should be increased. The grievances
of electricity workers were brought
to the notice of the Home Minister
and this matter wag settled satisfac-
torily. Differences arose between the
General Manager and technical staff
with regard to the Shivashankar’s
recommendations and they gave a
notice or' the 9th August intimating
that they weuld resort to direct action
from the midnight of 10th August.
This brought about a tense situation
in which all the personnel working
in the power station were highly
agitated resulting in distraction from
the performance of the normal duty,
Machines in the Power Station ‘C
came to a complete halt on the 13th
evening,
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A question has been raised whether
the shut dewn of the machines was
the result of any sabotage. The Delhi
Electric Supply Committee have re-
quested the Lt Governor to appoint
a high powered Committee to enquire
into the causes of breakdown of the
generating units and connecteq mat-
ters including the lapses, if any, on
the part of the personnel of the Un-
dertaking contributing to the break-
down. We chould await their report.
However, one important reason that
contributed to shut down wag the
loss of vacurim in the condensers due
to deposition of silt and debris carried
by the cooling water. Yamuna River,
which supplies cooling water, not
only has been in floods carrying
heavy silt but also conveys the debris
eng sullage waters from city drainage
falling, into the river upstream of in=-
take headworks. Thig necessitates
cleaning the condensers every few
hours instead of days or even weeks
during other periods and when this
was not timely attended to due to
distraction of the workers, the ma-
chines perforce stopped working.

Deputy Minister, Chairman of Delhi
Electric Supply Undertaking and my-
self had discussions on 13th evening
about the perious situation and them
we met the Home Minister, who very
kindly intervened ang discussed the
matter in all its aspects with the elec-

14th August, ali the electricity em-
p!p)-ees are working wholeheartedly,
thereby restoring adequate
sbply to the city.

|
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that he is more qualified than he is
able to manage the whole thing, He
may be very efficient, he may be a
very practical person also, But what
Is needed is a proper person {0 mana-

Delhi was out of it. But Delhi was
plunged in darkness on that day. I
know, I was just in Connaught Place,
I saw shrieking girls coming out of
restaurants because there wag dark-
ness, There was no power. No taxi-
wala no scooterwala would take them
home, No warning was given to the
people of Delhi, Nothing of that sort
There was no power, no water for a
whole day. Probably, Rashtrapati
Bhavan and the Prime Minister’s house
and perhaps the houses of Ministers
of Cabinet rank did not suffer, and
they might have been having electri-
city and water,

So, I want to know from the hon.
Mimnster, when the entire discontent

other employees, what he was doing.
Wihet was the Chairman of DESU
doing? It was said that the trouble
argse over the non-implementation of
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tive, the Akhil Bharat Vidyuth Maha-
gangh iz here and they are having
discussions with the hon, Minister at
€ pm. on the question of having a
need-based minimum wage for elec-
tricity workers throughout the coun-
try. But why was no action taken be-
forehand? I want a clearcut answer
from the hon. Minister,

Again, it has been stated that the
questoin has been raised whether the
shut-down of the machines was due
to sabotage. This story of sabotage
was repeated earlier also and several
engineerg and workers were arrested
and there was almost termunation of
their service, but ultimately it was
found that the charges ageawnst them
were false, [ do not know whether
uny Indian citizen would sabotage a
power house, These engineers do not
belong to Black September organisa-
tion, They will never do it. It is all
a question of not understanding their
problems, not talking lo them before-
hand. The Minister gocs and spends
hours and hours. It 1s surprising, The
Chairman of the DESU is equally res-
ponsible. The overall responsibility
must be his, What was he deing? Why
ig no action taken against him? It
it is a question of sabotage, this must
have come from the top, The other
day we discussed the question of
power shortage. Assurances were
given in this House that steps will be
taken to see that the power crisis is
over. We were told more units will
be installed, What happened 1n Guja~
rat, what happened in Porbandar?
The Thermal plant worth Rs, 9 crores
was sold to the Birlas at a cost of Rs
2.75 crores. This was done in the pre.
sence of Dr. Rao, If this is the way of
doing things, those who offer the
lowest tender must be given charge of
this Government. Why was this power
station given {o the Birlas, Sir? 1 was
toid that the engineers wanteg to
meet he Chairman, it was refused;
they wanted to meet the G, M. It was
refused ] want to know as to why the
Shiv Shunkar Committee report has
not been implemented. The Commit-
tee made certain recommendations and
1507 L8 —T
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they were accepted by the Govern-
ment. But why have they not been
implemented? 1 would like to have a
reply from the hon, Miniser about this
Is he ready to meet the representatives
of the All India Organisation and de-
vise methods whereby minimum wage
could be fixed which will give them
satisfaction? It has been stated that
the Lieut. Governor has been asked
to appoint a commission. I request that
a Committee of the House should be
appointed to go into this question, 1
don't mean the entire country, but for
Delhi, I understand, we can go into
it and there are many technicians here
and many architects too, who are
able people here in this House, who
can possibly go into this question.
What is he going to do in the case
of UP. which is under President'’s
rule? I would bke him to take a
broad view of things, He should take
necessary action against the Chairman
and high officials, so that the confi-
dence may be restored among the
people in the State, About Delhi, 1
would like to say this. It has suffered
more. The people here were agitated.
Even the Members had to suffer for
four hours or so because of water and
power failure, I shoulq say that for
48 hours they suffered,

I, would say that nobody is going
to forgive us if thig thing persists next
time. When there was no power for
the residents here why should the
P.M's house and Rashtrapathi Bhavan
have the power? In the capital, it has
happened. What has happened to the
capital may as well happen to the
whole country.

I want a reply from the hon, Minis-
ter to all my questions,

DR. K. L, RAO: Sir, with regard
to Sivasankar Committee, I would
say that this Committee wag appoin-
ted at the request of the Delhi Elec-
tric Supply Committee in January
1971. They have submitted their final
Report in January 1973, Then, it was
passed on to the Delhi Electric Sup-
ply Committee for taking necessary
action. Then, it had to be processed by
them, and later on the Municiup] Cor.
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poralion, when it went to them, want.
ed that should be translated into
Hindi before they coulq consider +he
matter, Like that, one month was lask.
Anyway, at the same time, the report
was finally accepted and when it came
to the question of payment, there was
a difference of opinion between the
General Manager and the working
staff. When the payments were not
made, then the trouble starled. We
have got to Cooperate in the manage-
ment of the generation of electricity
which is a very delicate matter in
which anybody can do any harm
within a short time, In Delhi, I have
studied the matter very closely—I
should not express my opinion very
fully on this because a Committee has
been appointed. All the same I must
press my opinion; there was no ques-
tion of any sabotage. What happencd
15 this. These machineg are very sensi-
tive, For example there 1s a condenser
which gets the deposit of silt from
the cooling, water as it is taken from
the river directly, In this process sone
mud gets deposited in the condenser
and as a resulf the machine stops
functioning. As given in the stutement,
in the flood season, then water is not
clear, this is happemng. Every )car
this is happening, The people there
clear this up by opening up the con-
denser They do this every few honrs.
This time it happened becausce the
people were not there to attend to
this. Therefore, the gondenser got all
the clogged matter and ag a result
the machine stopped., That 1s how
this has happencd. I can even now
take the hon, Members to the place
if they want to see it. You will find
that even to-day the people there
clear the econdenser every few hours.
First they shut down the cundenser
and take out the clogged material
In these lhree or four days, there were
no people, Tt was not attended to.
As a result the condenser got clogged.
This was my opinion. Anyway the
Committee appointed for the purpose
will be looking into this,

The hon Member has put some more
questions. T want to submit one thing,
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On the generation side—this iz a
specialised sort of operation though
it may not be highly specialised—
some people are to be trained just
like the driver of a rar who must have
experience to do the driving of a
car—the pcople should have some
experience to do it. A few people on
the generation side can hold the whole
society to ransom I have been think-
ing of undertaking a scheme by which
we shoulg be able to overcome the
difficulties, Operators must do the
work falthfully on the generation
side on all occassions,

SHRI S. M. BANERJEE: Sir, he
hus not replied as to whether he is
convening a meeling of the All India
Organmisation to discuss the gquestion
of scales I repeated this question
twice,

DR K. L. RAO" There is u meeting
to-day of nll the organisations not
only the All India Federation 1s called
but all the other organisations too
have been called—and actually the
Labour Minister is meeting them and
they are roing to discuss the wuges
of wvarious calegorics of the people.

SHEI VASANT SATHE (Akola):
Thiz 18 not the first (ime that this
question of fuiluie of Delln's power
supply has come up, Last year also
when a similar thing occurred, the
Minister was at pains to explain the
trchnical difficultics that were there,
He said then that they were doing
thei; best to see that adequate arran-
frments were made to gee that this
did not recur. This year again when
the whole city was plunged into dark-
ness and the matter as first raised
in the other House—1 will not quote
what took place there but g report
has appeumed in the newspapers—the
hon, Minister was at pains to defend
them and say that this was not a
case of sabotage. Now, sabotage does
not mean only somebody going and
pulting a spanner into the machine,
I norma} working which requires the
cleaning of condensers is also not at-
tended to by those whose duty it is
to attend to it, it is nothing less than
sabotage. What other word can you
use for it?
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SHRI PILOO MODY (Gedhra):
Dercliction of duty.

SHRI VASANT SATHE:; That is
also part of sabotage,

Tecanicully you may say that some-
body gemng out and picking out a
fishpiace from the railway track is an
act of sabotage. But when a train is
moving and you jump off the train and
do noi mind your duty, do you say
it is not sabotage? Do not draw such
thin lines,

SHRI ATAL BIHARI VAJPAYEE:
(Gwalior): That will be suicide,

SHRI PILOO MODY: 1f yoy do it,
it will be murder.

SHRI VASANT SATHE: Therelore,
he was at pains to explain that it was
an act of God, jforce majeure, silt
cume up angd clogged the machine. It
18 not a case of silt. Do not cover
up the guilt of some of your officers
by this story of silt.

Ultimately, the matter went to the
Home Minmter. First, when it came
up, the hon Minister stated that his
Ministry had nothing to do with it
and 1t concerned only the Home
Ministry, It is stated in the report
Shri Rao disowned responsibility for
the power crisis; he pointed out that
the power house was run by DESU
and the Hume Ministry was concerned
with it; the Irrigation and Power Min-
istry only tendered technical advice'.
Ultimately. you went to the Home
Minister in this crisis and askeg him
to intervene. He intervened and that
1s how a settlement was brought
about. My question is why was
not done hefore? Why do you pass the
buck on, the responsiility from one
Ministry to another thus holding the
entire city and its people to ransom.
as it were Have you calculated the
damage done by the Joss of
water aupply and electric supply to
Hospitals and to all other places? Is
this a matler to be taken lightly?
When you got the notice on the 8th
August, why was it not possible for
you and the Home Ministry to sort
it out with the technical officers or
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supervisors and settle it? If the Siva-
sunkar Commiitee had recommended
an improvement of 60 per cent and if
the workers have got the benett and
the engineers and officers did not get
it, how do you-blame the engineers?
They had patiently waited in the
hope that justice would be done to
them. Now you have tried to do
something.

in the matter of tran scrvices, we
gaw the uiher day the sune sort of
attitude, ‘Lhus 18 somethung basically
wiung: why do you allow a matter
to be precipitated and then hang on
and drag on with negouations and
gettle the matter by domg sumething
which you could have done right at
the beginmng?

Theretore, I ask: how are you going
to find 4 permanent soluuion to this?
By having a dialogue between you
and the officers, by creating a sense
of confidence and not a crisis of con-
fidence which exists today What
steps are you going to take now?
There 1s already a report ‘Another
Power Crisis Likely in the Capital’. It
appeared in yesterday's newspapers.
There 1s already a dispute as to the
definition of ‘woikmen’, who are con-
sidered to be workmen, who iz to be
recognised and all that, Are you
going to wait till again it matures
into a crisis and there 15 a crisis again
when the city will be plunged into
darkness again? Or, are you going to
take some positive steps to solve the
problem? Don't tell me that the Homse
Ministry are to blame etc. So far as
we are concerned, Government is one
and the Cabinet is responsible. You
sit together and sort it out amongst
yourselves to see what steps should be
taken so that this kind of thing does
not occur again. Thig is the assar-
ance we want from you.

DR. K. L. RAO: The hon. member
is correct in saying that it is a joint
responstbility. T am not saying that
I am not to be blamed and somebody
else is to be blamed. On technieal
matters, We do come in imme-
diately, If it is a matter of
management, a certain procedure
hag to be followed. DESU people,
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Corporation of Delhi, Ltd. Governor—
all of them are involved and we
cannot rush, If it is Badarpur power
station, I take the entire responsibility
for it. But here various organisations
are involved. Still, X entirely agree
within that we have to act together.
We are acting together ang trying to
do our best, Management of machines
is much easier than management of
men. We have to find a way out. It
is a continuoug process. All the time
we are trying to do justice to all classes
of people engaged 1n the work. We
must study these things carefully. We
cannot rush in. So far as Delhi is
concerned, we are fully aware of the
difficulties the people are put to when
there is & power crisis. We only hope
that a similar situation will not come
again. We are having another Badar-
pur power station. Unless amul-
taneously all of them fail, Delhi should
not have any difficulty Still, we
cannot say it very positively. The
whole thing depends on the coopera-
tive effort of the workers, engineers,
supervisory staff. etc.
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fir frsz Y #F qwr oy, TN K W
WY T SFT FR X gAY & W Farsrar
¢ o arg—aaf #Y fawrgr § S €9
VST AT | T FHET WY Y Y 8,
asl ¥ W= @ & o< afe wrer wrd
e auT wAETE A T wgY
Tt A ag wwegr fee dar ol o &
oA wrgeT 7 weew ¥ e o
Friavdy vy w1 faw & 7

ot & 37 gut o AT AW Y
¥aw foeit ¥ & fage wdwrd o
wffraz wagez aft ¥ 3757 wAay
uF qréfms Frwr qrow w7 W@ R
qura & s oré e ag & O Jyvdy
& gre ey ¥ gar faar oy g IR
gaw & ¥ifras gramw ac a1 &
(swawm) feesft sftandioe fage dwe
¥ freft &, & e s o awe dar
€Y amaT § ¥a7 I ¥ 0w IEA g FR
* IqY wgArAr ey § 7 owr A
TR ¥ v Y F-wA R
FowTe & oo g Wi Sarel) a8
ft? w1 ogA ¥ ITET AT Fowfama
XA W ATHAT 60 TR TAT AT W7
wrwAT g Ay ey o awar v ? W
g At ¥ weTeaaT ¥ TN IF gAY G-
WTAT AEY AT AT T 7 WTHEAT SOV
wrar &, afcfenfy oyt §, sw feslt &
Fowr T § WY AW A% wE T e
LA §
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wAwwdTw W g5 & Wy
O ¥ fiear Y ff = w7

ot wrw fagrd wreddt : oo wH
W ¥ATEY A ww e g |

& wrgan § wwit agvew  qars
wt o & 1 wrew ore ¥ fasy
w1 wrdarg) o or oy § ? whesr ¥
£¥ Wi el # Owd & fag et X
weR 95Ty T @ § W art Xw ¥ fagy
T Wi sy o wegee § Isy

g v & fag #1 § 9w s qomr
wk ey §7

DR, K. L. RAO: The then General
Manager, Mr, Cariapa, has been
granted leave and has been relieved
yesterday.

I agree with most of the things tha
the hon. Member has said. There
some truth in what he has said.
garding Yamuna river, it is a
sacred river but, unfortunately, is
very heavily polluted in the limits of
Delhi. The result is that even for
bathing, it is becoming very difficult
indeed and the drainage that comes
from the Rajghat area is directly
causing trouble with the condenser, 1

R
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Dr. K. L. RAO: 1 will not call it
‘discontent’. In regard to some pf the
grievances of workers, we are going
to have a meeting today. With re-
gard to grievances of the Engineers,
it is a separate thing that has got to
be looked into. Unfortunately, in this
country, we do not have one organi-
sation. We have got about 20 organi-
sations which are looking after
generation and distribytion of power.
Therefore, it takes time before we can
sort out these matters. But every
effart will be made to see that justice
is done to various classes of people
engaged in the electricity supply.

SHRI PILOO MODY: Sir, I am
rather surprised that in the statement
considering the hardship that the
people of Delhi have suffered, there
ceems to be not one word of regret
at all. T find, the statement is even
apologetic for action. But there is no
regret for the inconvenience caused.

Another thing that surprises me is
that in the course of the statement
several things that have been said are
not the cubject-matter of discussion
at all. To quote just one, it says:

“A gquestion has been raised
whether the shut-down of the
machines was the result of any
sabotage.”

I think, this is merely a red herring
You talk about cabotage and the
people’s attention gets diverted. One
begins to feel that may be there was
some element of sabotage. To inject
something into explanations such as
this and then to go on to say that you
have appointed a committee, ete. to
look into it is, I think, drawing the
attention of the people away from
main facts,

The main thing that I can see in
this entire episode is that the per-
sonnel relations of DESU are bad.
This has now become, not an inter-
national phenomenon, as this Govern-
ment says, but certainly, a national
phenomenon. The pemonnel rela-
tions in all Government departments,
in all governmental undertakings, are
bad and they are bag because there
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are structural defects in the manner
in which the Government operates.

To-day, for instance, the Minister is
going to meet the representatives of
the workers, Obviously, they are go-
ing to meet and exchange grievances.
The Minister will give his grievances
about the dhanda he got in the
Parliament as a result of the shortage,
and the workers will give their grie-
vances about the shortage of pay and
working conditions that they have
been suffering from all this time. I
would like to know what the purpose
of such a meeting 1n. Is the Minister
in a position to sanction additional
salaries? Is the Minister in a position
to order elimination of certain dis-
comforts or other shortcomings in the
service conditions of these people?
Obviously, he is not.

Not only he is not capable of doing
it but if he takes his clder and senior
colleague, Shri Uma  Shankar
Dikshitji, along, he may still not be
in a position to satisfy the demands
of the workers  Then, what is the
point of this meeting? This is some-
thing that 1 ask you. I am sure these
workers are coming to this meeting
with high hopes and expectations that
something will come out of this meet-
ing You will cay, Yes, we will
consider it. we will consider it.' Their
hopes will again be broken because
weeks and weeks will pasg without
any sort of relief or remedy to their
problems, because it will go into the
inscrutable corridurs of the Govern-
ment where it will be last between
the Finance Ministry and the Works
& Housing Ministry, this Ministry
and that Ministry and his own Min-
istry and many other Ministries as
also the Home Mininiry and then the
local secretariat of the Metropolitan
Council and the Lt Governor and
what not. Therefore, I think that
personnel relations will continue to be
bad in all the Government undertak-
ings till you  ©bring in structural
changes. It should ba posible, there-
fore, for the Minister before he goes
io the meeting to say, ‘1 shall sanc~
tion this, I sanction that' For that,
he should have the prior autharity of
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the Finance Ministry to go and nego-
tiate a pettlement of this problem
once and for all. But this is not likely
to happen under the Congress regime.

The other thing is sloppy main-
tenance. Avcising out of the discon-
tent of the worker. comes iz sloppy
maintenance. It in an ipso facto
result of bad personnel relatiuns.
Therefore, I think that sometaing
should be cone drastically to alter
this,

There are some technical mautters, 1
would like 1o raise. The statement
saya, ‘Thus, the total availability for
Delhi is 350 MW while the present
peak load in about 250 MW.” This,
according to me, gives you an excess
capacity of 40 per cent. But the last
sentence in the same para says,
‘supply and demand are vlose to each
sther and there is hardly any standby
for maintenunce and repair.” As
a technical man and an engineer and
a scientist, to make such a statement
is, I think, against the ethical code of
engineers and scieatista,

DR. K, L. RAO: [ will explain 1t.

SHR1 PILOO MODY: You should
have donc it in the statement itself.
Normally what 18 required is 20 per
cent standbv capacity. That is the
normal  planning need. Therefore,
when you get 40 per cent to say that
this is clese to demand is not right.
Then he says, ‘The present crisis
started on the 10th August and lasted
till 14th Augus<t. During this peiiod
the power supply from C Station
varlied from nil to 45 MW." Then 1
would like to know why he talks
ahout the differences between the
General Manager and the technicians.
Why should there be differences?
They are both working for the same
purpose, to produce electricily and to
provide service “The grievances of
the electrivity workers were brought
to the notice of the Home Minister
and this matter was settleg satisfac-
forily.” Why only the Home Minister
canr scttle the matter saisfactorily.

Now roming to the main problem.
ihe Minister says, ‘I have gone and
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closely inspecied it. The condenser
12 clogged with ailt and all manner of
{mpurities of the river—the sacred
Jamuna, There is a simple method
by which this can be climinated and
this is by providing a natural bed filt-
ration plant. It costs only a few
thousunds rupees. It goes through
various strata of large rocks to fine
sand and this will eliminate the im-
purities w. water very easily and very
cheaply. By reversing the pumping
process you can very easily clean
the filteration bed. You ceriainly don’t
have 1o allow engineers and other
technical personnel of the plant to go
and clean the condensers etc. You
dont clean the end product. You
clear the original thing and it is al-
wayg much cheaper to do that. There-
fore we have got to instal this natural
bed filtration plant. It is a very simple
method which can be very easily built
1 have onlvy two other points to raise.

Then I come to the entire question
of recognition of unions. This is eo
faulty and politically invested that I
do not know why after so many years
we have not been able to adopt a
simple (nnugh procedure of having a
secret ballot o recognise the unions
as per the result of secret ballot.

Then you come to essential services,
Essential services must to maintained
and nobodv should be excused for not
maintaining essential services. Thoge
who maintain essential services must
be put in a very special category, We
have said this in the past. During
the time of the all-India strike we
saiq this So far as these essential
services are enncerned, you must have
a very special sort of responsibility in
dealing with their grievances. If you
take one month or 2 months or 10
months to deal with ordinary work-
erg you must deal with these essen-
tial services in the matter of a week
or in the matter of 10 days. This is
your special recponsibility because
of the special work you are asknig
them to do.

MR, SPEAKER: Please conclude. I
have told this to you a number of
times. This was discussed. in the
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{Mr. Speaker]
Committee & number of times. In the
House it was decideq that this is not
meant for speeches. This is just an
opportunity to ask for clarification.
We have considered this a number of
times. The leaders have been asking
me not to give more than five
minutes, I do not know why you do
it every day I have been waiting for
your question since the last 15
minutes. .

SHRI PILOO MODY: Why should
he answer? 1 have not asked a ques-
tion....

MR, SPEAKER: You need not reply
if he had not asked a question.

DR, K. L. RAO: I would like to
clarify in regard to certain pomis
which the hon, Member has made. I
would like to submit that I am ex-
tremely sorry and I offer my apology
to the entire nation, to my hon. friend
Shr: Piloo Mody and the House and
the citizens of Delh: for this strike
and the consequent absence of elec-
tricity. 1 really regret on behalf of
the whole organisation that such a
thing has happened, and we are very
sorry for it. We are fully conscious
of the responsibility. But when
things go beyond our control, you
cannot help it. The point which he
raused was about sabotage. 1 referred
to the sabotage question because in
the other House the question was
raised and 1 thought hon. Members
would be interested to know about
that That s why I mentioned about
it

Regarding the other point which he
raised, the power consumed in the
month of Jwnuary is 305 MW, It is
given in the statement, Also, every
year the power demand is increasing
by 12 per cent. By next January the
power demand will be 341 MW and
this figure in very close to the figure
of 350 MW 'which is our installed ca-
pacity. Thai is why I said, supply and
demand are very close, and there is
no margin  Actually we have to
depend by 1 ext year, for meeting the
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power loafl, on Badarpur power
station,

1 fully agree with the hon. Member
that maintenamce of essential services
is very important, I quite agree with
him, I am very thankful for the sug-
gestiop made by him, that ig also what
I am thinking of.

MR. SPEAKER: It is a very un-
pleasant duty to ring the bell when
such a good speech was made by Shri
Piloo Mody. It iz a very unpleasant
duty, Iknow; at the same time, I
have to do it.

o qaare w3 (afearar) : aradaft
ot ¥ ar ¥ favarw Aft TwA e 7AE
frew & IwT W wer @At § | e
faeeft & o ey Faroreft e Y & 3wt
W TEY WA AweT § | TR 24 4
g meft oy St Formeft Y wifge
Ay A8 Foreolt et Tg wwaY §
s §8 T WY gfa et Y ey I3
wt 7 frdy ot ag oA gy X § 1 @
wfgr g1 7 § Wi IR A O
WY w7 foar & 0

RTemEA ARk puE At &
qeaT § 9 wradw wd feft & Wk dw
qfiraw ¥ gY a1 fafeeT o 19 & @,
&t wry g = &1 wiforw w0 )
#7 |TH WY §F NAGH BT GF FA ¥ |
« 7T gy ot feat a1 oY frey A
WY fear a1 1 & arren g g fe gfr-
fwar dx grav fyfedt o g fafidy
st e ¢ T Y B & 7 g Y
IRwT Areqwe w1 Ay Frwrer Ay § 7
wrwdw &2 g aw IREY wew W, ag
udzge 3re aft § | wdfedt W ag
~ e 3T i o e ¥ A WY, I
wx d93wa 7 w¥, o aw qwrAR & frg
wrodw Fede & w¢ IneT arw Al oy
ey, & wawar § Faogw e ofegw

t) W giegy B ¥ mw@:n
arfe bt o sefeen dw & W
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FTGH | F gad AT H MLET FEAT E |
o1 aard (% sns arsy ot & a7 qar
ALY 0T T qrATAT, HAAT AT FATETAT
FI=T Ag TZW JG AT AT Far & | Hig
N & a1 g1 T 7T TAqR q&T 397
AT AT F=T 7

. DR. K. L. RAO: This is a continuing
problem and it goes on. We have got
to solve the problem. At Idikki we
were paying to the unskilled labour
Rs. 2-50 and due to constant demand
this was raiseq to Rs. 5—50. There is
a demand now for even further rise.
This goes on. Such demands go on
taking place from time to time accor-
ding to the circumstances. We have to
solve the problems as they arise
before violerice ig restored to,

12.50 Hrs,

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER DELIMITA-
TION ACT, 1972

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY); I
beg to lay on the Table a copy of
Notification No. S.O. 367(E) (Hindi
and English versions) published in
Gazette of India dated the 2nd July,
1973 containing Order No, 3 of the
Delimitation Commission determining
the number of seats in the House of
the People allocated to the State of
Manipur and the total number of seats
assigned to the Legislative Assembly
of the State, under sub-section (3) of
section 10 of the Delimitation Act,
1972. [Placed in Library. See No. LT-

5415/73].
Notification under Customs Act, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGI): On
behalf of Shri K. R. Ganesh, I beg to
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lay on the Table a copy of Notifica=-
tion No. G.S.R. 385(E) (Hindi and
English versions) published in Gazette
of India dated the 7th August, 1973,
under section 159 of the Customs Act,
1962, tcgether with an explanatory
memorandum. [Placed in Library.
See No. LT-5416/73]

AIRCRAFT (4TH AMDT.) RULES
UNDER AIRCRAFT ACT, 1934

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION DR. SAROJINi
MAHISHI): I beg to lay on the Table
a copy of the Aircraft (Fourth Amend-
ment) Rules, 1973 (Hindi and English
versions) published in Notification No.
G.S.R. 718 in Gazetite of India dated
the Tth July, 1973, under section 14A
of the Aircraft Act, 1934 together with
an explanatory Note. [Placed in
Library. See No. LT-5417/73].

Staple Fibre Distribution Order under

Essential Commodities Act, 1955, a

statement and Notification under

Sprituous Preparation Conerol Act,
1955

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): I beg to lay on the
Table—

(1) (i) A copy, of the Staple Fibre
Distribution Order, 1972
(Hindi and English versions)
published in Notification No.
S5.0. 5356 in Gazette of India
dated the 30th December,
1972, under sub-section (6)
of section 3 of the Essential
Commodities Act, 1955,

(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
above Notification.

[Placed in library. See No. LT-
5418/73].

(2) A copy each of the following
Notifications (Hindi and
English versions) issued
under the Sprituous Prepara-



211 Conviciion of
Member

[Shr1 A C George)
twons (Inter-State Trade and

Commerce) Cantrol  Act,
1955 —
(1) 8O 1819 published 1

Gazette of India dated the
8th  July, 1078, rescinding
Notification No SO 1779
dated the 5th August, 1858
relating to the delegation of
powers of the Central Gov-
ernment to the State of
Andhia Pradesh to frame
rules

(n) SO 1620 published 1n
Gazette of India dated the
§th July 1973 rescinding
Notification No SO 1778
dated the 5th August 1959

[Placed in Library See No LT-
5418/73]

12 54 Hrs
M ESSAGE FROM RAJYA SABHA

SECRETARY Su, I have to repoit
the following message recarved from
the Secretary of Rajya Sabha —

‘In accordance with the piovi-
sions of rule 127 of the Rules of
Procedure and Conauct of Business
m the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajva Sabha at its sitting held
on the 13th August, 1973 agreed
without any amendment to the
Custom< Gold (Control) and Cen-
tra]l Excises and Salt (Amendment)
Bl 1973 which was passed by the
Lok Sabha at its sitting held on the
6th August 1973”

1255 Hrs
CONVICTION OF MEMD2ER

MR SPEAKER [ have tfo inform
the House that T have received the
following telegram dated the 16th
August 1973 from SDPO, Mascgaon
Distriet Namk —

“At Malegaon, District Nasik, I
have arresteq and taken into cus-
tody Shr; Madhu Dandavate, Mcm-
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per, Lok Sabha, on the 16th August
1978 at 1545 hours by virtue of
powers under sec 72, Bombay
Police Act for breach of orders un
der sec 37(3), Bombay Police
Act, issued by the Additional
District Magsirate, Nasik, and
punishable under gection 135 of the
said Act and ymmediately produced
him before the Judiclal Magittrate,
First Class, Court No 1, Malegaon,
Distriet Nasik, on 16th August 1973
The Court convicted and sentenced
him to pay a fine of Rs 26/~ or to
suffer five days' sumple ymprison-
ment 1n default on the same day at
1800 hours He refused to pay fine
and 18 detauned in Dhulia Dastrict
Prison”

SHR1 SAMAR GUHA (Contai)
What 18 this ‘breach of orders'?

MR SPEAKER I am not there to
answer you I am just quoting his
communication

SHRI SAMAR GUHA What does
‘breach of orders’ mean”

MR SPEAKER You had betier
enquire at Bombay

SHRI SAMAR GUHA Breach of
peace? Where 15 pea.e m the country”

MR SPEAKER You have said
what vou wanted to asay

Shri Raghuramaiah

1257 Hrs
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIMEN-
TARY AFFAIRS (SHR! K RAGHU
RAMAIAH) With your permission
Sir 1 rise to announce that Govern-
ment Business in this House during
the week commencing 20th August,
1973 will conmst of —

(1) Consideration of any item of
Government Buciness carried over
from today's Order Paper,

(2) Dmscuesion on the Statutory
Resolution regurding Orissa Siate
Electiicity Board
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{3) Discussion and voting on Sup-
plementary Demands for Grants
(Railways) for 1973-74.

(4) Consideration and passing of:

(a) The Foreign Exchange
Regulation Bill, 1072, as reported
by the Joint Committee,

(b) The Reserve Bank of India
(Amendment) Bill, 1973 as passed

(c) The Direci Tuxes (Amend-
ment) Bill, 1973,

(d) The Payment of Bonus
(Amendment) Bil., i973 as passed
by Rajya Sabha,

(e) The Coking und Non-coking
Coal Mines  (Nationalisation)
Amendment Bill, 1873, as passed
by Rajya Sabha.

MR, SPEAKER: The following
members sent me intimation and they
only will be entitled to speak. 1 will
call them in the order I am mention-
ing their names: Shri Samar Guha,
Shri 5. M, Banerjee, Shri A, B.
Vajpayee, Shri #iloo Mody and Shri
P. G. Mavalankar.

SHRI SAMAR GUHA (Contai): I
want to request the Minister of Parlia-
mentary Afaire through you to make
a statemen! including in the business
for next week a statement about the
serious food situation that hag arisen
in West Bengal. Rice is selling a
Re. 4 per kilo. The situation is so
serious that the Minister of Food in
West Bengal has resigned. Not only
has he resigned, he has asked the
Government of West Bengal to insti-
tute an inguiry into the various kinds
of bungling that went on for months
in the State causing the serious food
crisis there. Since food in a con-
current subject, I want to know
whether the Government of India are
going to institute an inquiry them-
selves or will ask the State Govern-
ment to inquire into the whole bungl-
ing to food matierg in the State.

SRAVANA 26, 1805 (SAKA)

Business of the 214
House

Secondly, thousands of destitutes
from Bihar, UP and Orissa are rush-
ing to Calcutta every day. As
a result, the food position in the
Calcutta  Metropolitan Area has
grown into a cerious situation. This
is an issue involving inter-State prob-
lems. Government should make a
statement on this.

Then there is another very serious
informatio. Driven by Starvation,
four tribal ..nmen of Jhargram
snatched a five-months old bsby, took
it to the jungle and ate it up. When
arrested, they said that they had to
do it out of sheer starvation. This is
a horrible thing. I ask the Govern-
ment to come out with a statement in
regard to the food situation in West
Bengal next week.

13.00 Hrs,

SHRI S. M. BANERJEE (Kanpur):
I would like to raise two points.
Firstly, we were gurprised to read in
today's newspapers that the Union
Cabinet has taken a decision ip raise
the price of petrol by 10 paise per
litre. This is surprising because the
Parliament i3 in session. We would
like the Minister of Petroleum and
Chemicals to make a statement and
that should be properly discussed
here. We fee]l the foreign oil com-
panirs are bullying the Government.
They are using a double barrel gun,
one aimed at us and the other at the
other countries. This matter should
not be decided unless it is discussed
here.

Secondly, I am happy Mr. Khadil-
kar, the Health Minister, is here, He
was gharaoed by the nurses yesterday.
400 nurses have gone on strike, Their
demand is very simple. They want
free uniform. I would request the
Health Minister to make a gtatement,
30 that we are also able to convince
the nurses, along with the Minister,
to give up the strike.

it e wqiE (efemare) ¢
ooy A, f Y os quAr fr 4
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MR, SPEAKER: You sent me the
note whily I was sitting here. I am
not accepting notes asent after 10
o'clock.

st wow Wy ofd @ wuw wgey,

qg TOT NRW WT WIEET ¥...

W sgvey SR Y are arfer-
fore & ft ur qwlt § o

off your wer i 1T IO AW
¥ egafer wrew £

ot wrrw fagrdt weadedt (sarfera ) :
wa wErey, freet & mvilee weoary
¥ 7ot ¥ grare ¥ 7og ¥ A WA
afifiafr dzr @t af & B ok T &
TE FR-VAYT yeary faqr qr Wy
39 sflaTe A frgr ) A3 fraew fear
f& WY qETEY AT A § | 99
aT WY wrg e g ge 1 M ew faw

LEC U AL TA

WSOW WENT : WTY ATYT ZI A
QT T AN L | W AT w AW F
qUR WTAT TEIT

ot wew fagrdt wowda : a1 wie
TV IA T YT HL |

froqt zw feM A a4 afrent
TIHTT FT EY 1 I ST s
AT A RAE g AT @A A g
fe rrarr IR A AN wT &
71§ vear Frwrert w1 ot afy ey
&1 37 D qegow §

a1 & Fong y frerst qgaT g€ &)
aferd & w aeY § oY afrent &
far sy 8 33 ®77 wg TPAF 9TA §
96 ¥ 91 gfawnt 7 frar€ WY 7 &)
el

Sl qHo quo Wl @ WTHEN
o g A M Al O F frar v
af fw wwar ¢
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ot wew fagr®t wrateh @ wel o
s oy § B ar ot o e wd oo
werr faar wrd, ar qfirent woee § 1
seeTc W At & wiRa, Wi
i & wiwfol, &) &g ghrent
e gt ¥, Wt w gl
W wrwmy wy AW, W AW
frar o wwar § 1

3% gfrerdt w9 ¥ fag o
waTe feay wrar § wE 4 999 W g
3% & fod wfafes welt g€ ghrasd
GE ¥ W wE( g OAv & W w
A gk faers weday @ wwir 2
feft arary wre® & amry X F W *9q
oA g ¥ Afer & iwdf
e mdft ¥ oaA A it v A § w4
& Ty a3 § ) wqA W weafmt war
w1 gz oft § 1 7t & wre AT A
g1 7T 1 & oft wfeww ¥ w3 & wwA
g E Y § 1 werqe A v @
WAl O € wrf § | ERTTAN  wEae
Far At wOer W gY 2 4T AR
wT gw e weqare &% sndiat vl
N N M weT T W g
IR A W TG |

wIOw AR, W Few qay #
%8 5 ag o7 T ¥ 7 & A it
¥ Wy arawla WNG, §6 WA A
Foir g Fark ¥ fawr v@ w1
wivaTas % | f5C g aza W) A8t &
wftw w7 awar § e & Wt geme
T w17 U w17 9T Afew vt o,
Ffer 37 1 A€ a0 v wfgw

TR wrr o ay wt § e i
# T I w7 Har w7 fagramr
ez wr dwmr diw Y @ war ?

www W g At ¥ fafree
AT BIHT FUF |

oft wrzw fgrdt wredlt g Sy
* ager § 1 oW weerd ded ¥
T W w7



ary Biuh:l; of the BRAVANA 26, 1805 (SAKA)
ouse

v WY ;o g ¥ fafaie
¥ wyrt wfforw ot o ameft wofige

oft wrw fagrh woodeh . s
REYET, W7 qE WINEEY w7 e § ar
wft 7 ww & W Iy ¥ qAHRA Y
§ e e ggfr i wr o § oW
TRy ¥dmgr rany § 7
arlra a7 7fY *t § dre Sawt Frwre
fear §ifwmA Ao ¥ A
W we fear §) -

werw wiree : fafreT agw A
s gy o Farfarde oo e 8
 aMAWteE W § I W W ¥ W
oo &7

oft wew fagrdt wodah : § g
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BHRI PILOO MODY (Godhra): I
am very giad Mr, Khadilkar is here.
Time and again we had brought thus
problem about Guru Goind Singh
Medical College before the House last
session and the fact that it was not
functioning. At that time you were
good enough to intervene and some
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that is going on....

MR. SPEAKER: Don't try to con-
nect it with this item.

SHRI PILOO MODY: I wrote to
you about two items. I am saying,
therefore, that there should be a de-
bate on it. That iz the only way in
which to comnect it. I know there
cannot be a debate. Why waste
breath asking for it. But, neverthe-
less, I woulq like to bring to the
attention of the House that this is
the sort of dirty food that has been
supplied through fair price shops to
the people of Delhi

SHRI P G. MAVALANKAR
(Ahmedabad): Sir. I want to invite
the attention of the Minister of
Parliamentary Affairs to three matters
of urgent public importance,

Firstly, you will recall that on
August 3 I had raised the matter of
pending Parliamentary and State
Assembly bye-elections and you told
me that you had admitted a Calling
Attention Notice on it It did come, I
am talking about the unusual delay In
holding 10 Lok Sabha and 27 Assem-
bly bye-elections. Now, after the
assurance of the Government agsain
pereistent press reports are coming
out that the Government, under same
pretext or the other, wants to poet-
pone the elections indefinitely.... ..

MR SPEAKER: Don't bring it
every day.
SHRI P G. MAVALANKAR: I

want, therefore, the Minister to come
out with a categorical statement that
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these 10 Lok Salha bye-electiona mad
27 Assembly bye-clections will take
place ag early as possible.

Secondly, I would request the
Minister of Parliamentary Affairs to
And time for discussing the Annual
Reports of the U.GC., and the
U.PSC. Sir, vou have admitbed
these two Motions. But week after
week, I find, the time 18 not being
allotted for the same.

Thirdly, there was an accident
earlier this month in Saurashtra to
the Kirt:1 Express as a result of which
some people died and many were n-
jured. It 1s suspected—there are
newspaper reports—that the accident
took place because of some sabotage.
Therefore, 1 would hike the Railway
Minister to come out with a state-
ment telling us the details of the
accident

SOME HON. MEMBERS roge—
(Interruptions).

MR. SPEAKER: No please, st
down. Don't do it like that Why
don't you follow the rules?

SHRI VAYALAR RAVI (Chirayin-
kil). Sir, I have given notice........

MR SPEAKER:; No please; I am
not allowing it.

SHRI VAYALAR RAVI: This is
about the same matter. There must
be some reason for not allowing me.
I have given notice . ..

MR. SPEAKER, If there had been
one, I would have got it It s not
with me,

SHRI N. K. P. SALVE (Betul): Sur,
the hon Member says, he has wrntten
to you. . (Interruptions).

MR SPEAKER: Why should I tell
it every time” When the Minister
of Parhamentary Affairs makes a
statement regarding the business for
the next week, the practice that we
follow is that the Members give pro-
per notice that they want to make a
submissisn on that.
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SHRI N, XK. P, SALVE: When a

Member makes a solemn stalément

that he has written to you . ...

MR, SPEAKER: The Membery
whose intimations I got in time were
given an opportunity.

SHRI VAYALAR RAVI: I gave =
notice to the Office at 9.30 in the

morning.
MR. SPEAKER: Yours is gnother

one,

SHRI N. K. P. SALVE: On a point
of order, Sir. 1 seek your ruling on
it. My point of order 18 that in case
a Member sends his intimation to you
in tme and, if for some reason or
other, it dots not reach you. and the
Member makes g solemn statement
on the floor of the House, ....

MR. SPEAKER; No question of
*late” or “in tume” This 18 not at all
on this item.

SHRI VAYALAR RAVI: I want to
raise the same matter that Shri
Vajpayee raised.

SHRI N. K P. SALVE, I am not
on the meiitg of that. Assuming that
a commumncation has not reached you
inadvertently due to some lapse of
the Secretariat or on the way, and
the Member makes a solemn state-
ment that he has sent the communi-
cation to you mn time, I seek your
ruling whether such a statement of a
member made on the floor of the
House will be accepted as correct or
not.

MR. SPEAKER: It is not at all on
this item.

—

13.16 Hrs.

STATEMENT RE. STRIKE BY
NURSES IN DELHI HOSFITALS

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): BShti Vajpayee and
other friends raised the matter of the
stnke by the nurses of the DelM
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Nurses of
hospitals and I want to say a few
words on that. He has solemnly pro-
mised that on the two issues that

Mz, §, M. Banerjee on the agitating
nurses that the sirike be with-

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): What are you going to
say?.

SHRI R. K, KHADILKAR; I will
give full information first to the
House because they have gone on
strike without notice, . . (Interrup-
tioms). It is very important. You
take up an issue and when any em-
pioyees whether nurses or others,
particularly in this vital sector like
hospital services, resort to strike after
giving them time and after giving
them assurances that the two matters
which you have raised, viz., (1) wash-
g allowance gnd (2) uniform allow-
ance ., ., (Interruptions). 1 had a
long talk with them yesterday when
they came jn procession. 1 have
agsured them that definitely I am
prepared to consider keeping in view
the Pay Commission’s recommenda-
tiong so far as washing allowance is
concerned. Here, 1 presume 1 have
some freedom to deal. But regurd-
ing uniform allowance 1 have 1o
refer the matter to the implementa-
von cell in the Finance Ministry. 1f
vou so desire, I will make a statement
just now. It is a long statement but
it is necessary in the public interest..
(Interruptions)

i

Some representatives of the Deihi
Nurses Assoriation met me on 16th
August, 1973. They gave me a copy of
their earlier representation dated 31st
July 1878 and stated that if their grie-
vances were not redressed immedi-
ately, they would resort to a strike. I
pleaded with them to give me seven
days’ time to consider such of their
Jdemands as are outside the purview
of the recommendations of the Pay
Commission and also indicated to them
that in respect of the Pay Commis-
sion’s recommendations, these matters
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‘;an being dealt with by a special or-

ganization set up by the Government
and that the Ministry of Health has
already made some recommendations
to this implementing cell. The nurses
who wete present both inside and out-
side my residence raised slogans and
also sturted a dharna. The present
position 35 that the nurses of the Saef-
darjung Hospital, the All India Insti-
tute of Medical Sciences, the Hindu
iho Hospilol, the Wiilingdon Hospital
and the Silver Jubilee TB Hospital
have all gone on strike. The pexcen-
lage of attendance in the All India
Institute of Medical Sciences is nil, in
the Safdarjung Hospial, out of 412,
only 6 are present, in the Hindu Rao
Hospital—nil and in the Willingdon
Hospital about 75 per cent are absent.

The main demands rsised by the
Delhi Nurses' Association are:—

(1) Reconsideration of the recom-
mendations made by the
Third Pay Commission in res-
pect of pay scales of differ-
ent categories of nursing per-
sonnel.

(2) Increase n uniform and
washing allowance to Rs. 30
and Rs 15 per month respec-
tively.

13) Grant of house rent allowance
to ummnarried nurses not re-
siding in the nurses hustel.

{4) Declaraiion of ten per cent of
the existing strength of the
staff nurses ag selection grade
posts under the rules,

There are four categories of nursing
personnel, namely, matron, assistant
matron (sister tutor), nursing sister
(public health nurse) and staff nurse.
All these categories are, at present,
Jrawing a washing allowance of Rs.
4.50 per month and a uniform allow-
anve per annum of Rs, 150 in respect
of matron and Rs. 100 in respect of the
other categories.

MR. SPEAKER; Mr, Khadilkaz, it
you want to make a statement, you
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[Mr. Speaker]

should have intimated to me in the
morning so that this unnecessary fuss
could have been avoided. This comes
under this item. And the Members
have raised certain points.

SHRI R, K. KHADILKAR: 8ir, this
is an important matter. This involves
the health of the people. Otherwise
I would have stopped reading this

MR, SPEAKER: I quite appreciate
that. But, I must make it clear here
so that it will not be followed in
future.

After this had been disposed of, you
should have written to me, by send-
ing a copy in advance, po that I know
that the Minister is making his state-
ment in g normal way later on. But,
in between. you are making thus state-
ment. This will not be quoted as a
precedent in future. May I take it
like thet?

SHRY ATAL BIHARI VAJPAYEE:
You treat it as his statement.

MR. SPEAKER: However, since you
have started making a statement. I
myself wag surprised gt that. (Inter-
ruptions) . ...

MR. SPEAKER; Mr, Banerjee will
you please sit down?

SHRI S. M. BANERJEE: The Min-
ister has said that. Will you inter-
vene in the matter?

have been avoided. Now, you see
some Members are wanting to speak.
And you suddenly get up to make
statement. This is a drama. This
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‘drama’? This jy not a drama.

SHRI ATAL BIHARI VAJPAYEE:
Sir, this is not a drama, This is a
question involving life and death for
all of us,

MR. SPEAKER: [ did not mean
that. I just said that he should not

SHRI ATAL BIHARI VAJPAYEE:
[ also met you in your chamber,

MR. SPEAKER: Mr. Vajpayee,
when 1 say ‘drama’ why do you
understand it like that? Suddenly you
raised the question and the statement
springs up suddenly from the Min-
ister. I do not think thig is anything
less than a drama. ] am mentioning
now that it will not be quuted as
a precedent in future. MNow, Mr.
Khadilkar, you go on.

SHRI R. K. KHADILKAR: Sir, 1
share your view with regard to the
procedure.

MR. SPEAKER: You are my elder.
-

SHRI R. K. KHADILKAR: I
sorry. 1 could not intimate to you
carlier. In fact, I have informed the
Table Office about this.

MR. SPEAKER: Much of the fuss
could have been avoided if T had got
the information from you muoh
earlier that you would be making a

§
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SHRI S, M. BANERJEE: We have
redquésted him o make a statement.

BHRI ATAL BIHAR! VAJPAYEE:
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SHRI KRISHNA CHANDRA HAL-

stige of thei* proposed new scales
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be Rs. 20.70, Rs. 97.35, Re. §7.20 and

Rs, 100.75.

that any demand by the nurses should
be based on the rationale of the work
being done by thems We in the
Hesalth Minsstry have made some re
commendations, which, we consider,

Association in their

given to me, particularly, with refer-
ence to the question of selection grade
posts, I have asked my Minstry to
conmder the matter and re-examine
if additional recommendations should
be made to the implementation cell
regarding the uniform allowance and
the selection grade posts with refer-
ence to the promotion opportunities.

The question of washing allowance
has been considered by me and I am
given to understand that this not be-
ing a part of the Pay Commussion's
recommendations, could be decided
separately without waiting for the
overzll decision on the pay scales. I
felt that the washing allowance, as
now given, is inadequate considering
the high cost of washing. I am, there-
fore trying to prevail upon my col-
leagues in the Finance Ministry to
agree to an increase of washing allow-
ance from Rs. 43 to a reasonable
amount

EHRI ATAL BIHARI VAJPAYER:
What is the redsonable gmount?

SHRI R. K. KHADILKAR: Rs. 10
or so, I am pleading with them and
I am making a recommendation. The
Members would appreciste that in
réspect of the pay scales and matters
specifically recommended . . .
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MR. BEFEAKER: Hitilﬂﬂn‘tohl
settled, I welcome

BHRI R. K. KHADILRAB: 8ir, we,
in the Ministry of Health, can at best
try to persuade the Implementation
Cell to consider the demands favour«
ably. Ag already mentioned, we have
already sent our recommendations
and we are reviewing amny further
chenges that are necessary. The
decision on the Pay Commission’s re-
commendationg cannot be taken in
isolation and it is necessary to wait
for an oversl] decision by the Gov-
ernment. In the circumstances, I have
no option but to indicate to the Mem-
bers that the strike of the Delhi
Nurses' Association is ill-conceived
and is only creating difficuities for the
sick patients in the Hospitals. I hope
that with your help and goodwill, 1
would be able to persuade the nurses
to call off the strike.

I am taking some measures to run
the hospital services on a skeleton
basis with the help and cooperation
of doctors and other willing people.
We have, somehow, carried on till
now.

SHRI PILOO MODY: You call this
‘carrying on'?

SHRI R. K. KHADILKAR: Carry-
ing on the service.

It s most unfortunate that the Delh:
Nurses Association should have pre-
cipitated a crisis 1n gur hospitals by
resorting to what 1 may call a Lighten-
ing strike without proper notice and
without giving me time to conaider
their demands. 1 returned to Delh!
on the 15th and it was only yesterday
that 1 met a deputation of the nurses
and I promised them every sympathe-
tic consideration, particularly in
matters of washing allowances and
uniform allowances. Obviously, it was
not possible for me to make any com-
mitment then and there as wag de-
manded by the representatives of the
Delhi Nurses Association. Initially
they had also agreed that we would
meet again afier g week and then
come to some final decision about the
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whole affair, This would have allow-
ed me suffisient time 0 go Ints the
details of the various demands and
mmmmrymmmm
the other comcerned Ministries,

a serious condition, they chose to take
thig decision which I very much de-
plore. I do not think that anybody
has a right to paralyse the

not been met on the gpot. I still hope
that the striking murses will see reason
and resile from this illegal course
that they have followed. As I told
them when I met them yesterday and
as I am telling the House now, I feel
personally convinced that some of
their demands are very reasonable
and 1 would try my utmost to meet
them, but I must say at the same time
that all illegal action, if persisted in,
will be met with firmness.

I can only say one word in conclu-
smn. Shri Vajpayee and Shri Baner-

SHRI ATAL BIHARI VAJPAYLE:
We are not leaders of their Associa-
tion,

SHRI R. K. KHADILKAR: You
promised that you would prevail on

them to see that the strike is with-
drawn.

SHRI S. M. BANERJEE; Let him
say that nobody will be wvictimised.
Let him give that assurance.

SHR! ATAL BIHARI VAJPAYEE:
Let him say that there will be no
victimisation if they withdrew the
strike.

St oo Wr qro T (WS ) L s
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MNR. SPEAKER: Order,
‘There is no point of order.

SHRI S. M. BANERJEE: He has
assigned ug a certain responsibility.
But he does not assure ug that there

order.

' will be no victimisation. Let him give

1]

" this assurance.

SHRI ATAL BIHARI VAJPAYEE:
That Is very important. How can we
advise the nurses to go back to the
hospitals if they are not assured that
there will be no victimisation?

BHRI R. K. KHADILKAR: If they
are prepared to resume work imme-
diately and start serving the patients,
I will consider it sympathetically.

SHR] ATAL BIHARI VAJPAYEE:
Consider?

MR. SPEAKER: He is a noble man.
We hope he will not victimise them.

it wre fag rét wredt @ T wAw
ST B ARATE! BT U R, ATw )
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Q% TR ¥

wew wytew . 4R 9 & uToer
e g1 g 7w 7

1335 hrs.
BUSINESS OF THE HOUSE—contd.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Most of the hon. Mem-
bers referred only to one point which
has been elaborstely dealt with by
my colleague. Regarding the reports
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of the University Grants Commission
and the Union Public Service Coms-
mission, I think official motiong have
been admitted. It is only a question
of finding time. Al the other points

will be duly conveyed to the Minis~
ters concerned.
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1 will see to it. .

13 37 hrs.

TAXATION LAWS (AMENDMENT)
BILL

APPOINTMENT OF MEMBER TO SELECT
CoMMITTEE

SHRI N. K. P. SALVE (Betul): I
beg to move:

“Thal this House do appoint Shri
S. M. Banerjee to the Select Com-
mittee on the Bill further to amend
the Income-tax Act. 1961, the
Wealth-tax Act, 1957 the Gift-tax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1864, in the
vacancy caused by the death of Shri
K. Baladhandayutham.”

SHRI PILOO MODY (Godhra): 1
certainly object to this. He mnever
pays any income-tax or wealth-tax
and certainly not any gift-tax.

to say?
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Bill, 1978

SHRI 8. M. BANERJEE: I can ouly
ssy that as a merhber of the Com-
mittee I will not amass any income.

MR. SPRAKER; The question Is:

“That this House do appoint Shri
S. M, Banerjee to the Select Com-
mittee on the Bill further to amend
the Income-tax Act, 1881, the
Wealth-tax Act. 1987, the Gift-tax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1964, in the
vacancy caused by the death of Shri
K. Baladhandayutham.”

331

The motion was adopted,

—

13.38 hrs.

APPROPRIATION (NO. 3) BILL®,
1978

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Sir, I
beg to move for leave to introduce a
Bill to authorise payment and appro-
priation of certan further sums from
and out of the Consohidated Fund of
India for the gervices for the financial
year 1873-74.

1339 brs.

[Mr Dzrury-Speaxer in the Chair)

MRB. DEPUTY-SPEAKER: The
question 1s:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
for the financial year 1973-74"

The motion was adopted.

SHRIMATI SUSHILA ROHATGI: 1
introducet the BiIL
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I beg fo movet:
“That the Bill to agthorise -
mmmm-ﬁmuug;

further sums from an dout of the
Consolidated Fund of India for the
services of the fnancisl year 1973-
74, be taken into consideration.”

MR, DEPUY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fupd of India for the
serviceg of the financia] year 1973-
74, be taken into cons:derastion.”

The motion wag adopted.

MR. DEPUTY-SPEAKER: We will
now take up clause by clause con-
sideration.

The question fs:

“That clause 2, 3, the Schedule,
clause 1, the Enacting Formula and
the title stand part of the Bill",

The motion was adopted.

Clause 2, 8. the Schedule clause 1, the
Enacting Formula and the title were
added to the Bill.

SHRIMATI SUSHILA ROHATGI: I
beg to move:

“That the Bill be passed™

MR. DEPUTY-SPEAKER: The
question is;

“That the Bill be passed”.

mmwmu.

*Published ir: Gazette of India Ex thiérditary, Part T, Soctics 3, dated

17-8-1978.

“

fIntroduced/Moved with the recommendation of the President.
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n,# brs,

STATUTORY RESOLUTION RE:

CONTINUANCE OF PROCLAMA-

TION IN RESPECT OF ANDHRA
PRADESH---contd.

MR. DEPUTY-SPEAKER: We will
resumg discussion on the Statutory
Resolution relating to the State of
Andhra Pradesh. Bhri K. Buryana-
rayana will continue his speech.

SHRI K, SURYANARAYANA
(Eluru): Mr. Deputy-Speaker, while
I was speaking on this motion yester-
day I raised some points which agitate
‘the people in Andhra Pradesh regarde
ing fair price shops. I want to in-
form my hon. friend, Shr1 Shastri,
that there iz no agitation for food in
Andhra Pradesh. Even though his
party has tried to raise it in Andhra
Pracresh, there was no response from
ihe people I would like him t» inform
has party Colleagu~s {hat when
it is a question of the intere-t of the
country politics should not bLe hrought
in,

Here 1 would like to give an exam-
ple which will show the real charac-
ter of the Communist Party. When in
1942 we were fighting the British Gov-
ernmeni, for some time the Commu-
nist Party said that it is not the peo-
ples’ war. But when the Russian
Government agreed to join the war,
they immediately changed their atti-
tude and said that it is the pechbles’
war. Now in some respects they are
salling with the Government in the
name of progressive policies. I am
sure they are doing it only for the
sake of their party. They are sup-
porting the policies of the Govern-
ment wherever they suit them, just
for their survival, particularly in
Andhra Pradesh

Here I would like to refer to the
otice given by Bhri Satyenarayana
Member of Rajya Sabha, regard-
the law and order situation in the
tor diseussion in the Consulta-
Cormmnittee meeting on the 30th

TUT
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July to which the Government have
given a reply. That note saya:

‘Since April, 1973 the Party Units
held training camps throughout the
State at a number of places in the
districts of Adilabad, Cuddapah,
East Godavary, West Godavary,
Guntur, Xarinmnagér, Khapmmam,
Krshna, Kurnool, Na.gonda, Nellore,
Ongole, Visakhapatnam, Srikakulam
and Waranga]l and in almost all
these training camps the volunteers
were given training in drill and use
of sticks in gelf-defence. In Guntur
district three such training camps
were held at Karalapadu, Ponne-
kallu and Manchikalapudi villages.
It has also come to the notice of the
Government that in the training
camp held at Manchikalapudi, Tenali
Taluk of Guntur distriet, training
in the wse of swords, spears and the
handling of country bombs was
given. This training camp which
commenced on 16th May. 1273 ended
on 28th May, 1973 abruptly as there
was g clash between rival groups In
the village with alleged participa-
tion of the trainees, Investigation
into the incident is in progress.”

I want to know from the Minister
whether the State Government have
submitted any report to the Govern-
ment of India or the Government of
India themselves have instituted any
inquiry because they are associated
with the Government, in the agitation
for separation movement in Andhra,

MR, DEPUTY-SPEAKER: How are
these points relevant for this discus.
sion?

SHRI K. SURYANARAYANA: They
are all mentioned in the report.

MR, DEPUTY-SPEAKER: We are
not discussing the Report. We have
very little time. We are only discus-
sing the question of approving the
contfnuance of the Proclamation, It
you are going to discuss ull the detafls
of things going on in Andhra Pradesh,
then it takes s different colour, a
different dimension and it will take a
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{Mr, Deputy Speaker]

long time. I would like to make it
wvery clear that we are discussing only
the continuance of the Proclamation
snd the reasons for it and not the
general conditions in Andhra Pradesh

SHRI K, SURYANARAYANA: Both,

MR. DEPUTY-SPEAKER: We are
not discussing both; that is not the
Resolution. Within the two hours
allotted, if you take half an hour to
discuss the general situation in
Andhra Pradesh, others will not be
able to do justice unless they also get
the same time.

SHRI K. SURYANARAYANA: With
regard to procurement, the Vigilance
Cell which is constituted by the per-
sonnel drafted from the Police De-
partment primarily looks after these
different movement restriction ordera
assisted by the checkpost staff. The
Vigilance Cell looks after also the im-
plementation of the different Control
Orders, During the financial year
1972-73, the Vigilance Cell seized a
quantity of 79,000 quintals of food-
grains worth Rs, 79,11,000. Prosecu-
tions have been launched in 140 cases
and convictions have been obtained
in 66 of these cases. Is it not the
way to bring down the prices? Did
C.PI do anything hke this in Kerala?
Was there any agitation like this by
C.P M?

Then I want to read out the state-
ment made by the Chief Miister of
Kerala in regard to food crisis in
Kerala, There is & news-item “CPI
struoggle vis-a-vis Congress”, pub-
lished in some papers. It says:

“The party has prescribed certain
basic guidelines in its relation to the
ruling purty.”

So, 1 wunt to understand even from
the Congress party what are the guide-
lines we are getting from the C. P. L
Further, it says:

“The CPL leadership has to'd party
cardres that its line of unity, as well
as of struggle vis-a-vis the Congress
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will vary from gituation to situation
and place to place.”

The other day, the Chiet Minfster
in Trivandrum said;

“The rice was being taken from
the Vilathura godown to the
Vettukad centre in the coastdl area,
some people in the name of ‘food
agitation by the students' stopped
the vehicle carrying rice and looted
the contents before the police could
reach the scene.”

This 18 when there was ah agitation
against price-rise 1n Kerala, Did they
wot arrest them? Did they not take’
any action there” It further says:

“Condemning this act in strong
terms, the Chief Minister, Mr, C,
Achutha Menon reitrated his view
that ‘anti-social elements’ were be-
hind these agitations and said such
acts revealed their objective and
nature’

MR. DEPUTY-SPEAKER: From
Andhra Pradesh, you have gone to
Kerala,

SHRI K. SURYANARAYANA: In
Andhra Pradesh, the activities of other
parties are affecting food production
and distribution through fair price
shops. The fair price shops are meant
for the poor people, In the name of
poor people, they are not allowing the
fair price shops to be opehed by the
State Government. ...

MR DEPUTY SPEAKER: Therefore,
you say, the President's Rule should
continue in Andhra Pradesh,

You please conclude now,

SHRI K. SURYANARAYANA: Re-
garding Government lands, I will let
you know how much we have distri-
buted ;n Andhra Pradesh. A; a result
of the crash programme, an extent of
12.62 lakh acres had been assigned te
nearly 449 lakh beneficiaries upto the
end of April, 1073, bringing the total
extent assigned from 1960 tp 27.I3
lakh acres there.
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MR. DEPUTY BSPEAKER: Yester-
day, you 1ook 10 minutes and today
you have already taken another 10
minutes. Out of 2 hours allotted, you
have already taken 20 minutes. You
should be satisfied with that, I would
like to know from the other Members
from the Congress party and from
the Minister of Parliamentary Affairs
whether Mr. Suryanarayana should be
the only speaker from the Congress
Benches, If a sehior Member like him
does not cooperate, what can I do?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): There is a list
of :1x other names. For the rest, we
are all in your hands, Sir,

SHRI K. SURYANARAYANA: Sir,
lastly, I ccme to land reforms. We
bave so far distributed, in Andhra
Pradesh, 27.13 lakh acres and nearly
4.40 lakh prople have benefited. Now,
Andhra Pradesh is under rhe Presi-
dent's Rule. We cannot say that we
are very happy. But we gre not
unhappy aso.

Coming o an important point of
scparation, I want to say this, The
extension ¢f the term of the Presi-
dent’s Rule in Andhra Pradesh has
been put tefore the House. Because
both the groups, the integretionists
and the separatiohisis are not coming
forward with a common proposal, the
Government has rightly taken the
step to extend the term of President's
Rule there. The people are happy
there. There is no agitation execept
the Communist party's political things.
My request to the Government is, un-
less there is 3 common agreement, uh-
lest there iy an agreed solution of the
problem by both the graups, there is
no urgency about it. Lastly regard-
ing the frvedom fighters

MR, DEPUTY SPEAKER: You are
unreasonable, you are unfair to your
other coleasues, You are taking un-
due advaniage of the leniency of the
Chair, vou are taking undue advan-
tage of yoir other colleagues in trw
Party,
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SHRI K. SURYANARAYANA: Re-
garding the freedom fighters, 1 may
be excused, Sir. Friends who were
with me in jail in 1930-1832 and 1942
have been writing to me and ] have
brought it to the notice of the Govern-
ment also. So far as Andhra is con-
cerned, the number of applications re-
ceiveq upto 30th July, 1973 is 10139
the number of applications examined—
7056 the number of gsanctioned—2604
the number of applications rejected—
1362 and clearifications ealled for—
3640. I want to request the Govern-
ment to put some man for each State
who knows their language, to expedite
matters, Regarding freedom fighters,
they promised that they would finalise
by 15th August all the genuine appli-
cants. Now 50 per cent have not been
completed in my State. So, nnce again
I request the Government to expedite
the ca®zes and fulfil the promise given
to the freedom fighters. I am very
thankful to the Chair for giving me
enough time to speak.

MR, DEPUTY SPEAKER: Before I
call the next speaker, at 530 there is
a half-an-hour discussion to be raised
by Shri G. P. Yadav. But he has
written that he will not be here as
he has been held up. So, we will hot
take up that and we will have half
an hour more for this. We will take
up the Private Members’ Business at
830 instead of at 3 p. m.

Now, Mr. Ramavatar Shastri.

ot CwrTT et (TTn) Ow
frrae ¥ &, 7@ ¥ fore wite oegufa
*T VTRA WS ¥ wpTy ey #ifa.
wifre deeg a7 gw faw e ek
w Trezafy & Wi & iy @A A
OET 3IW ¥ ARET FT quTHT &)
asr 2 ? XY T H vl WA ¥
AFTT ATRIT R Wed ¥ AT ¥R
o ¥ THAT SY AAA T TH WY
a1 wX 3, frew w1 A TR R
forrarry wifea | oy @l ey arw &
Tzt w Tnd & A T W ey m
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atpar sy §, o W wfrfernnfedt
¥ e ¥ty @F, 3w woere ot
seagi gt} icaxr ¥ fagn wowc
W AT T 7 | KfET TR
wapht ¥ aw ww v & g
€ wEH  wA, Iaer fwrey s 0
e wuy § 3% feds & wxgdt
¥ Ay fraifer wox ¥ 78 reg www
agt gt vk it | wdft o FoeTT ¥ aTw
¥ wgr e @ fegaa e &
T A5 7% fawrT w7 9% g FAER
U aF agt T AW N "wWAw w7
®rE AR A 3 ? & fewr wr
Gficay & 3% A ST oW X W T awr
# X7 FAAT N gz A wient
8, W sfrmf wiemr § sae
MWL fr agr ¥ sruEar W
AN FTH 7T A 77T ¥ Aq9F7 A
AETRT. WA feqe cand Ard v | 3Ry
qowy @ A | owwe oft avg @
T AT ZATHT TIY 72 AY ey o
HHAAT ®F FAE AG grv g7 fag
ga Ay e uw iy @ 9y
sw ¥ TEw B ¥y gy few
farers o wat ave frg 0w o sargay
w1 EAAC AT & wrw 27 wigd

vt ot 220 aFrft wlieray, feag
arff, A A N ewy v d,
% whfefe @i 17 1 sadras
Fgat farh ¥ fo ga T o
sor 1 fsgr gy fe e da
XqAT, AT T qAr wAAr
feam wax wft A% aw
aft & 1 fourr ax Srg 2w &
THEN R I AT WS £ 0w fag
gar faiza § e w9 IAe awfwat
7 At "t TS 9T w7 9 g9
QeqT VWL |

T NNE FATAT BT OET
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time and 1 was also concerned with
the relevancy. The debate at the mo-
ment is about the continuance of the
proclamation of the President's rule.
You can advance reasons for that.
But 1 appreciate that in discussing
those mutters you cannot but also refer
to certain details going on there; there
should not be any long reference,
however, to that; that is all that I
was trying to say to Mr. Suryanara-
yana. He had made certain charges
aginst them, I think it 1 snly fair
that when a charge iy made they
should have the right to reply. I was
only putting a restriction on time and
looking at the question from the point
of view of relevancy. (Interruptions)
Order please. Please go on.

ot et gelt ¢ & famgw
arzaf Az @ L fwarw
fe agi  xAT W TEw W Y
<a® ¥ farg ag qravas § e Ay fawwy
gy §, AAGT W wNTET Y av
g wdv wr ovver gY, wgt & ol
w fawre = qu st frwen wifigg 1
dwr % §) fis feft ov ok & fawre
oY aCE I sy w1Y Wregat
e & frmm S ars W w1y fedt
vh ¥ Ayenet ¥ e W g
FTOTC BW 6T & T finet e i
* sweard’ &7 gART o 708 e
Wy s 1w v ¥ ey g
k€ 3 oY ofy wit Wi ey ey
fiear wror wifigg | wrd of g2 e
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¢ W o R AGNw W
+ o vl W ey
¥ g w50 S e & W
ot a firafor gur &, e fowty Y
fegem & s A s e ¥ dfw
§ weltwr wOF, oY T Y | ETY
fr e Sae e & S are
SRPY T T |
14°00 Hrs.
fretm Wt grs@ ¥ g w
ary oY oy srawwar § e woeT wgi
wir wr dTara & | ey ARAN
werr & wy fir agt oniter wr Az e
way § 1 {R AR A & W fem
Tk o A ) A
T AN 3w fiear v B, A T Ay
wT HaT S A € 1 8 ST ¥
WWTET WHH W F2ATU fEWT I
wifgr | T WY fafgnr sl &
e w1 oW wifgn WX IEE T
w1 wfiw & wfge
wir v, sit gATogw, 7 qg
wwr wvx @ wifrw B 2 fr wrw
qv § i syt & fowere @ €
wurr war wghr ¥ s wrd gPert §
wwE §, v wrg < @ @ & i@l
A R R e s akw § g
x g gt wwrd g, & wgw frg ol
g s ooyt ft wiaf@ ak WA
whw-arfes wolt efvl & e
Rt wT it g &, Forr A worg & Wiod
w0 § 1 wgfwe ol § AW A ag
wat ¥ fawrs oo e Wit
Wrearnfd ooy v & fond go
wou WY fiverer wx e 0% ¥ 3w
w1 wewry fear | g ag S fear-
SR qur 9 fipgeen & f -
Twit s )
umnfs Wt g § fe Wrewmntt
¥ fons swo@ @t TR VR W W
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WTCY GO W & wweiy @ fer
W | gF S ATy Wy e ¥ wew
g § 1 2% T fir warey 2w A A
o frwrx & &t §, 9 & wa # agar
son wifgd 9% W fedw T woar
wifEq | waTeF T & Wi wyd 9o §
MRl ignngd et N ye
s Eafl w e A &%, ot
IV 6 T @ & fow wwwT w50

s ¥ & T sga wigen § fs @1~
®TC wig NEW F Kfwzor o0 w) aqra
& T faum= /47 ®Y §19 F@ w7 W67
? W agt Sefaw wwT safaa g, 9
I AW EI THAT H FAW WY §T
saray faware & 2rg aevar A fafwer
FHEATET F1 §F FIA T AT 617 1

SHRI JAGANNATH RAO (Chatra-
pur): Mr. Deputy Speaker, Sir, I rise
to support the motion moved for the
exiension of the President’s Rule in
Andhra Pradesh for a further period
of gix months,

Sir, due to the unfortunate judge-
ment of the Spreme Court, the prob-
lem has arisen with regard to the in-
tegration of the State. The Mulki
Rules, which existed in the erstwhile
Hyderabad State before the merger

have expired at the end of 1974. This
decision of the Supreme Court stirred
the feelings of the people both in
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rom Telangana region are not happy
over this. Who is responsible for
wis? Can the headache be cured by
chopping off one’head? The Mulki
Ruleg problem should be solved peace.
fully. Sir, thrs js nothing but a doms-
cile certificate from the persons comng
from the other area but, who happen
to. be residing in Telangana wrea.
There was a simulay domicile rule in
Orissa. When Orissa State was for-
med in 1936, the people speaking Oriya
language, whether they belonged to
the erstwhile State or not, or if they
came from the neighbouring Stale,
were all treated as natives >f Orisza

Others who lived in the State, in-
cluding myself, who were not Oriyas
in the gense that our mother iongue
is not Oriya, were required to take
domicile certificates. Of course, there
was some inconvenience for some time,
But ultimately things have settled
down ang there #s no question of In-
sisting on domicile rules now, I re-
quest the Telangana people not to lay
much stress on the Mulki Rules and
thus try to disrupt the integrity of the
State, Andhra with a population of 4
crores odd is one of the bigger States
in the country. It has a vast poten-
tial. It is the storehouse of foodgrains,
It is highly unfortunate that politi-
cians from both sides talk of separa-
tion. Separation is no solution to the
Mulki rules problem. The time has
come when insistance on the Mulki
Rules should not be allowed to conti-
nue. People from the Andhra region
should be allowed to feel that they
have as much right in the Stale as
people from the Telangana vegion,

I quite agree and concede the con-
tention of the Telangana people that
they being educationally backward
should have some protection in the
matter of jobs. In the public under-
takings. there is a rule whereby
classes I and II posts are thrown
open to public competition whereas
classes I1IT and IV posts are filled from
among the local people, people of the
locaiity where the undertaking is
situated, Likewise, posts carrying
emoluments of Rs, 300, Ras. 400 or Rs,
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500 per mensem ghould be given only
to the local people and others should
be excluded, and have comipétition in
respect of classes 1 and II posis, This
may be a satisfactory solution. But
who can drrive gt it?

The party leaders from both regicha
who formed the Andhra Cabinet could
not come to an agreement. This is
unfortunate. The Andhra Cabinet v
responsible for this impasse. They
have created it. They could not come
to an understanding, They did 'Tot
and could not settle it. Now that the
State is under President's rule, the
Central Government should arrive at
a settlement and see that the people
of the regions agree to this principle.
Otherwise, there will again be trouble.
Mere passing of law would not solve
the problem.

I would request politicians on both
sides to consider the issue objectively
and not be swayed by emotion.
Unfortunately, this agitation went on
tor nearly a year, There was much
loss of public property. But what has
happened? Now President's rule is
there and this has given them good
administration, I had occasion to meet
some people in the Andhra region and
also others. They are very happy that
they have got a good and clean ad-
ministration and they want this to cen-
tinue for some time. It is only the
politicians who are creating trouble
and want the Assembly to be recon-
vened and somebody to be selected as
Chief Minister. Therefore, inere con-
vening of the Assembly would not
solve the problem, I sald so even
while supporting the Proclamation
originally that it should be extended
by another six months. Now this
extension is being sought. If no solu-
tion is forthcoming, it will have to be
extended further by another six
months and so on upto three years
which we can do when the
emergency i8 in force. I may
that the integrity of Andhra
Pradesh should be preserved.
When tempers coo] down and
sense prevails. 1 am sure it will
found that this is not such =
problem which cannot be solved

zEri
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the two parties, Therefore, it is highly
that President's rule should
be extended by another six months,

Shri Ramabatar Shastrl was talking
of the CPl and the action they are
taking to bring down prices. The CPI
are now organising bandhs there and
every where, as if that would bring
prices down. The other day in
Berahampore City, they orgunised a
bandh. They would not allow the fair
price shops and other shops to func-
tion, My friend Shra Panda, who is
an MP was also there. He was one
of the leaders, We Congress workers
objected to that and prevailed upon
the shopkeepers to open their shops
There wag clash and lathj charge and
so on Is that the way the CPI think
the prices can be brought down? Are
not Government conscions of infiation?
They are doing whatever is possible
to bring prices down. But the CPI
ls trying to pose as the saviour of the
people, the party which can deliver
the goods. If the Government of the
dsy cannot do it no other poli-
tical party can, Is there any alterna-
tive to Congress rule? The only al-
ternative would be chaos. Therefore,
allow the Government to function;
allow them to bring prices down i
the proper way. They are taking
warious steps for the purpose. Political
parties trying to pose themselves as
the liberatorg or saviours of the peo-
ple will not achieve any purpose
It will defeat the entire objective.

It is necessary that President's
rule should be extended by six
months. I would request the politi-
cal leaders from Andhra and Telen-
gana to sec that they come fto an
arrangement. Telengana people
should not insist on the Mulki rules,
so that a workable and everlasting
soiution can be found. I was sorry to
read a statement in today's papers by
Dr. Chenna Reddi saying, if any

Procl, in respect
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ends. Let them keep the interests of
the people at large before them.

With these words I support the
Resolution.

ot waene W W (vregR)
I WEEY, AR WA rromfA
WA #1 wafg WY 6 WE A &
ey 9% g9 faae v @}, sawr &
fa wom g 1 TgAfa A feRt
sw & wa ag afwar w1€ eavdt a4 &,
TE WEQTEY § 1 T 6 W Y wafy
afrm A af 1 afr T agfew
W wAfa §) e & ¥9g 9% A @
a® % arg fe Wi 6 7€ unt w6 anar
W A A AT X oWy ) 93 A A
ffr@sogRge sy
U FTEAR NAA-AE T qfew gAear
£ ' gEaT g Frwrer 1 3 Tma i
wW W § s €7 70 T qrg W ol
AFET Ffee g1 et § W 9% T g
wHifFE T A AT v e
¥ | v wEE ¥ w afey ?
fer vy frar # 3 ¥=x mfer =r
AT W AT NAT | WAFE F T Teaw
g 30 AW 6 7Y WX WA ¥
mies w2 far 1 dwwiw WK wgrae
# gweay foad il & wolt wr @Y,
1956 ¥ AW AT 1973 A% PN, T
& frwar aff | oyfr svr ST G
& #r€ frerar § ft 1 oTe 3o gEa
& = =% fag afwdve @3-
drerr A farorreedt dfea 3 e fear
o, g AT WY &9 Wy AT & e AR
T R T SIHT § a1 F oF www
wafey feear e wmar ) sed Efe o
7 yTew BiwT et g ¥ gu wrdad
 fg a o aEr & SER OX W wrh
O | Sw A 2wy A R A o Y AR
) IR el Ay e A Ay &
AT A | W AY qf Ay gt ? oW
Yoy fe o oW § 7wy & amw
s g, 77 W1 9T 9% | e ey e
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& oY srowY v Y 1 vy it e
MR IN @ "o g & | IR WY
ow Wy aldt, 3a% o A darafran,
o TER T e o R o O, &
gy wT afeg gy wreze g | AR wyr B
oY AW FTRET § ag & & ogwr, w9
TH O feanmat IR T WY
watn s, TS g $ e ST ATORT
fewr fewr 1 3% oy e g, w9 o W
1 o W e Wy § X% wW W
fag v foaren | I W fe ww
oy WO W, YW €1 §0 qAw & 9
sET I eASg e g Y gAR ®
78 wrar 7 e § wur w= Ay wm
I R ) A we & A fay
ot gy ar & 1 Frel o afchegfy ¥ 3w
s ff # fe @@ o1 ® &

Take 1t for granted that it 1s
Congresg Government

TH %T AW F f Atemarn
TF AEEt fr AgEr @@
A W WY w1 12-129K 13-13
A F R & A W T JACAT © AT
7 &7 w1 g« faw 93 & § AW
g T g

uq fiedt 3 gFT 1 qa 7 1 9T
WO IHEE &1 IF A ¥ T AT
w7 &7 ¥ firx Xawg YT Fg WA
fie

There is no alternative {0 congress—
it 18 only chaos

o wrg ¥ ury wwa 6 8, fedr 25
At y ey Y ST am W e ER e
@

In spite of congress continuing for
50 many years there is chaos,

3% waR ¥ Af) wav | Il gw v §?
o9 W adY &, wreAT g ¥ e
I WYY A I K@ PAS F AW 99,
Y v @ A w1 a1 98 ©F ¥dww 9
st ey @Al st | g ek e
MR HgAfsats
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T4 ¥ ¥ a1 guTe g @ R e

w |
W firwadd ga g f fawe
W A w gafag @resy wr Oy
awrar §, o W wier & vl Wy
Ty —

there 1s

chli!:nse th:osum‘tn i
afe wdagTa WA arq a7 §1 &F Af
iR At fyar AT ®Y LANEY, w7 AW
®ANA FET IRATAITEIQG
AT g1 A AT E & 417 Py A9y v
w8 qmy o

then the only course left 15 to

dissolve the Assembly and hold fresh
elections to know the mind of the

people
FIT %4 wiIw, £ wqE

mn the absence of this —Ramavatar
Shastn gets a good chance to say that

€% N1F AFzx 2f &, =T 5f

¥ 1 X1 T 5% NS gfz Arw T A fT AT
AT ET ATRIT R E 1 AXG AEY 09T A
fawTer & 1 s wr frams AT T AR
XA A A%a ® WIE qrg T K, A
W war a%d AT aEwar§? erow a
¥ fe R Fmar ¥ 37 7g § WL,
7z a7 Wi T, 4% Tw 5 £4F e
BYE SAAGTT 4T P, IAHY AT R
famr | Y fg=af & Fa Pomaigdoe
s gz & fwy s wau @ 8
It 1s a sort of reorganisation on the
bams of a different administratien
wré waare wr wve agy @ Y w4 o arer
arit st sy g fs

don't use the word separstists—you
call it bifurestion.

arf ¥w & fgr W Ay o g foar

a7 strawrear ¥ e & o Aot
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waar § fi wisy # grd wwan g
wre WY srere woft § st Fdarar o
wwar geet oo o § O O
WATY ZZX arer Ay & | ga Wy
% srepr &mror ¥ firg gy Wt fis Qar
wft § fr 7y 930 ot wff qwar | qifer-
foelt ariaw it xefien &
afedz =i § QT vy =iy § 1 QoY feufar
% o> 3w« gwar a=g @ ¥ fag
g war wray & Y TAvear e foegi
qifEm® ) €47 fear @, ag 2w ww %)
qwar & frr ¥18 g8 gordr anw § A
srar A gear 2w £ oA & farg wvei
§ f& w1 w1 AFTAT € AT wAA
¥ wower % v

o wiw qew (zferfi faeet)
aifew ®r &1 sod wR fear, W
sare qaddt 3 fwar ot

o wTATy Tra Wy . oY wTEr
TH@ qEgA; A AT AL AF W A% ¥
1 would like to recall what Shyama

Prasad Mookerjee said, He said, I
partitioned the partiion He never
stood for partition. He saad, I party
tioned the partition. You people
allowed the whole of Bengal and the
whole of Punjab to go to Pakistan. It
is because of Shri Shyama Prasad
Mookerjee that we got back half of
Punjab and half of Bengal, I would
like to place the facts straight.
ST ) T e Y el ) T e
wtwrwa aft & fs ag o uww § i g
oY ¥ fr o wew w0, ag &
mwnﬁt,nﬂmqmt %
1w afe gl & aed
qﬂtimﬁtmﬁu&% #
a8 e v & fis ar e s frar
WWT WTCY U1 AT G WOy Wi
g € oY aff wTX Y WO EIT ek
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WAt WK wgar 5 & 9 Wi g
ug o1k g A &1 wafeg W F
0T B gag dx o s fe qg 4%
SR STHEA §, CEH w1 w7 g
ST IreT e w8, e o R
W frere ) T § X7 @ A q%
qE THTH X AT X [ FHN 7 Wy
faw gvar &1

W Wl ¥ §q & @ wafy amwy
¥ sy &7 fadg v §

SHRI MALLIKARJUN  (Medak):
Sir, while welcoming the resolution
moved by Shri Pant for the extension
of President’s rule in Andhra Pra-
desh, I would like to reiterate persis-
tently and emphatically what I have
told this House earlier, namely, that
the formation of a separate Telengana
State is the only solution for the pre-
sent political crisis, to give the maxi-
mum satisfaction or minimum dis-
satisfaction to the people of both the
regions.

1 have given on various occasions
the variety of reasons for the demand
of a separate State of Telengana. It
is needless for me to go into the
background now since this is con-
nected with the extension of the
Proclamation of the President's Rule
I can appreciate the agony, the zeal,
the enthusiasm and the firm feeling
of the Government of India to see
that Andhra Pradesh remains in tact
which according to me is un-remain-
able under any circumstances what-
soever, The co of unconditional
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and they were all from Andhra region
and it was only later by our interven-
tion that it was stopped. To what ex-
tent such things will continue?

Shall we have to simply say that
we believe in national unity? We de-
finitely believe in national unity and
national prosperity, It is our prime
moral duty. But it does not mean at
the cost of people’s wishes; it does not
mean at the cost of injustice to various
sections of the society in backward
region of Telengana. With the back-
ground of all these things, now the
course left is only the division of the
State. I# some people believe in the
unconditional integration, making a
free zone of twin cities, replacing
Telengana Regional Committee with
some Development Board, removing
separate planning and budget of
Telengana, it is highly deplorable. We
will fight tooth and nail, As I said
tast time, we will not forgive under
any circumstances whoever comes
here and compromises with whatever
the capacity they have. We have the
capacity to fight even the mightiest
of the Government, whatever it is. I
am very clear on this point

About the popular Government, we
are least bothered. Even if the Presi-
dent's Rule is extended by another
year, we are not bothered, But let the
Government take into cognizance the
intelligence reports which have been
submitted to the Government periodi-
cally on various occasions, What does it
reveal? It firmly says that the people
in both the regions feel that there
should be separation. If anybody feels,
whether it is C.P.1. people or other
party people, that this landlord move-
ment is demanding separate Statehood,
it is absolutely baseless and meaning-
less. If you believe in democracy, let
there be elections, let there be bye-
elections, You go in for bye-elections
and find out the views of the people
whether they are in favour of sepe-
ration or not. If you have any doubt
about the genuinenesg of the people’s
wishes, you go in for elections, Do
you believe in democracy or not?
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What 1 mean to say is, if the Govern~
ment of India or the people at large in
this country believe in democracy, let
there be elections. If the preliminany
formalities have not been completed
by the Election Commissioner in res-
pect of other constituencies. you have
a bye-election in Luxetipet in Telen-
gana.

You judge the people’s feeling. The
Congress Forum For Telengana head-
ed by Dr. M, Chenna Reddy hat made
it very clear 1o all the leaders that you
ascertain the people’s feeling by con-
ducting an opmnion poll, if not to-day,
after s1x months or after one year and
whatever they decide, we will abide
by it. But neither you want an opi-
nion poll nor you want separation.
You simply speak of the philosophy
of national integration where integ-
ration cannot be maintained. There-
fore, to live in Andhra Pradesh at
this juncture is as good or as equal or
identical with hwving in a fools, para-
dise.

Lastly, I say with full conviction
that the people will fight til] the sepa-
rate States are formed. Therefore, let
the Government not come with the
imposition of any formula enunciated
by any one or by any pseudo-integra-
tionist coming here. Already those
people who believe in integration have
themselves come to Delhj and told the
Prime Minister that they do not want
a free zone for the twin cities. Then
I do not know what my Andhra bre-
thrers are expecting. If my Andhra
brethern believe in fraternity and it
they want that our mutual lives should
be prosperous, the life in both the re-
gions, the only solution is separation,
otherwise. there wil] be bitterness in
both the regions. Till a separate
Telengana State is formed we will
fight with all determination,

With these words, I support,

*SHRI E. R. KRISHNAN (Salem):
Hon. Mr. Deputy Speaker, 8ir, I rise
to say a few words on the Resolu-
tion seeking the approval of the House
for extending the President's rule In
Andhra Pradesh which has been in-

*The Original speech was geliveredin Tamil,
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thyhthe hon. Minister of

Ministry of Home
Bbri K. C. Pant. I am thank-
to you for giving me this oppor-
to expregs my views on the
lutien on behalf of my party, the
avida Munnetra Kuzhagam,

S’;;EE?

Sir, during T4 years of Shrimati
Indira Gandhi’'s administration of the
country the President’s rule had been
Jmposed on the States for 22 times
and, during the esrlier 15 years rule
of the Congress Party, ten times the
Presidenu’s rule had been imposed. I
point out this to show that now fre-
quent recourse is taken to the consti-
tutiona] provision of imposing the
Presideni’s rule over the States for
one reason or the other. I may go
to the extent of saying that the con-
stitutional provision, Article 356 of
the Cons.itution, has become the
hand-maid of the ruling Congress
Party here,

The principal reason for bringing
Andhra Pradesh under the Presi-
dent’s rule wag the divergence of
viewg and difference of opinion 1n
the ruling Congress Party. Imtally,
the Congress Party Members of Te-
legana region of Andhra Pradesh de-
mandeg separate statchood for Te-
lengana region. At that iuime, the
Congress Party Memberg of Andhra
region opposed the demand for sepa-
Irate statehood for Telegana region.
Later on the Congress Party mem-
bers of Andhra region also joined the
fray ang demandedq separate gtate-
hood for Andhra region. But the ru-
ling party at the Centre expressed its
opposition to this demand. The res-
ponsibility for the resultant chaos
and confusion that prevailed in An-
dhra Pradesh for months, crores and
croreg of rupees of loss to railway
stations, reilway lines, post offices and
other public properties should lie
squarely on the shoulders of the
Congresy Party and the elected Con-
gress Members of Andhra Pradesh
Assembly. The violent agitation
there was spoar-headed by the Action
Conunities which was constituteq by
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the Congress Party Members. Not
only they gave encouragement and
support to violence, but also they
actively participateg in that, In this
case the ruling party here cannot con-
sole ilself by blaming the Opposition
parties for murder, loot and arson in
Andhra Pradesh. If the ruling party
had any evidence of the complicity
of the opposition parties in such vio-
lent activities, it would not have kept
quiet; criminal proceedings would
have been starled against them by
now. On the other hand, just be-
cause the ruling par'y membters were
involved in these anti-social activities
no action under any law of the land
has so far been initiated against them,

I would like to know whether there
are any plausible reasons for keeping
the Andhra Pradesh Assembly under
suspension. If you compare the si-
tuation in Andhra Pradesh with that
of Orissa, you will find that in Orissa
whep the United Front Government
comprising of al} Opposition Parlies
enjoved the majonty in Orissa As-
semhly and when the Congress Party
could not manouvre majority in the
Assembly, the Opposiion Government
was sent out short of dismissal and
the Assembly was dissolved paving
the way for fresh elections. In the
Uttar Pradesh and in Andhra Pra-
desh the Congress Party had absolute
majority in the Assembly. That is
why both these Assemblies have been
suspended for the time being. The
dispensation of justice from the hands
of the Central Government differs
from State to state, depending upon
the strength of the Congress Party in
the Assembly. In Orissa there is
one kind of justice and in Andbra Pra-
desh there is another.

Only 4, 5 days back the hon. Mi-
nister of Finance, Shri Chavan, an-
nounced a cut of Hs. 400 croreg in the
plan expenditure of Fourth Plan on
account of grave economic situstion
in the country. A circular has also
been gent to al] the State Govern-
mentg that in view of difficult econo-~
mic situation prevailing in the coun~
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try the State Government ghould ex-
ercise utmost economy in their ex-
penditure, But the Andhra Pradesh
Assembly Members, though the As-
sembly hag been suspended, continue
to get their salaries and all other
amenities, 1 want to know whether
such extravagance should be allowed
to continue in the worsening econo-
mic situation. It was stated that the
Assembly was suspended due to de-
teriorating lnw and order situation in
the State. Wow during the past se-
veral months the law and order si-
tuation has improved and normalcy
hag been restored. When that is the
situation, the Central Government
should either re-convene the Assem-
bly so that a new Minstry can be
constituted or the Assembly should
be dissolved ang the fresh elections
are held imanediately. If one Chief
Minister has been sent out, is not the
Congress Party in a position to elect
a new leader in Andhra Pradesh? It
1s inexplicable to me that the Con-
gress Party should be unable to find
out another Congresz Member fit for
becoming the Chief Minister.

Similarly, T am compelled to point
out that the Congress Party is also
not willing to hold the elections after
dissolving the Assembly. That is
because the Congress Party is not
sure of getling majority in Andhra
Pradeh if elections are held now.
The holg of the Congress Party on
the State i being perpetuated by
taking cowmse to the President’s rule.
Ag I had pointed out earlier, there is
one kind of justice for the Congress
Party ang quite a different one for
the Opposition parties.

Can this be called a democracy? T
am tempted to say that this is a kind
of Indira democracy and not demo-
cracy known all over the world.

Sir, Andhra Pradesh is a blg State
with vast potential for development.
At the moment only 20 per cent of
the waters of great rivers, Krishna
and Godavnati are utilised for agricul-
tural purpcSes and the remaining
water runs waste into the sea. If

Procl, in respect
of AP. (Resl)
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efficient Government, if agriculture is
given its due importance ag is being
done in Tamil Nadu, I have no doubt
in my ming that Andhra Pradesh
would become the granary for the
entire country. Since Andhra Pra-
desh is a part of dravidiap belt of
Southern Region and the people of
Andhra Pradesh have in them the
dravidian culture and recial affnity, I
speak from the bottom of my heart
and demand that either the Assembly
should be re-convened and a new
Ministry allowed to function or the
Assembly should be dissolved and
fresh elections are helq forthwith,
Last week the Indian Railways Act
was amended enhancing the punish-
ment for damaging and destroying
the public property. Even before
that the Central Government had
more than enough powers to take
punitive action against public offend-
ers. There 13 the Maintenance of In-
ternal Secunity Act ang there ;3 Em-
ergency in the country. But al] these
powers have not been exercised be-
cause the offenders in Andhra Pra-
desh belonged to the Congress Party.
I would like to urge upon the Gov-
ernment that appropriate action
should be taken against all the peo-
ple, irrespective of their party affi-
liations, who have caused damage and
destruction to public property. The
Centra]) Government should give a
go-by to the policy of ‘neither here
nor there'.

Before I conclude, I would like to
refer to another impertant point.
Many ruling party memberg inside
and outside this House have declared
that the bureaucracy i# the greatest
stumbling block in implementing s0-
cialist programmes formulateq by the
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I weuld urge upon the Central
Governrdent to take a quick decision
either to re-convene the Assembly or
dissolve the Asgembly of Andhra
Pradesh paving the way for fresh
elections.

With these wordg I conclude,

SHRI M. RAM GOPAL REDDY
(Nizemebad). Mr. Deputy-Speaker,
Sir, I support the Resolution moved
by 8Shri K. C. Pant in this House for
the extersion of the President’s Rule
in Andhra Pradesh,

Sir, T am amazed to hear the speech
of the DDM.X. Member as also Shri
yJoshi from Jan Sangh. Shri Joshi's
party in Andhra Pradesh Assembly
is conspicuous by its absence. They
set up many candidates but, fortu-
nately or unfortunately, all of them
had lost their deposits! Now, they
want that there should be election
so that they may find a place in the
Assembly.

SHRI SOMNATH CHATTERJEE
(Burdwan): Why should he be amaz-
ed? Are you happy that although you
have an absolule majority; you are
unable to form a Governmeni?

SHRI M. RAM GOPAL REDDY:
In our country, the Oppesition al-
ways talks in perversive terms. These
Opposition Parties, instead of co-
operatin in the nation-building acti-
vities, alway: go on indulging in anti-
'nationa‘.l activities,

SHRI PILOO MODY (Godhra):
You call this ag a nation-building ac-
tivity?

SHRI M. RAM GOPAL REDDY:
When there was gome trouble in An-
dhra Pradesh, all leaders from the
Opposition went there; they included
D.M.K. too just to pour oil into the
fire in Andhra Pradesh. Now they
demand that there should be fresh
elections? Sir, this Congress iy not
afraid of any election. What has

) happened in 1960 and 1970. In 1970—
27th December—our Prime Minister,
Shrimeti Indira Gandhi, dissolved
Parament just to face the electorate.

1507 L.8.—9.
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If required, again, we will face the
electorate. We are not afraid of
facing them.

SHRI PILOO MODY: One gwallow
does not make a summer,

SHRI M. RAM GOPAL REDDY:
It is they, who are afraid that in the
future elections, their strength would
get reduced by 35 per cent. That is
not so far as we are concerned We
are maintaining the strength., The
people of Andhra Pradesh neither
want a separate Andhra State nor
the people of Telangana want a se-
parate Telangana State. They only
want their problem to be golved
peacefully. One speaker after an-
other went on ta'kihg so many things.
I have known our people.

If we go for any election with the
question whether they want fertili-
sers or bifurcation of the State, you
will find that 99 per cent of them
will say that they want only
fertilisers. They are not getting suffi-
cient quantity of fertilisers to meet
their demands. Thet is why the Ag-
riculture Minister was requested to
see that sufficient fertiliser: are sup-
plied to Andhra Pradesh. (Interup-
tions). Sir, the President’s Rule
may conlinue for sn9ther six months
if required. The Memben; from the
Orposition were talking that the
prices were rising so high. Now, Sir,
I have to plead that the prices are
falling far below and now the Minis-
ter should come to the help of the
agriculturists Sir, with the new
pulse coming into the market—I now
talk about my constituency, Nizama-
bad—the price of pulse has fallen
from Rs. 160 a quintal to Rs. 100 a
quintal—a fall of 60 per cent. That is
why I say there is %o price rise so far
as Andhra is concerned. Recently,
the Advisers have taken a very good
decision. They have enlargegq the
area of the zene and immediately the
prices in Telangana area—in Hyde-
rabad--particularly, in my district
(Nizamabad) the price of rice has
gone down from Rs. 40 to 35 a quin-
tal.
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SHRI RAMAVATAR SHASTRI:
Who says?

SHRI M. RAM GOFAL REDDY:
I say thuis. I have gone there. If
Andhra Pradesh iz given sufficient
fertilisers, we wil] be able to feed the
entire India with rice. That is the
capacity that we are having. That is
why I request the Government to
supply the fertilisers.

I now come to the Plan., Alloca~
tion made for the Fifth Five Year
Plan ig not suffiment for Andhra
Pradesh., They have allotted only
Rs. 10.75 crores. It should be Rs.
1250 crores, If this much allocation
ig made, that will solve many of the
probfemg in Andhra.

Without allocation of sufficient
funds, not much progress could be
made in Andhra Pradesh. The peo-
ple from both the Telangana as well
ag from Andhra demand more funds
for the Plan. Johs can be created only
by planming. FPlaning meang more
money. For the last iwenty years,
all our money has been invested only
in the Nagarjunasagar, Pochampad,
Srisailam and other big projects All
our energies have been spent on
creating irrigation potential which is
a national asset. If sufficient funds
are allotteq for industrialisa jon of
the State, there will be no problem
and the people, both in Telengana
and in Andhra, will be engaged in
some good work.

SHRI PILOO MODY: It is with
some considerable amount of amuse-
ment but much more consternation
that [ heard the last speaker. 1 did
not know for a moment whether we
were discussing Andhra and the
severe problems that have afflicted it,
particularly the constitutional prob-
lems that have afflicted Andhra or we
were discussing the distribution of
fertilisers in Andhra.

MR. DEPUTY-SPEAKER- You
show the example now.

SHRI PILOO MORY: I am going

to show an example by allowing my
friend to do the distribution of fer-
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tiliser and talking only sbout the
basic wmsue, that is, the extension of
President’'s rule in Andhra.

The very fact that thig rule has
had to be extended ig an admission of
the singular failure of this Govern-
ment to provide any solution to any
of the problems that exist in the
country, particularly the problem of
Andhra which has now been haunt-
ing us in the Jast s0 many months.
They have tried every conceivable
method, every concejvable high pres-
sure tactic, every conceivable type of
subterfuge, every concefvable type of
skull-duggery in order to get these
two—shall we say?——groups with dif-,
ferenceg of opinion to work together
in one Gnvernment. They have fail-
ed. I do not grudge them the time
they have taken in coming to this
conclusion, but I do condemp them
for not having come fo the conclusion
that these two areag need to be sepa=
rated.

Therefore, unless we are prepared
to take these decisions by the demo-
cratic process and not by executive
fiat, unless we are prepareqd to keep
an ear to the ground and listen to
what the wishes of the people are,
there is no point taking one person’s
word against another's word, against
my word mn the matter. There are
perfectly reasonable methods of as-
sessing what the people of Andhra
and Telengang want. If you feel
that election is one way of finding it
out, find out through election; if you
think a referendum is another way,
get it through a referendum: if you
prefer an opinion poll, get it through
an opinion poll. But do not alow
subjective opinions to be delivered
by people who are only fertiliser-
oriented, who will get up and say..

SHRI M. RAM GOPAL REDDY:
That has given food to you

SHRI PILOO MODY:. ...'T am the
only man who knows what the peo-
ple of Andhra and Telengana want'. !

SHRI M. RAM GOPAL REDDY:
Yes, of course,



made up their mind that
short of siparate statehood is going
1o satisfy them and they will get
nothing shurt of it. Whether it is
‘now or later, whether you extend
President's rule indefinitely, whether
this Goverrment lasts or does not
last, whetter another Government
takes its plice or not, the people of
Andhra and Telengana will get their
States.

This does noi mean that they are
in any way reluctant to co-operate or
live together with the people of
Telangana. They want separate ad-
ministrations, they want separate
Governments, ‘separate States, And
there is no reason why they should
noi{ have it. Afier all what is the
sanclity of these borders that have
been drawn by the States Revigam-
sation Comumisient? What 1s the sanc-
tity of the borders that have been
drawn by tlas Goveinment from tume
to time to seek poliucal advaniage?
What is the sanctity of the constitu-
encies? See the process of gerryman-
dering in U.P. at the moment. You
will see thst like vultures swooping
down on & map they are trying to re-
draw Lheir comstituencies, Llunking
that by doing s0 they are gomng to
-push their umwanted voters on some-
body else, their own neighbours, There
1s no sanchty about these things. After
all they are human beings; their sense
wf well-being and serurity, their rcense
of fellow-being and companionship
and sense of belonging and participa-
tion—{hese ae important things. Not
fertilisers. Ferilisers are necessary
for the fleld, not for human brains.

SHRI M. RAM GOPAL REDDY:
Fou have got a fertile brajn. ;.
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SHRI PILOO MODY: It does
need fertiliser. That is why I am
suggesting fertiliser to you.
people use fertiliser to  get
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want a geparate State and the ex-
tension of President’s rule is not
going to help it. How long are you
going to do it. Why don’t you once
and for all decide that you are not
immortal that you are not infallible,
that you are just like us human beings
which burn with fire and wet with
water,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. C. PANT): May I
ask him if he is fallible?

SHRI PILOO
course.

MODY: Yes, of

SHRI K. C. PANT: I am glad.

SHRI PILOO MODY: Why iz he
glad? He should have known that.
The very fact that at this age he has
realised all of a sudden that
somebody else can be fallible does
show the fallibihity of a situation like
this. Why does not this Govern-
ment realise that 1t has made @&
mistake” S0 per cent of the fault
and failure of the Government
arises out of the fact that it refuses
to accept its mistakes They think that
once they have pronounced they will
lose all facg if they ever go back on
their pronouncements and therefore
they will twist, turm and bend the
constituency, purchase people like
cattle, They will do anything in or-
der to see thag their writ prevails
This is not the essence of Govern~
ment., If you want to continue more
than the few months that are left for
you 1 sincerely suggest that you
meng your ways. Even today it is not
too late. Confess your mistekes and
do what the people want you to do.

SHRI P. NARASIMHA REDDY
(Cittoor): While supporting the nece-
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ssary evil of extenslon of President's
rule in Angdhra Preadesh [ endorse
the hope expressed by Shri K C,
Pant that this will be shortly termi-
nmated in favour of mbﬁlhjnl a po-

express m di-

fidence and state specmnl 1
donotshmhhhmolwurmun-
taining the integrity of the States ag
be is trying to do. The previous
speakers have dwelt at length and
most emphatically stated the impos-
sibility or even the incompatibihity
of the competing claims of the two
regions, and the impossibility of re-
eonciling them in the integrated con.
text. Mr. Pant and Mr. Dixit have
been making efforts in the recent
weeks, both here and at Hyderabad
by meeting all sections of the people
to explore a way out of this impasse.
I request Mr Pant to take the Mem-
bers of the House into confidence: on
what basis he hag been enteriaining
hopes for resolvirg the crises jn the
context of an integrated State.

I would in this connection refer to
a judgement of the Andhra Pradesh
High Couri delivered on 10th July
1973 striking down Obul Reddy’s
judgement. The Adviser's Govern-
ment now functioning in Andhra
Pradesh 1s ignorantly and indi:crimi-
nately trying to apply Mulki rules to
all employment mattars without
knowing that the Aulkr rules apply
only to original appointment and not
to promotions or transfers or retrench-
ment.

So, that has struck a death blow,
in my opinion to the efficacy or effec-
tiveness of the Mulk: Rules, So also
in the previous judgment the regional.
isation was severaly restricted You
cannot regionalise promotion, All these
things have been struck down by the
High Court Now the Mulki Rule is
challenged in the Andhra Pradesh High
Court and I do nct have any doubt
about the fate of the Mulki Rules, So.
one by one, all the assurances and
Commitments which the Government
have held forth to the Telengans

-
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brethyen jn respect of employmant pr
educational epportunities amd eoege-
mic advancement do not stand, do mot
bold water because it is constitutionnl-
ly impossible to implement them. The
result is, as correctly stated by Shri
Mallikarjun who voices the public
opinion of Telengana, the people have
got completely disillusionsd with .the
changing ways and attitudes of the-
politiciang of all hues on a vital issue
which is agitating the people of An-
dhra and Telengana [ also ghare this
disillusionment sn this respect. The bnly
alternative is to ascertain the feelings
of the people by going to them, by
holding, the elections. That is the only
way we can ascertain the opinion of
the people and not by imposing some-
thing from here,

That is why I say that President's
Rule, which has got to be extended
under the circumstances, 18 a neces-
sary evil. 1 would once again appeal
to Shii Pant and the Government to
realise the impossibility of continuing
the piesent situation, Before things
deteriorate further, before issues get
comphcated, 1t 15 high time that they
realise that bifurcation will be the
only solution in the circumstances.
Because of bifurcation the heaven:
will not fall. Because of this we are
not going to bifurcate any State here-
after So, I would suggest and repeat
emphatically that this disillusionment
of the people should be removed at an
early date and the only solution possi-
ble and feasible iz the bifurcation of
the Btate,

BHR! K. NARAYANA RAO (Bobil-
1i)* Sir, I welcome the extension of
President's Rule in Andhra Pradesh.
There was no other alternative in the
circumstances prevailing there. But
betore T come to the vital issue rela-
ting to Andhra Pradesh, I want to seek
some clarifications angd get certain
guidelines from the hon. Home Minis-
ter about the status of the MLAs when
the Assembly is suspended and not
dissolved,

In those States where there ia
sident's Rule there i3 a feeling in
bureaucrecy that the MLAs cease

tfg
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be the representatives of the pecple.
They feel that President’s Rule means
biirsaucracy. This impression should
be dispelled. In fact, it is not merely
an impression; it is shown in actual
practice, Shri Pent knows some of the
instances because they were brought
to his notice,

When the Andhra Pradesh Assembly
used to be in session, when the MLAs
went to the guest house at Hyderabad
they uged to be charged Rs. 18. The
moment President’s Rule was imposed
the rate for MLAs was raised to Rs. 21.
Now of course that has been revised
on representation. Similarly, the tele-
phone connections of MLAs were re-
moved, Now that has also been cor-
rected. There was another humilia-
ting situation. Due to water shortage.
MLAg quarters were getting water
supply for only eight hours. That was
completely stopped where as the House
of the Assistant Warden, which was
situated in the same premises, was
getting water for 24 hours. These are
come of the reasons for my saying that
we must have guidelines on this ques-
tion.

The problem of Andhra Pradesh
cannot be solved by discussion bet-
ween politicians. That will only re-
sult in the deterioration of the sifua-
tion, We have to find out the genuine
grievances of the people. That we can-
not do by talking in the air. We have
to find out the genuine difficulties of
the civil servants in both the areas and
try to remove them.

This problem csnnot be solved by
legal battles and going to the courts.
Take the case of the Mulki Rule. This
matter should have been referred o
the Supreme Court for advisory opi-
nion. There are two types of Mulki
Rules. One set of Mulki Rules was
promulgated under the Nizam. They
related to the servizes During
Nizam’s regime after independence,
Mulki have been defineq as by birth
Mt and murriage. All these have

been deleted by circulars and notifica-
tions On the basis of that, Justice
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Obdul Reddi has come to the conclu-
aion that so far es requirement ol re-
sidence is concerned, that is valid. The
matters hag now gone fo the Supreme
Court ang the judgement is awaited.
That is one set of Mulki Rules,

The second set of Mulki Rules came
into being after integration. For ad-
mission to the colleges there was a
condition of 15 years' residence. No-
body has any objection to that. But
subsequently there were circulars and
Government Orders which said that
regsidence of fifteen years is not suffi-
cient but there should be domicile.
There is a Jot of difference between
regidence and domicile. The proof
for domicile is permanent intention to
reside. Suppose an Andhra boy stays
there for 20 years. If he has a house
elsewhere, he cannot get a domicile
11:;9rtiﬂw:sm:. Prima facie, this is not

gal,

These are some of the issues which
the Home Minister must consider and
try to get solutions so that we will
have a lasting solution to this problem,
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qacafrar ot ¥
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Furft arer e 1§ W AW A

% § fe w7 oY 3ar zrew, o, A
IV AT 9 W wifgr w9 fe gardy
AET, GACT HAY WX QAT AT
T ?

S TF AU QYT AT HY AWEAT
2 98 ITa Yaeawge gty
I F I AT T AETE T 7L | T AW
W A Wy qT A ared & o dser
A o 7TT NI WET ) ST DA
WrE-ATE ¥ ATE TAT §Y FT AIX-HGH
ofear v faremr @1 917 £, w399
gfaar o @A FEWTAT WA §, o
Q1 74, ¥7 T 9w fafaeer v st ooy
%Y 307 AFAE X I B A v @y
A%, €7 UF F2Z 97 I7 ¥ AW AT
wrfgr /YT sy N7 F7 w7 bww,
AfF T A T #4, T OF 0F LT A
AT frrgrdr w22 ey
mfmr e ST TR Y

A7 A W A wigaf WY avg
T T FT GIAT IIQ AEATAAT AT
§ arzas oA A g wfgm
I 37 QAT F1 w7 §7 F qyinaiz
T Tt A & o waq ofrar £
FIATX §T T T TANIHZ ¥7 TF |

wdt 39 23w 7 fefger ant &
grigenz & fos fem mar &1 99 o
A Amar & (ffad W v
g asas i) ™ e
#¥ 7z 7@ A ¥ fr g0 Ay X
ST ¥ e TS BY, ATy g 7 g
gy Wy ¥ fe % A & gart my
wetrrra g+ gaforg & smpw Farfree,
& afer oo W g
Ty v ¥, i v E i §

epThy W W Tres At g
wfge ar | ®vE oy frere we aw Wy
g &y wigo g1 ) 8fer Tyl

wy awg ¥ Ozl w wvew ¥ o
T I TR | I9 F P ot v o
T ?, SRR iE e g
U® W 717 FHAAT ¥ §S g Agy
2, gafara # wrq A=, wa wter gt
wafz FEA g E wAvE

THE MINISTER OF STATE IN THE.
MINISTRY OF HOME AFFAIRS
(SHRI K C, PANT): The debate
itself has highlighfed the complexities
of the situation in Andhra Pradesh
about which everybody except Mr.
Jagannatha Rao Joshi is aware. He
wanted me to explain to him the com=
plexaties of the situation in Andhra
Pradesh If he is not aware of the
complexities in Andhra Pradesh, I am
a little surprised because he is gene-
rally very alert and well-informed and
if he 15 not, then the npeeches in the
House to-day would have shown him
that the situation is indeed complex.
We have heard members from the
Andhra region of Andhra Pradesh
speaking in favour of integration and
in favour of scparation, both. We have
also heard from membem from Telan-
gana region speaking in favour of se-
paration as well as integration. So,
these differences will show you that
there is a divided opinion and hence.
the effort to bring together friends
from both parts of the State and to
evolve a solution which in acceptable
to the maximum number in both the
parts must continue. There is no other
choice. The division of opinion is plain
in the House itself. This debate has
brought nut this basic difficulty and Y
need not refer to the detalls at this

stage,
My friends from the CPM who

ke yesterday said that Ghere were
MMMWHW%
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in the Cengress Party which led to the
impesition of President rule in Andhra

I think the House will recall that
when originally the imposition of Pre-
sident's rule in Andhra Pradesh was
discuased in the House, most of the
Parties mgrenq 10 it and most of the
Parties saw in the prevailing situation
that this was the best step that the
Centre could take. The CPM may
find it difficult these days to agree with
anybody on anything but most of the
other Parties certainly saw the wisdom
of that step.

I would briefly refer to the situation
prevailing al that time., To-day when
the situation is once again normal,
one tends to forget the kind of agi-
tation, the kind of violence which one
was witnessing in Andhra Pradesh
those days. I would remind the House
for instance that almost every second
day we had some call attention notice
or the other with regarq to incidents
of looting, of arson, regarding firir.g
and deaths due to firing and clashes
of various kinds, with regard to cer-
tain number of cases of sabolage.
burning down of railway stations,
burning down of railway wagons
and attack on police stations,
etc, This is the kind of caseg that were
coming out of Andhra Pradesh everv
day and tke House was concerned
about it and it responded to this con-
cern by raising the issue again and
again in the House, So, T do not think
that anybody could have forgotten
that, Sir, 32,800 persons were arrested
in connectiont with this agitation. That
will show you the magnitude of the
agitation.

Students were on strike. The NGOs
were on strike. Engineers were on
strike. Lawyers were not going to
the court, 1 remember, gazetted offi-
cerg were on strike in some areas for
somnetime, Tt was in thig situation that
the House, after due consideration,
agreed that President's rule was the
best solution to the problems of the
day. Therefore, today, to criticite Pre-
sident’y rule is to forget the realitles
of the stwition existing at that time.
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It was not a party matier. It was
not because of internal party differenc-
es. It was because of the objective
conditions about which the House is
fully aware, Since then the adminis~
tration, at the beginning at any rate,
has been concentrating on the restora.
tion of normalcy in respect of law and
order situation and I am glad to say
that in a relatively short time nor-
maley wius restored and I would say
without any fear of contradiction that
the cooperation of the people of
Andhra Pradesh was mainly responsi-
ble fo:r the quick restoration of nor-
malcy, Emotions were roused; genti-
ments were roused; It was nalturally
an issue on which sentiments did get
involved. In spite of thut fairly quick-
ly the army could be withdrawn. the
BSF could be withdrawn, the CRP
could be withdrawn, The agitation be-
come firstly less violent and then
later on it stopped altogether. Stu-
dents went back to their classes. Govt.
#mployees went back to their work.
Communications were restoreg and as
1 said earlier, in a relatively short
period, conditions were created in
which politica) dialogue couldy be
started.

Now. Sir, the political dialogue has
been going on. Friends from both the
regions have been meeting each other,
They have been exthanging views.
Certain steps have also been taken
but there gre still difficulties in the
way and in order to appreciate these
difficulties T would beg of the House
to consider the history of this parti-
cular problem, which would ex-
plain the difficulties for easily finding
a way out. The problem was there
from the time when Telengana be-
came a part of Andhra Pradesh and
the Mulki rule gave certain safeguards
to the Telengana people. When An-
dhra Pradesh was formed the over-
whelming sentiments for Vishal An-
dhra permeated the thinking of peo-
ple in the Andhra region and number
of people in the Telengana region.
And, in order to create this large An-
dhra Stete, Telgu-speaking State, the
people of Andhra and the leaders of
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[Shri K. C. Pant) Now, when we coie up balore the

Andhre, all of them agreed that cer- House with this Resclution, it ia bee

tain safeguunrds would continue to
be there for the Telengana people.
There was g gentlemen's agreegent
and there was a certain law and un-
der that lJaw certain safeguardsg con-
tinued,

Unfortunately, that law was struck
down, And later on also, an effort was
made with the help of the Central
Government pointing out the spirit of
the gentleman’s agreement as to how
the law that has been framed, with
but perhaps lega] cover, short of
lega) cover, could be administered.
This wag the attitude of both sides.
And therefore it was possible to evolve
a certain formula, a certain mechan-
ism, in respect of employment and
development, which 1 think, would be
largely acceptable to the leaders of
both sides, Unfortunately, this was
the moment, when the problem was
near the solution, when the gupreme
court gave its judgment The judgment
upheld the vahdity of the Mulki Rules.
After that, an agitation was started
in Andhr; Fradesh. I do not want to
€0 into the reasonsg or causes for that
agitation. But 1 want to say that
thereafter the courts have given vari-
oug inter-pietations, various judg-
ments and various aspects of the pro-
blem which hag kept on confusing the
issue further, To-day we are not quite
sure who is Mulki and who is not
Mulki, As rumebody mentioned one
of the judgment says that the Mulki
Rule would apply to the recruitment
ang not to promotion and so0 on and
a0 forth These judgments of the
courts have further created a difficulty
in finding a way 10 go out of the gitua-
tion, because, legally, the position is
not quite clear in respect of the basic
problem. Therefore, these talks have
been taking place against this back-
ground

There is history for the agjtation in
Telangana and Andhra succeeding onhe
after another in the course of a few
years, That means the problem is in
existence both in Telengana at one
nariod of time and later in Andhra
Pradesh at another periog of time.

of the situation that are prevailing to.
day. We request the House to see the
complexity of the situstion in the
light of the background which I have
just now placed before the House and
then to decide whether it ja better

w
for the Centre or the leaders of
States or both together to try to
out this problem under the Presi
dent’s Rule or whether the responsi-
bility for finding a solution should be
transferred to a Government to ba
elected under the conditions that pre-

i

1n the present situation the restoration
of the Assembly and Government in*
Andhra Pradesh? Would it lead to a
situation which would be easier from
the point of view of finding out a solu-
tion? Is jt suggested that a mere res-
toration of an Assembly would produce
an immediate solution? 1 do not think
that can be suggested Therefore, we
are not to transfer the burden, in
finding a solution, to the Stata Assem-
bly The only possible solution at the
moment 1s to continue the President's
Rule as Mr Surayanarayana was Sug-
gesting in the hope—expectation—of
finding a solution acceptable to all, if
not, to the majority of the people It
is with this hope in view that I have
come before the House. Some friends
have asked me to tell them what is
the position now and how far we have

progressed in our talks,

The House probably knows that
ter the restoration of normalcy,
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merely want to justify some positions
we had taken earlier, whether right
<r wrong, that will not help, In that
I agree with Shri Piloo Mody that we
have to adjust our positions in the
larger interests of the nation, That
is what ] appealed to him also. This
has to be our appeal to others, they
in Andhra that forgetting the past,
without trying to apportion blame,
without attributing motives, wiciout
doubting each other’s bona fides, cun
we put our heads together and work
out an acceptable and agreed solution?

I am not at all hope-less; I am hope-
ful because I have seen this meeting
of minds, this area of agreement grow.
ing, I have geen a kind of consensus
emerging. In the face of thig experi-
ence, how can I tell the House that
thiz js a hopelesg case? It is not. I have
every hope that given this kind of
goodwill, which I have found, and un-
derstanding, the leaders of both the
regions will be able be work out some
solution acceptable to the people of
both the regions.

SHRI MADHU LIMAYE (Banka):
But when?

SHRI K. C. PANT: It is very diffi-
cult %o say: you cannot really impose
a timelimit in these matters,

SHR! P. G, MAVALANKAR (Ah-
medabad): Till then go on extending
Pregident’s rule.

SHRI K. C, PANT: We hope it will
not be necessary. We are working on
that hope. Our hope is based on the
grodwill we have found, on the un-
derstanding we have perceived, the
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there is willingness on the part of
people of both sides to understand
each other’s point of view, the pro-
blem becomes easier of solution. We
must see that there are many basic
affinities also operating, the same
langusge, the same culture, There are
80 many affinities, of history and so
on. I need not gpell them out. All these
do hold them together. There are cer-
tain things that appear to pull them
apart but it is not ag though there
is nothing that holdg them together.
In this situation, we are trying to
widen this area of agreement, to help
them {0 the extent we can. It is pri-
marily for them to agree. We can only
help, We will give whatever help is
necessary,

At this stage, much as I would like
to, 1 would not really say any thing
more. It 1s a delicale stage in our
talks and it is very difficult for me
to go jnto it. I hope the House will not
expect me also to go into details about
the various points under discussion.

Friends from Telengsna and An-
dnra, of course, know what are the
main points being discussed. I think
it would perhaps be counter-produc-
tive for me to spell out these details
today because a wrong move or a
wrong step can undercut all the good
work done so far,

Shri Narayana Rao referred, to-
wards the end of his speech, to the
advisability of making g reference of
the Mulki Rules to the Supreme Court,
We considered thig matter, The point
is that reference to the court will not
bring about any finality, Still the nor-
mal legal processes for reference to
the Supreme Court will remain open.
Do we today really help to finalise
this matter by reference to the Court?
This was the main question that pre-
vented us from teking recourse to this
course. I have poted his suggestion.
It is not that I am rejecting it out
of hend. This is the dificulty and that
ig the resson why we have not pro-
ceeded on those lines,

There wag some reference to ferti-
lisers when Mr, Ram Gopal Reddy
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was speaking and Mr, Piloo Mody
found it very amusing. Only an urban-
bred man should be so completely
insensitive to fertilisers particularly
in the conditions of today. This ex-
plains the distance of his party from
the ground. If he only knew a little
more about fertilisers I think he
woulg make a better leader for his
party. .. (Interruptions).

There are varioug development pro-
Jects which have béen taken up By
this Administration but I should not
like to take the time of the House by
going into details, T should only say
very broadly that President's rule s
not only for maintaining law and or-
der; it is there to give fillip to geve-
lopmental activities and it will go its
best in the short time The time is
very short; I agree with my hon.
friend and we should like the normal
constitutional Government to come
back ag soon as possible... (Irterrup-
tions) Congress Government, certainly.
Today the Congress Government is
the national Government.

SHRI PILOO MODY: I strongly ob-
ject to this sort of abuse, not only to
this sort of abuse, but slander, I would
go as far as to say that the Congress
Government is anti-Indian, anti-
national  Government, anti-people
Government, No nationa] Government
would have him ag Home Minister It
is a minority Government, a petti-
coat Government, He calis it a ‘natio-
nal Government.’

st o femd - oY A R 43
Fryorer a1z fod 1

o) M WA T  TATT 350 AeAT
4

sy frrert - oot Sy e
faems 21

SHRI K. C. PANT:' I would ask
Mr, Piloo Mody whether he could
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form & national Government: I would
ask Mr. Madhu Limaye and otiver
friends that question.... (Enterrup-
tions), | see before me a conglomere-
tion of diversities which catls itselt
the Opposition.

SHRI PILOO MODY; Do you realise
what we see before u3? We see 2
bunch of opportunists that have been
got together with money; a purchased
organisation calls iiself a political
party—money-bred and money-fed
people.

SHRI K. C. PANT: No amount of
anger is going to make our 350 seats
340, It is a fact of life, People of this
country have given us vote; and we
are here. What are you going to do
about 1t? There was some reference
to the foog agitalion. There was also
some reference Lo a particular agita-
tion in Andhra Pradesh,

SHRI PILOO MODY: This is what
the national Government does!

SHRI K. C. PANT: I do not want
to go into the details of the economic
situation. I am not here for that. But
it impinges on the law and order
situation; these days various bandhs
and strikes and agitations are being
organised. Some friends try to create
the impression a3 though the Central
Government and the State Gowvern-
ments are not concerned with this
situation of priceg there and that they
have not taken any steps.

I would like to take it up specifi-
cally because this kind of thing has
been said, The other day it was said
that some circular has been issued by
the Home Ministry and it was criti-
cised. 1 looked up the old circulars
that went round. On 8th June 1073
the Home Minister had addressed all
the Chief Ministers and Lt, Governors
and stressed the need for ensuring
success of the procurement opera-
tions and for maintaining the smooth
supply of essential commodities. He
had also suggested a review of the
administrative unnge:;ent with :
view to plugging loopholes, corvectin
negligence and stopping malpracticss,
The State Governments and Unlon
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Territories were also urged to take
exemplary action in respect of the
activities of blackmarketeers, hoarders
and other antisocial elements with a
view to dislodging the hoarded stocks
and bringing the offenders to book, It
is important that you understand what
the, Government hag done. Recourse to
the relevant provisions of MISA was
also advised in serious cases of de-
flance of law or mala fide intentions.
These suggestions have been generally
accepted hy the State Governments.

On 10th August, the Home Minister
again addressed all the Chief Ministers
and Lt, Governors suggesting that the
}pl‘esent difficult conditions warrant
recourse t) the DIR. This has appear-
ed in the press. You may have seen
that Government of Maharashtra has
used this. I am only mentioning this
becawse syme friends want to create
an impresmon as though they are the
only persons who are interested 1n
this. Government alone can do this
in an orderly manner and the Govern-
ment is taking steps. I accept that
individual protest has its place and im.
portance. Any attempt to create an
atmosphere against hoarding and mai-
practices has also its importance, But
the trouble is all top often this goes
beyond limits and it lead: to wiolent
clashes, If everybody takes the law
into his own hands, who is to obey
the law? You cannot substitute indi-
vidual fun.tion for the function of the
State. In this case, there have been
many inslances where looting has
taken place and the law has been
broken I do not want to blame any-
body for it, but once this happens. It
gets out of hand. This is the whole
danger.

Secondly. these bandhs interfers
with distribution, The intention is to
help the common people in getting
food-gtuffs, But when distribution is
Interfereq with, it is the common
people, the most vulnerable section,
whio suffer most. I would request
hon, members to bear this in mind
that anti-social elements tend to take
sflvantage of such situations, Gov-
ernment is doing all that is possible
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and with some success, as mentioned
by my friend, Shri Ram Gopal Reddy.
He said, there were certain raids and
prices of dal came down rapidly. It
is just an instance. I know that prices
are high in several other areas but
he mentioned this. The main thing
is, we have to see that production
and distribution are maintained. Thig is
the best way to tackle this basic pro-
blem of distribution of essential com-
modities.

MR. DEPUTY-SPEAKER: The
question is:

“That this House approves the
continuance in force of the Procla-
mation, dated the 18th January 1973,
in respect of Andhra Pradesh, 1ssued
under article 356 of the Constitution
by the President, for a further
period of six months with effect
from the 1st September, 1973."

The motion was adopted.

1535 Hrs.

RE. HALF-AN-HOUR DISCUSSION

MR, DEPUTY-SPEAKER: We will
now take up Private Members Busi-
ness.

SHRI DINEN BHATTARCHARYYA
(Serampore): Sir, before you take up
that may 1 mention that the half-an-
hour discussion on Starred Question
Ne. 211 regarding starvation deaths in
Orissy is going to lapse. Bir, you will
remember that when this question
originally came yp in the House, the
member in whose name the question
was standing was whisked awav by
Shri Raghu Ramaiah. Subsequently,
when 80 many members protested
against this, this half-an-hour discus-
sion was assured. Now it is gaoing to
lapse. So, I would request you, Sir,
to find some way in which this can
be discussed in this House, We have
also given our names for asking gues-
tions on this.

SHRI KRISHNA CHANDRA
HALDER (Ausgram): Why should



279 Continuance of

[Shri Kiishna Chandra Halder)

Government &y to evade this discus-
gion on starvation deaths?

MR. DEPUTY-SPEAKER: There is
no guestion of evasion,

SHRI H, N. MUKERJEE (Calcutta-
North-East): Is there no propriety
jnvolved in this? I recall that this
very question caused a storm in the
House and the Government finally
agreed to this discussion when the
Speaker himself insisted that there
should be a discussion. Now why by
the back door thig discussion 1s allow-
«d to lapse? Iy it not something against
the grain of parliamentary democracy?

MR, DEPUTY-SPEAKER: There 13
no question of back door or front door,
‘The hon. Member who gave notice of
this, in whose name this discussion
stands, has wrntten that he js held up
in Patna and he could not reach Delhi
in time, Therefore, he has requested
that this question may not br taken
up today, There is no Question of
front door or back door, So far as
lapse of the discussion 18 concerned,
the rules will take care of this,

—

15.37 Hrs.

COMMITTEE ON PRIVATE MEM-
HERS' BILLS AND RESOLUTIONS

THIRTIETH REPORT

SHRI AMAR NATH CHAWLA
(Delhi Sadar): I beg to move:

“That this House do agree with
the Thirtieth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 16th August, 1973

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with
the Thirtieth Report of the Com-
mittee on Private Members' BRBills
and Resslutions presented to the
House o1 the 16th August, 1973

The motion was adopted.
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RESOLUTION RE: OWNERSHIP OF
NEWSPAPERB AND NEWS
AGENCIES—Contd.

MR, DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the Resolution moved
by Shri H. N. Mukherjee, 5hri Bom-
nath Chatterjee will continue his
speech,

ot wq femd (Trwr) @ ITAEW
agea, v faar gy fag e w2 ¥
aga w2 fegr mor & oo g €@
Y wgw G O v aF v wn Q)
arft qf o N g7 § v e
9T I IW ® ¥ wywr w1 Ao
ez frag ruwi @, (@ avvf o B
ux & sar ®& wrar 92 wr9q v fear,
W AT Y A R I TOR S-S e
g1 fr N7 ¥ qrgir vewg  faxdw
AT, 6 TF ® AT a1, F qEw AOEA
i@ w% wor arem afer ww fawwy @
wEd 1 W RA g TANT L ¥ avE
®i-qu & wr wvy vadifaar wd Ay
e & W W A A [iEgg )
¥ frasz awr g, & w9 AMaT R
SET T X §7 @O, WA GRS
ffwg w17 T@a A1 wareft & 1 T

MR, DEPUTY SPEAKER: There is
no question of injustice to anybody.
(Interruptions), You have made your
point Kindly listen to me. (Interrup-
tions). Order please. Why don't you
listen to me? There is no question of
injustice to anybody. 'There ars
certain exigencies of the debate, cer-
tain exigencies of the proceedings of
the House and certain unforeseen
things happen, I will do eaverything
according to the rules. I cannot hreak
them. Now, I had announced this
fairly early that this had happened
and, therefore, we shall take up the
Private Members' Business at 330.
Please don't raise this thing now,

Shri Somnath Chatterjee to continue
his speech.
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i oy ro dto Wi (grIw) : TaTene
off, g7 WYt Wiz o ww SRR
W wrAATT e fored ofY & car ¥ am
X g

ofr wq Tom{ : w7 gAY QAT
¥z s

MR, DEPUTY SPEAKER: I cannot
break the rules.

oft wag fomd : AT gAY TR
W1 TXT v et oy ferr gy e ?
WG AW Y E Iy ew v faawA
grandr &

MR. DEPUTY-SPEAKER: That has
seen varied. The rules allow for cer-
:ain variations having regard to the
exigencies of the proceediags. Shri
Somnath Chatterjee,

SHRI P, G. MAVALANKAR
(Ahmedabad): Why don't you accom-
modate him?

MR DEPUTY SPEAKER- It cannot
be done unless the item is taken up.
Why are vou tryving to force the
Chair to violate the rules?

Shri Somnath Chatterjee

SHRI SOMNATH CHATTERJEE
(Burdwan): Mr Deputy-Speaker,
Sir. while supporting the Resolution
it is necessary 1o consider the content
of the freedom of spcech because it
is on the hasis of the freedom of
speech that attempts or the proposals
for diffusion of ownership are opposed
by certain newspaper, I feel, the press
shoulg be treated as a public utility
concern. The rdequate service of news
is a matter of great public responsibi-
Lity.

The constitutional guarantee of
freedom of speech should include the
objective and fearless dissemination of
news We want a free press, By “free
press”, We mean a press which should
be free from the stronghold of the
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monopoly houses and the vested
interests and it should be responsive
to the people’s urges and aspirations.
and it will educate the people without
blas and distortions, The freedom of
press ghould not be equated with the
freedom of the Press Barons. The
freedom of press can have relevance
if it is used for the benefit of the peo-
ple and pot ageinst the people,

In this country, what we find, un-
fortunately, is that freedom of press
is equated with the freedom of the
press overlords and not of the work-
ing journalists. In our country, we
find that 49 newspapers today account
for over half of the total circulatiorn.
The common ownership dailies com-
mand 73.8 per cent of the total circu-
lation. There i a chain of
newspapers and different publications
under the common ownership. We
have seen how the larger newspapers
are strangling the smaller ones in the
matter of advertisement and also offi-
cial patronage.

We fecl and, no doubt, realise that
the newspapers should be run on the
basis of profit. But the mass eircuia-
tion papers are being run not on the
basis of proper journalistic methods
but as industries controlied by mono-
poly houses. We find with dismay
and anguish that the main object'wve
of monopoly houses who are controll-
ing the newspapers is to make as
much money a2 possible and also to
control the essentia] features of
journalism, like editorial policy.

The editorial policy, as we have
seen, is being controlled by industria-
lists and big businessmen magnates
on which serious comments have
been made by the Press Commission
itself. 1 have before me here a photo-
slat copy of the direction jssued by
the then Editor of the Statesman. Of
course, it is of 1968, It is & telepririter
message with regard to the strike
by the sll-India Newspapers’ Em-
ployees Federation. When it was
placed before the Editor of the States-
man Mr. Rangachari. his comment
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wag, ‘Please ignore it.” And this Im-
portant news never came to be
published in the Statesman. Thig is
how important rews-itema are being
suppressed by these big newapapers.

So far as the disproportionate user
of the newsprint between the reading
material and the advertisements, we
find these days that so far as big
newspapers are concerned, they are
more concerned with the advertise-
mentg than with disseminating proper
news materials and especially in these
days of newsprint shortage we find
that more and more advertisements
are coming out, Even the proceed-
ings of the Parliament are not being
given proper importance and publicity.
There are grave charges of mis-
management against eeveral of the
leading newspapers in this country.
The Times of India has now got Gov-
ernment Directors on its Board and
there are serious allegations of mis-~
management and misuse of newsprint.

15.46 brs,
[Surr S. A. Kaper in the Chair].

Inflated figures of circulation are
given {for the purpose of getting
greater allocation of newsprint I
htve w th me a complaint made by
the Electrical Engineer of the States-
man where he says that there is a
practice in the Statesmun of printing
about 50 per cent of their total copies
for selling to the waste-paper dealer
on the consumer printing days and
thus be able to show an inflated cir-
culation. Unhappily this is not the
charge only against the S!atesman but
most of the newspapers are generally
known to be indulging in wrongful
useg of the newsprint by giving in-
flated figures of circulation for the
obvious object of getting more news-
print quota.

Bo far as the working journalists
are concerned, their fate is such that
hardly they have any independence.
Their service conditions are misera-
ble. They are being under-paid. They
have no voice in the management or
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in the editorial policy or even in the
distribution of the 'news.tems. The
Wage Board recommendations that
have been made have not been en-
forced in all the newspapers. The
working journalists wanted bilateral
negotiations with the newspapers but
here the Government, I am sorry to
say, has not given the lead. There
was & committee formed and I believe
it is gtil] in existence—the Newspaper
Finance Commitiee which was to go
into the financial structure, 1 belleve,
of several newspapers but you will be
surprized to hear that many of the
newspapers have not responded to the
questionnaire ang the jnformation that
has been askcd for by them. The
Statesman. 1 understand has not even
replied along with other papers.

Very recently an incident took place
which shows what the fate of work~
ing journalints is. In connection with
an industrial dispute beiween. The
Statesman and one of its employees,
one of the well-known reporters of
The Statesman, Mr. B. D. Mathur, was
man-handled ia the court room or just
out side the iourt room wheie the
industrial tribuna]l case was being
heard, by the Manager of the Delhi
office of The Statesman and this ig the
position of the working journalists—
a reporter of a paper like. The States-
man can be man-handled inside a court
room by the Manager of a newspaper.

About the news agencies, UNI and
the PTI, we know they are also
being controlled by the big monopoly
houses. We have been asking for con-
verting them into public corporations
but that has not been heeded to. That
shows who is really controlling these.
Recently, the news editor of UNI who
whag stationed in Delhl was summarily
transferred to Bombay and when he
protested, he was dismissed, There-
after when tihere was agitation, he
was reinstated but he was tranaferred
to Srinagar. Thig is the position of
these journalists. The Press being a
public’ utility concerned with public
interest we realise and we do want
that being in the private hands, ¥
cannot be Jeft compistely free £V
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ell kinds of regulations and we feel
that by diffusion and delinking of
these newspapers some of the ilis may
be avoided and aooner this attempt is
made the better.

But we have to consider how these
monopoly houtes have come to control
these newspapers. These monopoly
houseg in this country under
the economic policy that has been
followed in this country under the
eegis and patronage and sometimes
encouragement of the Government
have become bigger and bigger and
have assumed elephantine proportion.

The result is this. Government is
taking of diffusion and delinking but
on the other hand its policy is only
encouragimng the monopoly houses
and making them more and more
strong in this country. The resull 1s
a complete biased news and distor-
tion of news. Truth has berome the
greatest casualty in journalism and
the free Press is showing jts subser-
vience to the ruling party and attach-
ments for the establistrment. As it
is in the case of foodstuffs where
there is adulteralion today, 3o, is the
case here where there is adultera-
tion of news also, In most of the
Presa there is no coverage of the
news items about the demucratic
moviements that are taking, place
about the people’s struggles that
are going on, etc. During the
United Front's regime in West
Benral there was a systematic and
calenlated campaign of falsehnod and
calumny deliberately indulgzed in
some of the newspapers. I will read
from the publication on the Function-
ing of the Indian Press. It says:

“When 1t comes to reporting
ovenis in States ruled bv leftists

some regional dealings betray a

furivus animosity against the State

Governments. Thiz could be seen

from the trend of reporting in the

Amerita Bnzar Patrika or the Cal-

cutta Edition of the Statesman of

the law sngd order situatioh,
1 wish to add, alleged law and order

wituation,
*. .during

regime. Here again the

the United Front
political
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antagonism aof industrial owners
comes into play. The industrial
character of the ownership of the
Statesman i clear. The Amrita
Bazar Patrika is owned by a cong-
ress family, the members of the
family have industrial connections
in West Bengal. One of the direc-
iors of the paper was the Presi-
dent of the Indian Chamber of
Commerce, Caleutta and connected
with several industrial concerns as
a director.”

Though this Government are talking
about diffusion and delinking they
are really not serious about it at all.
Their own partymen are controlling
some of the bigger newspapers in the
country. They indulge in distorting
news, they are indulging in giving out
biaged news to the Press. They
have no faith in the honest and truth-
ful dissemination of news in an ob-
jective mornner. The ruling party
started talking of diffusion and de-
linking when there was some criticism
of their supreme leader, hut nobody
sheds anyv tear when the news of the
common man's difficuties, their pri-
vations and of their acute distress
are not reflected in the newspapers
in this country.

I would lhike to be corrected, but
my information 18 that a paper like
National Herald which was founded
by Jawaharlal Nehru finds itself to-
day 1n a cituation where its man:ge-
ment ijs handed over to a brewery
magnate, If thig is the atfitude of
the ruling party, how can they speak
about delinking and diffusion of
newspapers in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR] 1. XK. GUJ-
RAL): What is the name you mention.
ed?

SHRI SOMNATH CHATTERJEE:
Brewery magnate, Narang. 1 would
like to be corrected if it is wWrong.

SHRI 1. K. GUJRAL: I would
cortect you straightway, It iy not
correct, .
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SHRI SOMNATH CHATTERJEE:
We want all media of mass commu-
nications to be delinkedq not only
from 'monopoly houses and business
houses but alsg from executive con-
trol and ruling party’s strahglehold
and hegemony,

Sir, we do not want a corrupt
press like the corrupt All India Radio.
As we do not want °‘All Indira
Radio’, we do not also want an All
Indira Press,

Regarding the Constitution Amend-
ment Bill, 1 find from the papers—
the hon. Minister said—that the
Government have to study all the
judgements, several of them, of the
Supreme Court before making up
their mind. Sir, the Parliament has
given powers by amending the
Constitution to bring forward suitable
meaiures.

Very wide powers have been con-
ferreq on Government. Sometime
ago there was supreme court judge.
ment about the newsprint Control.
That can easily be put and end to.
We may do so by taking recourse to
the powers now conferred on Govern-
ment under the Constitution of India.
But, what is being done? What is
the the proposal to-day? What have
you got in concrete shape to-day!?!
Does not the Constitution authorise
the Government to take the necessary
eteps. What is standing in their way?

We are supperting this Rerolution
bzecauze, we want that this should be
done, And this is a step forward.
We hope that the Bill to be brought
forward will be framed properly and
implemented alsn., 1 do nol know
whether the Government is really
anxious about bringing forward the
Diffusion and Delinking of Monopo-
ly Newspapers as they profess to deo.

SHRI ANANTRAO PATIL (Khed):
Mr. Chairman, Sir, I rise to support
the Resolution moved by Prof.
Mukerjee for de-linking and diffu-
sion of newspapers, This has been
the declared policy of this Govern-
ment. The de-linking and diffusion
of newspapers should be pressed by
this Resolution, We are only asking
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for the implementation of the policy
by bringing in a Bill. OQur Mihister,
Shri Gujral, has many a time told
this House that the decision stands
and that he would not change. There
is only an utterance of the Minister
and there is no action from him. How
would you satisfy the Members? We
want a categorical assurance frorn him
whather the Government iniends to
bring forwarq this measure during
this session or pot; if not at least at
a later stage. We have been told
several times both inside and out side
the House by wvarious Ministers in-
cluding Shrimati Nandini Satpathy,
then I. & B. Minister, Shri Raghu-
natha Reddy, and then Company
Affairs Minister and Shri Gokhale,
the Law Minister the necessity of
de-linking and diffusion of owner-
ship of 'newspapers. They all said
that Government was firm about this.
Even our Prime Minister hgs told
in 1971 in a press conference that the
Government is considering a  draft
bill for diffusion and de-linking of
newspapers. What has hapnened to
the draft Bill'? We do not know
about this during the last two years.

The other day, at a funection, the
President, Shri Giri publicly Wel-
comed the diffusion of owenership
and expressed a desire that Govern-
ment would take a step very soon.
The diffusion and delinking of pa-
pers that we put forward is 2 damand.
We have been told very often that
before takinz this step Government
has to study the Supreme Court
judgements, And in the light of
the 3judgementr, Government will
have to take this step.

I doubt whether in the name of
the Supreme Court judgement Go-
vernment wants to postpone thz de-
cision which they have taken and
the partv has declared. It iz clear
that if there is a will there is still a
way out, If there is some difficulty
in diffusion of ownership, I think
there cannot be any difficulty in de-
linking of the papers from the hig
business, as a first step.
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It was nearly twenty years back
in 1954, that the Press Commission
hag recommended the diffusion of
ownership of newspapers,

16.00 hrs.

At that time, the Commission had
studied the Indian press, the state and
trend of monopolies, in Indian news-
papers and recommended that the
best policy would be to form a pub-

= lic trusts and the Co-operative
Societies. But nothing has happened.
The situation has gone from bad to
worse during the last 20 years, As
Shri Mukerjee and Shri Chatterjee
have said, five or six big business
houses having newspapers in chains
and groups are dominating the Indian
press. They command one third of
the circulation, in four metropolitan
cities. They are trying to strangu-
late the small and medium district
and regional newspapers.

Now the industry is facing a news-
print crisis. Forty per cent of im-
ported newsprint was being consumed
by these big papers, the big chains,
for what? Not for giving information
or educating the people or the masses,
but for printing advertizements,

SHRI PILOO MODY. Is that not
information?

SHR] ANANTRAO PATIL. It was
40 per cent advertisements and 60 per
cent news ratio recommended by the
Press Commission, . Now it is the
reverse—60 or 70 per cent advertise-
ments and 30 or 40 per cent news.
And what news? News which is not
concerned with the people, with their
problems and education. These papers
do not pass information to the people
living in rura] areag and remote vil-
lages. There was scarcity of newsprint
and Government put.a ban on the
number of pages of big newspapers.
Big newspapers like the Statesman
and others have found a way out by
bringing, ou{ pull-outs devoted to ad-
vertisements glone and spending news-
print on it.

As for advertisements, more than 50
per cent come from Government,

1507 LS.—10
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tions and rest from private secter.
The lion’s share is taken by the big
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papers. The small and medium and
district papers, without advertise-
ments, have to fight to survive;

growth is not possible for them. But
for their survival they have to fight.
Is this a healthy growth of the Indian
press or is this a lopsided growth?

The Minister may say that circula-
tion has gone yp. There ig growth of
the Indian press, not of the small and
medium papers but of the big papers
connected with big business houses.

In 1954, the Press Commission had
suggested that if the newspaper
industry is to grow in the countiry,
other factors which were very vital
and important, should be taken care of.
Not only the Press Commission, the
Diwakar Commission also recommend-
ed that Government should pay more
attention to the small and medium
papers which are the backbone of the
country, which is the mainstay of
democracy. But the five or six news-
paper combines or, in other words,
Birlas, Tatas, Dalmias and Goenxas
are trying to hold all the powers of
dissemination of news as well as
political views to the people. What
they have to say, the people have to
read. They are not conducting
papers except for their own purpose.
Under the cry of freedom of the press,
they seek freedom to mint money. So
the first step which is absoluteiy
necessary, which is easier also, is to
delink the press from the big business
houses. Then only it will be delink-
ing of the Press. As far as diffusion
in ownership is concerned, Govern-
ment will have to take all these into
consideration. As a first step the
hon, Minister must phase out a prog-
ramme of delinking the Press from
big business and come forward with
that measure during this session. If
attention is not paid to the lopsided
growth of the Indian papers, I am
afraid it will be difficult for any
newspaper, = especially small and
medium papers to exist. There is a
cut of 30 per cent newsprint and
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on the other hand the cost and the
expenditure had increased by 40 or
40 per cent. So newspapers will
have to cut down their sizes and their
circulation, because the small and
medium newspapers cannot afford to
bear a burden of Rs. 1000 or Rs, 1200
per day which comes to 36,000 per
month in some cases which is more
than Rs. 3.5 lakhs in a year because

of the inereasze in the cost of these
things.

Big newspapers and metropolitan
newspapers are still giving 16—20
pages, whereas the small paper finds
it diffieult to give 6 pages and it has
to cut down to 4 pages. Then a four
page newspaper has to cut down to
two pages. For getting newsprint
every newspaper has to get a licence
to import. Again for printing
machinery, blankets, flongs, mono-
machines etc, all these items have to
be imported from outside even after
25 years of Independence. This situa-
tion has to be changed.

The Minister i3 young, enthusiastic
and dynamic. He is concerned about
it. If we want to have healthy growth
of democracy, eventually small
medium, regional and district news-
papers have to grow and play their
part. He will have to give more
attention to them. There should be
more healthy cooperation with these
newspapers. Only then you ecan have
diffusion and delinking of the press.

I can give you one example., It will
show how the concentration is there
in the country ang monopolistic
trends are on the increase. When you
talk of monopoly you say you are
trying to curb the growth of mono-
polist tendency in the industry. But
we have not taken a single step to
arrest the growth of monopoly in this
industry. Monopolistic trends are not
only on the increase but restrictive
trade practices are also rampant, I shall
quote an example. The big news-
papers give more pages and charge
less price and take their morning edi-
tions by taxis or by their own vehicles
to remote places and boost up their
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circulation. They do not allow the
agents to sell copies of district or local
newspapers. By men, money and
material these combines and groups are
trying to strangle the small, medium
and regional newspapers. These big
tycoons and business houses should be
asked to delink ang diffuse their
ownership. The employees must get
a share in the management and
control of newspaper and people who
are running big business houses in
the cement ang in the jute industry -
should be asked to delink the press
from other businesses and give way
to management by the people who are
actually working there,

If the Minister is serious, he should
not hesitate to take urgent and timely
steps and save the small and medium-
sized language papers from the cala-
mity which iz in store for them.

With these words, I support the
Resolution. :

SHRI PILOO MODY (Godhra): Sir,
I really do not know what sort of
debate we are having, because they
talk about diffusion of the press. I
wonder whether the "diffusion of the
press is what they have in their mind
or whether it is the diffusion of news,
which they want to bring about. I have
also heard that they want to delink it
from monopoly houses. By all means,
delink it from monopoly houses. Iut
what about. political parties? Delink-
ing of information from political
parties is just as necessary if they
want to bring about pristine purity
in the news. After that, you must
start delinking it from anybody who
has a brain because after all, news
must be produced in a manner which
is so totally fair and aseptic that it
does not reflect anybody’s personal
view or anybody's bias. I suppos2
this is the whole purpose of the exer-
cise, Otherwise, I do not understand
what all this is about. I have a very
small paper and I intend that paper
shoulq carry my opinion, my ideas,
my theories about what should or
should not happen.

The sponsor of this resolution, Prof.
Mukherjee should know that the CPT
has the largest number of publicationg
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in this country, It is the biggest news-

. paper monopoly in this country, hav-

ing something like 150 or 168 or 300
publications—I think this information
is readily available in the library. Of
course, each one may be printing only
5 copies, I cannot help it if nobody
wants to readq what is printed by
them. But the fact of the matter is
that the largest number of publica-
tions are printed by the party to
resoluticn
belongs, Unfortunately, I have only
one paper. I wish I had 160. I am
not blaming him for it. I am only
blaming him for having brought this
because I feel it is an
attempt to throw dust and dirt intc
the eyes of the people and to make
them believe as though they have some
great social purpose in mind in bring-
ing a rather abgurd, nonsensical reso-
lution.” Poor Prof. Mukherjee is only
the wvictim of all the paraphernalia
and the propaganda that has gone on
for the last year or two, started no
doubt by the Minister for Information
and Broadcasting himself, who set

the ball rolling by saying, “I am
going to bring about a change. The
sword of Damocles is hanging over

the heads of all journalists anq all
those who have anything to do with
dissemination of news"” so that he can
in his own sweet, lovable, affec-
tionate and persuasive manner plant
his news all over the place for them
to carry.

I am really shocked that some-
body like Professor Mukherjee, who
is still fighting for survival in this
country—and, believe me, it is a fight
for survival—should want this Gov-
ernment to take charge and get hold
of the information and broadcasting
media in this country. Nothing
would be more monstrous; nothing
can be more horrid than to have the
Government of India decide what
people should read, how much they
should read, what they should do and
what they should not.

With the present negligible amount
of newsprint that the whole of India
uses, absolutely paltry and negligible
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amount of newsprint they use, they
can even otherwise do wvery little.
Now we are going to suffer a cut of
30 per cent on that, The Minister
“what can I do? There is a

2¢4.

says

shortage”. Sir, I have been told
that there is no shortage
at all, that it iz an artificial,
deliberate shortage that has heen
created to coerce the press. There~

fore, my sincere advice to the press is
that if they want their newsprint
back again, they should cut out all
news concerning Ministers for only
one week. They will get all the news-
print they want thereafter. The cut
will be restored and this phenomenon
of world shortage of newsprint will
disappear, will evaporate. The Soviet
Union, which has been very ditficult
and hard about it will immediately
supply newsprint, even prices will
tumble down, all manner of things
will happen, foreign exchange will be

readily available and newsprint
they will have.
SHRI DINESH CHANDRA GOS-

WAMTI (Gauhati):
it in your case?

SHRI PILOO MODY: I do not
praise them in any case. I write only
against them. There is a world of
difference.

They will do anything for a little
bit of publicity. So, I would give this
advice to the newspapens.

While we are having a little fun
in this House, I was absolutely horri-
fied ang astounded to hear the last
speaker talking in all seriousness
about diffusion of ownemship. I do
not think the Government is going
to do anything about it. It is only
yvet another backdoor method of trving
to gain control over mass media,
I strongly suggest to the mover of
this Resolution, Professor Mukerjee—
I am sure that he does not intend that
Shri Inder Gujral’s hands should be
further strengthened in the control
over mass media—that it is likely to
create a situation where no matter
how many comrade friends you may
have, instead of reporting Banerjee’s
speeches or your speeches so faith-
fully, the diffusion will ultimately

Why don’t you try
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land in Shri Gujral's lap and not in
the lap of Shri Dange. Therciure, in
aorder to continue the struggle, in
order to preserve your right to fight,
I suggest that you leave the press
well alone. If there are a few papers
which do not like, like the Statesman,
thindustan Times, Times of India,
Indign Express or the March of the
Nation, leave them alone, They are
doing very little damage to your
cause. They would Lke to do
more, but they are succeeding in
doing very little damage to your
cause. You maintain the nght to pub-
lish what you like. But wno is to
know what is right or wrong, what is
good or bad? Ultimately, the reader
decides it.

After having listened to the last
speaker for ‘a moment, 1 was horri-
fied. 1 thoYight he would now suggest
that the newspaper should be taken
and distributed onl]y in the country-
side, particularly in areag where the
literacy wag very low. No amount
»f crying about the poor is going lo
make tkerg rich. I, therefore, suggest

to hizn t4 @0 there and teach them
to read,

SHRI RAO PATIL: I am
doing it. In feect, I am havipzg my

newcpaper in a district place,

. SHRI PILOO MOBYY So, he was
also arguing about himself,, [ have
misunderstood him. I thought He was
arguing about those who could nét
read.

SHRI ANANTRAQ PATIL: . For
your information,

SHRI PILOO MODY: This 1s really
remarkable. But this is what is
being advenced as an argument. I
would recommend that you print in
your paper only one atatistic that 15
years ago we had 20 crores of il-
literate people in this country and
today we have 35 crores of illiterate
people in this country, Just print that
much.
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SHRI VASANT SATHE (Akola):

mhmuhdepopuh-

SHRI PILOO MODY: He iz more
willing to give an explanation, He
can be hired as a junior reporter on
Mr, Patil's paper. You can ask him
to give the explanation for this in~-
crease in illiteracy. I am only interest-
ed in telling the people that this has
been the fruits of the great good God,
the big brother, the Government of
India, who have been presiding over
our destinies, The fact is that illiteracy
is going up,

The real purpose of tbis Resolution
18 to concentrate power in the hands
of the Government. 1 do not want to
see that happening. Let the people
print what they like; let the people
read what they like. If you do not
Like what Statesman publishes, why
do vou continue to read it? The best
way of punishing a paper is by not
reading 1t. I do not read New Age
nor do I read Patriot. In fact, I print
most of my paper on the unprinted
copies of the Patriot. Be selective. Why
do you have to be so indiscriminate
that you read everything that is put in
front of you. Allow the people to
print what they like. Allow the people
to read what thev like, As far as
the National Herald is concerned, the
Minister wag offended when somebody
suggested it was handed over to the
brewer; it was handed over to a
smuggler. If he 15 not a smuggler,
it would have been handed ovcr to
somebody else, One thing is sure that
they cannot run it. It has to be
bhanded over to somebody. 1f they
can think only of monopoly houses,
brewers, smugglers, tax-evaders,
whgtever have you, it is the tragedy
of our nation, not of the newspaper
industry.

The fact is that we have not created
the type of society where the illiterate
mind can comprehend and see and vi-
sualise a perspective of the nation, can
stert a paper and run it economiecally.
One of the main reasons is that the
biggest advertiser in the country is the
Government of India and, because it is
the biggest advertiser in this country,
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it can screw or use its screw in a
manner whereby such a persan has
no chance of survival, They will use
advertising only to promote politicai
causes and, occasionally, to help their
partners over here,

SHRI I, K. GUJRAL: Sometimes
you aleo.

SHRI PILOO MODY: Sometimes
their friends also. 1 am admitting it.
Is he prepared to admit it?

In conclusion, I suggest to my hon.
{riend, Shri H. N. Mukerjee, that we
have had enough, we have had our
game, everybody has been able to
make political propaganda, abusing
the monopoly houses, hoarders and
black-marketeers, as they should be.
But thereafter, I say, this is a serious
business, newspaper reporting, dis-
semination of news, particularly of
masy media, and far too important a
matter to be entrusted into the hands
of amateur parliamentarians.

SHRI N. K. P. BALVE (Betul): Mr,
Chairman, Sir, I welcome the re-
solution moved by Shri H N, Muker-
jee which seeks to call upon Govern-
ment to adopt certain measures for
delinking the press and diffusing the
ownership of newspapers and which,
I consider, were long overdue.

So far as Shri Piloe Mody is con-
cerned, hig observations were satura-
ted with an obsession that such de
linking ang diffusion will, once for all,
destroy the freedom of the Press. That
is what he seems to have conveyed in
his long speech that he made, It is a
matter of oplnion—he has his own way
of thinking. He thinkg that the step,
which we consider jg the step in the
right direction to strengthen the free-
dom of the press and to bring about
a healthy atmosphere in Indimn jour-
nalism, will, according to him, destroy
the freedom of the press. That is the
version,

T agree with most of the principles
which were enunciated by Shri Chat-
terjee go far as the basic requirements
of delinking the Press and the diffu-
sion of the ownership are concerned.
But 1 wonder whether he was well-
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advised in raising political issues
which were not germane at all to
this resolution ang creating unneces-
sary controversies in the matter. It is
not as if his Party has men who are
all paragons of virtue and all other
Party memberg are crooks. 1 really
wish a person of his eminence—I have
tremendous regard for him—on a re-
solution like this had showp greater
restraint, and that would have lent
greater objectivity to his contribution,
insteag of abusing Congressmen,

The freedom of ownership of the
Press is 5 concept entirely different
from the concept of freedom of the
Press. I want my friend Mr, Piloo
Mody to understand this distinction
So far as the Constitution is concernzd
....{(Interruption) 1 do not know how
many times Mr, Piloo Mody has seen
the first ang the last cover of the
Constitution. In my humble way I
have read the Constitution several
times. ... (Interruptions). Even if he
reads he will never be able to under-
stand. He has not understood it nor
will he ever understand the spirit of
the Constitution, He has himself
admitted it. Is he satisfied with the
growth of the newspaper industry in
the country so far? Why has not
newspaper industry grown in the man.
ner it should have? It is an extreme-
ly sensitive media, it is an extrem-
ly fmportant media. The purpose of
every newspaper is to mobilise public
opinion. The purpose of every news-
paper is to educate public opinion.
In a country like ourg where we have
our roots in democratic traditions, the
purpose and task of the newspapers
is extremely onerous and cumber
some. The newspaper industry in our
country hag not grown up for the
simple reason that a few persons, a
few monev-hags. a cartel is having a
strangle-hnld on the industry
{Interruptions). Wt _t I considered =s
utter, undiluted non-sense from Shri
Moady. T listened to with attention. 3
beg wou to listen to my views
You may disagree with thom. We
mar agree to disagree. However, it
is this monopolistic atranglehold
which has resultud 1a completely gis-
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proportionate growth and an imba-
lance brought about in this industry
as a whole. A few papers have
Brown.

There is one more aspect of the
matter which has not been properly
analysed. Public Funds have been
utilised by big business houses. All
these people, all these money-bags
whose names Shri Patil mentioned,
are utilising public funds to aggran-
dise certain vested interests. They
have large public funds available to
them, They own the press. And what
is worse, they are able to hire able
writers, journalists and penman and
with their help they want to support
and canvag certain private causes.
Nothing can be more deleterious,
nothing can be more viclous and
nothing, can be more pernoious for
the growth ang for the healthy growth
of freedom of the Press than this state

So far as small newspaperg- are
concerned, they face 3 lot of finan-
¢ial difficulties and Shri " Patil has
narrated them. It is the imparative
responsibility, ‘inalienable responsi-
bility of the Government to ensure
suitable assistance to them—it does
not matter what sort of opinion they
voice, for after all, as I submitted.
the Press 1is a sensititive media, Its
purpose is to mobilise public opinion.
Its purpese is to. educate public
opinion TIfs purpose is to carry dissent
to the corridors of power, if necessary
How cap its bonafides be accepted
if dissent is taken to the corridors of
power by vested monopolists.

Therefore, delinking anq diffusion
of ownership of press is necessary.
Let it be understood clearly that
people who voice opinion against
that of the Government against the
ruling Party are not motivated bY
any unholy considerations or by
jingling of coins but only by the
ronsideration of the welfare of the
rommunity as a whole: Tf Newspape®™
are to cater to the weal ang welfare
of the community as a whole, T cannot
understand how any Private owner-
ship or ownership by a cartel can ever
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be considered consistent with this sort
of a concept.

Shri Gujral has made the Govern-
ment stand utterly clear. I really do
not know what stands in the way of
the Government of India taking
effective steps in the matter. Not
many steps are needed to bring about
delinking and diffusion of ownership.
Today we are not able to buy an
uptodate machinery for an up-to-date
press, because those machineries are
not manufactured here. This is the
situation even after 25 years of inde-
pendence, when 580 million people
are to be taught, opinion has to be
mobilised, we cannot have a modern
up-to-date press machinery of our
own. We cannot have such 'machi-
nery purchased in India. With regard
to the newsprint, we have to depend
upon - foreign countries; we have to
buy this from foreign countries. I
would tell you that the growth of
newspapers industry is utterly dis-
torted, the growth is devoid of any
direction. It is suffering only for one
reason, that those who were in charge
so far held the newspaper industry to
ransom for vested interests;.ihey were
never worried about it, they had
sufficient funds, .they had . sufficient
amount ang resources available with
them to carry on what they thought
was of supreme imporiance to them-
selves jand . what was ‘of_ supreme
importance to them was their own
personal gains and nothing else. In
this view of the matter I have no
doubt that Mr. Gujral, when he replies
to the debate, would tell us about the
take, to make sure that there is
delinking and diffusion of ownership.

ol RTAIg Tig Ay (W)
IS u‘:ﬁﬁz TATATT-9F M7 ourET
Ao Zeqr, 37 A1 F1 WE AT ©93F
FAF SF——z7 9T WS W F=T
FLTEE | A AY G A gEET 9o-
wiw }adT sn=vaw 2 (& ag Ta=s wrar
7 | FUG H GT 57 F AS FFAE H
s AfrFva g 1 98 AfAFTT T FE
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Srpr-fecafirar oig it wedt A@ At
AT q@F FT AHT ATAT TAT
Ffex # @1 wgm F ogaar & a5

I will fix you within a minute. T will
fix your proprietor within a minute.

7g & 1969 I AT FqT @r g @
gL H TAA ZC TS AT anelt AT
FZT AZA A wgr A1 fw gy gArAA
aAFH A | 3aw e a3 7 fw
AHIAT AZF TX 7 AT W fAIAi Ay
FAGFAAT E1 AL qZ IAFT TF a3T &
Teeaqe ferar 2 1 ®@ waar 2 fw

SRAVANA 26, 1895 (SAKA)
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gerd & awig g awddr # mmars
TATHRT  TLF FT TG GEAT, T ANA
2 @ i & ag gform AR
fase aat o geqraI W F AWy A
41T & PAGTATARIST H AT FJTATALO0
qaT %33 & ST &1 ag afcomy 2 1 § oy
®1 LIG AT AT FZAT g, g7 AHT IED
fao fsmarz 1 a1 a@rETeg #
FO TAT AT 7, afx a1 fewfan
fe matfng  #xdt & a1 #2 fFeg 487
3ITE -

arex oft, arfesr St a1 & s =R E
f& a9-1@ AR FaeR faqan q@on
#t fag1ag Tardiaar g1, 3 fa=rd &t

Diffusion of newspapers will ulti-
mately mean refusing the ownership
to’ any private individual,

TAFIT A AT AZTE | oo 594 H
St UL ATE § a8 a9 7094 I 73947
Fa@t o 2 afes @ guw faw
[T 20 OAS A e gW F AT
W aF F mrgw A g W,
03 g, AT g Fg aF  awdas
FAF AN AIUL AZ | 7AW
AT 9 8L Aa o CF AT &1 gied
TTfag & -# gfxar d@q § 1S9
g€ @ s aga AEEE 2
# gHAT FFT — '

Hate the sin, not the sinner. There is
sin bkehind everything; behind mono-

polising everything,

#Fifa ¥T ar g # Aqfga 9%
wF 2, Arfa 9x Agr 1 Atfa #1E s
WY IHST S|Egik H &9 AT SEr
TaEA A g 1971 § 99 A9
TET g2 AT AT FA Al gAd
AT FI——

Let there be war on poverty.
foreq @ AT9T T@T 19 73 TF LT TR T
3e & 2, & faear =g g a1 us 4T
TS AT EIE —

Let there be limited dictatorship.

T HIETR aeF, atferd gy | qg & g
Frarg aar @rg | dqara § TEt

ag ATHL A @er gET | wrfaT gw
fadediasn Tgq 2, 2T STE IX AT
Z2raudifas @ar w1 W fEwdEmor
g & Al T WA 27
fagedtasi<or & Aar 9T J=9ar g wfea
oIS gL A OF qfGq 9T q@ g
E—Ag a8 ATS BY THEAT ZY, TSATAT F1
HELAT -1 g ArEdd g ¢ AT
n% AXAAR AATET TaT g T 2,
uF Afed & g T FRraF AT |
T Ag ATR WA £ 7 Qfafew
A FHET 1Al 27 THA T & (677
e =afad AT g ANe FET g1, T Mg
2 fadlosaor #X &3d 2 FF1T57,
gHtfeg # smgar g fw warer Aifa &1 78T
dqaq & 2 | gAfaC ;S A A
HIATTT G271 g% & F18 o & FwAm
for a5 WAMTAET A=BT 8 127 foReAT ST
avg A, fadr ot et & fagg 21
afe g Tt avga & Afatwr”
F1 7q@ 47 g fF R 97 &1 "RiA
FIs & dfew Fwar g £
I fazey & @y ot fos 2 SOt
AreAT q1EA AT H T F W AEF
faeq S @@t ag aamar st @ i faedt
snfdq Y FIZT F 7T AT JS MG,
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[t orrere T Siveit)

wg wri ¥ wrar gawr oW e
T T ACWTS AW WA W A
|OTAT 0T TWEW 16 ATE  EY T ) qF
wgt W wan ? year ¥, § wear
®T AT FAT ALY ATLAT | A Ag wyr ¥
wrar ? afe qwoff amew gt difaw
senAgE A e W E wA
afe fegw w8 gfee & gare fawre g%
gt fr wiger @ R owlw ew
£ qTew qy A€ fowmw 3 O TER
TRATTT WEATT AT EY O AR
# e WY wifew w3 A 7y ey faget
¥ wwar & ol SoETOA v § wWifE
e W W | Ty faw
§, @ st At wedt o A
TEeT NTeT vwAl Harqer g
15 gOTT & v forrer e g
A% fag T §9 w1 ae
o< wewdt Wt fis gart fewrd W
srraferweny faeeft wifg, qudd & fawrdy
© srfwn ot fewh iy |
sy v § g Fedslnreor # fewrr
wet § weitfre & < arc o o
fis gwer  Afy w7 aff, prly A
w1 e xfear e kot ® ww
HOPTT ¥ T T FEY e ¥ o
W swsh Y 1w fowfor @i fe
s wNREA AT gy ot wry aw
¥ g Wi Y g ? ay fawfon
wfrere il mgt & v g ?
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It represents the political affliatiom;
it Tepresents the polftical opinion.

¥ qavm W § oW it
Wewfowm & arw o wgt or 4 § gt
T (T TGN, W I @A gurey
t‘;!ﬁtﬁ,muﬁtquﬁm
Wi

T oY ¥ e ¥, & wwar
wTgeT §

If there is any monopoly in the press
today, it is the Englishn monopoly.

Tg wEet Fe § foreat aog ¥ gwrR
A dAY Foet § wg o A 9T R
® T ot wge femrdf g
T A e Ay @y ddw
QT T qEAwTT Wy Ayt wAm?
(Wwwm) groew gide & aw T
oreT {1 way § fomy o femmr # oY
smafarar umft §, o Ao § v
ot w1 F wreewd ¥ dww vor
¥ qur § fis fawx & ow ool vwae
wora ¥t wifew g€ Ffer ag v fy
T | T ¥ SR Wy 9T
@ &1 Gur 8% Fww door F3wr g

ol wwre: #YC (afzarar)  endy
wraT ¥ i oer, fr & 7wy o
wr?

oft witarrg T W we A
®1 TawTY & faw, gRT geT? R W
T A

We want to remove the thorn by
using the thorn. When once you
remove the thorn, you throw away the

gfy g #Y Affs qg & s &

oy faarT ¥ wHT e wie o thorn

£ A1 WTA FHTY W pAwga e
2, & Tmar § weTHAN & e dfewe
oy # Afww wevds agt w Y & 7
gfar s s T wz gmr g o
et 7 T Ar A g Ar &
AT AN § wxTAe agt o Wi i
% 7ot Tt g

AT THREAT &7 FARTY w7 gfe & dar
a1 mear 1 fee oz e AEe
THTT AT WA § A o oEe Y
wANAT g Iw # 47 &7 @ 39wy
I ATAATAALY AT FHAE AN
998 WY 9 %A § 1 weefic e
Ty oifer  wywr 9T o W gaw
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wwet & | qafie woeTe w91 Jud
N wawar $% ¢ f W e
TaAT EA o

uvt owT uw  FAET w4 fF 3o
30z Awfise wor wWXxaAY
o QueaTEw TETT §1 WAT | 9FW A
WTC 49 7 ST §9v frwem § I
NAW wHTTAMA A @
IR | wdft §9 faw qrd i awly
o f qrevr 7z hoar & w6 oww 7
oY svmar war fe wedt dugdt g,
Ao wrs o vor fra g AT AW
1300 €o TH ATH 17 ¥THX ¥ 1900
yrEAFfEmmamany, o
I 9T 30 TXET we, A7 e feafr ¥
o1 T wad @ Mt 1 W17 IWq%
ot aoer feurr R & wraTeTY ot
21 W ¥ favlivewr )% fawrt &Y
wereray g Y el § ) w9 waver e
et &1 FERwT TR ¥ fag
FaTC A gU. Wi R R aw e
e T® e g oy, § g
g fr 93 @i, dm ot frrsw e
T fe 1t ot firew wor Ay Al
N WA IA X dgmrEk 7 -
Hew o= w7 ¥, faw faes shodyons
¥ v & 3a frea ST Wt wreTay
Yy ¥ faar) a% a® qov WA W
qraR, affw ITw ® o W
AR )

wrw Wl frEr o’ €Y ore-
T ‘T arsafar & @ w7 oo
Frad qost Eari ot g% ¥ 5 awar
g1 a1 ¥ wwT I faegom g
AT GIT wiE Amw W & 9
W A, N &7 AT TR qT
wid® we v iy ey Yo wprmar A ?
& am fuq faar aavar s g feeeit
® oF vaErt ¥ faaw) faa faeor
FET ®T 60,000 &0 AT 4T, TR ¥EA

SRAVANA 26, 1808 (SAKA)
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mf =T oF wouw w7 T W Gwr ¥
T Sty WA g7 AR A aw it wrfe
o wrar § Wi 91X & wrw T W
TR ANEN AN & | A1 A
a1 ¢ o fesqaw §Y I 61T Ty
T A1 WA 3w N fAw qa I w
AT ¥ AR [T TAA & wAATHR
7 Amr qdm 1 feY weman v
W s T A EM 7,
A A w7 WfEwIT I ¥ O
&, A fade v 78 e W favi
x4 w1 qfaw a7 ¥ g 7 ¢,

I AR SR sTRae §, Wi
wegfre qt T sfear o g g, At
# ot & war g, war feard el
g ¢ ? g wiw W W e mar
felt wwat ¥ ewr ? wifeT
T ¥ A N any Iw g Id F R
Ut oy WA ? oY P ¥ amn
7oag wr WX g o wefer &
Ry 8@ SR AW
e wYT R A g WA § e o
*( 95 TFT FT W g @ ? der
W AR @ WY SRw A s
W9y wWIET & §@W W
you arg going deeper and deeper into.
the ditch
g frefwor W B, gx Y W
wour A fAr e g fe et &
A wEar 99, fawa € e @
+ 7 T wwT E gfe ¥ ey ew
g & vy feqr WA @ w1 @
't WY G wTea % fA Far v wwar
£ e e ¥t Wit ot €, o we
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A, gt fr Y 1 @ ®ogeRT
war awdy & fir ovar ar Ay, Y
WA grfee ot geare §, o ¥ ot
9% uw arrw § sefed ag wewT W
T &, ufew fiefr o7 ol @ A
1 BT WIS wEaErX worAr gives gy
wr § 1+ wafew e ¥ wEr WY
ew fadafeTr w3 w7 2, S° ww-
Y, W I ¥ P gF e X
TR, T AT FA Sy pdfiay
& Wy _rfer s 1 W A
o 39 ¥ weiee @Y, afxr ¥ fawx
qUW 7 ¥ T wETay g fee
araTaryy & D, W A Far wud
N IT gaAr? ¥ gArd O & aw
oY 9T AT | WIS A feegw SAw
WIS §YT § aE o Ay g
16.47 hrs.
{SHRI N. K, P, SALVE in the Chair]
# 7 vy Aag N oo NG, IW W
T T ¢ e wediwedt w9 qgsT
w5t feagfast f wrfi & w97
gL W g9 FAET | qg Wy nEThew
7 o §.09 & aw faedy 2 1 )
AT A AT g AT I ¥ A7 q0
T F7 TR F AT TAT90 HIT 09 '
T T R E BT w1 o A
g e AT SgE a9 # weet
1 frey oo e & o R etowf
faarr #Y fnerr w7 fauri =i
qeFN FATE AT & [Ag oz g
TG FF BTLI LA AF T AT )
SHHT K  IIANUMANTHAIYA
(Bangalore) Frecdran of the Presg ds
v very precous andd fundamental
rspret cf a truly run demociacy Que
party 1s weded in the freedom of the
Press  Muany of us here fought for
the freedom of the Press. Many of us
here fought for the treedom of the
country. That frecdom has many

facets; one is personal fieedom; the
other is freedom of the Press and

AUGUST 17, 1978

Newspapees & News 308

Agencies (Resl)
freedom of movement aud Oother
fundamental rights. Tt is mnobody’s
case that .the feeedom of the Press
should be suppressed or oppressed or
distorted. The position in the country
today reveals that this freedom 1is
being misused. There is a famous
saying that the Press is the Fourth
Estate, after Parliament, judiclary,
and the Executive. If you take away
the ireedom of the Press, it adversely
affects the function of the other three
Estates,

The question today is whether that
freedom has been used properly or
improperly and whether freedom has
been used by all people improperly
or whether it has been used impro-
perly only by a few people. The last
25 years show that the freedom of the
Press had been taken advantage of
by ocertain individuals and certain
industrial houses to promote their own
interest. The freedom of the Press
was meant to safeguard and promote
the progress of the country and up-
hold justice Some papers have gone
on using the Fourth Estate for their
persone] ends. In the States many
unscrupulous ¢ontractors started news-
papers 1n order to bring influence to
bear upon the Ministry and upon the
authorities, political and goveérnmen-
tal. They have continuocusly done s0
for the lust 25 years rnd distorted the
working of demaeracy.  They have
led them to the ways of corruption,
bribery and ncpotisn,

They promote the selfish interests
of tne Awner, whether an andividual
or a compeny It 1y ths abvse that
15 buing t2 kled 1 am huppy this
idea 1¢ being tackw4 <o seriously,
though snme of us misunderstand the
motive of thy movm, because he
belongs to n paticalar porty In a
demncracv, even if a mt tiom is hranght
by the Prnime Mmng'er, the opprsition
oppn as 1t becwse 1t 15 the opposlion,
Tikewite, many n t'me Lecause a
particular proposition is sponsored by
a particular party with whase ideology
we dn not agree, we oppose it whether
we Hke it or not. Just as Parlia-
ment has to be impartial and personal



and law and order.
-argument is made applicable to the
fourth estate, nobody who claims to
enjoy the benefits of the freedom of
the press can be allowed to utilise
that very organ for personal profit.
Today we are not attacking the free-
dom of the press. But where this
freedom is being misused and abused,
it is that misuse and abuse that we
want to prevent.

If democracy has come to this sfage
where many of us have begun to
entertain doubts whether democracy
is the best form of government for
us, one of the sources of the pollution
is the kept press. Just as a kept
woman lg the most contempiible indi-
vidual in society, kept press either by
u contractor or by a house for-per-
sonal profit is the most conteniptible
thing one can think of. Tt 1s about
this kept press that all of us are
exercised in cur minds It is not easy
to find a solution. It is this kept
presg that has to be brought to book
and made to serve the interests of
the countrv and not the profit or

selfish  motives of any particular
individual, however high he
may be in any political

party or elscwhere, The press is so
sacrnsanct that it cannot be used for
personal profit.  Under Government
gervice ruleg an ICS or IAS officer
or even a minister Is not allowed to
have anv bus<iness connection If he
is a direetor of a companv, he should
resiPn and free himself to do  his
work impartinlly and justly, so that
he mov not he weighed down by the
consideration of the interests of that
company. We have to apply this very
same principle to the press. This
pacred fourth estate should not be
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used for personal profit, to distort
democracy, 1o take bribes, etc.
Diffusion and delinking would gerve
that purpose to some extent. I am
not agreeing wholly with the word-
ing of the resolution. Al the evils I
see in the kept press cannot be
removed by this simple resolution, I
agree with delinking. In a demo-
cratic country, the press should be
free and 1t should not be at the behest
of one foreign couniry or other, It
should be patriotic and serve the
interests of our country, not subserve
the interests of this or that big power,
1 am very happy the mover has used
the word ‘delinking’. There is in fact
linked press in this country and
delinking has to be done not only in
the case of business houses gnd un-
scrupulous contractors but alsp in the
case of foreign couniries, That is a
welcome proposition.

We have to evolve proper standards
for the press. It is a very difficult
thing to do. Standards have to be
enforced by law. It cannot be done
by passing a simple resolution. What
is diffusion, we must understand.
‘Delinking' must be defined. These are
matters which have to be considered
at great length by the House either
by a general discussion or by a com-
mittee or commission. I can give any
number of instances where the kept
press has distorted tihe political
picture, spoiled ministers, etc.  This
is n~t the occasion to go into all that.

While 1 give my general support to
the resclution, it is for the Govern=
ment to ste how far, to what extent
and in what manner this idea of
makine the fourth estate work imper-
tiallv could be mplemerted.

SHRI S. M BANERJFE (Kanpur)*
Sir I support the resolution end 7§
support  tinse hen, Tembers  who
sus osted (hat the news agencies lik»
PT1 and UNI should also be ¢onverted
irto public corporations,

1700 hrs.

T am not speaking because tho
resolution is there, but this is also one
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of the recommendations of the Press
Commission, ] do not know and I
would like to know from the Minister
what sgtands in the way of converting
the PTI, UNI, the Samachar Bharati
and the Hindustan Samachar into a
public corporation. I really do not
know, Mr, Piloo Mody is not here
und Mr. Jagannatha Rao Joshi also has
conveniently walked out. But let
them also realise that we want news
should be controlled in this country.
I am one of those who really believe
in the Press and whenever there is a
scope I congratulate them, The whole
question ig this: Freedom for what.
Freedom for blackmailing? Freedom
for championing the cause of those
who loot this country—these big
sharks? Who is controlling the
Hindustan Times today? Mr. Birla.
Who is controlling the Indian Express?
It is Mr. Goenka, Who is controlling
the Statesman? It is Mr. Tata. Who is
controlling the Times of India? It is
Mr. Sahu Jain or Mr. Shanti Prasad
Jain. I do not know whether it is
Mr. Alok Jain to-day (Interruptions).
It is these big business houses which
are controlling the jute industry, the
textile industry, even the engineering
industry, aluminium industry which
are controlling the Press. That is
why we call it the ‘Jute press’, Who
are the Directors in the various
Boards of PTI and UNI? You will find
the same persons. I am in the PTI
Employees’ Federation and I have
been intimately connected with UNIL
What is happening? When the PT1
employees wanted bonus, they threa-
tened tn po on a strike. These people
said that UNI will be used against
PTI. When there was victimisation
in the UNI, as was very correctly
mentioned by my  friend, Mr.
Chatterjee, they said, ‘All right, go
antead with vour strike We will
pitch PT! agains{ you' This is the
trouble in having common directors.

Sir, 1T am one of those who support
the PTI and UNI be converted into
a public corporation but [ want that
it should also be converted into an
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international news pgency like the
Reuters. The whole difficulty is that
it should be taken out of the clutches
ot those who to the monopoly
houses who are exploiting the masses,
who bleed the common man white
and our request to the GoVernment is:
let them stand by their commitment,
the solemn promises made by them
here in this House or outside either
by Shrimati Nandini Satpathy who
was then the Minister or by Mr. Inder
Kumar Gujral. Both of them made
promises to both the Houses, the
Rajya Sabha and the Lok Sabha and
even in the Central Hall. I want to
know what happened to those assur-
ances, (Interruptions). Let them fulfil

things but the people of this country
have to be saved from these exploi-
ters. One way of saving them is to
have this Resolution adopted. The
monopoly houses should not be al-
lowed to hold the country to ransom.
Banking, General Insurance and
Mines have been taken over by the
Government. Let Shrimati Indira
Gandhi who héds said so many things
during the election, not slide back,
but let her take a bold decision. In
respect of whatever they have pro-
mised in this House and outside, they
should stand by them. They should
bring forward the necessary Bill for
this purpose, We ghall all pass it
without any discussion. I assure the
the journalists, the employees and the
intellectuals of this country that
nothing will be done to curb the free-
dom of the Press. Mr. Biria said



o Wy wq ¥ (qfmar) - A
aftr sgiew, ¥ grew ¥ wor o frar
AR STy o I W
o FAaw s T WL AT 0
WA WA A
g WY 1€ 397 qav Wi fF woAT-
Tl #Y felt AT 9 T Tk Wy,
IV T T e W WY 7 "
HTATETY HT AFTAT F14 T 18 7T AT
orEr | SR &% AV 7 g4
g1, afau &1 odE FI FTRAA A
o7 w1 qarsgrarar & oo
T [T HT T Y, W T I A
{ Tt gAY TR, W Y W s /vt
97 I F WAGT @AY R E

wrg T A1 g & a3
W mETe ) ferelt WY fide
7 § W @ WEET 9T I W
wifay 37 €t o7 arfeet & @ ganfas
g1 T adieer ¥ gy
e ey R ow Y e v g
& wifwfaes YW T BV wiTed,
& g Qe wifgg 1 s f
shewE gWT §, W WA W W
e g1 W R fewer awrar &
e €, T goF & AW X O it
¥ vafa w1 fowe fmar g

ot foygfe o (fgrl) . @
o W frawe w1\ )

atEaE ey ¥ il
WE 1w §, Wi seer ot g
Ay § o (wwww)  we Ow W
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F—areT ¥—Fit gard 9 w1 AT
offer wu, oY & T worew oy oY A

ffamsdm ke ¥

§ firlt waae w1 A WY v
wrgar g, AfeT fogd o ariveedt o
§ T o S oW WY ey
a0 v 1w ot w1 wrefae
WY &, ¥ AW a8 WEerT $1 e
&o wrdo, To tHo wmréo, fagETM
AaTETT AT FAER Wil T
AATH FE Y A fh o Y qrfer
& QI FIAT G AT AG T B 02T
TIEH B qferEt 1 T T § OB O
STES & WY F KA W@ AT AT
T § W T T & AT ST S
ar amed ¥ femaar § A aeas
TEAT &, WY 37 &7 g9 7 7147 fraws
g, W a A & a1 A, Afew gy b
2 e faamit aR wT 3= &1 97 faww
% fs & wa W gETITSH Y A
T aqe v § o

™0 U q¥ 999 A &4 o &
qrfaferr 1 griawe 7@ fear &, faw

N AT W A § g

o & wgd wwat ¥ Ry a¥ wmarQ ¥
# e A 1 3¢ gfaee, fevem,
Ty FNEATT W@ F AT @ a9E
weArT ¥ e 41 fay s wrg
SR M EITLBT AL | WITTAR R
ghramm # we # A Tw 9w,
I A AE TE @R A aE
Few A€ A G IF §T AU GGES
AR W w4 3 & At @wT W

fegeama & a@ waaTT ¥ Ay 39T )

WA A T e W g
fie gfaaom & g3 ¥ wew Wi o
WO G & O T W & gL A
£ TS T TR W T A
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foft wrar Wy ¥ Fed ww g ey vy o e €

W WIS W AW ¥ P R Tt o v & wprr wgEeg o AW

T Ty firind o s Adt S ) 2 W are wé frmmdragy

gt & fowe 71, agr o sy #Y A
WY, W feelt O qArw @ A 9
N W AN | ¥ v e S
fevwr e 7 @ @ @ N e T
& T ¥ forg e ¢ afw aw@ M ave
¥ 9F GEAR A 4T T T | IS
STAHR $ TCH FA AT AT |

q 4 TR AT B FEAT € AT AY
ag STy {Y & 1 oY wad e
T AT KT ATH A AT & wqyw g,
qEATTHRAR T | T AT oF TAT §
A wIgaT FE 203 aET W1 G oIS
q %7 ) 79 fyfeesr woite a1 77 =
WA E 1 3 Bl oty wevegfrersir
%\ argem wrw sfear Szada, fema
ey, (g7aeara =1e9 T 79y9 o 1477
BTN ¥ AT 3A% TrT WA 77 AV
w2 ¥ sgrIc wIW a@ AT | 0 A
ST B w0 weT qfrarsT b
TR AT TrA eIl o £ 57 AAY
gfrfafern afmAr e a~q4d
1 foa & fao 79 7 ®rda oxg 3o fagy
TIARIATTMIRTAN 39 gAFE
TENT T H T AZ F¢ AT & fw
wa AT A7 wiEHT g wraAT  fr oAy
#1f w7 ferd a1 23 wAfaer
frr &7 ®1%  gmarr fawrear
qTEA AT I F @ I A AT, qraw
agA 71 A1 oY A I A 1@ FA A
AT AFA, A7 A 77 FAfaeEw ¥ ar @y
AXAFIL  FAfoezs § 39 A 919wy
f s oA wEgATT wifen, TEAAz 9T
R gTa T AFf & arw W
uAT Hiwt wran # fw 2w qww At
7 wrfeai A 75 vy ey ) o7 qg
AT T TTCHTT FAANER STH
A Wi wrat o frerd e
¥ fore oY 47 sifereeyr & ot godt

Lol
wffg fx o o ¥ AR IR
Wt meeeigwRT o | e WY
Ay g wufey | rafire B ey
ﬁ’EﬂTﬂ{_ﬁﬁﬁ." wI F1fEE Wi T2 ¥T
£ 1398 T difan wwﬁtzs
sPraa  &few qufice & AT a9
FEHE | WA {3 (EAETHAT
o BRI AT I AT AN €
fr a3 wifz & sgagz g & 7 at
T FTE FOG 7 F7 I 97 B9 |
gz 617 nrazigwie F® w0
wifgq, § {tawdry g w@av g o

SHRI MURASOLI MARAN (Mudrag
South). There was a Lime
when this Resolution, now moved by
Piot. Mukeijee, would have been
willingly and Joyfully accepted by
the pation, but after watching the
activities of this Government, people
find a simster motive behind this so-
called move of diffusion the owner-
ship of nmewspapers [ would hike to
bring 1o the notice of the Mover and
the Mumstet that theic are cettamn
genuine fears Nol long ago, oue of
thy superseded judges, Shnn  Hegde,
told the nation that the primary aim
of Lunging in art, 31(6) was to iake
over newspapers In this back-
ground, people find a simster mo-
tive whether this kind of diffusion
will be a step towards take-over of
newspapers and making them the
kept press of the Government of
India, the very thing which 1s not
liked by people like Shri Hanuman-
thaiya.

SHRI K. HANUMANTHAIYA
(Bangalore): Teke the extreme case
of your argument abaut a kept
press being accepted. If it is kept
with Government, at least you have
the opportunity to ask questions,
comment, have a discusasion, Will you
have that opportunity under private
management?

i
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, SHRI MURASOLI MABAN: I will
come tQ your point later. But in the
meanwhile, I want to meke it very
clear that we are against monepoly,
whether it is in industyy or in news-
papers or in broadcasting. I do not
hold a brief for the monopoly press.
In fact, I am second %o none in
asserting that the nexus between big
money and the press should be
broken. My party is treated by the
go-called monopoly press as the gche-
duled caste of Indian politics. So I
do not hold a brief for this press.
%

Mr. Hanumanthaiya reminded us
that the press 1s the fourth estate. It
s a musleuding name, because it
implies that the press iy an nstitu-
tion and should accotdingly be pro-
tected The modern press 18 an
industry or a combination of indus-
tries, hke any other industry, it
should be controlled, There 15 no
doubt gbout it. But it is a peculiar
industry It 15 a swwe quo non of
democracy, an essential pillar of it.

So I would adv.se Mr Gujra] to
contiel the industrial side of the
press, the business side of it, but do
not touch the journalistic content of
the press. This is my humble sug-
pestion, The newspapers, big.
nmedium or small, enjry certain postal
concesslons, certain railway conces-
sons. Moreover, these tycoons with
their superior resources command
circulations merely because of supe-
riot  wastepaper  value. As M.
Chatterjee explained, 50 per cent of
the newsprint i8 consumed by 9 or
the 98 common ownership units. We
know that foreign exchange is scarce,
We help the big papers to import
valuable newsprint. But for what
purpose do they use—it? They fill it
up with advertisements. Bighty per
cent of the space of gome newspapers
1» filled with advertisements, Wlo is
the giver of these? 1 think Govern.
ment plays the bigger role. For some
newsSpapers, more than 75 per cent of
the advertisement revenue comeg from
the Government of ,India, the Gov-
ernments of the States and public
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undertakings only. Even the revenue
from private advertisemehts comes
indirectly from the people, because
the advertisements are ultimately
charged to the consumers, So it is
also public money,

To control the business side of
newspapers, there have been many
suggestions. The last Finance Com-
mission suggested that art 269(1)(f)
should be used. What does it say—Ilike
you I have read the Constitution; but
no sn often. It says:

“Taxes on sale or purchase of

newspuapers and on advertisements
published therein”.

There is g provision, 1be Cralic
can tax the sale or purchare of Netwv--
papers or the advertisements pub-
lLshed thgrein. But tius  provision
has never been resorted to by the
Governifent of India. The last
Finance CoOmmisdion in 1960 said "

“There i{s no dopbt that advertise.
ment revemve fHfms an important
source of the incgme of the news-
papers which ip "some cases may
be as much as 50 to 75 per cent of
the total income.. . .Neverthelas
we cenmder that thwi i1s a prima
fatie reaconable source from which
additional revenue assignable to
States could conveniently be raised.”

So far the Goverpment has not re-
sorted to this kind of taxation measure,
prebably because I)‘ the tax is levied
the amount should gg to the States.

Secondly, the Press Corthmission sug-
gested the Price Page Scheduie. H
would have cofitrolled the business
side of the newspapers. Though it
hasz been ruled out by the Supreme
Court, many persons have suggested
ways and means We could bring in
the Price Page Schedule and incorpo-
rate 1t in the Ninth Schedule of the
Constitution so that it could not be
challenged m a court. But we did not
resort to these measures. If we had
oone this, we would have olipped the
wings of the monopoly press and the
iycoons would have been cut to siee.
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"Now the cry of the day is diffusion
~of the ownership of the press. What
is diffusion? A statement in a news-
paper says: “The existing corporate
and inter-connected groups and indi-
viduals of tne newspapers in circula-
tion in exzess of 15600 will be per-
mitted to hold no more than 5 per
~cent shares. The remaining shares
will be available for subscription to
the journalists and other employees of
the newspapers.,” This I think, is the
proposed diffusion measure. Suppose
all the workers and jouYnalists in a
paper become shareholders, do you
think it will solve the problem? No.
Already political parties are compet-
ing with each othier to control*irade
unions of the press. The effect will
be that political parties and tycoons
wil] be vying with each other to ‘get
hold of the shareholders with the re-
sult that you will have a CPM press
in West Bengal, a DMK "f}kress in
Tamil Nadu, a Jan Sangh press in New
Delhi. In West Bengal they may con-
trol the trade union, in Tamil Nadu we
may control the trade mnion and so
a situation may arise ‘in Calcutta when
the  so-called shareholders, - the
workers, belonging to the party of
Mr. Jyoti Bosu may refuse to compose
an editorial written by shareholders
who belong to the party of Mr.
‘Sidhartha Shankar Ray. Such a situa-
tion may arise. Please explain why it
will not arise. I have another exam-
ple. Sir, I am a journalist myself and
I need seme more time.

MR. CHAIRMAN: ‘As to the merits
of the speech, i* is quite interesting,
but I am bov.nd by time.

SH®; | MURASOLI MARAN: In
“famil Nadu there is a Tamil newspaper
called ‘Navamani’, It is perhaps the
first newspaper in India started on
a cooperative basis. All the wor-
kers there and working journalists
are shareholders of the press, But
what is happening today? It has
become an arena of political storm.
All the political parties are comnpet-
ing with each other to capture the
union, capture the shareholders, with
the result that it is in shambles. The
«<ditorials policy has not been deter-
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mined. One day our people may give
them pressure to write in support of
the Government. The next day an-
other party may give them pressure
to write in support of them. It is in
shambles. Do you want such a state
of affairs in all the newspapers in
India? 1 think the remedy is worse
than the disease. What are your bona-
fides?

In a country where the rate of illi-
teracy is high, the spoken word has
greater impact than the written word.
But what is the position of All India
Radio? It is a symbol of monopolis-
tic abuse by the ruling party. So,
I ask: Why don’t you diffuse the
ownership of All India Radio and make
it a Corporation? Recently, T saw one
cartoon in the Hindustan Times which
had put the figure of Mr. Gujral and
the caption written was: Today Guj-
ral sneezed thrice. Such ig the posi-
tion. You should first diffuse the
ownership, the pattern, of All India
Radio and Television,

Then, Mr. Banerjee was narrating
that the monopoly press was putting
pressure on the Government. But the
real situation is otherwise. There is
a newspaper called Kumudam, the
largest selling weekly in India. But
what has lhappened? Somehow or
other, you have made them to come
to you with bended knees and convert-
ed it as an unofficial organ of your
party because you are the giver of
newsprint and you are the biggest
giver of advertisement revenue,

What happened to Mr. Frank
Moraes, the Doyen of Indian press?
He was sent out of the Indian Ex-
press and, perhaps, out of India be-
cause he was not acceptable to the
ruling party, Then Mr, G. S, Pandil
happens to be the Editor of the Free
Press Journal because he is accept-
able to the ruling party....

SHRI I. K. GUJRAL: You have a
good chance also.

SHRI MURASOLI MARAN. There
are certain genuine fears. 1 would
like to advise the Minister to to go
in this matter.



“The proposed Commission will
g0 intp the problems of press in its
new dimensions.”

1
il

W
av important issue. I would like
him to give an answer as to whether
he is having a Second Press Commis-
sion in his ming about which he made
a statement on August 28, 1969,
oft aw Ty () o wwef
o, gamaToqay ®Y Qur % af wifer ey
§ oY 3w wow w1 & ago o
mmiiiqv du Fad T 7 Y fgé ot
3 9ol AgOIZTETT WgAE —
“It has come to our notice that
some of the persons, at present own-
ing or controlling papers, have had
no previoug connection with or
training in journalism. There are
others who, while conducting news-
papers, are primarily interested in
other activities. There are some
who are generally reputed to have
indulged in anti-social activities.”

g W §H &, TR ag Wi g fe
N aifaew § ww v
ars ¢, O A ¥ quAt vy o T
gt & S%Y 3w wewi & frerw
*T argT 9, IR N g N, qW
grere ¥ e A wrfgd | Y W ATE
et gu & o vt wreR wraTy By
it werd §, N e & SO ¥
# g §, forret adad wwlf 3 oo
¥ gwr g, o st fear o B
{ upft wrerwr YT ST W |
wrw gk ey w1 Frorfaew der gy W
v Wt e Qv oo &

1507 1811
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FHTTE ¥T T NP0 & g OF
qar w2 W, S @ o W
wRgR AR T w, o 2w ¥ ofc
s aver § rewra dar gt wwar
& 1 af e 0w wwTorE e QY
ord &, dww dur sk & o e v
b dma e e e vy €,
ad ¥ FR ¥ me T g, -
a¥ {Aafeat #t goor & wpE Tl
o ¥ § wad owd § N I
mifew wrgd § @@ wfsard dar
¥ wfed woeTe X ag o fean
fe guwY aw ¥ gw o & wnTATIO
ward § faadl guraTew www A
T WO S0 GTaTd Y, 99T caee
graryr 3 fgerm & arg, wgaTe & aq
gfrar ¥ arm @ o ey —
“The organisation of the news-
paper business today is such that
the editor cannot act in the sligh-
test independence of the mana-
gement’. The organisation of poli-
tics today is such that he can hard-
ly be leq by other than political
parties or groups. In either case,
he stands committed to either Scylla
or Charybdis—his whole freedom
appears to be to hear and obey.”
A wfaen &1 O FI9 €T & E
FAT W q7 | ey oY gRem wew
foreTas ¥, TR T §TW HAT WW
o § afer ow a¥-ay qeiafat &
wery ¥ A W1 T WIT I FAEN
fr gw g 7 Frww awd € oY fae
g e 5 war fear arg o A
fir IR T AHTT ¥ g el g i
WY AT | WIg SR §), g 6
urqfey qadz wwwr ad, fedlY o
¥ ot ag W QuT ¥ o ord Wi v
BT ¥ e o frer g s w11 -
¥ o1k it w=h i o gt wfte
wetite wgelt & fe wwTeTOTR SO
e qwtite e are W ol W et
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tfsawasdw ¥ oot Y Y
oW e ay ot e § 1 ewfag vk
w1 ravar fieeger e § T g9 Tra-
qu e i faegw qwr ¥ Qe avd et
wTES g, S o Wy dur W gy
Eavomet Aot €Y wer v e
wiag—

“An editor-proprietor in the late
thirtie; had blithely observeq that
he would ghout with the larger ma-
jority. Today he has to emulate the
weathercock when the west wind of
drastic social change is interrupted
off and on by the east wind of the
vested interests to which he is allied
by the circumstances of his business
enterprise. Unless, therefore, the
editor is himself a leader of public
opinion ang has complete freedom
ifrom employers’ dictates....”

ufeex e 1 awg Fr w7 §,
gz ofss aYfifae smaw wx awar
¢ refaga® $o 0 & 93 ¥ Frerear
argd & | xad v wie e N aw
tiwdr momw et fe Ao A g
IAgE Al F gw ¥ FH AR
T W & |
MR, CHATRMAN: The hon, Minister,

(Contai) :
My name is there, You cannot do that.
You have to give representation to my
party. You must give it. That is the
procedure you must follow.... (In-

talking. 1 expect the same civility
from you. That is one thing. Se-
eondly, it was the mandate of the
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Houpe that the Ministar should be

called at 5:30. X is in terms of that

mandate that 1 am calling the Mindi.

wﬁ

SHRI SAMAR GUHA: On a paint of
Ol‘dﬂ'. Sll"----u

MR. CHAIRMAN: You are a genior
Member. I respect you immensely.
But there is a certain procedure....

SHRI SAMAR GUHA: What ig the
procedure? I am on a point of order,

MR. CHAIRMAN:; Merely by say-
ing, a point of order, you will not be
able to browbeat me and get an op~
portunity. That is not fair, It was
the mandate of the House that the
Minister shouldy be called at 530.
Accordingly, I have called the Minis-
ter, I have called everyone according
to the list, in the same order. If your
name happeng to be down below, it is
not my fault. ¥You must know that
there are many other Members who
have not been called. If you are call-
ed, please tell me the rctionale why
everyone else ghould not be called.

SHRI SAMAR GUHA: You wust
give an opportunity to my party.

MR CHAIRMAN: Mr. Guha you
must know that during the Private
Members’ Business, we do not go
party-wise,

SHR; SAMAR GUHA: We do not
go Party-wise, .

MR. CHAIRMAN: I request you
with folded hands to kindly abide by
the procedure which has been laid
down by the House and please do not
make my task unnecessarily difficult.
If 1 call you, it will be an injustice to
others,

The Minister.

SHRI SAMAR GUHA: No, Sir. On
a paint of order.

MR, CHAIRMAN; There will bg no
point of order. 1 shall not allow it.
Under which rule you are ralsing it?

SHR! SAMAR GUHA: How can ybu
overrule my point of order?
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MR. CHAIRMAN: There is nb puint
of order,

SHRI SAMAR GUHA: You cannot
do it. '

MR. CHAIRMAN: You want time
to speak. That iy the only peint of
order

The whole thing iy this. If I give
you time, there is only one considera-
tion. ... (Interruptions) 1 would like
you to hear me. I have always listen-
ed to your speeches with rapt atten-
tion.

SHRI SAMAR GUHA: 1 do not seek
any favour,

MR, CHAIRMAN: There is no ques-
tion of any favour, Please sit down.
The rationale and the justice....(In-
terruption) Please try to understand.
Please do not be unreasonable. There
are others who are wanting to speak.

Their claimg are no better or no
worse than yours for speaking. But
gince the House said......

SHR] SAMAR GUHA: The whole
proposition is wrong.

MR. CHAIRMAN: It is a matter of
opinion and I will not bc browbeaten
like this. ... (Interruptions).

SHRI SAMAR GUHA: It is a ques-
tion of convention.

MR, CHAIRMAN: Some time or the
other you should be told the mandate
of the House ang I am going to abide
by the mandate of the House,

SHR; SAMAR GUHA: I am on =
point of order. I am not going to
budge even ap inch from my right.
What you have told just now is against
the convention that has been followed.
The precedent that has been followed
in this House is that whenever a re~
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It is not a question of priority of the
Ust. It s the Question of priority of
the Opposition Partieg spokeamen gett-
ing a right to speak. The question of
rationing of time is undoubtedly yours,
That ig the convention. T am not
seeking any favour from you. I am
not going to yielq on this.

MR, CHAIRMAN: Betweep you and
me, Mr. Guha. You are persisting.
It is for me to go by certain basic
canons of procedure, basic canons of
justice.... (Interruptions). You have
asserted your right to raise a point of
order. I rule it out.

SHRI SAMAR GUHA: It is my ele-
mentary right that he cannot deny.

MR. CHAIRMAN: Do you want fo
hold the whole House to ransom?

SHRI SAMAR GUHA: You did not
say why you rule it out of order?
(Interruptions).

MR, CHAIRMAN: As a very ex-
ceptional matter, I allow you. But
please conclude within two minutes.

SHRI SAMAR GUHA: I should get
five minutes at least.

MR. CHATRMAN: You ‘!yourself
said that I can ration the time,

SHRI SAMAR GUHA: I request
you to give me five minutes; this can-
not be concluded in two minutes.

MR. CHATRMAN: This is the
mandate of the House. We have to
conclude this debate within a parti-
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{Shri P. G, Mavalankar]

snd if the House at a later stage finds
that some more Members want to
speak, let the House agein decide the
fassue. Would you not listen to the
House and find out what the wish of
the House ist Some of us have given
our names; of course, some of us were
late; but all the same we have given

Guha, please conclude quickly,

SHRI P. G. MAVALANEAR: It
you give chance to party spokesman,
why do you not give chance to in-
dependents? Why are independents
demolished? I too as an independent
have every right. Why should an in-
dependent’s voice be crushed?

MR. CHAIRMAN: Mr. Mavalankar
please sit down. You have just sent
a slip. Your name is not there—not
even in the list your name is there.
Now, to gssert your right lhike this is
unfair. Mr. Guha.

SHRI P. G. MAVALANKAR: He
wag criticising the Chair there was
no point of order.

SHRI SAMAR GUHA: Undoubted-
ly the control of the monopoly and
the big houses, the industrial houses,
is a big constraint to the freedom of
press. If we take an gssessment of the
democratic countries like UK., Japan,
France or America, we fing there are
similar constraints existing in bigger
dimension in other countries also, In
a degree such things are also found
in our country. In totalitarian coun-
tries there is no freedom of press.
At least in half of the world, this is
the position. In totalitarian system
presg freedom is abeolutely control-
led. I am wholeheartedly in favour
of democratisation of the functioning
of news agencies and newspapers.
But the threat to democracy and free-
dom of press and functioning of news-
agency in our country to day is
coming from the side of the ruling
party as also from the side of the two
big powers, super powers and they are
pumping in  all their propaganda
materials into this country.

Sir, to-day, what is happening? In
West Bengal, there are flive
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of the Gowernment with pegard 1o the

schoduled srives, Wo fnd Tt g

tely blacked out as the Minister re-
sented such discussion,

Therefore, to me, it appears that
certainly there should be freedom of
the press and there should mnot be
any curb by any agency on them
To-day, it is the ruling party which
monopolies the real control of the
mass medla of newspapers news
agencies ete. They are all centrolled
by the ruling party alone. Take for
example the Embassy staff. Not thou-
sands but lakhg of their periodicals
are publisheq in different languages
in our country. I have also given the
figures with regard to these two big
powers whose periodicals in
different languages are published
in our country, and are circulated by
the foreign embassies. Not only
that. Their views and their news
and articles are albo being circulated.
Millions of news pieces have also
been circulated to all the news papers
in India. Therefore, I feel that real
threat to the freedom of the press is
there; the threat to democracy and
the threat to news agency is there, On
the one hand there iz threat from
these two super powers and on the
other these foreign agencles are try-
ing to erode democratic freedom of
our Press. It is strange that millions of
periodicals are being published from
India with a political bias. Their
aim is to erode the freedom. Is it not
an erosion of democratic freedom of
the press? Is it not erozion of the
soveriegnty of our country?
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tackle the problem from the point of
view of ensuring democratic freedom
of the press, we have to see by what
methods and by what means we can
ensure the freedom to the editor, We
have to see by which means we can
ensure the freedom of the news edi-
tor, the freedom of the reporter as
also the freedom of the newspapers.
What ig the use of talking of green
signal or red signal when we go on
circulating to news agencies by giving
8ll kinds of benefits? Therefore I
conclude that the real danger to press
to-day is mostly from the side of the
monopoly control of the press by
ruling party on the one hang and
erasion that is being caused by the
stuft of the so called periodicals that
are being published anq circulated
in millions in our country by these

two super powers,

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI I K,
GUJRAL). Mr, Chairman, Sir, I
mus¢ thank you and the House for
this very enlightened debate. Last
time and today, I think speaker after
speaker made very very valuable
contributions to this very vital area
of our national life.

As a result of our freedom struggle,
in which the mass medium, the news-
paper, played a very big role, when we
became independent, we were natural-
ly very conscious of it. if you kindly
have a look at the Preamble of the
Constitution, it is enshrined itself one

of the very important principles:



by the
Constituent Assembly sometime in
1049, Since then, I think one of the
things which received the attention of
the First Parliament of India was
how to make this freedom of expres-
sion real, That was why in 1852, a
Press Commission was set up. When
I look at the Report of the Press Com-~
mission, my attention is riveted to
the very beginning of it. In the first
page, it is gtated:

“..In 1951, the Prime Minister
(then Jawaharlal Nehru) said that
he was prepared to appoint a Com-
mittee or Commission, including re-
presentatives of the Press, to exa-
mine the state of the Press and its
content. He elaborated the idea on
the 1st June 1851 when he indicated
that an inquiry covering the larger
issue of the Press, such as had been
carried out in the United Kingdom
by the Royal Commussion, might be
productive of good for the Press, and
the development of this very impor-
tant aspect of public affairs”.

Therefore, the Press Commission was
set up. This was not something un-
usual, something new that we did for
ourselves for the first time, Every-
where, in every society where freedom
of press and freedom of expression is
valued, such inquiries had heen made,
such commissions had been set up
from time to time.

When the Commission wag set up,
it was not as if it comprised mem=
bers who were very radical in their
outlook and ideas, who thought they
were going to bring about a revolu-
tion. If you have a look at the com-
position of the Commission—I sould
like to refresh your memory by read-
ing the names of the members—it
was chaired by Shri Justice G. 8.
Rajadhyaksha and its members were
Shri Dr. C. P, Ramaswami Aiyar;

insist that it shall be untainted,
unadulterated and undiluted. It
is from this aspect that we are
most concerned with the effect of
ownership and the control that it
exercises on the quality of service
which it provides to the public”.

This, I think, has been debated
here and outside for a very long time.
As I gaid in the beginning, not only
here in India ,but everywhere in
the world ioday where the press has
come to occupy a significant position
in democratic like, the debate has been
going on what it the role of the
press and how the press should be
run?

For many years we have heard
that free communication movement
bas taken birth in many parts of the
world. The essence of a free com-
munication movement
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thinking for ourselves. We have
realised that modern life is very

our entire cultural heritage depended,
we have always felt that communica=
tion is very important, It did happen
that when illiteracy came, when dark
days came, we did not have that much
of printed material. But then instead
of that we developed a very rich
ora] tradition and that oral tradition
kept our social and cultural values
alive So when the country became
free, we felt that not only must we
have an effective communication
system but also that the communica-
tion system must have a purpose and
must have a cultural value in it.
We felt that the communication
systemn must participate in the social
process which the society has set for
itself. Social change and social
process, we all realise today, are
inter-linked. We also felt that the
masg media had a significant role to
play in this, Historically it is wedded
to the evolution of the printing press
and with the evolution of the t!::ﬂ:&-
niseq paper. It g0 happened t the
papers and the press have remained
the monopoly of some Perhaps
‘ #t wag the continuation of the old
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evolution of the printing press. It so
happens that the instruments which
help the growth of social thought
and liberty at one time sometimes
become the symbols of enslavement
at a later phase, Though the print-
ing press freed men from those who
were monopolising knowledge it was
itself monopolised by some because
press and printing became expensive,
technology in the last 2 or 3 cen-
turies has developed at great speed
and as technology developed, printing
technology particularly, it became
increasingly more expensive. Since it
became increasingly more expensive,
those who had more money got hold
of it more effectively and today we
feel that, in democratic societies, par-
ticularly a new trend has grown in
the current century and big money
monopolies are printing press,
1800 hrs.

Once they monopolised the printing
press, they thought they had g right
to communicate whatever they wished.
This is the basic contradiction,

In India and elsewhere we are facing
thig challenge. If in article 19 (1) we
decided that we are going to give free-
dom of expression to our people, is it
for the people and by the people, or is
it for gome to say whatever they like?
If they were only interested in runhing
the press it would have been easier
for us, but unfortunately they had their



own nterests, Whatever their other
interests may be, they have one basic
vested interest, {. e, in maintaining the
status quo,

The basic question to be ask-
ed is, can India afford to remain on
the basis of status guo? If those
who are rupning the press decide
for themselves that status quo must
be observed, can there be social
change? If there 1is going to
be thig basic contradiction between
social change and stotus quo cen
the means of communication be en-
trusted to those who have vested in-
terest in status quo? This is a very
wide issue. It has been debated here
and elsewhere for a long time and I
pride myself in saying that for the
last three or four years, I have parti-
cipated in it many times, To my
friends here nd outside my views on
thig issue nr+ known. They have been
stated a nu.nber of times. I am hei-
ther thinxing in anger nor in terms
of frustration nor in terms ({ power
nor in terms of Government nor #n
terms of being a Minister. I am
thinking as an Indian, I feel, as an
Indian who believes in the freedom of
expresaion, that commumncation has a
vital role to play, that the means of
communication have to be freed from
a few so that many can be served,
it is important that a new thinking in
this aspect must come.

The Press Commuhication has done
a congiderable amount of thinking
Their report came in July 1954, For 20
years it has been with us. It is not
as if we have been only treating it as
a gacred document and have done
nothing, My friends will be
unfair if they think of this
one recommendation and do mnot
think of many others which have
been implemented, This has not been
implemented for many reasons,
Jawaharlal Nehru's time, Lal Bahadur
Shastri's time, Indira Gandhi's time—
these three phases in Indian history
have been periods when India has
moved forward. One vital debate that
is going on ls, if you want to readjust
the newspaper industry or the news-
papers, it is very important that our
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expression and the freedom of thought
With thiy Government, not only today
but always, freedom of the press has
not beeh only a matter of policy. It
has been a matter of commitment, We
have always felt, and will continue to
feel that freedom of the press is an
essential, integral part of democratic
life. We have felt that the right to
dissent, both in the House gnd outside
in writing and in gpeech, is inherent
in a domocratic structure and we are
keen to preserve it. The issue will
have to be seen from this angle: Does
the present set-up encourage dissent
and difference in thinking or doeg it
not? This is the basic approach which
should be kept in mind.

The Press Commission's submitted
its report in 1854. In these 20 years,
the situation has considerably changed.
In 1954 we had 330 dailies in India, out
of which 41 were in English and others
in Indian languages, At the end of
1971, there were 821 dailies out of
which 78  dailies were in English.
Numerically, we have grown. The
press has come to a stage of stability.
Not only the number of newspapers
and periodicals has grown but the
number has grown in every language,
including English.

Algn, the tntal circulation of dailies
in the country hes increased from 25
lakhs i 1952-53 to 00.96 lakhs at the
end of 1971, The number of dailies in
Indian languages has increased from
289 in 1952-53 to 743 in 1971. The in-
crease in circulation of Indian lang-
uage newspapers during the period is
from 18 lakhs to 68.77 lakhs,

Then, kindly keep one thing in mind.
Sometimes, we think that definitions
which the Press Commission enunci-
ated at that time are still relevant.
To an extent, they do; to an extent,
they don't. For instance, the words
used here are, big papers, medium
papers and small papers, Small papers
were defined a8 papers having a clr-
culation upto 15,000; medium papers
were those with e cireulation of 15,000
to 50,000 angd the larger ones were con-
sidered those having a circulation of
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above 50,000, At that time, the patlern
way different, Since the newspapers
were few, there were only few papers
which had s circulation above 50,000.
I have given figures just now to show
that in the last 20 years, numerically
the number has grown and also the
circulation of papers in the sense of
large-ness also has grown, There are
more papers now which have a circula-
tion of above 50,000,

Now, whatever we commonly call
the monopoly press, it has grown, The
number of papers outside the mono-
poly press hasg also grown. The big-
gest circulation today is of those papers
which are not in the monopoly group
For instance, the Anand Bazar Patrika
in Caleutta is the largest paper from
circulation point of view, It is an
Indian language paper, Then for
instance, Malayala Manorma and
Matrabhumi, both in Malayalam and
both oytside the monopoly press, have
grown.

Another qualitative change has also
come in, Some years ago, Government
hag thought of some papers in terms
of common ownership and they de-
fined “common ownership” as a group
which had two or more newsg interest
newspapers at least one of which is a
daily. Perhaps, at that time only the
monopoly papers, as we understand
today, were coming under that defini-
tion. Today, the number of common
ownership units has grown to 96
under the above definition, Now,
these 96 groups do not belong to the
industry as we commonly understand
it. It also sometimes covers even
those papers which from our point of
view are very small papers. For inst-
ance, a group like Thanthi has grown
up in Tamil Nadu which was nowhere
in 1952, It is a very effective group
now. Similarly, the Amrit Bazar
Patrika group has grown yp. It was not
as effective then as it is now, Also
Anand Bazar Patrika, Even from the
point of view of common ownership,
National Herald comes under that
definition; Patriot comes under that
defthition. There are g0 many papers
coming under that definition. So, the
original concept of that definition to
a great extent has changed. 1 am
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saying this not to enunciae g policy
or to give my viewg for good or for
bad, I am only trying to say how
much the scene has now changed.

Another important factor has also
come in. Some years ago, Government
tisement budget of the Central Govern.
ment used to be Ra. 25 lakhg and the
total advertisement budget now, in
1972-73, of the DAV.P. is about
Rs, 1.83 crores. From Rs, 25 lakhs it
hea come to Rs, 183 crores. Also
please keep in mind that at that time
-1952-53, the total advertisement bud-
get of both public and the private
sector put together was of the order
of R» 6.2 crores, Now the budget
estimates vary and the total adver-
tisement budget at present is Hs, 60
crores and it may go upto Rs, 80 crores.
Therefore, the entire picture has
changed.

Sometimes, it is thought that the
Government advertisement budget is
so big that we can influence the news-
papers. That is totally wrong. The
Central Government's Rs, 193 crores
has to be viewed in the background
of the wide private budget that exists
to the extent of Rs. 80 to Rs. 80 crores.
Therefore, the scene has changed 1o
a very great extent.

We have for a long time now ever
since the Presg Commission’s report
came jn tried to evolve various me-
thods for dealing with this problem.
As 1 said, keeping in mind all the
time the basic sensitivity of our peo-
ple nbout the freedom of the Press
and freedom of expression, manhy ex-
ercises had been undertaken, We have
all during the passage of time agreed
to one basic thing that it is in the
interests of the freedom of the Press
itself that it must be delinked from the
industry. It is not as it new wisdom
has dawned on Indians that we
have come to this conclusion, This
was realiseq and appreciated else-
where in the world also, Even in the
case of the London Times this was
exactly what was done and when
Lord Thompson took over, by a state-
ment in Parliament it was laid down
that Lord Thompson will not be allow
to influence the editorial side of the
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10 influence the editorinl side of the
London Times und a trust was set up
at that time to control end run the
London Times. I can go on giving
you examples from every country
which believes in freedom of expre-

U. K. or I talk of Italy or I talk even
of Japan, in every country that you
think of, with the passage of time, it
has been realised that the Press is
such a sacred institution that it cannot
be left to the whims of a few who run
it for their own selfish interests. That
is why sometimes it has thought that
it is good to set up trusts. Sometimes
it was thought better to set up some
sort of public chartereq trusts wWhere
they can decide for themselves how to
run it, But the idea basically is that the
Press must be insulated not only from
governmental influence but inust be
insulated also from those who have
interests other than the frcedom of
the Press. That ia why we 1 India
whenever we carried out various exer_
cises, came to against one difficulty or
the other, Sometimes, the difficulty
arose as to what area of the Press
should be covered Sometimes, it was
felt that almost the entire Press scene
should be covered, Sometimes, it was
felt that almost the entire Press scene
15 that we should cover only those
papers which are controlled by the
big money who are outside the Press
itself’. I think., with the passoge of
time, a conwensus has grown that we
have to cover only papers which are
controlled and run by big money,

Ohnce we came to that conclusion and
the House will recall that from time
1o time this guestion was raised here
and in the last twg years particularly,
gome exercites were carried out and
one exercise brought us to the concept
of public trusteeship The basic idea
was that once you think of delinking
the papers, then wherefrom the
finances should come and who should
get up the Board of management. The
Government is very keen that is should
not touch even from 20 yarda the
Saancing of the papers or the setting
up of the Board because we believe
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that the freedom of the Press should
definitely be solid and complete and
it muat also look that the Government
have nothing to do with it, Therefore,
both in the content and experience, it
is very important ang that is why we
do not want to go near it at all, In
both the exercises the basie difficulty
that came to our notice was that di-
rectly or indirectly the State comes in
and money hag to flow either from
the Government or the governmental
institutions. We are very keen that
if finances are to be found, they must
be found {rom those who are not
either directly or indirectly linked
with the Government, so that we can-
not be accused, and we don't want to
be accuseg that even indirectly we
are interested in interfering with the
freedom of the Press. As I said, we
have fundamental faith in this. This
led to many possible alternatives, As
you would recall, the case went before
the Supreme Court from time to time.
My friends here raised the issue
that the Press Commission recommeh-
ded the Price Page Schedule. Why
we did not enforce it? Thi. House will
recall that the law was made by this
Parliament for prescribing Price Page
Schedule. And, in the case known as
the Saka] Paper case, this was struck
down by the Supreme Court. My
friend, Mr. Patil, will recall this be-
cause this ig published from his own
hometown, he would recall the detals
of the case Simlarly the ca-¢ of news-
print came hefore the Supreme Court.
They held that we have no business to
have a price page schedule. Per-
gonally, T do not agree with some of
the observations which the Supreme
Court have made I would like to
place before the House one or two
observations of the Supreme Court,
In the newsprint case they observed:

“The Bank Nationalisation case
(supra) has cstablished the view
that the fundamenta] rights of
shareholderg as citizens are not Jost
when they assotiate o form a com-
pany. When their fundamental
rigrhts as sharerolders are impaired
by State action their rights as ghare.
holders are protected. The remson
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is that the shareholders’ rights are
equally and necessarily affected if

the pights of the company are
affected”.

This was an enunciation which does

not tally with our philosophy, with
our way of thinking at all,

Again, Mr, Chairman, I would like
to refer to =nother observation of
the Supreme Court observed in the
same case;

“Thig freedom is violated by pla-
cing restraints upon it or by olacing
reatraints upon something which is
an essential part of that freedom.
A restraing on the number of pages,
a restraint on on circulation and a
restraint on advertisementg would
affect the fundamental rights under
Art. 19 (1) (a) on the aspects of
propagation, publication and
circulation.”

This judgment naturally has to be
kept in mind when we are thinking of
devising any measure which can be
brought before the House.

A very long judgement emerged
only a few months ago from the sup-
reme Cour{ on the Twenty fourth and
Twentyfiftl, Amendments of the Con=
stitution I do not want to take your
time to rad out the judgment but
you would recall that one of the
essentizl principles laid down in the
judgment was this, that the essential
features, the basic features. are not
to be chunped, This wus the basic
philosophy of the judgment as such.
I am told by Law Ministry that
this 1z a very long judgment cover-
ing about 1700 payes and it has natu-
rally taken some ume to stuy, it;
they have assured me that they will
complete their studies soon and it
will he possible for us to go further
in the matter.

There is one thing which I must
reiterate once agein and it is this.
In our set up of things the Supreme
Court occupies a position which we
all respect; we have no intention
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the judiciary because we do feel that
when we are thinking in terms of free.
dom of the Press we must also at the
same time reiterate and sgy that we
equally believe in the Supreme Court,
the set up for dispensation of justice,
&8 envisaged in the Constitution.
Whenever we evolve a measure, we
bhave to keep this basic concept in
mind and then only we can possibly
come to any conclusion.

18.19 hrs,

[SHRI 5. A. KADER in the Chair]

Inspite of what my friends have
said, I would like to reiterate this
that we should be in a position to
evolve a set up which hag three or
four basic ingredients.

(1) It must preserve the freedom
of the press from the Gov-
ernment. An attempt ghould
be made to preserve it from
the jindustrial interests;

(2) we must keep in mind that
money does not flow into the
press 1n benamis—either
benamis by political parties
or benarmis of the owners or
benamis—God fortnd that
stage may not come by some
foreign powers.

These things have to be basically
safeguarded, Also at the same time,
we haVe to keep in mind the fact that
the set-up 15 viable so that the papers
do not sink after delinking We are
keen that the institution should not
suffer. That is why we are now going
into the whole thing. I know Prof.
Mukerjec is impatient and I have
always felt that he has been impatient
since my schoo! days.

I am equally impatient. But, the
limitations ynder which I am working
should also be appreciated, I think
the House has made it very clear
that we are all basically committed
to an approach almost unanimously
towards which we are going and ir-
respective of what my friend Shri
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Piloo Mody and other might have
said. By and large, the House feels
that in the interest of the Constitu-
tion, the press must become a free
instrument of communication undilut-
ed and influenced by big money. I
can assure my hon. friend, Shri
Mukherjee that if he will kindly
have some more patience and not
nsist on his Resolution, 1 hope, 1
shal] be gble to bring forth soon a
measure which will be an effective
method of de-linking the papers from
the big money, We are keen that our
press must grow; we are keen that
our press must be an effective link
with our people; we are keen that
our press musit become a communica-
tion means for our growth, for our
social change and for building a new
India to which we are all wedded.

SHRI H N MUKHERJEE
(Calcutta~North-East): Mr Chair-
man, Sir, I am grateful to the House
for the very wide support which my
Resolution has begn accorded. As my
friend, the Alimister has said, there
have been only very few voices of
discord. But, I am afraid, I am not
able to respond to the advice of my
hon. friend, the Minister, because, 1
am dissatisfied with the content of
his reply. I have a feeling that per-
haps because of a guilty conscience, in
this matter, he spoke in g somewhat
philosiphical manner most of the
time. He ended up again with the
generalities to which we have been
accustomed for so long. I am afraid
this country cannot wait much longer.

Sir, as my hon, friend, the Minister
himself has said, this subject is a
twenty-years old matter and if there
are certain difficulties, they can
certainly be thrashed out, If, in the
meantime, Governmeni{ has not done
its home work, Government can come
forward in Parliament and the matter
can be thrashed out by the Com-
mittees of Parliament so that the
difficulties that remain can be resolv-
ed. But, what we find, Government
is doing, s that it is making brave
declamatitng from time to time. Last
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time, I quoted how so many Cabinet
Ministers, Ministers of State etc,
went on frying to win preise and
plaudits by attacking monoploy in
vehement terms and a promise was
made to the country that the legisia-
tion wag ready in draft, and yet,
nothing very much has been done
about it.

My {friend, the Minister, referred to
a certain number of points, one among
which was that after all, there has
been some impruvement in the press
situation since 1854. It may be that
many more Indian language news-
papers are coming out. Of course, it
is true that the circulation of the press
in its totality has risen a great deal,
but monopoly has also increased.
‘While in 1863-66, the seven great
newspapers combinet consumed about
44,000 tonnes of newsprint, which went
up 1o nearly 40 per cent of the impor-
ted newsprint and 33 per cent of NEPA
newsprint, in 1969-70, the share of the
seven newspaper groups went up from
44,000 tonnes to 84,565 tonnes. Nine
of the 65 common ownership wunits
which operate in Bombay, Delhi,
Madras and Calcuita command 71.5
per ceni of the total circulation. Two
newspapers, Anand Bazar Patrika and
Jugantar, control 97 per cent of the
total circulation of the Bengali press,
just as Goenka has acquired a com-
manding position in the Telugu press.

These examples can be multiplied.
But Shri Gujral had the hardihood
even to say that many of these news-
papers, the mammoth newspaper or-
ganisations, are very faultless, inno-
cent little customers. He mentioned
about the Malayala Menorama, about
which T do not know very much. He
mentioned Anand Bozar. I you say
the Anand Bazar Patrika is not a
monopoly, i{s not linked with mono-
poly interests, it is saying something
which you can tell to the marines, but
not in the Houses of Parliament, Here
is a paper whose proprietors have
been hauled up even here in Parlia-
ment because of CBI investigations in
regard to surreptitious sale of news-
print which they conducted; here is =
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paper whose bosses are connecied with
industry, one of them the Chairman
of the Bengal National Chamber of
Commerce and Industry and that sort
of thing. There are so many other links
which I have no time to elaborate at
this particular point of time,

My friend over there had said very
rightly how Jugantar and Amrit Bazar
Patrika also come in this group, how
these papers have Ministers of Gov-
ernment in the families which run the
papers, use them for their own pur-
poses, how these things are conducted
in a fashion which goes against all
principles of decency, entirely out of
accord with those traditions of patrio-
ytic journalism which has become a
part, so to speak, of the legacy of this
country’s civilisation,

But these pirates who make money
through newsprint, through surrep-
titious sale of newsprint, who get loans
from our banks by all means of fraud-
dulent transaction for which, for
example, the Indion Express busy-
bodies are being hauled up before
courts of law, these people have said
goodbye to all traditions of decent,
patriotic journalism in this country,
and in so far as it can, Government is
not going to take any drastic steps
whatever. This is most amazing,

1 should think that Government
should come forward and also Parlia-
ment should be supplied with all the
facts so that the confusions there are
in the minds of many well-meaning
persons can be cleared up.

I have no time to deal with the pro-
visions to which reference was made
by my friend, Shri Maran. I can dis-
regard the charming infantilism of
Shri Piloo Mody or the interlude
which was brought about by Shri
Samar Guha’s forcible intervention into
the debate. But we should be given
all the facts in regard to what the
position is. What are the techniecal
diffculties? All the technical difficul-
tles surely can be removed by the
eppHeation of the mind of Parliament
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to this issue. On the matter of prin-
ciple, our mind is made yp. In the
matter of implementation of that
principle, we have to deal with certain
dificulties and obstacles which the
Minister props up at this present mo-
ment. Thesa difficulties can be dis-
cussed at the parliamentary level. He
can bring up legislation, I would have
been very happy if he had said very
definitely that—

“Because this session is already
well advanced, early in the next
session—I make a definite commit-
ment—] shall introduce a Bill and
that Bill if necessary"—

1 would not like it—

“if it becomes necessary, can go
to g Select Committee of Parliament
and there we can thrash out this
whole matter”.

If I get this sort of assurance, I
ecould understand it, but the assurance
I get is no assurance at all,

The Information and Broadcasting
Munistry is important not only because
of the amount of work it has to under-
take, but also because it is the Prime
Minister’s particular pigeon, When
Mr, Gujral speaks, he speaks not for
himself. I am unhappy when some
people single him out for attack or
{or praise, It is the Prime Minister and
her Government's policy which is on
the anvil and I can see that they have
made up their minds not to disturb
the monopoly set-up there is today in
the newspaper industry. If they had
made up their minds to strike at the
root of this indecency which passes for
the control of papers in the newspaper
industry in this country, they would
have done something. After all the
Minister read out the names of the
members of the Press Commission,
very respectable people, reputable
people. They are not foam—at-the-
mouth communists. They do not want
to overturn the social order. They
had thought of the implications and
the connotations of the idea of diffu-
sion of ownedship, delinking the press
from big money, some kind of a co-
operative orgenisation mainly of
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journalists and workers in the press
and decent individual citizens in this
country to come together in order to
bring about dissemination of opinion
and also propagation of views in this
country on a principled bagis. That is
the only foundation of genuine demo-
cratic existence. But they are not
implementing it,

I feel that Government’s links with
big money are so strong that Govern-
ment cannot make up its mind even
about a matter on which they have
proclaimed their commitment more
than a couple of years ago through
Ministers, who announced that the
draft of the legislation was ready. In
regard to the Price Page Schedule for
example, the constitutional difficulty
came up with the Supreme Court
judgement. That sorl of difficulty can
be removed by the mechanism which
the Parliament of India has got at its
disposal. But Government keeps mum
about it. There are so many things,
but it is late and I heed not hammer
the point which somehow would not
penetrate the skulls of the Govern-
ment of my country at the present
moment. I happened only this morn-
ing to come across what Jawaharlal
Nehru once wrote, and he quoted in
his autobiography an American social-
ist who is supposed to have said: “Po-
litics is the gentle art of getting votes
from the poor and campaign funds
from the rich by promising to protect
each from the other”. You get votes
from the poor; you get campaign
funds from the rich; you tell the
poor that you are protecting them from
the rich and you tell the rich that you
are protecting them from the poor!
That is exactly 'what is going on, and
if Government imagines that because
they have got a massive mandate they
can carry on in this way, it is wrong.

1 am also reminded of something
which happened in the Soviet Union,
because even there many difficulties
arose from time to time. Stalin him-
self once related it in hiz speech; he
wanted to find out about the progress
of sowing in a collective from area
of that country. When the comrades
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concerned came to him he asked them:
“How about the sowing, comrades?”
They replied “Comrade Stalin, we have
mobilised ourselves” Stalin asked:
“What about the sowing?” They re-
phed: “We have clarified all pers-
pectives, we hold ourselves in readi-
ness.,” Stalin asked “That is a]l very
good, but how about the sowing?”
Then the answer was: “Comrade
Stalin, wé are sorry we have not yet
begun the sowing.”

Qur Minister, Gujral, whom I have
known for umpteen years as a young
lad, now a big wig and a ministerial
personality, goes on making statements
in Parliament and makes a philoso-
phical speech that perspectives are
clear and mobilisation of the resources
inside and outside is somehow being
done and all that,

SHRI I K. GUJRAL: May I inter-
rupt him for a moment? I have said
that I have always respected Mr.
Mukerjee not only as friend but as a
guru and whatever I have said, I
should say, I have learnt a lot from
him,

SHRI H, N, MUKERJEE: His
words disarm me. But I can hardly
deviate from the stand which I have
already taken, namelv, that in spite
of his personal weakness for me, I
cannot tolerate this idea that the Gov-
ernment of this country can play ducks
and drakes so to speak with the pro-
mises it gives to the country. Per-
formance has not followed the promise.
Implementation of a commitment has
not taken place. If the Minister had
only given me an assurance which
even at this late stage he can, that he
would bring forward early in the next
session a Bill which if necessary would
g0 to the Select Committee, where all
the hurdles can be smoothed up, I shall
be ready to withdraw the resolution.
Otherwise I shall be constrained to ask
the House to vote on my resolution,
1 shall ask my colleagues in this House
to vote for the principle of the rese-
lytion because I am calling upon the
Government to do it immediataly with-
out delay,
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SHRI MURASOLI MARAN: What
has happened to your observation on
28th August 1960 that a second Press
Commission would be set up?

SHRI L K, GUJRAL: I did say that,
but I hope he appreciates that I was
not Information Minister for long after
that. I have come back after a long
time , In the meantime, a fact-finding
committee has been set up. One of the
things which a Press Commission does
is to enquire into the various aspects
it - newspapers. We feel that when
be fact-finding committee completes
fts work and submits its report, we
v " have'some new light on the finan-
«ul and other aspects of various news-
papers. That is why we have given
to this fact-finding committee the
powers under the Commission of In-
quiry Act, so that all the data can be
collected. 1 am sure when the report
of the fact-finding committee comes,
bit will cover all the aspects he has in
-mind,

MR, CHAIRMAN: I will put Shri
Daga’s amendment to the House.

. The amendment was put and nega-
tived,

'MR. CHAIRMAN: I will now put
‘he main resolution tg the vote of the
'House. The questions is:
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“That this House calls upon the
Government to adopt immediate
measures for delinking and demo-
cratically diffusing the ownership
of newspapers and news agencies in
the country.”

The motion was negatived.
18.39 hours.

RESOLUTION RE: DECLARATION
OF PRESENT LOK SABHA AS CON-
STITUENT ASSEMBLY

st frafr B (dferd)
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MR, CHAIRMAN: He may coniinue
on the next day,

18.40 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, August
20, 1973{Sravana 29, 1885 (Saka)



